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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 27, 1988 |Vaisakha
7, 1910 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKLR in the Chair]

ORAL ANSWERS TO QJESTIONS
[Translation]

Aid to destitutes

*215. SHRI KAMMODILAL JATAV :
Will the Minister of WELFARE be pleased
to state ;

(a) whether the destitutes are being
provided financial assistance of Rs. 60 per
montb;

(b) if so, whether this amount is consi-
dered adequate for feeding them; and

(¢) if not, the steps proposed to be
taken, and the time schedule ?

[Engll.u']

THE MINISTER OF STATE IN
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAIL) : a) to
(c). Financial assi.tance 1s given generally
by the State Governments to the destitutes
of various categories including the old, the
handicapped and the widows. The amount
fixed by the State Governments varies fiom

Rs. 37§-to Rs. 100/- per month and is
expected to supplement the efforts of their
family and the coemmunity. For the care
and protection of destitute children in
children homes, there is a centrally sponsored
scheme wherein the cost of maintenance at
the rate of about Rs 150/- per month is
shared by the Government of India. The
destitute old and infirm living in State rum
homes are provided for fully by the respec-
tive State Governments.

[Translation]

SHRI KAMMODILAL JATAV: The
Hon. Migister bas said that pension varying
from Rs. 30 to Rs. 100 per montb is being
given to destitutes. But in our State Madhya
Pradesh, the amount of pension being given
to destitutes is Rs. 60 per month, i.e. Rs. 2
per day. How can one manage to get flour,
oil, fuel or spices and other essential items
in rupees two ? This amount of pension is
quite inadequate. I want to know whether
the Government would increase the financial
assistance being given to the destitutes to
enable them to sustain themselves ?

DR. RAJENDRA KUMARI BAJPAL :
We have written to the State Governments
to increase the anount of pension to
Rs. 100 per month. Maost of the States have
agreed to Rs. 60 per month. We have
consuited the Plaaming Commission to
increase it further. But since it 15 a State
Subject, it will add to their economic burden.
The Planning Commussion has advised to
take up the matter with the States. The
State Governmenis aie considering the
proposals. In our opinion, the amount is
inadequate and it would be good if the State
Governments consider increasing it,

SHRI KAMMODILAL JATAV: Is
there an, scheme under the consideration of
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the Government to build colonies for the
rehabilitation of the destitutes ?

DR. RAJENDRA KUMARI BAJPAI :
Mr. Speaker, Sir, our approach is to provide
supplementary assistance to the destitutes in
their old age within the precincts of the
family, for which we have launched a
scheme. Therefore, there is no need for
separate colonies for them. We render
assistance to voluntary organisations working
for destitutes.

SHRI ARVIND NETAM : Mr. Speaker,
Sir, 1 agree with the contention that it is a
State subject. I want to know from the
Hon. Minister the number of States having
no such scheme for destitutes ? Will the
Central Government issue a directive to such
States with a view to covering all States
under this scheme ?

DR. RAJENDRA KUMARI BAJPAIL:
This scheme is being run in almost all the
States, though the amount of assistance may
be inadequate and the rate of pension may
pot be uniform ip all the States.

SHRI V. TULSIRAM : Mr. Specaker,
Sir, the Hon. Minister bas stated just now
that the amount of financial assistance being
paid to destitutes ranges between Rs. 30 to
Rs. 100 per month It seems that Rs. 100
per month is being given only in a few
States and so far as I konow, it is Rs. 30 to
60 per month ip most of the States Mr.
Speaker, Sir, how cano an old person
manage with Rs. 30 a month when a sirgle
day’s meal costs Rs. 30 in a hotel ? How
can an old man make his both ends meet
with Rs. 30 per month ? He should be
provided more financial assistance. Will the
Central Goverawment  allocate more funds
and issuc directives to the States, which are
pot giving such assistance, to provide more
financial assistance to the old ? Besides, 1
would like to know whether the Government
has any other scheme for providing assistance
to the destitutes so that they could make a
proper living 7

DR. RAJENDRA KUMARI BAJPAL :
Mr. Speaker, Sir, in Andhra Pradesh aiso,
Rs. 30 are being givea.
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SHRI V. TULSIRAM : The Govern-
ment of Andhra Pradesh is giving Rs. 60.

DR. RAJENDRA KUMARI BAJPAI :
The figures, which 1 have, show Rs. 30 in
Andhra Pradesh. Therefore, it would be
better if the Hon. Member takes up the
matter with his own State Government first.
So far as efforts made by the Central
Government are concerned, the matter was
not only raised before the Consultative
Committee but the Central Government has
also written to the States that it would be
better if assistance to the old is increased to
Rs. 150. But it will require an additional
provision of Rs. 45060 crores. Therefore,
Planning Commission had told that it would
not be possible to provide such a huge
amount in the mid of Seventh Five Year
Plan. 1 agree that this amount is inadequate.

Delay in issue of passports

+
*837. SHRI BALWANT SINGH
RAMOOWALIA :
SHRI RAM DHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the period within which an applicant
should get the passport as per guidelines laid
down by Government;

(b) the actwal period within which
applicants get their passports issued;

(c) the factors which are responsible for
causing delay in 1ssuing passports; and

(d) the steps contemplated by Govern-
ment to simplify the procedure and eliminate
causes for delay ?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
Passports are required to be issued within
5 days of receipt of clear police report in
the normal course. Accordingly the period
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within which applicants get their passports
is normally 6 weeks.

(¢) Delay in issue of passports has been
mainly due to delayed receipt of verification
reports from the verifying authorities. Delays

in some cases have also been due to
incomplete information supplied by the
applicants.

(d) A statement is given below.
Statement

The following steps have been taken by
the Government to simplify the procedure
and eliminate causes of delay :

(i) Passport Officers to issue reminders
to concerned verifying authorities
in cases of delays beyond 6 weeks;

Jdi) Cases of delay beyond 3 months
to be taken up with concerned State
Governments through the Ministry
of External Affairs;

1jii) To improve the coraputer system
with a view to expedite processing
and to provide computerised status
information to applicants at enquiry
counters in computerised Passport
Offices;

(iv) To simplify the various passport
application forms n consultation
with concerned authorities;

(v) To supply application forms to
applicants at the counters within
a reasonable time and by post
within 2 days of receipt of request
with Postal Orders for the cost of
form plus self-addressed stamped
envelope;

(vi) To examine the supply of passport
application forms through Post
Offices in consultation with the
Department of Post to which the
latter have agreed ia principle.

(vii) To take prompt action on com-
plaints regarding delay in issue of
passports  with computer-sided
checks.
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SHRI BALWANT SINGH RAMOO-
WALIA ¢ Sir, the Hon. Minister has
himself admitted that delay in the issue of
passports has been mainly duc to delayed
receipt of verification reports from the
various verifying authorities. So, when it is
clear that six weeks time is given for sending
the verification from the concerned antho-
rities, my question is if the verification did
not reach within six weeks, should it not be
deemed that the report is cleared ? And
already you have 2 one window system for
exports and one window system regarding
the co-operative activities and industrial
activities. Why don’t you go for one window
system, a single window system, in passport
system which will also make easy the verifi-
cation of police reports, etc. ?

[Translation)

MR. SPEAKER : The Hon. Minister
will have to come out with a proper reply as
Shri Ramoowalia seems to be n his spirits
today.

\English)

SHRI K. NATWAR SINGH : 1 appre-
ciate the constructive and helpful suggestion
that the Hon. Member has made. We will
certainly look at what he has said about the
one window system, With regard to the
verfication, as he knows, this is not done
by the Ministry of External Affairs but by
the other agencies of the Government of
India. We want to minimise the delay be-
cause we don’t want the applicants to be
put to inconvenience in any manner. If the
six week verification can be reduced, we
would like to reduce it,

The Annual Conference of Passport
Officers dealt with all these problems but it
was felt for a variety of reasons—the Hon.
Member comes from a particular part of
India and he knows why —we have to
make rather stringent regulations for
verifications. But 1 will see, if it can be
reduced, without giving any assurance to the
House at the moment because I wonld like
to consult the concerned department. -

SHRI BALWANT SINGH RAMOO-
WALIA : 1 am thankful to the Hon. Miniss
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ter. While repl&ing to my question the
Minister gave some indication regarding a
particular area of the country from where I
come. I would like to ask another question.
For the people of Punjab - it is obligatory
to get the police verification not only from
the State of Punjab but from Haryana and
Chandigarh also. Is ita justice? Is it a
correct step ? I would also like to have one
information from the Hon. Minister. There
is a very hot rumour that they are going to
close the Jullundur passport office. Already
RPO, Chandigarh is under heavy pressure
because it has to look after Haryana and
Himachal Pradesh and Cbandigarh has 6
districts of Punjab. So, my question is,
why the applicant from Punjab has to seek,
verification from 3 States and why are you
going to close down the Jullundur RPO
Office ?

SHR1 K. NATWAR SINGH : I will
answer the second part of his question first.
No decision has been taken with regard to
closing down the office at Jullundur, Follow-
ing computerisation of passport offices, we
have been trying to rationalise the whole
system of passport offices and in some cases,
we may reduce, offices to sub-passport
offices. But for Jullundur no decision has
been taken and I will certainly bear in mind
what he has said. With regard to his first
part of the question, as to why the police
verification is necessary from Chandigarh,
Punjab and Haryana, 1 would subthit that
he may address that to the Ministry of Home
Affairs.

PROF. MADHU DANDAVATE: 1
would like to know from the Hon, Minister
whether it is not a fact that just as delay in
issuing passport is an irregularity, similarly
undue haste shown in giving the passport to
certain individuals is also another aberration ?
In particular, is it not a fact that according
to the requirements of the Indian Passport
Act, 1967 and so many other provisions it
is necessary that those who are fouad
to be guilty of evading courts summons, or
those who are found to be guilty of FERA
violations, or those who are in olved in
some corrupt practices they should not be
given passporfs without any scrutiny and if
necessary emeigency travel certificates might
be given to them? And if that is the pro-
vision, concretely shall I know whether in
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the case of Mr, Win Chadha these violations
were there and whether despite that the
passport was given to him and even in issu=-
ing the passport there were a lot of decep-
tions ? I would like to have a concrete
answer,

SHRI K. NATWAR SINGH : The Hon.
Member has stretched the scope of Shri
Ramoowalia’s question..

PROF. MADHU DANDAVATE : Delay . -
is positive, haste is negative delay. So, it
comes uander that. ’

SHRI K. NATWAR SINGH : I do not
really have the details of this particular
matter with me but if you like, we will
certainly make it available to you,

PROF. MADHU DANDAVATE: Ycu
can give an answer to the first part, as to
whether it is a fact that those who are guilty
of FERA violations, evading summons of the
courts and those who are involved in the
scandals, they are not supposed to be given
passports ?

SHRI K. NATWAR SINGH : That is
quite right.

PROF. MADHU DANDAVATE ; Then
what about Shri Win Chadha?

SHRI K. NATWAR SINGH : I do not
have the information here. 1 could collect it
and give it to you.

SHR! A. CHARLES ¢ We can under-
stand thit there is a reasonable delay in
issuiy nascport but in Kerala I am sorry to
poi it out that the applications for passport
are aot even available in the offices, whereas
the applications are available with every
travel agent. People have to pay up to Rs.

00 for the purchase of application and
they insist that these applications must be
processed only through the travel agent.
Mzy { know from the Hon. Minister whether
he will make an enquiry into these corrupt
parctices and whether he will ensure that
applications are always made available in the
concerned offices 7
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SHRI K. NATWAR SINGH : 1 was in
Kerala two days ago and I sent for the
Regional Passport Officer in Cochin because
this was brought to my potice.

SHRI A. CHARLES : Applications are
not availgble in  Trivandrum for the last
three weeks.

SHRI K. NATWAR SINGH : Llet me
complete. I was in Trivandrum also two
days ago.

SHRI NARAYAN CHOUBEY : It is
not a problem for you. It is a problem only
for the common man.

SHRI K. NATWAR SINGH : Please
listen to me Choubeyiji. We were made aware
of the non-availability of application forms,
Now, 1 looked into it and it will be corrected
forthwith.

SHRI A. CHARLES: But the forms
are available in every travel agent’s office,

SHRI K. NATWAR SINGH: 1am
aware of the difficulty that you have men-
tioned. That is why, 1 personally looked into
jt. It is ap administrative hiccup and it is
pot a major calamity that bas happened.
We will see that 1t is put right.

SHRI THAMPAN THOMAS: Upder
the Indian Citizenship Act, certain High
Courts have given ruling that the passport is
an identity for a citizen, But unfortunately,
the Ministry of External Affairs treats this
as a very sacred document and feels that a
common citizen is not entitled for it in the
pnormal course. As Shri Ramoowalia has
soggested, if a report does pot come within
a stipulated date, it should be deemed that
the Government has no objection to make
available to the citizen, one of his funda-
mental righis, namely, hig identity card. If
you look at it in this perspective, every
citizen of ‘India can have an identity card of
bis own in the form of a passport,

I would now like to draw your sttention
to the fact that many people are pot getting
jobs because of the delay that takes place
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in the Regional Passport Offices in the
issuance of passports. Recently, it came to
our notice that in Kerala 30,000 applications
are pending in the Regional Passport Office,
Many of the applicants have lost their jobs
because they are not in a position to get a
passport and then go and join their jobs
abroad. While we cannot provide jobs to
them, they are denied the opportunity to
seck job outside. With this perspective, 1
would like to know wheéther the very rigid
procedure adopted in issuing the passports be
diluted somewhat and more liberal procedure
be adopted to issue passports to every
citizen.

SHRI K. NATWAR SINGH : We want
to assure that every citizen of Jndia who has
oot flouted any of the rules aand regalations
and who has not got a criminal record is
entitled to get a passport. There is a whole
list of criteria, which he has to fulil. We
would like to issuc passports 1o every citizen
of India as soon as possible.

Now, with regard to the people going
to West Asia, Gulf and the Middle East
couantries, I discussed this particular matter
with the concerned authorities and the
Government in Trivandrum two days ago.
There is 3 species called middlemen and
touts and we are irying to climinate ‘them.
They exploit the illiterate peopte and pro-
mise them the gold of the world across the
ocean, But when they arrive there, they fihd
themselves in difficulties. These touts make
money from innocest people and we want
to eliminate this particular group

With regard to the delay in getting jobs,
unless the application forms are found to be
without a flaw, a passport cannot be issued.
In a8 pumber of cases, necessary information
is pot available because these people happen
to be illiterate and the touts take money
from them and mislead them that a miracle
is going to bappen as soon as  they asrive in
the Guif Countries. Also, as you yourself
koow, a large number of peaple have come
back from the Gulf to Kerala and aré facing
unemployment ecven after they baveibeen
there. But I pote the basic point that you
made. We want to issue the passports as
soon as possible and we will not delay it
even for an hour if necessary, But certain
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fokmalities with regard to security clearances
.given the conditions in India, have to be
undertaken and one has to undergo these.
You will appreciate this as a Member of
Parliament.

Purchase of Soviet reactors

+
*841. SHRI KAMAL NATH :
SHRI PRATAP BHANU
SHARMA :

Will the PRIME MINISTER be pleased
to state

(a) whether Government have since
taken a final decision to purchase Soviet
1000 MW reactors;

(b) if so, the total bumber of reactors
to be purchased and cost of the same;

(c) the places where these reactors are
likely to be set up; and

(d) the time by which these will become
operational ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL): (a) to (c). A draft intergovern-
mental agreement on the technical, economic,
cost and other aspects of the Soviet offer of
two units of 1000 MW pressurised light
water power reactors is under the conside-
ration of Government. Government have yet
to take a decision in the matter.

{d) -The scheduie of the project will be
determined in the detailed project report
which will be taken up after a decision is
taken to go ahead with the project.

SHRI KAMAL NATH : India has been
building heavy water reactors but it has pot
ydt taken to designing pressurised wates

The pressurised water reactors
are more cfficient than the heavy water
reactors.

Does this agreement envisage transfer
,of tochnology also because this will be re-

APRIL 27, 1988

Oral Answers 1

quired in future ? It will be a major achieve=
ment if we do have some kind of techno-
logy available for pressurised water reactors.

As ] said we are building heavy water
reactors. So, does this proposed agreement
envisage only a purchase or does this also
envisage transfer of technology ? What about
the supply of enriched uranium ? Does this
package also envisage supply of enriched
urapivm ?

SHRI SHIVRAJ V., PATIL : There are
two routes. One route involves use of light
water and enriched uranium. The second
route involves using heavy water and natural
uranium. This line will not be discontinued,
This line will not be affected. In this area,
the research, development and deveioping the
reactor will continue.

As far as the first route is concerned,
in which we usc the light water enriched
uranium, we are trying to get the big re-
actors capable of producing 1000 M.W. of
electricity and to establish them here. That
will help us to reduce the time frame within
which the electricity can be generated.

A's far as supply of enriched uranium is
concerned, we are going to get it from
U.S.S R.

SHRI KAMAL NATH : The Minister
had just talied about the urgency of all this.
This was first initiated in 1979. As we all
know, we are in 1988. Still it is hanging
fire.

Recently a team congisting of the
Chairman of the Atomic Energy Commission
visited Moscow along with the Finance
Secretary. Presumably one of the items in
the Agenda was to finalise this.

Has this been finalised ? 1f not, why not
and, if 80, by when will it happen ?

SHRI SHIVRAJ V. PATIL : There were
certaio points which require discussions with
the Soviet Union and the Soviet experts.
Our team had gone there. Their team had
come here. They discussed many aspects—
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the sufeguards, the supply of fuel, the
availability of credit and so many other

things.

As far as my ioformation goes, this
matter is pllly being actively considered by
the Government. We are on the verge of
taking a decision. The remaining formalities.
whatever formalities are there, to take
decisions this way or that way, will be
fulfilled,

SHRI PRATAP BHANU SHARMA :
Mr. Speaker, Sir, in the field of nuclear
technology, our country has achieved a lot.
Our scientists and engineers have developed
our own indigenous technology in the field of
pressurised heavy water reactors and fast
breeder reactor technology.

So, I would like to kpow this : Our
Department of Atomic Energy has developed
a project profile for the next fifty years, in
that project profile, they have given much
emphasis on the design of 500 M.W. capa-
city pressurised heavy water reactors only.
Ip this case, we are having technology for
pressurised light water power reactors. So,
bow will it be absorbed in that project
profile, and how will it be accommodated 1n
the present design structure of our pressu-
rizsed heavy water design ? Secondly, how
are we going ahead with the fast breeder
technology which we have already achieved
—and we have developed the fast breeder
test reactor (FBTR) at Kalpakkam ? So,
what is the future, of this future need of our
country, and how do you see or visuahze it
in the future agreement with USSR ?

SHRI SHIVRAJ V., PATIL : When |
replied to the first supplemeotary put by
Mr. Kamal Nath. 1 made it wvery clear
that this was going to be an additionality.
This is not going to affect our indigenous
effort to develop the heavy water ratural
uranium route. We have capability in that
area, and we have established the reactors
with our own technology. We are going to
bave 500 MW reactors also with our own
technology, and a decision bas been taken
by Government to establish six 50 MW
reactors in the country, and six more are
going to come up later on Thus, twelve
500 MW reactors are goirg 10 come up in
the country.
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The second step, as you bave said, s
that of going to the fast breeder reactor.
That line will also continue. We are not
going to slow down our efforts in that
direction also. So, the fast breeder reactor
technology also will be developed; and then
we will Jevelop it to the extent, i.e. in such
a manner that that can be used for commes-
cial purposes aiso. We are going to usec fast
breeder reactor technology also.

The third stage is using thorium as the
fuel. That also we are going to do. What
we are trying to do by having a contract
with. the Soviet Union is to have an addi-
tional facility that will belp vs to establish
two units of 1009 MW in the country. That
means that 2000 MW electricity can be
generated by following this route; and there
are certain advantages also which are going
to be available to us. So, this is an addi-
tional thing, This is not going to substitute
what we were trying to do. So, let us not
have any apprebension, let us not fear on
that count. The things which we were
doing indigenously, will continue. We are
not going to give up that route. At the
same time, if this kind of facility is avail-
able, we would certainly like to make use
of this facility also, and to bhave additional
power generating capability established
through this route in our country.

SHRI ANANDA GAJAPATHI RAJU :
The Minister just emphasized that this was
an increment to what has already been
established, in the sense that this is going to
be an additional source of power supply.
But what 1 would like to ask the Hon.
Mibister is : what is the total unit cost of
production per unit of power in these re-
actors which are going to be imported ?
What is the environmental costin protecting
the environment and what is the safety cost
per unit, and how does this compare with
the generation of power from other units ?
If the power is going to be high-cost, from
here, then how is it going to help in terms of
generation, because we could as well go in
for noo-conventional cnergy which has less
environmental problems. So, how does it
compare with other units, as far as genera-
tion goes ?

SHRI SHIVRAJ V. PATIL : The unit
cost of energy which will be produced by
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using this technology, by establishing 1000
MW power generator; is competitive. It is
as competitive as the unit cost of energy we
will be producing by using the indigenously-
developed technology in our other reactors.
It is competitive with the unit cost of
electricity which we are producing by using
coal also.

As far as the unit cost of electricity
produced by using the indigenously-deve-
loped techuology is concerned, it cannot be
compared with th: unit cost of the techno-
logy by using hydel route. This is not
comparable; buc as far as this unit cost is
concerned, it is quite competitive. But ihe
final verdict can bc given oo this point, viz.
on whether it is going to be more favourable
or whether it is going to be on par with the
cost of electricity generated, after having the
detailed report on it.

About safety, it is useful to have the
reactor of this nature at one place. If we
have too many recactors at different places,
it would be difficult for us to provide safety
and the cost of providing safety will also go
up. But if we bave a unit of this nature
producing 1000 MW of e'ectricity at one
place, the cost of providing the safety,
providing facilities for safety also will be
less. So, from that point of view also, this
kind of unit is going to be quite useful.

SHRI ANANDA GAJAPATHI RAIJU:
What is the unit cost of safety and also
bow do you compzre it with non-conven-
tional ecergy ? You are going in for a
reactor in which we have a lot of problems.

SHRI1 SHIVRAJ V. PATIL : The unit
" cost of safety is a concept wnich is very
very widespread and comprehensive. Now,
if we have a thermal power station, what is
the unit cost of safety of the power generat-
ing through a thermal power station  also.
The ccology has to be protected If we are
mining the coal from that place, then the
ecology has to be proiected; and if the air
is polluted with ash contert and all those
things which are spread into the atmosphere,
then we shall have to calculate the cost of
protecting the ecology at one place and
protecting the atmosphere of the air at other
places. So, it becomes very very comprchen-
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sive; and a study has to be done in a
different fashion to compare what is the cost
of providing safety by using thermal -power
station. Even if we use hydel power, now
there aiso we inundate the land and the unit
cost of providing the safety is also different,

PROF. K. K. TEWARY : My supple-
mentary is under part (c) of the question.
It relates to the selection of a location where
these facilities have to be set up. In this
conpection, a reference has been made to
our target of producing 10,000 MW of
electricity by the turn of thz century; and
these two reactors are being imported largely
with a view to augment the power produc-
tion through nuclear power generation. In
this context, Bihar—the Minister  will
acknowledge—is the only place in the
country where uranium is fouud.

AN HON. MEMBER : In Kerala also
it is found.

PROF. K. K. TEWARY : No, it is not
to my krowledge Itis from the point of
view of power generation also Bihar is very
deficient So, keeping in view the easy
availability of uranjum and deficiency in
power availability in the State and the size
and the resources and potential of this State
of Bihar, will the government set up onpe of
these facilities in Bihar ?

SHRI SHIVRAJ V. PATIL : Bihar is a
State which is very rich in minerals resour-
ces. Uranium is available and coal is also
available. So, a decision as to where this
unit will be established has to be taken after
considering all aspects related to it; this has
to be examined by a Commiitee of Experts;
and cther aspects related to it have also to
be considered: and after that, it will come
to the government and government will take
a decision, It will be difficult for me to say
as to where the unit will come up at this
point of time

PROF. K. K. TEWARY : Some survey
has alreadv been done.
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Spurt in drug abuse incidence
+
SHRI BHADRESWAR
TANTI :
DR. V. VENKATESH :

*842.

Will the Minister of WELFARE be

pleased to state :

(a) whether there has been & sudden
spurt in drug abuse incidence during the last
three months in the country;

(b) if so, whether any comprehensive
plan is being chalked out to contain this
menace; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI): (a)
There is no information to support a
conclusion that there has been a sudden
spurt in drug abuse incidence during the last
three months in the country. The available
information indicates, however, that the
problem of drug abuse has spread to all
sections of society. All effarts should be
made to control and, if possible, eradicate
the evil of drug abhuse. Building up of
public awareness is the mnst important step
in mobilising community efforts for prevent-
ing further spread of drug abuse and for
this purpose several meetings and publicity
campaigns have been undertaken in the
recent past. There has hence been a rapid
increase in public awareness about the
dangers of drug abuse.

(b) and (¢). Yes Sir. The Government
has adopted a multi-dimensional approach
involving 1dentification, referral  services,

treatment, .public awareness, education,
rehabilitative aspects, training of functionaries
and control of illicit trafficking.

SHRI BHADRESWAR TANTI: The
Minister has taken a lot of trouble to reply
to my question and I am thankful to her.
But the answers given to this House are
very vague. It is a vagus answer. According
to ber, there is no information to support a
conclusion that there has been a sudden
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spurt in drug abuse incidence
during the last three months. Bat
we find from the reply that this drug abuse
has spread to all sections of society in the
country. Now, may I ask the Hon. Minister
how many cases—since everybody knows
that it has spread to all sections—have been
detected as yet, because you have information
that it has spread to all sections of the
society. I want a specific reply on this, as
to how many cases have bcen detected so
far.

DR. RAJENDRA KUMARI BAJPAI :
There is no specific number with me.
(Interruptions.)

SHRI BHADRESWAR TANTI : Smack
and heroin these are very popular names in
the country now. Everybody, particularly
school and college students are addicted to
these drugs. The drug mebace is much
more dangerous than cancer and TB, These
deadly drugs affect the brain, the intestines,
the lungs and ultimately the entire body
leading to the death of our young men.
(Interruptions.) The Minister has information
—according to the reply—that this menace
has spread in the entire country. It is also
mentioned that the Government has adopted
a multi-dimensional approach involving
identification, referral services, treatment,
public awareness, education, rehabilitative
aspects, training of functionaries and control
of illicit trafficking. You bhave adopted it.
But may I know whether anything is done
to materialise these schemes, or are these
only on the paper ?

[Translation)

MR. SPEAKER : Earlier, you were
saying that he should speak loudly. Were
you able to hear him ? .

[English)]

DR. RAJENDRA KUMARI BAJPAL:
Sir, the Government is seized of the matter
and we are very much concerned about this
mebace of drug abu-e in our society, and we
want to eradicate it. For that several mea-
sures have been takea.

During 1986-87, for the first time a
fiftcen-bedded de-addiction centre hes been
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funded and set up in Delhi; it is in progress.
In 1987-88 six more de-addiction centres
for the treatment of drug addicts bave been
sanctioned to voluntary organisations. We
are trying to do this through voluntary
organisations. These are in U.P., Rajasthan,
Delhi, Bangalore and Calcutta. Then again,
during 1985-86, 21 De-addiction camps
were organised by four voluntary orgavisa-
tions, wherein 1,026 drug addicts were
treated. Then during 1986-87, 23 such
camps were funded. During the current
financial year, 1987-88, 26 such De-
addiction camps have been funded io Delhi,
Rajastban and Gujarat. Then, for the first
time, during 1985-86, 7 Counsclling
Centres were set up in Delhi. During the
financial year 1987-88, 21 new centres have
been sanctioned in U.P., Rajasthan, Manipur,
Punjab, Delhi, West Beogal, Gujarat and
Karnataka.

MR. SPEAKER:
table of the House.

You lay it on the

DR. RAJENDRA KUMARI BAJPAI:
It is not on paper alone. We are doing it
very sincerely.

PROF. SAIFUDDIN SOZ: At some
point of time in the past, some films were
imported liberally. The intention must have
been good. My ioformation 1s that
unauthorisedly there are about two hundred
films in cassettes that are in circulation.
There must be lakhs of cassettes. There is
a great danger because these films depict
scenes of sex, violence and drug addiction.
Sir, fortunately for us, there is a Miaistry
of Welfare. The life of our children in
schools and colleges is in great danger. My
question is, whether the Hon. Minister will
be prepared to have a survey so that we
bhave authen.ic data as to what is happening
in th: counity and thereafter, will she take
conur::c measures to eradicate this menace ?

DR. RAJENDRA KUMARI BAJPAI :
We have taken measures and we are trying
to take more stringent measures to cradicate
this menace. We also want to build up the
public opinion and for that we are workiog.
As far as cassettes and other things are
concerned, what the Hen. Member has
mentioned, I haveno information about
that.
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DR. CHANDRA SHEKHAR
TRIPATHI : Sir, undoubtedly the Govern-
ment has taken various measures involving
some voluntary organisations to have a propér
control on drug addiction and drug abuse.
May I know from the Hon. Minister certain
drugs like Barbitrates, Sedatives Tranqui-
lisers arc being manufactured on a large
scale in our country ? If they will be
manufactured, tbey will be consumed.
What action Government is proposing to
have a proper control on manufacturing of
these drugs, which are being coosumed in
a big way by youths of our country and thus,
they fall victim of the drug abuse and drug
addiction.

DR. RAJENDRA KUMARI BAJPAI :
Sir, certain drugs are used as medicine. That
is true, but licences are given to those
manufacturers who manufacture it as
medicipe. If other things are produced, the
Government is on the look and will take
serious action.

SHRI D. N. REDDY : Sir, the main
reason for drug abuse in our country is that
there are basic drugs from which component
medicines are prepared. About 150 of them
are unnecessary and unhealthy. In China
and recently in Bangladesh, they have
reduced the number to only about forty to
fifty basic drugs, by which they coatrol the
drug abuse. Will the Minister follow their
example and reduce the number of basic
drugs in our country, which is the main
reason for the spurt in drug ubuse. China
bas done it. Bangladesh has done it. Why
not we? This subject was discussed in
detail in the Consultative Committee and the
Hon. Minister assured that she will go into
this matter and reduce the unnecessary and
harmful drugs from such a big number to
a lower number, so that the drug abuse will
be lower. )

DR. RAJENDRA KUMARI BAJPAI:
The Hon. Member's suggestion has been
noted down and we will see to it.

Loss doe to Bharat Bandh
+
*g344, SHRI SUBHASH YADAV:
SHRI SITARAM J. GAVALI :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) the estimated loss to the Nation on
all sectors due to Bharat Bandh on the 15th
March, 1988;

(b) the number of persons killed and
injured in the country on this occasion;

(¢) the expenditure of Government
involved therein; and

(d) whether there is any cffect on the
common people of this strike and if so, the
details ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE 1IN THE
MINISTRY OF HOME AFPAIRS (SHRI
P. CHIDAMBARAM) : (a) In view of the
varying and partial response to the Bandh
from State to State and sector to sector and
in view of the fact it coincided with the call
for strike given by various trade unions in
some sectors of Central Public Sector on
issues unrelated to Bandh, it is not possible
to estimate the actual loss to the nation as a
result thereof.

(b) 3 npersons were killed and 48
persons were injured.

(c) No sigaificant expenditure was
incurred by the Central Government over
and above the usual expenditure on deploy-
ment of para-military forces for law and
order duties.

(d) Due to impairment of public services
like traosport etc. in a few Statcs of the
country, there was inconvenience to the
people of those areas, including loss in therr
daily earnings.

[Translation)

SHRI SUBHASH YADAV: Mr.
Speaker, Sir, my question was about the
quantum of loss caused to the nation, but
I am sorry to say that the Miaistry of
Home Affairs has not taken my question
seriously. Therefore, I would like to know
{rom the Hon. Minister as to wby is it not
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possible to estimate the total loss caused to o

the pation due to Bharat Bandh? The
citizens of our country are eager to know
about the total loss caused. 1 request the
Hon. Minister to reply to it.

[English)

SHRI P. CHIDAMBARAM : 1 have
given the reasons why it is not possible to
make an accurate estimate. If the Hon.
Member wants to know the loss in the coal
sector or in the Railways, I may be in a
position to give some fugures. But it is not
possible to estimate the loss to the whole
pation.

[Translation]

SHRI SUBHASH YADAYV : I request
the Ministry of Home Affairs to do some
rethinking in the matter and, if possible,
make an estimate of loss. Have the rela-
tives of three persons killed during Bharat
Bandh been given any compensation ? If so,
the amount thereof ? Besides, has any
criminal case been filed against the persons
who caused icjuries or deaths ?

(English)

SHRI P. CHIDAMBARAM : One
person was killed in Bibar in police firing.
Two persons were killed in Kerala when
a flour mill owner fired with a country
weapon There is no information yet about
the compensation having been paid to them
or the cases having been registered. I will
find out the information whether the cases
have besn registered and the compensation
has been paid.

SHRI VAKKOM PURUSHOTHAMAN :
1 believe that the Government is aware of
the statement made by the¢ Chief Minister
of Kerala that hundreds of ladies have been
raped on the day of bandh in Delhi by the
Police. If so, what action or what steps
Government proposes to take on such
irresponsible  statement by the Chief
Minister ?

SHRI P. CHIDAMBARAM : | have
seen the transcript of the proceedings of the
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House which purports to be a statement
of the Chief Minister of Kerala. It refers
to a large number of women, hundreds,
who were raped in Police custody in Delhi.
It is very unfortunate that such a statement
should have been made. I do not know the
basis on which the Chief Minister of a State
makes such a statement. There was no such
complaint. There is no such case. There is
no such incident which took place in Delhi.
In fact, such a charge was not made even
in Parliament. It is, therefore, most distres-
sing and most unfortunate that the charge
which was not made even in Parliament,
was made by the Chief Minmster of a
State.

(Interruptions)

MR. SPEAKER : Order, order...

(interruptions)

SHRI VAKKOM PURUSHOTHAMAN :
Sir, my question is what steps the Govern-
ment propose to take...

(Interruptions) *

MR. SPEAKER : What is the wrong

a!:ont it ? He has contradicted it. That ts
all...

(Interruptions)* *
MR, SPEAKER : Why can't he ?..,

(Interruptions)**

Ml?. SPEAKER : Please sit down.
What is this ? Why you are shouting all at
ope time’ ...

Unterruptions)s*
MR. SPEAKER : Please sit dowa. .,

(Inserruptiong)**

. MR, SPEAKER : Without m permis-
8100 whatever is being said will 00t g0 on
tecord...

(Interruptions) =
**Notrecorded,
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MR. SPEAKER : Look here. There is
no question. Sit down...

(Interruptions)*+

MR SPEAKER : Now sit down. Listen
to me. The question is that he has rebutted
a statement. That is all. There is nothing...,

(Interruptions)**

MR. SPEAKER : It was relevant to this
question .,

(Interruptions)**

MR. SPEAKER : It was relevant to this
question. It is not derogatory to that House.
Itis a statement which bas come in the
Press and it was relevant to the question,
That is why it was referred. That is all,
Nothing more than that...

(Interruptions)®*®

MR. SPEAKER : You are unnecessarily
shouting. Nothing doing. Yes Mr. Acharia,
come 0D...

(Interruptions)**

MR. SPEAKER : It is all right, Sit
down now. Yes, Mr. Acharia..

(Interruptions)**

MR. SIEAKER : Nothing doing. Mr.
Achari: 15 on his legs...

(Interruptions)

SHRI BASUDEB ACHARIA : Sir, may
I know from the Minister how many persons
Wwere arrested 1n connection with the bandh,
whether the order to shoot at sight was
issued by the Tamil Nadu Goverpment, and
whether the Government bave made some
enquiry, under the President’s rule in Tamil
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Nadu, as to whether the women here in
Delhi were lathi-charged and assaulted in
the police station by the Delbi Police...
(Interruptions) ? Has any enquiry been
made, and if so, that is the report of the
enquiry ? ... (Interruptions.)

MR. SPEAKER : Why are you shouting
unnecessarily ?...

(Interruptions)

MR. SPEAKER: Now sit down. He
has already put the question. What more do
you want 7...

(Interruptions)

SHRI P. CHIDAMBARAM : The ques-
tion put by the Hon. Member, Shri Basudeb
Acharia, was raised in this House on the
day after the ‘bandh’ or on the day of the
‘bandb’, I can’t remember, and it was
stoutly refuted and repudiated. (Jater-
ruprions).

SHRI BASUDEB ACHARIA : How 1s
that ?

MR. SPEAKER : Let him first finish

(Interruptions)*
[Translation)

MR. SPEAKEBR: You make noise
instead of listening. While you look so
frail, your voice is quite loud.

(Iuterruptions)
[English)

MR. SPEAKER : Whatever they said

without my permission will not form part of
the record.

{Interruptions)*

SHR! INDRAJIT GUPTA : Sir, when
it was raised in the House, it was not denied

e S

*Not recorde:l.
**Bxpunged as ordered by the Cbair.
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and the Minister said it would be enquired
into. Mr. Buta Singh said **1 will make an
enquiry and then report”, Now, he says it
was steutly denied. (Interruptions) :

MR. SPEAKER : Let me first bear
what he has to say. You are taking away
balf of it.

(Interruptions)
SHRI P. CHIDAMBARAM: Sir,

allegations that women were beaten up were
denied. (Interruptions)

SOME HON. MEMBERS : No, no.
(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
Who denied it ? (Inserruptions)

SHRI BASUDEB ACHARIA: The
statement was made by Shri Buta Singh
bimself in this House. (Inferruptions)

SHRI SAIFUDDIN CHOWDHARY :
Sir, ** caonot be spoken in the House.

(Interruptions)

MR. SPEAKER : You cannot
unparliamentary language.

speak

(Interruptions)

MR. SPEAKER : If he speaks unparlia-
mentary language, can I allow it ?

(Interruptions)

SHRI BASUDEB ACHARIA: No,
that is not unparliamentary.

MR. SPEAKER : Let him fiaoish first
and then I will see.

(Interruptions)*
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MR. SPEAKER : Nothing goes on
record,

(Interruptions)*

MR. SPEAKER : You are cutting him
balf, Let him finish first.

(Interruptions)*

MR. SPEAKER : Mr. Saifuddin, you
aro getting out of hand. You are transgress-
ing all the limits of my patience.

(Interruptions)

MR. SPEAKER : 1 say let him finish
first and then I will see. 1 am not going to
be cowed down by threats.

(Interruptions)

THE PRIME MINISTER (SHRI RAJIV
GANDHI): Sir, I think nobody would
disagree with the Hon. Member that * L
should not be spoken in the House. 1|
absolutely agree with that and if ** . , . . . »
are pot to be spoken in the House, the
Opposition will have to remain quiet, Sir.

(Interruptions)

MR. SPEAKER : That word is unpar-
liamentary and it will oot form part of the
record.

(Interruptions)

PROF. MADHU DANDAVATE : Mr.
Speaker, Sir, after the Prime Minister's
statement, now we realise why he is silent
in almost all the debates. It is very clear,
Sir. He should not make such a bianket
allegation against the Opposition. The
Leader of the House cannot treat the entire
Opposition with soch  scant respect. 1
would like to know : Do you approve of
the allegation that the Prime Minister bas
made in this Hoyse ? Unterruptions). 1t iy
not proper for the Leader of the House to
cast such aspersions on the entire Opposition.
He cannot teil the truth, that is why be has
quietly withdrawn.

(Interruptions)

*Not recorded.
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At this stage, Shri Basudeb Acharia
and some other Hon. Members
left the House.

MR. SPEAKER : Question Hour is
over,

WRITTEN ANSWERS TO QUESTIONS

[English}

Board of Radiation and Isotope
Technology

*836. SHRI P. R. KUMARAMAN-
GALAM : Wili the PRIME MINISTER be
pleased to state :

(a) whether the Board of Radiation and
Isotope Technology set up recently by
Government is to rewview the policy on
irradiated goods; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI SHIV-
RAJ V. PATIL) : (a) No, Sir. The Board
of Radiation and Isotope Technology
(BRIT), set up by the Department of Atomic
Energy is not concerned with review of
policy on irradiated foods.

(b) Does not arise.

Reservation/Promotion Cases of SCs/
STs pending ln High Courts and
Supreme Court

*838. SHRI R. P. SUMAN: Wil
the Minister of LAW AND JUSTICE be
pleased to state :

{8) the number of writ petitions pending
in various High Courts and in the Supreme
Court of India regarding reservation and
promotion of SC/ST employees.
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(b) whether Government propose to
take any steps (o ensure time bound disposal
of all such cases so as to provide the
constitutional benefits to the SC/ST Commu-
pities; and

(c) if so, the details thereof ?

THE MINISTER OF LAW AND
JUSTICE (SHRI BINDESHWARI DUBEY):
(a) Informotion is being collected and will
be laid on the Table of the House.

(b) No, Sir.

(c) Does not arise.

Scientific Society for advanced R & D in
Electronic Sector
*839. SHRI MANIK REDDY :
SHRI MANIKRAO HODLYA
GAVIT :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Department of Electro-
nics proposes to set up a Scientific Society
for advanced R & D 1a th Electronic Sector
of the country, if so, the reasons thereof.

(b) since when it is hikely to be operative:
and

(c) the financial implications envisaged
for this nurpose ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRISHIVRAJ V. PATIL) :
(8) and (b). Electronics technology is spread-
ing very fast in all sectors of the economy.
Enough R & D is not being undertaken
in the country for some sectors in view of
their relatively small needs at present,
With recent advances in techaology there
bas been a grear deal o! standardisstion in
clectronic tools and modules and this could
result in cost effective R & D on pooled
basis to meet needs of various sectors in
spite of their diverse and small demands.
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Since organisational structure of a segistered
society has been found to be very condusive
to time-bound result oriented projects
involving high technology, as in the case of
C-DOT, Department of Electropics have
proposed that such activities, being at
present carried out inhouse under the
prograrames of Centre for Advanced Studies
in Electron ¢> (CASE) and System Enginecer-
ing and Coosultancy Organisation SECO),
be grouped together and continued under a
Society. Action is beiog taken to complete
administrative formalities.

(¢) Budget provision in the current
year for activities of SBECO and CASE is
around Rs, 2.7 crores.

Aircralis for patrol by Indian Navy

*849. SHRIH B. PATIL:
SHRI PARASRAM

BHARDWAJ :

Will the Minister of DEFENCE be

pleased to state :

(a) the types of medium and long range
aircrafts required to enable Indian Navy to
patrol the vast coastline and 10 sapitise the
Indian ocean region effectively; and

(b) the steps taken by Government to
meet the nceds of Indian Navy in this
regard ?

THE MINISTER OF DEFENCE (SHRI
K C. PANT): :a) and (b), 1L-38 and TU
142M aircraft are used for medium and
long range maritime reconnaisance and patrol
requirements. The requisite number of suit-
able aircraft required by the Navy are being
acquired in a phased maoner.

Crafts Mela ia Delbi

*84%. DR. G. VUAYA RAMA RAO:
Will the Minister of WELFARE be pleased
10 state :

(a} whether ‘Tamana’, a voluntary
organisation for the disabled and handi-
capped, organised a crafts meola in Delhi,
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as reported in the Indian Bxpress dated
4 March, 1988;

(b) whether Government are supporting
such activities throughout the country and
if so, the details thereof, State-wise; and

. (c) whether any evaluation/monitoring
is carried out and organisation kept informed
for future imiprovements ?

THE MINISTER OF STATE OF
THE MINISTRY OF WELFARE (DR.
RAJENDRA KUMARI BAJPAI) : (a) Yes,
Sir.

(b) The Mela as such was undertaken
by the Voluntary Organisation itself without
Government  assistance. Government  is
supporting Voluntary Organisations in the
field of Special education, vocational train-
ing, diagnosis and early detection, ftment
of artificial aids and appliances for the
bandicapped. Details may be seen in state-
ments I and II below.

(c) Yes, Sir.

Statement—I

Scheme of Assistance to Organisations
Jor the Diasbled Persons Grants-in-
aid released during 1987-88

S.. Name of Amount No. of
No. State released in @ Orgns.
*987-88
(Rs. in lakhs)
1. Andhra Pradesh 16 13 5
2. Assam —_ _—
3. Bihar 7.10 4
4. Gujarat 25.86 12
5. Haryapna 1.38 2
6. Himachal Pradesh 7.10 1
7. Jammu & Kashmir 4,21 2
8. Karnataka 35.6% 14
9. Kerala 16.75 14
10. Madhys Pradesh 4.93 5
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Written Answers 32
1 2 3
11. Mabharashtra 46.79 21
12. Manipur 4.22 2
13. Meghalaya — —
14. Nagaland — —_
15. Orissa 4.64 3
16. Punjab 2.24 1
17. Rajasthan 4.84 6
18. Sikkim - —_
19. Tamil Nadu 23.40 23
20. Tripura 0.76 1
21. Uttar Pradesh 43.51 20
22. West Bengal 47.82 14
23. Chandigarh 1.29 3
24. Delhi 41.74 21
25. Goa 0.11 1
26. Lakshadweep —_— —_
27. Pondicherry - -
28. Andaman &
Nicobar Islands -~ —
29. Arunachal Pradesh —_— -
30 Dadra & Nagar
Haveli - -
31. Mizoram _— -
32. Daman & D — —_
340.51 175
Statement — 11
Funds released to State Govt.|U.T.
Admn. during 1987-88 under the
scheme of 4ssistance 10 Disabled
Persons for purchase/fittings
of Aids|Appliances
SI.  Name of the Amount released
No. State (in Rs.)
1. Andhra Pradesh, 50,000
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4. Bibar 12,00,000
5. Goa 15,900
6. Gujarat 14,10,516
7. Haryana 3,00,000
8. Himachal Pradesh —_
9. Jammu & Kashmir —_
10. Karnataka 14,75,900
11. Kerala 40,000
12. Madbya Pradesh 4,30,000
13, Maharashtra 10,10,000
14. Manipur 1,75,000
15. Meghalaya —_
16. Mizoram -—
17. Nagaland —
18. Otissa 28,90,000
19. Punjab 16,00,000
20. Rajasthan 25,00,000
21 Sikkim —_
22. Tamil Nadu 13,06,535
23. Trpura —
24. Uttar Pradesh 1,26,25,000
25 West Bengal 9,70,000
Sl.  Unioan Territory
No
1. Aodaman & Nicobar 10,000
2. Chandigarh 10,000
3. Dadra & Nagar Havels —_
4. Daman & D —
5 Delh 21,85,000
6. Lakshadweep —
7. Pondicherry —
8. Misc. Expenditure
on TA 5,367
3.01,98 368
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[Translation)

Helicopters for Border Security Force

#846. SHRI VIRDHI CHANDER
JAIN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have decided
to provide helicopters to Border Security
Force 1n order to check smuggling in border
areas;

(b) if so, the details thereof; and

(c) the steps taken by BSF so far to
check smuggling and the results thereof ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) and (b). A Scheme
for providing light fixed wing Patrol Aircraft
to upgrade operational capability of the
BSF in the Indo-Pakistan Border is under

consideration.

(c) BSF are alert on the border. Under

the five year expansion programme of BSF,
their strength and other infrastructure are
being increased to prevent infiltration and
smuggling.

[English]

Foreigu coatribution received by
organisations in Kerala

*347. PROF K V. THOMAS : Will
the Minister of HOME AFFAIRS be pleased

to state °

(a) which are the organisations in Kerala
receiving foreign donation/contribution;

(b) whether there is any irrcgularity
noticed in their accounts; and

(c) if so, the action taken in this
regard ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): (a) A large number
of organisaticos in Kerala are reporting
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receipt of foreign contribution. In view of
the voluminous nature of the information
it is not feasible to furnish.the details.
If ioformation regarding any particular
organisation is required the same can be
furnished.

(b) and (c). On scrutiny of accounts of
major recipients in Kerala 8 organisations
have been prohibited from/required to obtain
prior permission for acceptance of any
foreign contribution on account of irregulari-
ties noticed in their account and other
activities.

Amonnt paid to LTTE leader

*348. PROF. MADHU DANDAVATE :
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the Statement made
in the House on 6 April, 1988 regardiong
Indo-Sri Lanka Agreement and state the
amount paid so far by Government of
India to the LTTE leader pursuant to the
Agreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : The full
background of the interim financial relief
paid to the LTTE has been explained in the
statement made in the House on 6th April.
Government have nothing to add to this.

State Cadre for Goa

*349., SHRI SHANTARAM NAIK:
Will the PRIME MINISTER be pleased to
state :

(a) whether State cadre as provided for
in the Goa, Daman and Diu Reorganis tion
Act, 1987 bas been formed;

(b) if not, the aspects discussed, if any,
between Union Government and  State
Government of Goa on this issue;

(c) whether the Government of Goa
have placed their views with respect to the
nature of cadre they would like to bave; and

(d) if so, the details thereof and reac-
tion of Union Government thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS : (SHRI P.
CHIDAMBARAM) (a) Not yet, Sir.

(b} to (d). The Government of Goa
have suggested the following alternatives :

(i) a separate cadre for Goa;

or

(ii) a joint cadre with the Union territo-
ries; or

(iii) a joint cadre with one of tbe neigh-
bouring States like Maharashtra.

The matter is under consideration.

Fire in American Center

*850. SHRIMATI MADHUREE
SINGH
DR. G. S. RAJHANS :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether a fire broke out on the fifth
floor of the building bousing the American
Center on 4 April, 1988 at New Delhi;

(b) if so, the exact cause of the fire
accident;

(c) wbether the building in which fire
broke out was well equipped with the fire
fighting equipments; and

(d) if not, the action Government pro-

pose to take against the owner of the said
building ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) Yes, Sir.

(b) The exact cause of the fire is not
koown.

(c) Yes, Sir.

(d) Does not arise,
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Compensation and facilities to Victims
of Terrorism in Punjab

*851. SHRI KAMAL CHAUDHRY :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given on 24
February 1988 to Unstarred Question No.
336 r1egarding Terrorists Activities in
Punjab and state :

(a) the number of cases relating to
killings by terrorists in Punjab since the
imposition of President’s rule, solved and
the accused persons captured and arrested/
and challans put to courts for trial so
far; and

(b) besides payment of compensation,
what other facilities or concessions are
provided to the families of those killed or
ipjured by tervorists ?

THE MINISTER OF HOME AFFAIRS
(S BUTA SINGH) : (a) According to the
informatioo furnished by the Government of
Pupjab, 1251 persons were killed in 1nci-
dents due to terrorist activities in the State
during the period 12th May, 1987 to 1ith
Apnl, 1938. Details regarding the cases
registered, number of accused arrested,c ases
under investigation etc. available for the
period 12 5.1987 to 14.1.1988 are given
below :

W 3 O W A W e

Number of cases registered : 3442
Cases under trial : 252
Cases ended in acquittal 13
Cases untraced : 35
Cases under investigation 3140
Cases ended in conviction 2
. Persons convicted : 2
Extremist/terrorists
arrested : 2678

(b) The following additiona! concessions
and facilities have been ecxtended to the
families whose members have been killed as
a resuit of terrorist violence in the State
with a view to rehabilitating the affected
families : ,
(1) Widows of persons killed by terro-

tists who bave no able-bodied
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member to support them shall be
given L.1.G. houses free of cost,
provided they have no houses of
their own in the State.

(2) The facility to purchase L.1.G
houses at fixed price recoverable in
25 years @ 4} per cent interest
with two years moratorium period
shall be giveo to families or victims
of terrorist violence as in the case
of Sikh migrant famlies.

(3) 2 per cent reservation shall be made
for affected families for residential
plots and 10 per cent for com-
mercial plots/booths, shops etc. in
all Urban Estates, Improvement
Trusts/Mupicipal Committees, Cor-
porations. Residential plots will be
made available at 20 per ceLt less
than the pormal reserve price.

(4) Industrial plots shall also be given
to such persons on a preferential
basis in Industrial Estates, Focal
Points, Goindwal Project etc.

(5) Widows of the persons killed are
also given following facilities to
enable them to set up viable econo-
mic units of their own under the
loan schemes formulated by the
Punjab Women and Children Wel-
fare Corporation :

(i) If the loan scheme is upto Rs.

5,000/-, SO per cent subsidy will

be given.

~

(ii) If the loan scheme is from Rs.
5,001 to Rs. 10,000/-, 40 per
ceant subsidy will be given; and

(iii) If the loan scheme is from Rs.
10,001/- to Rs. 20,000/-, 25 per
cent subsidy will be given.

The loans advanced by the Corporation
are interest free.

(6) A member of the deceased family
other than widows covered by item
S above who gets loan sanctioned
upto Rs. 25,000/- from a baok



[y

» Written Answers

shall be eligible to get a grant upto
Rs. 5,000/- as subsidy.

(7 Pension at the rate of Rs. 250/
per month shall be given 1o the
widows for a period of 3 years
from the date of death of the bread
winner.

(8) Members of the family of the de-
ceased will be imparted training in
the Training Centres run by the
Punjab Women and Children Wel-
fare Corporation.

(9) An ex-gratia grant of Rs. 5,000/-
is given on the occasion of the
marriage of the daughter of the
déceased.

(10) Free education in State owned and
and State aided educational insti-
tutions to the children of the
deceased.

Those persons who sustain 100 per cent
pormanent disability on account of :

(i) permanent loss of eye sight;

(i) an injury causing complete immobi-
lisation of legs and arms; and
(ili) an injury to spinal cord,

will also be eligible to the relief
mentioned at items 9 and 10 above.

Reported declaration of Bangladesh
to be an Islamic State

#852. DR. B. L. SHAILESH :
PROF. P. J. KURIEN :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether Government are awa . !
th.e reported panic developing amonz. 20
million Hindu minonity population 1n Bangla-
desh with the recent statement of vangladesh

President to declare Bangladesh an siamic
State;

) (b) if so, whether Government have
Mmd the impact o, this situation which
'bound 1o res ol in large scale exodus of
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Hindus in India thereby creating refugee
problem of wide magnitude; and

(c) if so, how Government of India
propose to meet the situvation and whether
the matter has been taken up with Bangla-
desh Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir. Government have seen reports of an
announcement by President Ershad that a
Bill declaring Islam the ‘‘State Religion™ of
Bangladesh will be considered in the
Bangladeshi Parliament.

{b) Yes, Sir.

(c) Government have been assured by
the Government of Bangladesh that there 1s
no need for worry,

Disposal of Atomic waste

853. SHRI D.P, JADEJA : Will the
the PRIME MINISTER be pleased to state :

{a) whether all possible precautions
bave been taken in the disposal of atomic
waste;

(b) if so, the details thereof;

(c) whether such waste is expected to
become a serious problem of waste disposal
by the year 2000; aad

(d) if so, the remedial steps proposed to
to be taken in the matter ?

[ \E MINISTER OF STATE IN THE
DE *~kRTMENT OF DEFENCE PRODUC-
T1 )N AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL) :
(a) and (b). Yes, Sir. Radioactive wastes
are generally categorised 1nto high, mediom
and low level wastes depending on their
radioactive content, All these wastes are
subjected 10 elaborate treatment and condi-
tioning before they are stored in a safe
mannper. Only very low level wastes which
arc safe for disposal are discharged after
making sure that they are well within the
prescribed limits. Continuous environmental
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monitoring is also ensured to make sure that
proper health and safety aspects are taken
care of.

(c) No, Sir. The technologies involved
in the handling, processing apd treatment of
radioactive wastes are being constantly up-
dated to keep pace with international deve-
lopments.

(d) Does not arise.
[Translation)
Construction of Tawaghat-Jipti Road

*854. SHRI HARISH RAWAT : Will
~ the Minister of DEFENCE be pleased to
. state :

(a) whether the Border Roads Organisa-
tion has been entrusted with the responsibi-
lity of construction of Tawaghat-Jipti
motorable road in Pithoragarh district of
Uttar Pradesh;

(b) if so, whether the formalities of
survey, estimates etc. of this road have beep
completed;

(c) if so, when those were completed;
and

(d) if not, the time by which these
formalities will be completed and the
construction work on this road will be
started ?

THE MINISTER OF DEFENCE:
(SHRI K. C. PANT): (a) A decision has
since been taken, in principle, to entrust
the construction of the road to Border
Roads Organisation.

(b) Not yet.
(c) Does not arise.

(d) The construction of the road is
likely to commence during 1989-90 after
it is included in the BRDB programme on

the basis of the Survey report/Approximate
Project Estimate.
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(English)
Incidence of Suicide Deaths

*855. SHRI JITENDRA PRASADA :

SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been drawn towards news item appearing in
‘The Hindustan Times’ dated 7 March 1988
captioned ‘50000 Indians committed suicide
every year”’;

(b) if so, the number of suicides
committed during the last two years:

(c) whether the rate of suvicides is

high 1n India as compared to other countries;
and

(d) the stpes taken to check the rising
number of suicides ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : (a) Yes, Sir.

(b) According to the available informs-
tion 53,492 and 38,329 cases were
reported in the years 1986 and 1987
respectively.

(c) Information regarding cases of
snicide committed in other countries is not
compiled by Central agencies.

(d) As prior notice or intimation about
the inteation to commit suicide is not
available it seems to be difficult to take
preventive action in advance. Regarding
dowry deaths from suicide it may be said
that the Dowry Prohibition Act. 1961
has been amended in 1984 and 1986 to
make the law regarding offences against
women stringent. The Indian Penal Code,
the Criminal Procedure Code, 1973 and
Indian Evidence Act, 1872 have also been
amended to deal effectively not only with
dowry death cases but also with cases of
cruelty to married women,
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Foreign fands received by CAPART

8554. SHRI GADADHAR SAHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
foreign funds received by a Government
sponsored agency, namely Couancil for
Advancement of People’s Action and Rural
Technology (CAPART) Guru  Nanak
Foundation Building, New Mahrauli Road,
New Delhi under the Foreign Contribution
(Regulation) Act, 1976 is being distributed
to a number of voluntary organisations 1n
the couatry;

(b) if so, the amount received by
CAPART from abroad during 1985, 1986
and 1987;

(c) whether Government are aware that
those organisations, receiving such funds
through CAPART are brought under the
purview of the Forcign Contribution (Regula-
tion) Act; and

(d) if so, whether these organisations
bave submitted their accounts for the funds
received as per the said Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) As per the
returns furnished by CAPART, it is gathered
that the amount is distributed to various
other organisations.

(b) 1985—Not reported
1986—Rs. 31,57,848.00
1987~—Rs. 28,05,000.00

(c) Organisations covered under the
provisions ef the Foreign Contribution
(Regulation) Act, are oot to accept foreign
contribution without either registering with
or obtaining prior permission from the
Central Government,

(d) Not all bave yet furnished their
Sccounts .

APRIL 27, 1988

Written Answers M
SC/ST Freedom Fighters

8555. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of SC/ST and women
freedom fighters who bhave been benefited
from the relaxation of the condition of
imprisonment from a period of six months
to three months, scparately, State-wise;

(b) whether any such cases under the
relaxed norm are still pending for decision
with Goveroment;

©) if so, the details thereof, State-wise;
and

(d) the target date by which all such
cases would be disposed of ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (d).
Out of 4,46,062 applications pension has
been granted 10 1,44,974 cases. Unly 1052
cases are pending for want of verification
reports from the Stale Governments or for
scrutiny by Non-Official screening Com-
mittees. Records of SC/ST or women
freedom fighters however, are not being
maintained separately n  the Freedom
Fighters’ Division.

Rehabilitation of the victims of 1983
disturbances in Assam

8556. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total amount sanctioned and or
released to the Government of Assam by
Upion Goveroment so far in respect of
relief and rehabilitation of the viclims of
198} disturbances and massacre;

(b) the break-up of the above amouats
by main heads of expenditure;

(c) the number of families or individuals
who have beoefited under each item; and
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(d) the number of claims for loss of
life, ailthough the bodies were not found
and therefore not subjected to postmortem,
filed by the next-of-kin, with the number
accepted after due enquiry, the number
rejected and the number pending as on
1.1.1988 2-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMAN] PANIGRAHI) : (a) to (©
The Government of India have approved
Rs. 59.98 crores for relief and rehabilitation
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assistance for 52818 families identified by
the Government of Assam. Against this
amount a sum of Rs. 54.71 crores has so
far been released to the Government of
Assam. No further claims of expenditure
have been received from the State Govern-
ment A statement showing the break-up
of Rs. 59.98 crores by main heads of
expenditure 1s given below.

(d) No claim for loss of lLife filed by
the next of kin was pending with the
Government of India as on 1.1.1988.

Statement
Name of Requirements Rs. in lakbs
| 2
Relief Requirements
(1) Food Supplied for one mooth 275.10
(ii) Cash doles 78.60
() Utensils 21.50
(1) Blankets, Mosquito Nets and clothing 162.75
(v) Nutntion 30 00
(vi) Medical and Public heaith 137 89
(vs) Droking water supply arrapgements 10 camps and villages 34.80
(vin)  Temporary shelters 25.00
(1x) Ex-gratia payment to families to those killed 15:.45
Total 918.09
Rehabilitation Requirements
(1) Maintenance assistance in the form of food supplies for
S5 months 1373.62
(i) Cash doles for 3 months 235 80
(i)  Reconstruction of 52,818 houses (51,149 fully damaged
and 1669 partially damaged bouses) in urban and rural
areas. 2599.00
(iv)  Seeds 19.20
(v) Tractorisation 5.00

(vi) Replacement of plough bullocks and milch cattle lost

180.00
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{vii) Assistance to school going children 20.00
(viii) Reconstruction of schools and other public buildings 98.92
(ix) Health care of cattle 11.00

(x) Repair of bridges and roads 478.00

(xi) Fertiliser 4.40

(xii) Assistance to non-agriculturist families 55.00
Total : 5079.94

Grand Total : 5998.03

Planning for Drought and Flood
Prone Areas

8557. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of PLANNING
be pleased to state :

(a) whether the Prime Minister recently
announced that the Planning Process should
identify the causes of drought and check
out plans for irrigation facilities for those
areas;

(b) if so, what action has been initiated
in this regard and with what result;

(c) whether any official team of experts
etc. have gone into the question of formula-
ting loog-term or short-term policies for
droughbt prone and flood affected areas in the
country; and

(b) if so, when the report is expected
to be submitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLE-
MENTATION (SHRI BIREN SINGH
ENGTI) : (a) to (d). It is not clear as to
which areas are being referred to in part (a)
of the Question.

Completion of trials by frigate
‘Gomatl’

85¢8. SHRI AMARSINH RATHAWA
Will the Minister of DEFENCE be pleased
to state :

(a) whether Gomati, the third Godavar
class guided missile frigate has completed its
trials;

(b) if so, the details thereof: and

(c) steps taken to develop it and har
it over to defence forces ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE : (SHRI
SONTOSH MOHAN DEYV) : (a) Yes, Sir.

(b) These details cannot be divulged for
reasons of nationa) security,

(c) The ship was commissioned in tht
Indian Navy on 16 April 1988.
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Waliving of export obligation for
computer units

8559. SHR! LAKSHMAN MALLICK

Will the PRIME MINISTER be pleased to
state :

-{a) whether there is any proposal

r consideration of Government for
lifting export obligations on individual units
i computer industry and encourage exports
by computer industry as a whole, to offset
the imports by it; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) and (b). The Government has
recently taken a decision to reduce export
ob'igation for the manufacture of computers
in general from 30 per cent to 10 per cent.
The Government has been following an
integrated policv for the development of
indigenous computer industry including soft-
ware and peripherals. There is good poten-
tial for export of software which is being
given due emphasis. 1t is expected that in
the next 3-4 years foreign exchange earning
through software exports would be able to
partially compensate for the rising import
bills on components’ parts for computer
manufacture.

Schedunled Caste’'Scheduled Tribe officials
in Home Ministry

8560. SHRI R. M. BHOYE : Will the
Minister of HOME AFFAILRS be pleased to
state :

(a) the total number of employees and
officers in his Ministry, category-wise and
out of them the break up of employees and
officers belonging to the scheduled castes and
scheduled tribes:

(b) whether there is a backlog of vacan-
cies reserved from SC/ST in the categories of
employees and officers 1n his Ministry; and

(c) if so, by when this backlog is likely
to be cleared ?

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH): (a) to (c). The category-
wise break-up of Scheduled Castes and
Scheduled Tribe employees vis-a-vis total
number of employees working io Ministery
of Home Affairs and its cadre units is a8
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under :—
Total No. Scheduled Scheduled
of Castes Tribes
employees
Group A 117 12 3
Group B 1245 160 17
Group C 1670 224 47
Group D 1237 312 51

2. In the Ministry of Home Affairs,
majority of Group ‘A’ posts are filled by
deputation from All India and Cesntral
Services. Certain grades like Joint Secrets-
ries, Directors, Deputy Secretaries and
Under Secretaries are filled borth by deputa-
tion and promotion. For promotion at the
Under Secretaries level (the lowest in
Group ‘A’), the reservation is 15 per cent
for Scheduled Castes and 74 per cent for
Scheduled Tribes. However, Promotion to
this grade is made on all-Ministry basis and
proper representation of Scheduled Castes
and Scheduled Tribes is taken care of at the
time of preparation of common Select List
for promotion by the Department of Person-
nel and Training. Moreover, special steps
are also taken to fill up the quota reserved
for them by holding special examinations
Limited to Scheduled Castes and Scheduled
Tribes as and when necessary.

3. The posts in Group ‘B’ and ‘C’
like Section Officer, Assistants, Stenographers
of various grades, Upper Division Clerks
and Lower Division Clerks etc., are filled
partly by direct recruitment through UPSC
and SSC aod partly by promotion either
through Departmental Competitive Examina-
tions or by seniority-cum-fitness on a
centralised basis. To ensure representation
of Scheduled Castes and Scheduled Tribes
in these posts in accordance with the
prescribed quotas, the appointing authorities
maintain separate rosters for direct recruit-
meant and for promotion and the reserved
vacancies so arrived at are taken into account
while making recruitment through UPSC
or SSC on all Ministry-basis or while
prescribing zones for promotion oan all
Ministry-basis. Direct recruitment to Group
‘D" posts in th: Ministry is made through
Bmployment Exchange.
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4. 1If suitable SC/ST candidates are not
available for filling the reserved posts, such
posts are carried forward to three subse-
quent recruitment years and in the third
year of such carry forward, vacancies reser-
ved for STs can be exchanged for SCs and
vice versa.

Population Census

8561. CH. RAM PRAKASH : Will the
Minister of HOME AFFAIRS be pleased to
state the State-wise population of Scheduled
Castes, Scheduled Tribes, Muslims, Back-
ward classes and others as per 1981
census ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : State-wise
population of Scheduled Castes and Sche-
duled Tribes according to 3981 Census are
given in Statement-]I given below. In State-
ment-II given below, the population figures
of Muslims and other religions are given based
on the 1981 Census data on the religion of
the head of household collected through the
household schedules,

The figures mentioned in Statement-I
and Statement II exclude Assam where the
1981 Census could not be conducted owing
to disturbed conditions prevailing in that
State then, The State-wisc population figures
of Backward Classes are not available.
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Counting of long-term promotions for
purpose of pay fixation

8562. SHRI SANAT KUMAR
MANDAL : Will the PRIME MINISTER
be pleased to state :

(a) whether the long-term promotion
are not counted as regular promotions for
the purpose of option in pay fixation on
promotion to higher grades from the date
of accrual of next increment in the scale
of pay of the lower post as admissible in
terms of the Department of personnel and
A.R.OM. No. 7/1/80-BEstt. P.I. dated
26.9.81 read with its OM No. 13/26/82-
Estt, P.I. dated 8.2.83;

(b) if so, the reasons for counting the
same long-term promotion as regular
service for the purpose of eligibility in
appearing in the Section Officers/Stenogra-
phers Grade ‘B’ Limited Departmental
Competitive Examinations;

(c) whether Government have issued
any orders that only Select List promotion
can be counted as regular promotion for the
said purpose to bring uniformity in pay
fixation in the various Ministries/Depart-
ments ; and

(d) If not, the action Government pro-
pose to take to set matters right ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS .AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): fa) to (d). The
extant orders regarding exercise of option
already provide for availing of this benefit
from the initial date of promotion even in
cases where ad hoc promotion is followed by
regular promotion without any break. Long-
term promotion, which are also ad hoc, are
thus covered by the extant orders.

Enbancement of pensioa of pre-1986
peosioners

8564. SHRI K. S. RAO: Will the
PRIME MINISTER be pleased to state :
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{a) whether the pension of Central
Government employees effective from 1
Jaunary, 1985 consequent on the recom-
mendations of the Fourth Pay Commission
is about 20 to 30 per cent more than the
consolidated pension of pre-1986 pensioners
as on 1 January, 1986;

(b) if so, whether Government are
considering to enhance the pension of pre-
1986 peasioners; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (c). No.
Sir. The pension structure has recently
been ratiopalised in accordance with the
Government decisions on the recommendas
tions of Pay Commission. The amount of
pension is related to the emoluments, at the
time of retirement and the qualifying service
rendered. While the benefit of computation
of pension at the rate of 50% has been
extended to all pensionerss pre-1.1.86
pensioners have been granted additional
relief as recommended by the Pay
Commission.

In view of the above there is no pro-
posal to interfere with the pension

structure.

Cases filed in Centra) Administrative
Tribunal

8565. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI :
SHRI U. H. PATEL :

Will the PRIME MINISTER be pleased
to state :

(a) the number of cases filed by the
Government servants in the Central Adminis-
trative Tribunal duriog 1 April, 1986 to 31
March, 1988; and

(b) the number of cases disposed of,
rejected and are under consideration ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) The number
of cases filed by the Government servants
in the Central Administrative Tribunal during
1.4.86 to 31.3.88 are 26,790.

(b) The pumber of cases disposed of/
rejected is 12,958 and numbers peading
consideration of the Central Administrative
Tribunal as on 1,4,88 are 12,910 (these
figures also include cases awaiting clearance
as on 31.3,88).

Radio/TV sets

8566, SHRI V. S. KRISHNA IYER :
Will the PRIME MINISTER be pleased to
state :

(a) the percentage of Radio/TV sets in
relation to population in the country; and

(b) the steps taken by Government to
increase this percentage ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI SHIVRAJ
V. PATIL): (a) Presently, the total number
of Radio and TV sets used in the country
is estimated to be 67 million pos. and 15.5
million nos., respectively. This will work
out to approximately 8.4 per cent radio
sets and 2 per cent TV sets of the eountry’s
population.

(b) Some of the steps taken by Govern-
ment to increase this percentage include
liberal licensing and fiscal policies, and
Radio and TV net-work expansion.

Discrimination against persons of

India origin in Fiji

8567. SHRI SOMNATH RATH:
CH. RAM PRAKASH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to statg ;
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(a) whether Government are aware of
the discrimination being perpetrated against
people of Indian origin under the new regime
in Fiji, especially in the Trade Union sector;
and

(b) if so, what new diplomatic initiatives
have been taken during the past few months
or arc proposed to be taken to see that
peoples of Indian origin ip that country
are not deprived of their legitimate rights
as citizens ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
professed aim of the military coups in Fiji
has been to guarantee political supremacy
to the indigenous Melanesians. The regime
in Fiji is understood to be working on a
Constitution towards achieving that goal.
However, the Conbstitution is yet to be
finalised.

(b) India has strongly condemned the
military coups and raised the matter at
United Nations General Assembly and the
Commonwealth Heads of Government
Meeting at Vanouver last year. At CHOGM,
India played a leading role in the delibera-
tions on Fiji which resulted in the lapse of
Fiji’s membership of the Commonwealth.
We have taken the position that to regain
its membership, Fiji would have to adhere
to Commonwealth principles which forbid
racial discrimioation.

Collaboration with West Germany for
motors for Reactor Coolant Pumps

8568. SHRI S. B. SINDAL :
SHRI G. S. BASAVARAJU :

Will the PRIME MINISTER be pleased
to state :

(a) whether NGEF, a public sector
enterprise ip Karnataka has entered into a3
collaboration with the AEG of West
Germany for transfer of technical know-how
for the manufacture of motors for coolant
pumps for 500 MW nuclear reactor;

(b) if so, whether any agreement has
been reached; and
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. (c) if so, the extent of the manufacture
of coolant pumps annually ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ
V.PATIL) : (a) and (b). NGEF will be
manufacturing motors for the reactor coolant
pumps for the S00 MwWe Pressurised Heavy
Water Reactors for which they have sought
technicel know-how from AEG of West
Germany.

(c) NGEF are expected to manpufacture
40 pumbers of motors for the reactor
coolant pumps during the next ten years.

Concessional Government accommodation
for Navy personnel in Bombay

8569. SHRI PRAKASH V. PATIL:
Will the Minister of DEFENCE be pleased
to state :

(a) whether the officers femployees
(combatants and non-combatants) of the
Indian Navy 1n Bombay have the facility of
concessional government accommodation;

(b) if not, the total shortfall in the
officers and non-officers category 1n this
regard;

(c) steps taken to meet the shortfall;
and

(d) the targets of house construction for
1988.89 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI1
SONTOSH MOHAN DEV): (a) and (b).
Yes, Sir.,The shortfall in accommodation
for different categories of persoanel 1s as
below :

Accommodation
Autho- Avail-  Sanction-
rised able  ed|Uvoder
Construc-
tion

(i) Officers 1538 1124 414
(ii) Sailors $723 2952 1900
(iii) Cwilians 3198 1146 620
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(c) and (d). Accommodation projects are
undertaken depending upon the availability
of funds. The construction programme for
1988-89 would, therefore, depend upon the
fund position.

Amount for tribais to build
infrastructure

8750. SHRI N. DENNIS : Will the
Minister of WELFARE be pleased to state :

(a) the details of the infrastructure on
which the money allotted to the tribal wel«
fare 1s used for their development;

(b) whether the infrastructure is built
by non-tribals; and

(¢) if so, the steps taken to press into
the building of infrastructure by tribals
themselves ?

THE DEPUTY MINISTER IN THR
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) Tribal sub-plan
strategy aims at area development with focus
on tribal families. This 1s sought to be
achieved by improving the infrastructure
such as roads, communication, irrigation,
schools, medical facilities etc. and also by
undertaking family-oriented income-generat-
ing programmes.

(b) and (c). The infrastructure develop-
ment is carried out primarily through the
Government agencies at the district/project
level in consultation with project level
committee 1n which tribals are represented.
Works under NREP, RLEGP, etc. are
executed through the local people which
ensures involvement of the tribals in such
infrastructure develpoment,

Scrap deal scandal

' 8571. SHRI NARAYAN CHOUBEY :
Will the Minister of DEFENCE be pleased
to state

(a) whether his attention has been drawn
to a pews item captioned ‘‘Scrap deal
scandal in Ambazari OF" published in
Hitavada, Nagpur dated 20 February, 1988;
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(b) if so, the details thereof; and

(c) the Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJV.
PATIL) : (a) Yes, Sir.

{b) and (c). Scrap and swarf generated
in Ordnance Factory, Ambajhari and at
other Ordpaace Factories are disposed off
accordipg to instructions on the subject.
Tenders are opened in the presence of two
Officers and offers of all tenderers are read
out to all the representatives of the firms,
who are present. Relevant pages of the
offers are signed by two officers then and
there. Any over-wiitings are also counter-
gsigned at the time of opening tenders. The
selection of contractors is made by a Com-
mittee consisting inter-alia of General
Man ager and Accounts representative. There
is little room for showing any favouritism to

any party.

2. Name of firm is not mentioned in
the said news item. It apparently refers to
M/s, AARASANA Metal Company, regis-
tered as a Small Scale Unit with MIDC,
Nagpur. Between 19:2 and 1987, the said
firm ootained 17 contracts in respect of
aluminjum swarf, aluminium wroughts, brass
and copper swarf and scrap. The firm got
the above contracts in respect of b-ass and
copper swarf/scrap for quantities earmarked
sgainst SSI Quota as well as against the
open guota at higher prices. In each of the
tender enquiries, against various lots tender-
ed out, the firm had always given rates
which yielded the highest sale proceeds.

{Translation)

Propossl to include Rajastbani in the
Eighth Schedule of Constitution

8572. PROF. NIRMALA KU viARl
SHAKTAWAT : Will the Minoster of
HOME AFFAIRS be pleased to s'ute :

(a) whether Government propose to
fnclude Rajasthani language, which is spoken
by 3 crore people in the country, in the

APRIL 27, 1988

Written Answets kp)

Eighth Schedule of the Constitution to ensure
its development;

(b) whether Government have allocated
any amount for its development; and

(c) the steps proposed to be taken
for development of this language by the
All India Radio or the Sahitya Akademi
etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) The Government is
of view that inclusion of more languages in
the Eighth Schedule would create other
reactions and repercussions. However. it is
the endeavour of the Government to promote
cultural and literary heritage of all the
languages irrespective of their inclusion in
the Eighth Schedule.

. (b) As per information furnished by the
Ministry of Human Resource Development,
budgetary allocations are not made language
wise,

(c) Sahitya Akademi has recognised
Rajasthani language m 1971 for literary
promotion of the language. The programmes
include publications, awards, semibars,
workshop, travel grants and other literary
activities extended to language writers. The
present General Council of the Sahitya
Akedemi includes representative of Rajasthani
language and Rajasthani State. The Execu-
tive Board has recently constituted the
Rajasth ni Advisory Board. As regards the
steps taken by Ministry of Information and
Broadcasting, it is stated that the purpose
o! All India Radio broadcast is to communi-
cate and not promote any language. All
India Radio broadcasts in a number of
lapguages and dialects pot include in the
Eighth Schedule of the Constitution purely
from the commupication point of view.
However, programmes and broadcast in
Rajasthani language are conducted by Jaipur,
Bikaner, Jodhpur, and Suratgarh stations of
All India Radio,
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(Bnglish)
Robberies in Trains
8573. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether Government’s attention has

:n drawn to a news item in the ‘‘Hiudustan

11mes” dated 30 December, 1987 captioned
‘“Train Robbery™;

(b) if so, the number of persons killed
and injured due to the robbery;

(c) whether such robberies taking place
very frequently in different trains;

(d) whether there was no armed guard
in the Patna-Ranchi superfast Express oo
29 December, 1987 when this robbery took
place;

(e) if not, the reasons therefor; and

(f) the preventive steps taken by Union
Government and the State Governments to
check recurrence of crime incidents on
railways ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PFUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P, CHIDAM-
BARAM) : (a) Yes, Sir.

(b) Iaformation is being collected from
the concerned State Governments and will
be laid on the Table of the House.

(c) Cases of crime on Railways are
reported to, registered and investigated by
the State Government agencies including
Government Railway Police, which functions
under the control of State Governments.

(d) and (¢). Information is being collec-

ted from the Government of Bibar and will
be laid on the Table of the House.

(f) Government Railway Police provides
escorts on Fast/Superfast, Mail/Express

VAISAKHA 7, 1910 (SAKA)
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trains according to local condifions and
requirements. Railway Protection Force
also assists Government Railway Police in
this task as necessary.

Indo-Canadian Youtk Exchange
Programme of N.C.C,

8274. SHRI H. A. DORA : Will the
Minister of DEFENCE be pleased to state :

(a) whether Tamil Nadu and Himachal
Pradesh have been selected for the Indo-
Canadian Youth Exchange Programme of
National Cadet Corps this year; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (&) Yes, Sir.

(b) For the Indian phase of the Pro-
gramme the following places of Tamil Nadu
and Himacha] Pradesh have been selected :

Cuimbatore (Tamil Nagu)
(i) Arasur
(it) K. Ayyampalayam
(iii) Alla Palayam.

Solan (Himachal Pradesh)

(i) Kandagat
(ii) Dangri
(iii) Dharampur,

Workshop for the Aged

8575. SHRI G. S. BASAVARAJU:
Will the Minister of WELFARRE be pleased
to state :

(a) whether a workshop for the aged
was held in New Delhi on 26 March,
1988;

(b) if so, the organisations which atten-
ded this workshop;
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{(c) whether some suggestions were for-
warded to Government by the workshop;
.and

. (d) if so, whether the suggestions made
In the workshop have been examined by
Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORON) : (a) Yes, Sir. A work-
shop on ‘‘Social Security for the Aged and
Fair Pensions’ was organised by a voluntary
organisation named, All India Central Com-
mittee of Pensioner’s Association New Delhij
on 26 March 1988,

(b) Since the workshop was organised
by 2 voluantary organisation, we have no
information of participants.

(c) No, Sir,

(d) Question does not arise.

CBI raids on premises of Covernment
Officers

8576. SHRI SUBHASH YADAV :
SHRI PRAKASH CHANDRA :
SHRI SRI HARI RAO :
SHRI M. RAGHUMA REDDY :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government's attention has
been drawn to the press report appearing in
the ~‘“Telegraph™ dated 23 March, 1988,
regarding Nation-wide C,B.I, raids on
Government officers;

(b) if so, the details of the officers
whose premises were raided:

(c) the nature of incriminating docy-
ments seized; and

(d) the action taken by Goversment in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
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MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) Yes, Sir.

(b) The details of the officers whose
premises were raided is given below :

(c) During the raids, incriminating
documents pertainipg to investments in
movablef/immovable properties and for show-
ing undue official favours were seized.

(d) Cases have been registered and
action in accordance with law will be taken
against the concerned officials.

Statement

Details of the officers whose premises
are raided

1. S/Shri R. R. Dvivedi, Officer, UCO
Bank, Johari Bazar, Jaipur.

2. Shri Udai Prakash Gupta, Head Clerk,
Office of the DRM. Kota (Rajasthan).

3. Smt. K. Mythilirani, IRS, Income
Tax Officer, Hyderabad.

4. Shri Mahesh Chander Mahajan,
UDC, Survey & Settlement Section 1.
DDA, New Delhi.

5. Shri Nagendra Mishra, General
Manager, cum-Chief Editor, Employ-
ment News, R. K. Puram, New Delhi.

6. Shri K, Narayana Murthy,
Regional Manager, Corporation Bank,
Guntur,

7. Shri H. Saren Singh, Superintendent
of Customs, Moreh, Manipur.

8. Shri Th. Mohendra Kumar Singh,
Branch Manager, United Bank of
India, Manipur.

9. Shri B. Shroff, Dy. General Manager.
Union Bank of India.

10. Shri Navin C. Shah, Branch Manager,
Union Bank of India, Abhmedabad,
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11,

12

13.

14.

15.

16.

17.

18.

19.

20,

21.

n2.

23.

24.

Written Answers

Shri A. T. Vanjani, Br. Manager,
Union Bank of India, Ahmedabad.

Commander C. D, Pepeira,
Dy. G.M., Mazagaon Dock Ltd.,
Mangalore Yard Unit, Mangalore.

Shri K. G. Manjunath,
Plant Manager, Mazagaon Dock Ltd.

Shri S. Lakshminarayanan,
Sr. Manager (Commercial)
Hindustan News Print,

News Print Nagar, Kerala.

Shri G. V. Sundaram,
Manager (Forest),
Hindustan News Print, Kottayam.

Smt. Hansa Manoharan,
BDP, Operator Grade 11
Finance Division, BHEL,
Madras.

Shri S. Nagarajan,
Income Tax Inspector,
City Circle, I, Madras.

Shri R. A. Prasad, Joint Manager (P)
Food Corporation of India,
Lucknow.

Shri D. P. Srivastava,

Dy. General Manager,
Mahanagar Telephone Nigam,
New Delhi.

Shri B. N. Halrdar, Br. Manager,
Andhra Bank, Calcutta,

Shri P. N. Dixit,
Income Tax Officer, Bhopal.

Shri P. K. Dubey,
Br. Manager, Syndicate Bank,
Partapur, District Meeraut.

Shri M, K. Sarma, Br. Manager,
Central Bank of India,
Tajganj, Agra.

Shri Harbhajan Singh Dhilon,
General Manager,

Bharat Cooking Coal Ltd.,
Dhanbad.
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25. Shri P. N. Roy, Supdt. (Maintenance)
Oil Rolling Bokaro Steel Ltd.,
Bokaro.

26. Shri Ram Karan Singh,
Chief Supdt , S.M,S. Rourkela
Steel Plant.

27 Shri Anenda Vaid Barual,
Dy G M , Oil India Ltd.,
Daliazam.

28  Shri V. Ratnasaohapati, G M.
Hindustan Anti biotics Ltd ,
Pune.

29. Shri S. Majumdar, Marketing Manager,
-do-

30. Shri H S. Rao, Chief Manager,
Bank of Baroda,
Bombay Fort, Bombay.

Priorities for reducing income
ineqgualities

8577 SHRI H N, NANJE GOWDA :
Will the Minister of PLANNING be pleased
to state

fa) whether the President of the PHD
Chamber of Commerce and Industry
(PHDCCI) has called for high priority for
reducing income 1nequalities in the Eighth
Plan and creation of mass employment in
potential areas like construction;

(b) whether Government are considering
the suggestions made by the Precident of
the PHDCCI;

(c) whether Government are planning
for creating job opportunities for the un-
employed youth; and

(d) if so, the details of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHR! BIREN SINGH ENGTID) : (a) Re-
ports to this effect have appeared in the
Press.
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(b) The approach to the Eighth Plan
is in the early stages of thinking.

(c) and (d) : Already there are on-going
schemes of the Government in connpection
with employment of youth, namely, Scheme
for providing Self-employment to Educated
Unemployed Youth and the National
Scheme of Training of Rural Youth for Self-
Emplpyment (TRYSEM).

Coatribution of Central Public Enter-
prises to Central Exchequer

8578. SHRI P A. ANTONY : Will the
Minister of PLANNING be pleased to
state :

(a) the amount envisaged as contribu-
tion of Central Public Enterprises to the
Central Exchequer in the remaining period of
the Seventh Five Year Plan;

(b) the steps taken by Government to
step up additional resources mobilisation by
Central Public Enterprises like Railways,
Telecommunicaticns, etc ; and

(c) the reasons for huge losses by
certain Central Enterprises like the Postal
Department etc. ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI
BIREN SINGH ENGTI) : (a) The contri-
bution of Central Public Enterprises to the
Central Exchequer is estimated as a part of
annual budgetary excrcise. Hance the amount
to be contributed by these enterprises in the
remaining period of the Seventh Plan, that
is, 1989-90, will be known only when the
Central Budget for the year is finalised and
presented to the Parliament.

(b) Important steps taken to step-up
additional resource mobilisation by Central
Public Enterprises include among others,
revision of fares, freights, tariffs and product
Pprices; improvement in capacity/assets utilisa-
tion and issue of public sector bonds etc.

(c¢) The reasons for the losses incurred
by the Central Enterprises including postal
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department vary from enterprige to enter~
prises. Major factors are delay in adjustment
of administered prices for off-setting escala-
tion in costs; low capacity/assets utilisation;
increasing expenditure on social over-heads;
revision of wage agreements; and other
general bottlenecks such as power shortage,
etc.

Assistance to West Bengal

8579. SHRI K, RAMAMURTHY :
Will the Minister of PLANNING be pleased
to state whether only Rs. 96 crores have been
released till date to Government of West
Bengal out of Rs. 1000 crore package deal
anoounced by the Prime Minister for the
development of north Bengal and if so, the
reasons for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI): No
package of assistance has been anoounced by
the Prime Minister for the development of
North Bengal.

Per Capita Consumption of Foodgrains

8580. SHRI KAMLA PRASAD
SINGH : Will the Minister of PLANNING
be pleased to state :

(a) whether a need was felt in the
Seventh Plan document for regional dispersal
of output growth through the expansion of
assured irrigation in areas where the propor-
tion of irrigated area is low and through the
development of dryland farming where
irrigation is either not possible or is
uneconomical;

(b) whether per capita consumption of
foodgrains in the country has not been rising
appreciably; and

(c) if so, the details of steps taken to
meet the targets set forth in the plan
document and to increase the per capita
consumption of foodgrains ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND



81 Written Answers

MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI) :
(a) and (b). Yes, Sir.

(c) The increase in per capita consump-
tion of foodgrains will be achieved by raising
the output of foodgrains at a rate signifi-
cantly higher than the rate of growth in
population. Emphasis has been laid on
rapid expansion of irrigation supply of
nutrients and otber agricultural inputs. The
poverty alleviation programmes such as
RLEG, NREP and IRDP aim at increasing
the availability of foodgrains to the persons
below poverty line.

[Translation)

Schemes for Education and Social
Development of Backward Areas

€581. SHRI YOGESEBRWAR PRASAD
YOGESH : Wi!l the Minister of WELFARE
be pleased to state :

(a) the names of the schemes formulated
for education and social development in
backward tribal areas in the country;

(b) the names of the programmes taken
up in Chhotanagpur in Bibar and the
progress made in this regard, and

(c) the steps proposed to make the
programme effective ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) {(a) and (b). Various
schemes have been launched for educational
and social development of Scheduled Tribes
in the country. Ia education sector the
schemes include reservation in educational
institutions, scholarship, stipend, hostel
facilities and material aid like stationery,
books, uniform, etc. The schemes under
social sector ionclude rural water supply,
bealth, housing labour welfare and nutrition,
etc. These programmes are also being
operated in Chhotancgpur area through the
State Government of Bihar. Besides, family-
oriented income-generating programmes in
various sectors including agriculture, horti-
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culture, animal husbandry, irrigation, coope-
raticn, cottage and small industries, etc.
are also in operation. The total number
of tribal families economically assisted under
these programmes in Bihar during 1987-%8
were 1,3',620 as against the target of
1,'5.000,

(c) In order to make the prozrammes
more effective, separate budget mechanism
for tribal sub-Plan areas has been adopted.
Special Central A-sistance for Tribal
Development P ojects (ITDPs), Modified
Area Development Approach (MADA),
clusters and dispersed tribals. The State
Governments have been advised to quantify
the flow of State Plan funds for Tribal
sub-Plan also ITDP-wise and to have project
level planning keeping in view the felt needs
of the tribals and to ensure their involve-
ment in the implementation of the same.

[English]

Weightage to Martial Communities in
Recruitment

8582. SHRI K. MOHANDAS : Wwill
the Minister of DEFENCE be pleased to
state :

(a) whether in the recruitment to the
armed forces any weightage is given to certain
martial castes or communities; and

{b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) No, Sir.

(b) Does not anise.
Nuclear Power Plant with Soviet belp

8583. SHR! BASAVARAJESWARI :
Wiill the PRIME MINISTER to pleased
to state :

(a) whether the Soviet Union has
assured the Indian Government that all
nuclear power plants to be constructed in
India with Soviet help would not face
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problems of the US aided Tarapur Atomic
Power Plant;

(b) if so, what are the power plants
that will be aided by the USSR;

(e) whether any agreement in this regard
has been signed; and

(d) what are the Soviet aided nuclear
plants that are under construction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) to (c). A draft intergovern-
mental agreement on technical, economic,
cost and other aspects including fuel supply,
of Soviet cooperation in setting up of two
units of 1000 MW pressurized light water
reactors is under the consideration of
Government have yet to take a decision in
the matter.

(d) Presently there are no Soviet aided
nuclear plants uoder construction in India.

[Translatinn)

Arbitration Award on pay of packers
in Ordnance Corps

8584. SHRI HARISH RAWAT:
Will the Minister of DEFENCE be pleased
to state :

(a) whether any award has been given
by the Board of Arbitration constituted by
the Labour Ministry in regard to the packers
working in the ordoance crops;

(b) if so, whether this award has been
implemented;

(c) if so, when it was implemented; and

(d) if not, the reasons for delay in this
regard and the measures being taken for the
implementation of the award ?
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THE MINISTER OF STATE IN THRE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) Yes, Sir.

(b) Not yet.

(¢) Does not arise.

(d) The matter is in an advanced stage
for a final decision.

[English]

Arrests under Terrorists and Disruptive
Activities (Prevention) Act

8585. DR. A. K. PATEL :

SHRI C. JANGA REDDY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of persons arrested
under the Terrorists and Disruptive Activities

(Prevention) Act in various States during the
last six months;

(b) whether any complaints have been
reccived in regard to its alleged misuse,
especially in Gujarat State; and

(c) if so, the details thereof and the
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) Information is being
collected and will be laid on the Table of
the House.

(b) Yes, Sir.

(c) The complaints were taken up with
the Government of Gujarat. As a result of
this the provisions of the TADA have been
dropped in 59 cases involving 593 persons.
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No Fire Apparatus in 100 High Rise
Buildings
8585. SHRI BANWARI LAL
PUROBIT :
PROF. RAMKRISHNA
MORE :
PROF. K. V. THOMAS :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Government
has been drawn to a news item captioned
““No fire apparatus in 100 high rise build-
ings” as reported in the “Hindustan Times”
dated 5 April 1988;

(b) whether several high rise build-
ing owners in the capital were given three
months notice to fully equip their buildings
with fire fighting equipmeats;

(c) whether it is a fact that the three
months time is presently over and building
owners have not installed the fire fighting
equipments; and

(d) the details of the defaulters and
action taken by Government against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) Yes. Sir.

(b) Yes, Sir.

(c) The potice period has not expired.

(d) Action against any defaulter under
the Law is possible only after the notice
period is over.

Launching of Microwave Remote
Sensing Satellite

8587. SHRIMATI JAYANTI
PATNAIK : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have taken
steps to launch microwave remote sensing
sattellite; and
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{b) if so, the year by which India
expects to launch its own microwave remote
sensing satellite ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) and (b). One of
the specific objectives and elements of the
space effort for the decade 1980-90 is to
froitfully  deploy various  technologies
developed through airborne sensors and
satellites. The Microwave Remote Sepsing
Programme is one such programme. Since
the working out of the details concerning
tbe microwave satellite project is still in
preliminary stages, it is too early to give
any precise information about launch dates
and steps taken in realising a spac:craft.

Biotechnology Centre in Andhra Pradesh

8588. SHRI P. PENCHALAIAH:
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose to start
any new biotechnology centres in Aandhra
Pradesh; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THRE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) No, Sir.

(b) Does not arises

Defence purchases from Pablic Undertakings

§589. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of DEFE-
NCE be pleased to state :

(a) whether 45 per cent of the defence
needs are being supplied by the Private
Sector;

(b) whether Government propose to
make defence purchases from Public Sector
Undertakings only;

(c) if so, the details thereof; and
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(d) if not, the reasors therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-

N AND SUPPLIES iN THE MINISTRY
O DEFENCE (SHRI SHIVRAJ V.
PATIL): (a) The indigenous sources of
procurement of Defence equipments and
stores are :

(i) Ordoance Factories;

(i) Defence Public
takings and

Sector Under-

(iiiy Non-defence units 11 trade and
industry which include both
Public and Private Sector.

Ordnance Factories and Defence Public
Sector Undertakings are nominated pr duc-
tion agencies for specific types of equipments
and stores and they meet a major share of
the Defence needs. The purchase of other
items from trade and Civil Sector Industry
is done on the basis of competitive tenders.
Such purchases are made by different
purchase agencies, namely DGS&D, DGOF,
Services HQrs, Deptt of Defence Production
and Supplies etc. Though no separate
statistics are maintained on the percentage
of Defence supplies male by indigenous
private sector, their contnibution would be
much less thao 45%.

() to (d). There i~ no proposal to
restrict Defence purchases ouly to Public
Sector. The items restricted for Public
Sector, according to the Government Indust-
rial Policy are (i) Arms, Ammunitions and
allied defence equipment (ii) Aircraft (over
5700 kg all-up weight); (iii' Ship building
(excluding small boats).

SC/ST Officers Sponsored for Foreign
Training

8590. SHRI ARVIND NETAM : Wil
the Mioister of WELFARE be pleased 1o
state ¢

(a) the number of Scheduled Caste and
Scheduled Tribe Group ‘A’ Offic:r< in her
Ministry sponsored for foreizn training
during 1985-86, 1986-87 and 1937-88 ;

(b) the particulars of courses attended
by each of these officers abroad ;
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(c) the number of such officers who
have pot yet attended any foreign training ;

(d) whether there is any proposal to
send these officers for foreign courses ; and

(e) if so, whben ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) :(a) and (b). One
Scheduled Caste Officer was sponsored for
foreign training during 1987-88, but was
not finally selected. He has been sponsored
again for 1988-89 course in the UK.

(c) Eight.

(d) and (e). Two morse officers (one
Scheduled Caste and one Scheduled Tribe)
bave been sponsored during 1568-R9 for
foreign training courses.

[Translation)
Special Central Assistance to U.P.

§+91. SHRI RAM PUJAN PATEL :
Will the Minister of PLANNING be pleased
to state :

(a) whether Union Government have
introduced schemes for providing special
assistance during the last three years for
the development of Uttar Pradesh keeping
in view the density of population and back-
wardpess of the State ;

(b) if so, the details thereof ; and

(c) the progress made so far in regard
to those schemes ?

THE MINISTER OF STATE IN THE
M NISTRY OF PLANNING AND MINIS-
TFR OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
«SHRI BIREN SINGH ENGTI) (a) No, Sir.

(b) and (c). Do not arise.

Resolutions adopted by Danapur
Cauntonment

8593. SHRI ABDUL HANNAN
VNSARI : Will the Minister of DEFENCE
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be pleased to state the number of resolutions '

adopted by Danapur Countonment Board
from January, 1985 to March, 1988 and
the number of the resolutions out of them
implemented so' far and the details imple-
mented and unimplemented resolutions ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR!
SONTOSH MOHAN DEV): Cantonment
Board, Danapur adopted 287 resolutions
from January, 1985 to March, 1988. Out
of them 284 resolutions have been imple-
mented Details of implemented and unimple-
mented resolutions are placed in Library.
[See No. LT 6042/88].

[English)

Recruitment of Hindi Translators

8594. SHRI RAM BAHADUR SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Department of Official
Language has been recruiting Hindi
Translators ;

(b) whether several Hindi Translators
have been working on ad-hoc basis in the
Defence Ministry and its departments ;

(c) the reasons for not recruiting these
ad-hoc Hindi Translators for the posts in
the Department of Official Languages ;

(d) the tota]l number of Hindi Trans-
lators in the Defence Ministry and its
departments ;

(¢) the number of vacancies ; and

(f) the reasons for not recruiting them
against the permancnt posts in the Defence
Ministry and its departments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI] PANIGRAHI) : (a) Yes,
Sir.

(b) Four Junior Translators (Rs. 1400-
2600) are working on ad-hoc basis in the
Ministry of Defence and its departments.
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(c) The Central Secretariat Official
Language Service (Group ‘C’ Posts) Rules,
1981 were published in the Gazette of
India on 19.9.198 and all the persons who
were, on that date, zither holding the posts
or who were holding a lien on the posts
included in Schedule-I to the Rules were
inducted in the Central Secretariat Official
Language Service at the initial constitution.
According to Rule 8, after the initial
constitution of the Service, 100 per cent
recruitment at the maintenance stage is to
be made through direct recruitment for
which Staff Selection Commission holds
examination. These ad-hoc Junpior Trans-
laiors were not appointed through Staff
Selection Commission.

(d) There are 10 posts of Janior
Translators in the Ministry of Defence and
its departments.

(¢) Besides the four posts on which
ad-hoc Junior Translators are working,
there were two other vacancies for which
two candidates who have qualified the
examipation held by Staff Selection Com-
mission in 1987 have been nominated.

(f) Same as stated in (c) above.

Number of Deaf and Dumb

8595. SHRIMATI D.K. BHANDARI :
Will the Minister of WELFARE be pleased
to state :

(a) whether any survey have been
conducted to find out the total number of
deaf and dumb in the country ;

(b) if so, the percentage of children
among them;

(c) whether existing schools or institu-
tions for deaf and dumb are able to cater
the need: of all such children ; and

(d) if not, whether Government have
any proposal to establish more such institu-
tions to facilitate such children with adequate
facilities ?

THE DEPUTY MINISTER IN  THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) (@) : Yes, Sir. A Natio~
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nal Sample Survey was undertaken in 1981
on disabled persons including speech and
hearing disabled.

(b The prevalence rate of speech and
hearing disability (No. of disabled persons
.pet one lakh population) amoagst children
was as follows :

Rural Urban
(i) Speech disabled 411 429
(ii) Hearing disabled 314 244

This information is regarding the child-
ren in the age group 5-14 years. Children
in the age group 0-4 years were excluded
from the purview of the survey on hearing
and speech disability because 1t was felt
that the information amongst this age group
would be incomplete and unreliable.

(c) and (d). According to a survey
undertaken recently there are 330 schools
and institutions for the specech and hearing
disabled in the country. A number of them
are getting grants from the Ministry of
Welfare and the State Governments Sub-
ject to availability of resources more schools
will be opened.

Proposals from Foreign Countries for
Promoting Cooperation with India

8596. SHRI BIMAL KANTI GHOSH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any proposals have been
received from different countries during the
year 1987-88 for promoting Cooporation
with them in different spheres ;

(b) if so, the pames of the countries
from whom the proposals were received ;
and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) to (c).
Proposals for promoting cooperation in
odifferent spheres were made by several
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countries, ircluding Sri Lanka, Singapore,
Philippines, Thailand, Malaysia, Indonesia,
Vietnam, Australia, New Zealand, Chioa,
Japan, Republic of Korea, Mongolia etc.
during bilateral talks. Government wel-
comes these proposals and is actively con-
sidering them along with proposals already
in band with a view to promoting bilateral
cooperation for mutual benefit.

Seizure of heroin

8597. SHRI UTTAMBHAI H. PATEL :
SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI :

Will tbe Minister of HOME AFFAIRS
be pleased to state :

(a) Whether special staff of the South
Delhi Police has made the biggest narcotic
haul of the year with the seizure of 40 kg.
of high quality heroin worth at least Rs. 40
crore in the international market;

(b) if so, the details thereof; and

(c) the number of persons arrested in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) One person was arrested in a case
registered at the Police Station, Lajpat Nager
on the 28th March, 1988 and 4 kgs.
of heroin was recovered from him. On the
basis of further information disclosed by the
accused, 36 kgs. of heroin were recovered
from some other persons on the ist April,
and the 4th April, 1988.

(c) In the three cases registered in this
connection, 4 persons bave been arrested.

Staff Quarters in Air Force Station,
Hakimpet, Secunderabad.

8598. SHRI C. SAMBU: Will the
Minister of DEFENCE be pleased to state ;
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(a) the categories of accommodation/
staff quarters available presently at the Air
Force Station, Hakimpet in Secunderabad
(A.P.) and their number, category-wise;

(b) whether any of the staff quarters are
unoccupied or kept vacant for emergency
purposes and if so, the details of such
quarters;

(c) apart from the staff quarters, the
details of any hoste! accommodation availa-
ble for trainees;

(d) the details of apy tramsit bouse
accommodation available:

(e) whether Government propose to
construct more staff quarters/Hostels; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1
SONTOSH MOHAN DEV) : {(a) The follo-
wing categories of accommodation are
available at Air Force Station, Hakimpet :—

Married Accommodation

Officers : 20

Airmen 202 permanent houses
and 59 temporary hou-
ses.

Civilians : Nil

Single Accommodation

(a) Officers Mess
(b) Flight Cadets Mess

(¢) Senior Non-Commissioned Officers
Mess,
(d) Airmen’s Mess

{¢) No, Sir.

(c) Flight Cadets and Pilot Officers
undergoing courses are accommodated in the
Flight Cadets Mess. Army Officers under-
going training stay in the Officers Mess.
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(d) Traosit Rooms are available in the
Officer’s Mess.

(e) and (f). The following constructions
are in progress i—

(i) 20 Married Quarters for Officers.

(ii) 96 Married Quarters for Airmen.

Discussion with US Defence Secretary
on US arms aid to Pakistan

8599. SHRI MULLAPPALLY RAMA
CHANDRAN :

SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of Defence be pleased
to stat: :

(a) whether the US Defence Secretary
has discussed with the Defence Ministry the
contents of ths 1987-88-89 US arms aid
package to Pakistan before the same was
presented to the Pakis'an Government;

(b) if so, the conclusions arrived at in
the discussion;

(c) the details of any alterations sugges-
ted: and

(d) whetber similar discussions are being
beld with Pakistan by U.S. before the latter
supplies India with any arms ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1
SONTOSH MOHAN DEV): (a) to (d).
The US Defence Secretary, Mr. Fraok
Carlucc visited India from Apnl 4 6, 1988
as part of the ongoing high level dialogue
between India and the USA on different
areas of bilateral cooperation. The US
Defence Secretary held wide ranging talks
with the Raksha Mantri. Their discussions
on bilateral cooperation in Defence focussed
on transfer of technology in mission areas
and acquisition of training aids.

The US Defence Secretary and the
Rsksha Mantn  discussed the siluation in
South and South West Asia in the light of
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cuttent developments. The two sides exchan-
ged views on international issues of mutual
interest. It is not ‘in the national interest to
:;lv:h: further details of the discussions

Amendment-to Hindu Succession Act

8600. SHRI-V. TULSIRAM : Will the
Minister of LAW AND JUSTICE be pleased
to state :

(a) whether Government propose to
amend the Hindu Succession Act in such a
way as to provide rights and security to
women in the society;

(b) if so the details thereof and when
such an amendment is expected to be brought;
and

(c) the exoected status of women in
India after such an epactment ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R BHARDWALIJ) : (a) No, Sir.

(b) and (c). Does not arise.
CBI Raids

8€01. SHRI P.M. SAYEED : Will the
PRIME MINISTER be pleased to state :

(a) the number of raids conducted by
the CBI on the premises of Government
employees during the last six moaths;

(b) the department 10 which the emplo-
yees belonged and the places where the raids
were conducted;

(c) the details of the outcome of the
raids; and

(d) the number of cases registered by the
CB8I and action taken by Government against
Government employees involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME  AFFAIRS (SHRI P.
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CHIDAMBARAM) : (a) During the last six
months, 179 searches were conducted by the
CBI on the residential/office premises of
Government employees.

(b) A list showing deptts. to which the
Government employees belonged is given.
Searches were conducted at the residential/
office premises of the Government employees
wherever located.

(c) Details of items both movablefimmo-
vable found during the searches are given
below : —

Movable Assets : 89.41 Lakhs.

Immovable Assets : 79.11 Lakhs.

Besides a large number of incriminating
documents relating to investments in movable/
immovable assets have been seized.

(d) 79 cases have been registered against
the Government employees involved and the
action in accordance with the law will be
taken against them.

Statement

List showing depariments to which the
Government employees belonged

1. Customs and Central Excise.
2. Ghaziabad Development Authority.
3. New Delhi Municipal Corporation.
4. Railways.
5. Municipal Corporation of Delhi.
6. Dte. of General of Civil Aviation.
7. D.SID.C.
8. Delhi Administration.
9. CP.W.D.
10. D.D.A.
1t. D.E.S.U.

12. Ministry of Information and Broad-
casting.

13. Kendriya Vidyalaya,

14. Income Tax.

15. P& T.
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16. ES.I
17. Indian Security Press, Nasik.

18. Defence/MES.

19. Central Silk Board.
20. C.G.HS.
21. UT Pondicherry.

22. Dte. of Education, Kavaratti, Laksha-
deep.

23. Government of Kerala.

24. Mahanagar Telephones Nigam, New
Delhi.

25. A.G. Office.
26. Nehru Yuva Kendra.

Distorted media covering of Punjab
developments in Canada

8602. SHRI VIJAY N. PATIL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware of
the distorted media covering of Punjab
developments in Canada;

(b) whether it is a fact that the Canadian
newspapers are denying true Indian voice
to be heard on Punjab problem; and

(c) whether instructions have been
issued to Indian High Commissioner in
Canada in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) to (c).
Over the past two years or so, coverage by
Candian media both electronic and print of
Punjab developments has by and large been
factual. The reports carried by the media
indicate that there has been a growing sense
of realisation of the true nature of develop-
menpts in Punjab. There have, however,
been some distorted comments in sections
of the media. Whenever considered appro-
priate our missions and posts bave countered
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such comments through letters to Editors.
The officials of our Mission in Canada also
remain in close touch with members of the
resident Indian community to keep them
informed of contemporary developments
and Government’s policies. Ounr Missions
and posts also regularly supply selected
video casettes to a mumber of television
channels for telecast by them, with view
to presenting a balanced picture of develop-
ments in India.

CBI raids on travel agents in Gujarat

8603. SHRI RANIJT SINGH GAEK-
WAD : Will the Minister of EXTERNAL
AFFAIRS be pleased to state ¢

(a) whether recently the premises of
several travel agents in Gujarat were raided
by CBI to unearth the racket of distribution
of blank passport forms stolen from the
Regional Passport Office, Abmedabad;

(b) whether the Government have made
ao enquiry as to how those forms have been
stolen from RPO’s Office, Ahmedabad;

(c) if so, the details thereof: and

(d) the details of prosecution launched
against the responsible travel agents ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) On a
report from the Regional Passport Officer,
Abhmedabad, about the theft of 500 blank
passport application forms from his office,
the CBI conducted a raid on one travel
agency viz. M/s. Ahmedabad Guide.

(b} to (d). The CBI investigations into
the theft are still going on.

Import of Soviet vaccination for Polio

8604. SHRI YASHWANTRAO
GADAKH PATIL : Will the PRIME MINIS-
TER be pleased to siate :

(a) whether the Soviet Union has offered
to supply the technology for the manufacture
of polio vaccination in the country;

(b) if so, the details thereof and the
action taken thereon;
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(¢) whether the Soviet vaccination for
polio have been currently imported; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) Yes Sir. The Soviet Union
has offered consultative collaboration for the
establishment of an Oral Polio Vaccine
Project in India.

(b) Details of the collaboration are under
advanced stages of negotiations.

{c) and (d). Soviet Union has been one
of our sources of import of Oral Polio
Vaccine. Import of OPV from the USSR in
the recent past bas been as under :

1984-85 3,000,000 doses

1985-86 8,609,675 doses

1986-87 3,500,000 doses
[Translation]

Technology missjon

8605. SHRI KALI PRASAD PANDEY :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government are considering
implement a scheme of five technology

Name of the scheme

(a) National Oilseeds Development
Project

(b) Oilsseds Production Thrust Project
() Total (a-+-b)

missi~ns for the development of the

country;

(b) if so, the target of expenditure fixed
by Union apd State Governments for the
financial year 1988-89 to the technology
missions and the time by which implementa-
tion thereof will be started and the details
io this regard;

(c) the details of the prégress achieved
io each mission; and
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(d) the time by which these will be
completed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

M) to (d). (i) Drinking Water—The
approved outlay for 1988-89 under the Cen-
trally Sponsored Schemes is Rs. 410 crores.
The provisional outlay under State Sector
MNP (Minimum Needs Programme) is Rs.
520,48 crores. The implementation of Mission
activities was started in 1986-87. Out of
planned list of about 170 thousand problem
villages, the coverage upto March 1988
was about 90 thousand (including partially
covered villages). During the year 1988-89
the target is 32,678 (full coverage) and
23,799 (partial coverage). The residual
problem villages will be covered by the end
of the 7th Plan Period.

(ii) Oilseeds—The target of expenditure
during 1988-89 is given below :

Government of India share

29.32 Crores 16.50 Crores
35.00 Crores 35.00 Crores
64.32 Crores 51.50 Crores

Oilseed production in the year 1986-87
was higher by about 6 per cent over 1985-
86 despite a 20 per cent deterioration in

. monsoon. The areas under sunflower and

soyabean in Kharif, 1987 were substantially
higher over the normal levels. Further,
despite moisture stress, a record rabi oilseeds
production is anticipated in 1987-88.

The Mission is scheduled to operate till
1930.

(iii) Telecommunications—The expendi-
ture on the technology mission is met from
the Annual Plan allocation of Rs. 1700
crores for 1988-89,
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The details of the progress achieved are
given below :

L. Improve Qnality of Service

Target Achleve-
March ment
1988 14.88
1. Call Success Rate
—Local Calls 93.5 96.1
—Junction Calls 94.0 90.6
—STD Calls 50.0 69.4
2. Telephone Fault
Rate 20.0 19.2
3. Telex Fault Rate 43.0 35.4
4. Manual Trunk
Efficiency 75.5 84.5
II. Improve Delivery of Telegrams
% Delivery of Tele-
grams within 12 day
light hrs, between
500 large stations 60.0 72.2

1II. Improve Rural Communijcations

i

Target Achijeve-
1987-88 ment
(upto
31.3.88)
Increase Long dis-
tance Public Tele-
phones 1200 2018

IV. National Literacy Mission (NLM)

Financial estimates of Rs. 550 crores—
Rs. 340 crores under Central Sector and Rs.
210 crores for State Sector have been estimat-
ed for the period 1987-88 to 1989-90.
Rs. 75.50 crores has been provided in the
Central Scctor for 1988-89. In State Sector
Rs. 41.45 crores have been recommended
by the Working Group on Annual Plan of
States, UTs for 1988-89. Implementation
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of NLM has already commenced. The
objective of the NLM is to impart functional
Literacy to 80 million illiterate persons in
15-35 age group by 1995.

V. Immunijsation

A provision of Rs. 52 crores has been
made for the immunisatian programme
during 1988-89, under the Centrally Spon-
sored plan Scheme. Under this programme,
182 districts have been covered during
1985-88. During 1988-89, the target is to
cover 122 districts. The universal immuni-
sation coverage is expected by 1990.

[English]

Liaison Officer for SC/ST employees
in Naval Dockyard, Visakhapatnam

§606. SHRI ANADI CHARAN DAS :
Will the Minister of DEFENCE be pleased
to state ¢

(a) whether any Liaison Officer for SC
and ST employees has been posted in Naval
Dockyard, Visakhapatnam and a special
SC,ST cell created to look into the grie-
vances of SC/ST employees; and

(b) if not, the reasons thegefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEY) : (a) and (b).
Liaison Officer, Headquarters Eastern Naval
Command, Visakbapatnam is attending to
all matters relating to Scheduled Castes and
Scheduled Tribes employees of the Naval
Dockyard, Visakhapatnam. This arrange-
ment is functioning satisfactorily.

Countiog of past service for seniority
of Junior Eagineers

8607. SHRI NARAYAN CHOUBEY :
Will the Minister of HOME AFFAIRS be
pleased to refer to statement about imple-
mentation of assurance given on 14 August,
1985 in reply to Unstarred Question No.
3552 regarding counting of past service
for Seniority of municip: -~ nloyees and
state |
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(a) whether the matter regarding viola-
tion of the law, rules and regulations in
counting the past service of certain junior
engineers in order to give them the undue
benefit of their past service and to the
permanent detriment of about 100 other
Junior Engineers has been investigated;

(b) if so, the outcome of such investi-
gation;

(c) whether the said violation was found
to be wilful, with a design and in collusion
with interested persons;

(d) if so, what penal action bas been
taken or is proposed to be taken against the
officials in the Corporation found guilty 1D
the matter; and

(e) if no investigation bhas been made so
far, whether it is proposed to do so and if
not the reasons therefor ?

THE MINISTER OF S1ATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) to (¢). M C.D had misinterpreted
and eroneonsly applied provisions of the
rules and granted benefit of past services for
scniority purposes to some of their Jupior
Engincers. They were directed to strictly
comply with the provisions of the rules in
fature. It was decided that past cases where
such benefit had been granted, were not to
be reopened as it would administratively
not be possible to set them right at that
belated stage.

Amount jo the term of grant to
Kerala

8608. SHRI VAKKOM PURU3HO-
THAMAN : Will the Minister of PLAN-
NING be pleased to state :

(a) the amount of assistance given to
Kerala in the form of grant or loan during
the last three years, year-wise;
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(b) how does the assistance given to the
State compare with that of other States;

(c) whether the assistance given to the
State is less as compared to other States;

(d) if so, the reasons therefor; and

(e) the corrective measures taken for the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION:
(SHRI1 BIREN SINGH ENGTI)
(a) An amount of Rs.178.01 crores
Rs. 217.63 crores and Rs. 273.30 crores
has been allocated to Kerala during 1985-
86, 1986-87 and 1957-88 respectively for
funding its Annual Plans. According to the
prevailing pattern of assistance, 70 per cent
of the above amount is in the form of loan
and 30 per cent by way of grant.

(b) As compared to other non-special
category States. the amount allocated to
Kerala accounts for 5.37 per cent of the
total allocation.

(c) to (d). The percentage share of Kerala
in the total assistance allocated amongst 14
non-special category States is higher than
that of 4 States but lower than that of 9
States. The allocation made to each State
is based on its respective share in the total
allocation for the Seventh Plan determined
under the modified Gadgil Formula as
approved by the Natiopal Development
Council. Besides, additional assistance
linked to externally aided projects has been
allocat. : i0 each Siate taking into account
the p:..-ess of disbursement of aid for the
conceired projects, Hence, the question oe
takiog corrective measures to increase thf
assistance to Kerala or any other State does
not arise.

Joint venture in electronics with
South Korea

8609. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
PRIME MINISTER be pleased to state ;
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(a) whether some Indian Electronics firm
have taken steps to set up a joint venture
for electronic goods manufacturing unit in
the country in collaboration with South
Korea;

(b) if so, the location of the unit; and

(c) the total amount proposed to be
made in that joint venture project ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) No, Sir. However, some
Indian companies are obtaining technical
collaborations from South Korean companics.

(b) and (c). Do not arise.

Impact of Biotechnology

8610. SHRI RADHAKANTA DIGAL :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government have made
any study on the impact of bio-technology
on the plant, animal and human system;

(b) if not, whether government propose
to engage the scientists on this task; and

(¢ the programme of government in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

{b) Does not arise.

(c) In view of the major development
in biotechnology during the recent years, the
government have launched various pro-
grammes, including the following :—

Agriculture :

Tissue Culture Propagation
yielding species, use

of high-
of nitrogen fixing
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organisms as plent nutrients and hormonal
regulation for increasing the productivity of
fish.

Animal Husbandry :

Cattle herd improvement through Em-
bryo Transfer Technology, growth hormones
to increase the milk yield and devélopment
of vaccines against discases as well as for
sterlisation.

Human Health :

Development and production of im-
proved vaccines against diseases, develop-
ment of immunodiagnostic kits for early
detection of pregnancy and diseascs, develop-
ment of vaccines for fertility control, etc.

Constitution of Committees to ald
and advise I C.C.R,

8611. SHRI RAJ KUMAR RAI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Committees to be
constituted to aid and advise on the various
activities of the Indian Council for Cultural
Relations;

(b) the present status of the Committees
already set up and the particulars of their
members; and

(c) whether these committees are appro-
ved by the President and the General
Assembly of the Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Nil.

(b) In addition to the Finance Commi-
ttee provided in the ICCR Constitution, the
following Advisory Committees have been
set up to aid and advise the Council :

(1) Standing Committee of the ICCR.

(2) Standing Committes on Foreign
Students,
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(3) Advisory Panel for Contemporary
Arts (APCA)

(4) Advisory Panel for Classical Dance
(APCD)

(5) Advisory Panel for Traditional
Arts and Crafts (APTAC)

(6) ’ Advisory Panel for Folk Arts and
Puppetry (APFAP)

(7) Advisory Panel for Classical Music.
(8) Advisory Panel for Theatre (ART)
Publications

(9) Advisory Panel for
(APP)

(10) Advisory Panel for the Centre for
South and South East Asia.

(11) Advisory Panel for Centre for

Africa.

(12) Advisory Panel for Centre for Latin
America.

(13) Advisory Panel for Audio Visual
Production.

The particulars of members of these
Committees and Panels are given in the
statement.

(placed in Library LT. No. 6043/88)

(¢) These Panels and Committees have
been approved by the President of ICCR
and further approval by the General Assem-
bly of the Council is not necessary.

~m—

Depiction of Siachen as part of
Pakistan by USA & UK

8612. DR. B. L. SHAILESH : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government are aware of
the wrong depiction of Siachen area asa
part of Pakistan by the American Alpine
- Journal;
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(b) whether the Time Group World Atlas
has also shown Siachen area as part of
Pakistan;

(c) if so, whether any protest has been
lodged with the concerned quarters in this
regard, if so, their reaction thereto; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
Yes, Sir.

(c) Yes, Sir.
tion.

There has been no reac-

(d) Does not arise.

Setting up of Planetariams

8613. PROF. NARAIN CHAND
PARASHAR : Will the PRIME MINISTER
be pleased to state :

(a) whether there are many States/Union
Territories which do not have even a single
planetorium in them;

(b) if so, the names of such States/
Upion Territories and whether the Union
Government propose to provide the necessary
assistance to these States/Union Territories
to set up at least one planetorium in them;
and

(c) the likely date by which it would be
done ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) The State/Union Territories which
do not have a planetarium are @

States : Arunachal Pradesh, Goa,
Haryana, Himachal Pradesh, Jammu &
Kashmir, Kerala, Madhya Pradesh,
Manipur, Meghalaya, Mizoram, Naga-
land, Sikkim, Tripura.

Union Territories : Andaman & Nicobar,
Chandigarh, Dadra Nagar Haveli,
Lakshadweep, Pondicherry, Din and
Daman,
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There is no proposal with the Govern-
ment of India to provide assistance to
set up planetaria.

(c) Does not arise.

Import of VCR technology from Japan

8614. SHRI LAKSHMAN MALLICK :
Will the PRIME MINISTER be pleased to
state :

(a) whether Japan has refused to make
available complete technology for the manu-
facture of VCRs on the plea that some of
these technologies like drums and recording
heads come under restrictions imposed by
COCUM group on export of sensitive and
closely held technologies to third countries;
and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) and (b). While
some Japanese companies have shown re-
luctance in transfer of technology for
manufacture of certain critical components
of VCR, a few Indian companies had
earlier received proposals for transfer of
technology for indepth manufacture of
VCRs.

Government is considering for clearance
of some units for the manufacture of VCR/
VCP on the basis of proposals already
received and the final decision will be taken
shortly.

State Public Service Commission
in Goa

« 8615. SHRI SHANTARAM NAIK:
Will the PRIME MINISTER be pleased to
state '

(a) whether the State Public Service
Commission has been established in
Goa;

(b) if not, when the same is proposed to
be established;

VAISAKHA 7, 1910 (SAKA)

Written Answers 110

(c) whether the Government of Goa
has consuited the Union Government in
this regard;

(d) if so, the issues on which the
consultations were made; and

(e) the nature scope and comp ssition
of the proposed State Public Service
Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {(SHR!
P. CHIDAMBARAM) : (a) to (e). The
Government of Goa has since decided to set
up Goa Public Service Commission but
have informed that it may take some more
time Io the meanwhile at the request of
the State Government, the jurisdiction of
the Union Public Service Commission has
been extended to serve the needs of the
State of Goa tjll 31 5.19%8 or ti'l the State
Public Service Commussion 1s set up which-
ever is earlier,

Value of electronics prodaction

8616. SHRI SYED SHAHABUDDIN :
Will the PRIME MINISTER be pleased to
state :

(a the total estimated value of
electronics production in the country during
1987-88;

(b) the total value of electronics pro-
duction wholly based oo indigenous
technology;

(c) the value of production wholly or
partially based on imported technology;
and

(d) the cost of imported technology
included in the value of the product in the
second category both in terms of one-time
pavment as well as recurring royalties ?

THE MINISTER OF STATE IN
THE ODOEPARTMENT OF DEFENCE
PRODUCTION AND SUPPLIES IN THE
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MINISTRY OF DEFENCE (SHRI!
SHIVRAJ V. PATIL) : (a). Itis estimated
that the value of electronics production
during 1987-88 would be about Rs. 5283
crores.

(b) and (c). There are about 2500
companies producing various electronic
items. A number of items are produced for
which initially foreign collaboration was
granted. It is difficalt to bifurcate elec-
tronics production between production based
on iadigenous and imp “rted technology.

(d) The payment for imported techno-
logy is governed by the guidelines for foreign
collaboration laid down by the Government
(Ministry of Industry).

Volmtary retirement of All India
and Civil Services Officials

8617. SHRI SYED SHAHABUDDIN:
Will the PRIME MINISTFR be pleased to
state @

(a) the number of members of All
India and Central Services who have been
allowed  voluntary retirement, since
the inception of the rule, service-wise
and cadre-wise;

(b) the number of officers in each
service whose applications are under
considerations; and

(c) the number of such officers who
have not been allowed voluntary retirement
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (c). The
members of the All India Services who seek
voluntary retirement are required to apply
to the State Governments on whose cadre
they are borae.

Ip the case of the Central Services, the
application is to be sent to the respective
cadre authorities,
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Information in regard to members of All
India Services and Central Services who have
been allowed voluntary retirement is not
centrally maintained.

Backward Districts in the Country

8618. PROF. P.J. KURIEN : Will
the Minister of PLANNING be pleased to
state :

(a) whether the norms of backwardaess
of districts are being chaoged;

(b) if so, the details thereof;

(c) the total pumber of backward
districts in the country at present; and

(d) the details of the special allocations
being made to remove the backwardness of
backward districts in Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHR! BIREN SINGH ENGTI): (a) to
(d). There are a few Special Area Pro-
grammes, like Drought Prone Area
Development Programme, Desert Develop-
ment Programme, Tribal Sub-Plan etc.
under which for specific purpose or specific
category of people; special assistance is
provided in selected districts/parts of
districts. However, districts lagging in
Development are specifically characterised
as Industrially backward districts. Under
this scheme, operative till 31.3.1988, therc
were 700 Industrially Backward districts. In
Kerala there were seven districts.

Anti-Malarial drug plant
8619. SHR1S. B SIDNAL:
SHRI G. S. BASAVARAJU :
SHRIMATI USHA
CHOUDHARI :
SHRI CHINTAMANTI JENA :
SHRI MOHANBHAI PATEL :
SHRI A.J. V. B,
MAHESHWARA RAO:

Will the PRIME MINISTER te pleased
to state ;
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(a) whether the Central Institute of
Medicinal and Aromatic Plants (CIMAP)
has developed technology to grow an anti-
malarial drug plant;

(b) the total amount
account;

spent on this

(c) to what extent the drug so produced
has proved to be effective against malaria;
and

(d) the time by which this drugis
likely to be made available in the market ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCE
PRODUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a: Central Insti-
tute of Medicinal and Aromatic Plants
(CIMAP) has introduced a chinese
antimalarial drug plant artemisia annua
commonly known as ‘‘Quinghaosu’ in the
Kashmir Valley.

(b) An amount of about Rs. 3 lacs has
so far been spent on this account.

(c) Artemisinine present in the 4rtemisia
annua is reported in the international
medical literature to be effective against
malaria caused by Choloroquine resistant
malarial parasites and cerebral malaria.
However, the effectiveness of the drug under
Indian conditions is bcing verified by the
Central Drug Research Institute, Lucknow.

(d) The marketability of the drug would
depend upon the success of clinical trials
being carried out at the Institute.

Residential Schools for SCs/STs.

8620.
the Minister of
state :

SHRI R. M. BHOYE: Will
WELFARE be pleased to

(a) whether there is a demand to open
additional residential schools for Scheduled
Caste and Schedule Tribe students in the
country; and

e
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(b) if so, the programme chalked out
by Government in this regard for implemen-
tation in 1987-88 and the provision made
or proposed to be made in this regard in the
remaining period of the Seventh Five Year
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) Suggestions have
been made by certain quarters to open more
residential schools for Scheduled Caste and
Scheduled Tribe children in the country.

(b) Construction of residential schools
has been undertaken by some State Govern-
ment as a State scctor scheme. Part of the
Special Central Assistance given to the
States is also being used for coanstruction of
residential schools especially for Primitive
Tribes There is, however, no Central
Sector/Centrally sponsored construction
of residential schools for Scheduled Castes/
Scheduled Tribes.

Representation in the Minorities
Commission

8621. SHRI V. S. KRISHNA IYER:
Will the Minister of WELFARE be pleased
to state :

(a) whether there is no Aovglo-Indian
representative in the Minorities Commission;
and

(b) if so, whether Government propose
to nominate a representative of Anglo-
Indian community in the Minorities
Commission?

THE MINISTER OF STATE OF THE
MINISTRY OF , WELFARE (DR.
RAJENDRA KUMARI BAJPAD) : (a) and
(b). The Minorities Commission comprises
representatives from religious minorities at
the national level, Hence, the question of
nominating a representative of Anglo Indians
on the Minorities Commission does not
arise.
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.;Representail.ve of Anglo-Indian
Community ~en NIC

8622. SHRI'V. §. KRISHNA IYER :
Will the Minister of HOME AFFAIRS be
pleased to.state *

{a) whether there is any Anglo-Indian
representative on the National Iategration
Council (NIC); and

(b) if not, whether Government propose
to take steps to nominate a fepresentative
of this community on National Integration
Council in order to solve the wvarious
problems of the Anglo-Indian commoenity 7

THE MINISTER OF STATE IN THE
MINISTRY OF PERSCNNEL, PUBLIC
GRIEVANCES AND FENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) and (b). The National
Integration Council has been set up to
find means of combating the evils of commu-
nalism, casteism and regionalism aad also
to supgest ways of strengtheping the unity
and integrity of the country. Therefore, the
question of giving community-wise represen-
tation on the Natiopal Integration Council
does not arise.

Eartbguake in Nellore

8623. SHRI H., A. DORA : Will the
PR]ME MINISTER be pleased to state :

(a) whether Nellore town of Andhra
Pradesh wag rocked by an earthqoake durirg
the early hours of 72 March, 198%; if so,
the intensity ‘of the earthquake;

(b} the details thereof; and

() the causative factors contributing
thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V,
PATIL): (a)and (b). Yes, Sir, )

An ecarthquake shock occurred in the
early morning of 22od March 19'%. Iis
magnitude was 4.1 on the Richter Scale,
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It was felt at Nellore apd adjoining areas
but no damage has been reported.

{c) The occurrence of the earthquake
is attributed to the fracture zones near the
eastern margh of the Cuddapah basin. The
forces ot geotogical origin acting across such
fractures cause slippage of rocks, giving. rise
to earthquake occasionally,

MOU with Britain for joint Defence
Research Project

8624, SHRI H. N, NANJE GOWDA :
Wilt the Minister of DEFENCE be pleased
to state : -

{a) whether India "and Britain have
signed a Memorandum of Understanding

(MOU) for joint defence research projects;

(b) if so, whep the MOU has been
signed;

{c) the field in which Britain will
trapsfer the technology; and

{d) whether it will increase the strergth
of Indian air force 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) Yes, Sir.

{(b) 11 April 1988.

(c) and {d), The MOU deals with
cooperation on Research and Development
in varjous defence technologies and not on
specific weapon systems. It will pot be in
public interest to give details of the specific
areas included io the M.O.U,

{Translation]

Promotions to Jawaos in BSF

8625. SHRI RAM DHAN :
R SHRI BALWANT SINGH
RAMOOWALIA :

Will the Minister of HOME AFFAIRS
be pleased to state ;
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(a) whether promotions to officers in
Border Security Force are given on all-India
sepiority basis whereas the jawans are
promoted on the sectoral seniority basis and
their transfer is made on all-Indla basis;

(b) if so, the reasons for having different
criteria in regard to the promotion and
transfer of officers and jawans of Border
Security Force; and

{c) whether Government propose to
rationalise the criteria followed in these
matters so as to avoid any injustice ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PgNSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM): (a) to (c). Promotion of officers
in the Border Security Force are regulated
by provisions of B.S.F. (Seniority, Promo-
tion and Superannuation of Qfficers) Rules,
1978 and”promotion of other ranks (ORs)
are carried out as per the provisions of
B.S.F. (Subordinate Officers and Under
Officers) Promotion and Seniority Rules
1975. Promotions of Constables to the
rank of Lance Naik, Lance Naik to Naik
and Naik to Head Constables are made by
the Unit'Commandant under ths provisions
of the B.S,F. (Subordinate Officers and
Uader Officers) Promotion and Seniority
Rules 1975. Panels for promotions of Head
Constable to Sub-Inspectors are prepared
*by the concerned DIsG and of Sub-Ins-
pectors to Subedars are prepared by
Inspsctors General, Thereafter a common
‘panel is prepared at the Force HQrs. for
promotions to these ranks, Promotion
of officers are made centrally at Force
level.

Officers and men in the B.S.F. have
an all India service liability and they are,
therefore, liable to be transferred from place
to place in the exigency of public’ service.
In practice the transfer of officers is carried
out on All-India level on tenure basis and
on operational administrative necessity.
Transfer of Subordinate Officers and other
ranks are not done at All-India level but
they move with the Unit during the change-
over plan of the Units. Also, at the time of
their promotion, in case vacancies are not
available in the Unit/Sector/Frontier, then
they are posted to other Frontiers. But
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requests received from individuals for trans-

. fers are also considered and each case is

decided on merits.

It is not considered necessary to make
any change in the existing procedure.

[English}

Pensionary benefits to pre-1973
Defence Pensioners

8626. SHRI MANIK REDDY :
SHRI MANIKROA HODLYA
GAVIT :
SHRI SUBHASH YADAYV :
-~ SHRI M. RAGHUMA
REDDY :
SHRI SRI HARI RAO :

SHRI PRAKASH CHANDRA :

" Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have received
representations that several decisions taken
by Government to increase the pensiopary
benefits to pre.1973 defence personnel have .
not been implemented;

(b) if so, the details thereof; and

(c) the measures contemplated to get the
decisions implemented ?

THE MINISTER OF STATE IN THE
MINISTRY , OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) Yes, Sir.
Some representations are being received.

(b) The representations pertain_t0 non-re-
vision of pension in terms of Supréme Court
Judgement, non-payment of ad hoc ex-
gratia payment sanctioned to pre-1973
Defence pensioners, noa-restoration of
Commutation after 15 ‘years from, the date
of discharge, nonestepping up of pension
to the minimum level of Rs. 375/- per
month, non-revision of pension in terms of
Government decision on 4th Central Pay
Commission Recommendations on Pensions.

(©) A large pumber of cases which were
pending for revision on account °of
pensioners being in receipt of two pensions
or ad hoc ex-gratia payment beiog merged
with mipimum pension of Rs. 375/~ per
month will now be settled with the imple-
mentation of the Ministry of Personnel and
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Grievances, Department of Pensions and
Pensioners Welfare orders issued on
8.3.1988.

Some cases are pending due to non-
availability of complete Pension documents
and/or option certificate regarding revision
of pension. Such left over cases are being
processed and their settlement closely moni-
tored on receipt of representation.

Defence Pension Adalats being held at
different stations are also getting such cases
finalised on the basis of petitions filed with
them.

Amendment to Hindu Marriage Act, 1956

8627. SHRI MANIK REDDY : Will
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether there is any move to amend
the Hindu Marriage Act, 1956 to make the
‘breakdown of marriage’ as a ground for
divorce as recommended by the Parliamentary
Joint Committee on the Marriage Laws
(Amendment) Bill, 1981 in their report
presented to Lok Sabha on 18 November,
1983;

(b) if so, the details thereof; and

~ (c) if pot, the reasons for not coming
forward with such amendment ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ) : (a) No, Sir.

(b) Does not arise.

(c) The Parliamentary Joint Committee
on the Marriage Laws (Amendment) B..I,
1981 had observed that unless the system of
family courts is introduced all over the
country and a suitable procedure (including
provision for marriage counselliaz services.
consideration of matters by exparts in the
field of psychiatry, social bebaviour, ctc.) is
devised, it would not be advisable to make
the proposed new ground of divorce as part
of the law, As the system of family courts
bas not yet been introduced all over the
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country, the proposal to amend the Hindu
Marriage Act for this purpose has not been
taken up.

Ozone Hole

8628. DR. V. VENKATESH : Will the
PRIME MINISTER be pleased to state :

(a) whether Indian scientists have dis-
covered hole in Ozone layer on the icy conti-
nent of Antarctica; and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) and (b). The Indian scientists
have observed in 1987 the phenomenon of
Ozone hole over Antarctica. A seasonal
depletion of Ozone in the atmospbere over
Antarctica occurs during the Southern Spring
i.e. September-October. The lodian scientific
programme on measurement of Ozone over
Antarctica both by ground-based and ballon-
borne instruments is continuving.

Ceotral aid to tackle problem of
Educated Unemployed

8629. DR. V. VENKATESH :
SHRI BIMALKANTI GHOSH

Will the Minister of PLANNINGbe pleased
to state :

(a) the pature and extent of Central aid
given to the States during the current Plan to

tackle the problem of educated unemloyed;
State- wise;

(b) the results achieved so far; and

(c) the pattern of aid to be provided
during the Eighth plan for the purpose ?

THE MINISTER OF STATE IN THR
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI
BIREN SINGH ENGT]) : (a) and (b). Under
the Self-Employmeat to Educated Unemplo-
yed Youth Scheme, Central Government



12 Written dnswers

allocates to states only physical targets in
terms of number of beneficiaries and do not
allot funds to implement the scheme. The
loans are sanctioned by the banks on the
recommendation of DIC Task Forces. The
capital subsidy to the extent of 25% on each
loan contracted 1s paid out of Ceatral Budget
routed through Reserve Bank of India. The
expenditure incurred on account of capital
subsidy during 1985-86 and 1986-87 s Rs.
83.57 crores and Rs 68.88 crores respecti-
vely. For cases during 1987-88, the RBI has
uptil now disbursed a sum of Rs. 2,50 crores
so far. Statewise details of capital subsidy
disbursed are pot being maintained centrally.
Information about targets and amount
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sanctioned is given below in statements I, IT
and III,

Grants-in-aid of Rs. 32.02 lakhs have
been given for the implementation of the
scheme of Preparation of Opportunity Profiles
in Backward Dastricts, so far during 7th plan.
The objective of the Scheme is to provide
integrated information and guidance to pros-
pective entrepreneurs belonging to the Science
and Technology strecam, on the potential
opportunities based on untapped/underutilised
1esources to generate more employment
opportunities. The names of States/Districts
where the Scheme is under implementation
are given below ;—

State

Backward District

Grants-in-aid given
(Rs. in lakhs)

Apdbra Pradesh Apantapur 2.69
Bihar Bhagalpur 2.83
Maharashtra Nanded 3.63
Rajasthan Jodhpur 3.98
Kerala Kozhikode 4.07

Tamil Nadu (1) Dharmapuri )
(2) Pasumpon Muthura- } 4.66

malingam District

Madhya Pradesh Raipur 5.78
Uttar Pradesh Sultanpur 1.24
Tripura Agartala 1.17
Orissa Balasore 2.00
32.02

The programmes of Training of Rural
Youth for S:if-Employment (TRYSEiM) and
Integrated Rural Development Projgramms
(IRDP) directly or indirectly help in vackling
the problems of educated unemployad n
rural areas. The central share of assis tance

for strengthening of training infrastructure
under TRYSEM is given below io statement
Iv.

(c) The overall approach to the Eighth
Plan is in the early stages of thinking.
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Statement-1

Progress Report-1985-86
Scheme Jor providing self-employment to educated unemployed youth

. No. Name of the Targets No. of No. of Sanctioned by
State/UT fixed Applica- Applica- banks
tions tions Nos. Amount
recd. recommended. (Rs. in Jakhs)
1. Andhra Pradesh 17300 76930 20815 16518 3474.22
2. Assam 6200 15594 7399 4629 1026.55 .
3. Bihar 29600 40591 40591 26376 5055.93
. Gujarat 10700 60042 16088 6522 898.42
5. Haryana 4600 13241 6900 4782 908.68
Himachal Pradesh 1600 5531 2168 1591 353.25
7. Jammu & Kashmir 1400 4303 1720 1095 254.52
8. Karnataka 12400 57003 16548 12837 2506.40
. Kerala 13000 48145 16153 13033 2452.37
10. Madhya Pradesh 17670 37664 29286 17224 3368.20
11. Mahug&@tra 155C)H 31129 29219 13848 2631.)2
12. Manipur 150 5068 1508 1491  363.10
13. Meghalaya 30 564 282 111 13.58°
14. Nagaland 2¢C 404 166 166 33 40
15. Orissa 9300 29771 11354 8757 2039.64
16. Punjab 15000 32689 23250 13677 2373.65
17. Rajasthan 10300 72389 14874 10986 2162.46
18. Sikkim ) 100 83 76 49 12.17
19 Tamil Nadu 18100 107758 26439 18722 3714.64
20. Uttar Pradesh 31300 97706 38798 26264 4569.05
21. West Bengal 24300 115886 36239 21885 4349.14
22. A&N Islands 100" 218 154 101 24.56,
23, Tripura 900 1028 1028 912 175.12
24. Arunachal Pradesh 100 120 91 61 15.31
25. Chandigarh 500 969 603 394 82.74
26. D&N Haveli 100 90 57 40 7.76
27. Goa, Daman & Diu 350 731 368 84 16.22
28. Mizoram 200 622 230 104 14.86
29. Pondicherry 450 131 520 465  73.06
Total 243000 857810 342924 220724 42999.27
Undistributed Y000
Grand total 2500000  88.29% of the total targets set for the countrs

was achieved:during the year 1985-86.
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Statement-11

Self employment scheme for educated unemployed youth progress during 1956-87
as on 31.3.87 compiled on 3.2.88

S1. No. Name of the Targets No. of No. of No. of appins.
State/UT, for ~ applns. applns. sanctioned by banks
1986-87  received recom- Numbers Amount
mended (Rs. in
by D!C lakhs)
Task '
Force to
banks
1 2 3 4 5 6 7
1. Andhra Pradesh 17300 106577 21404 14919 1225,60
2. Assam ( 6200 17114 7840 5837 1494.87
3. Bihar 29600 86650 32597 22560 5460.78
4. Gujarat 10700 37945 12016 4924 695 45
5. Haryana 4600 15022 7243 4308 919.85
6. Himachal Pradesh 1600 4775 2°56 1406 285.92
7. Jammu & Kashmir 1400 4019 1512 708 157.16
8. Karnataka 12400 ©2871 17311 12100 2395.00
9. Kerala 20000 87156 270669 19015 3805.65
10. Madhya Pradesh 17600 33800 6429 16679 3540.52
11. Maharashtra 15500 26203 24684 13466 2428.63
12. Manipur 1500 7496 1514 1493  378.41
13. Meghalaya 300 405 247 80 18.79
14. Nagaland 200 280 137 129 28.43
15. Orissa 9300 42004 14148 8620 2145.11
16. Punjab 15000 41997 24390 15037 3428.80
17. Rajasthan 10200 35849 13296 10736 2399.48
18. Sikkim 100 - 51 51 33 8.10
19. Tamil Nadu 18100 101667 27112 18362 3787.38
20. Tripura 900 2069 952 909 179.84
21. Uttar Pradesh 31300 108068 36514 23197 5002.38
22. West Bengal 24300 83673 30397 20468 4845.48
23. Andaman & Nicobar - )
Islands 1C0 268 99 80 17.59
24, Arunachal Pradesh 100 107 72 22 5.30
25. Chandigarh 500 975 610 416 94.20
26. Dadra & Nagar
Haveli 1¢0 54 30 19 4.46.
27. Goa, Daman & Diu 350 465 369 220 80.20
28. Mizoram 250 670 2°0 233 45.16
29. Pondicherry 450 1719 564 480 91.2¢

Grand Total 250050 909949 331013 216356 46990.78
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Statement-ITI

Progress Report 1987-88
Scheme for providing self-employment to educated unemployed youth
as on 29.9.88 compiled on 12.4.88

S1. No. Name of the Targets No. of No. of Sanc- Sanctioned
State/OT fixed appls. appls. tioned Amount
. received  recom- by bank (Rs. in
mended loans lakhs)
1 2 3 4 5 6 v
1. Andhra Pranesh 8650 58813 9950 3136 663.00
2. Assam 3100 9644 3803 583 144.43
3. Bihar 14800 81363 19156 3098 691.61
4. Gujarat 5350 18531 12461 3050 452 68
5. Haryana 2300 9313 4532 2125 434.16
6. Himachal Pradesh 800 2870 1145 489 100 02
9. Jammu & Kashmir 700 2324 640 37 7.86
8. Karnataka 6200 54629 8629 3764 5¢8.84
9. Kerala 10000 72464 15294 4855 898.01
10. Madhya Pradesh 8800 24178 14231 1715 379.11
11. Mabarashtra 7750 19902 15243 6646 1123,17
12. Manipur 750 1075 750 130 37.92
13, Meghalaya 150 348 159 54 N.R.
14. Nagaland 100 — Not reported —_
15. Orissa 4650 2607 3760 -— -
16. Punjab 7500 27183 13218 3776 501.72
17. Rajasthan 5150 27814 10719 4728 819.34
18. Sikkim 50 25 22 19 5.00
19. Tamil Nadua 9050 71092 14715 5354 1050.00
20. Tripura 450 1572 4i6 — —
21. Uttar Pradesh 15650 80107 20908 4342 739.90
22. West Bengal 12150 60073 18510 1214 154.67
23. A & N Islands 50 171 59 30 5.99
24. Argnachal Pradesh 50 61 35 7 1.54
25. Chandigarh 175 280 280 132 20.04
26. D & N Haveli 50 34 17 3 N.R.
27. Goa, Daman & Diu 175 272 272 132 31.°0
28. Mizoram 125 418 157 19 4,95
29. Pondicherry 225 1249 326 225 32.93
30. Lakshadweep 59 20 13 —_— -

Grand Total : 1,25,000 651432 189420 49663 8858.11
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Staff strength in Indian Missions
abroad

8630. SHRI BHADRESWAR TANTI:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the extent of increase or decrease
in the staff strength of Indian Missions
abroad in 1986-87 and 1987-88 as com-
pared to 1985-86; and

{b) whether any steps have been taken
to reduce the staff and thus cut down the
expenditure, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 K. NATWAR SINGH) : (a) and (b).
In accordance with Government’s policy of
keeping under review the staffing require-
ments of Indian Missions/Posts abroad, staff
review exercises have'been undertaken during
1986-87 and 1987-88, Posts rendered
surplus in large Missions have been trans-
ferred either to smaller Missions, Posts whose
personal needs require to be augmented or
to newly opened Missions. Savings thus
affected in certain places have anabled the
Government to meet expenditure in other
Missions/Posts,

Reported supply of missiles to
Saudi Arabia by Chijna

8631. DR. B. L. SHAILESH :
SHRI V. TULSI RAM :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the reported supply of
missiles to Saudi Arabia by China has
altered the security environment in the
region;

(b) whether India’s perturbation and
concern over the induction of surface-to-
surface missiles in the region has been ex-
pressed to both the countries; and

o) if so, the outcome therscf ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
reported supply of missiles by Chioa to
Saudi Arabia involves the induction of these
weapons int0 a region where peace and
security are already disturbed.

(b) and (c). The Government of India’s
concern at the induction of sophisticated
weapons the proliferation of missiles and
their effect on the security environment in
the region is well known. Government are
closely watching the situation keeping in
mind our own security interests.

Fanctions of Passport Offices

8§632. SHRID. P. JADEJA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government bave poticed
deficiencies in the fuuctioning of passport
offices:

(b) if so, whether these deficiencies
included paucity of accommodation and
trained staff; and

(c) if so, the steps being taken or pro-
posed to make up deficiencies as to provide
efficient functioning of the passport offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) There
are no major deficiencies in the functioning
of Passport Offices :

(b) Staff in Passport Offices is well
trained in passport matters. Some cases of
paucity of accommodation are there.

(c) The following steps have been taken
to make up deficiencies;

(i) Proposals for alternative accommo-
dation for passport offices which
have insufficient space are being
processed.

N

(ii) Officers and staff of the Passport
Offices are regularly imparted trainiog -
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in varigus courses which include
training in ‘Public Relations’ Cash &
Accounts’, Computers etc.

@§i) In order to ensure efficient functioning
of the Passport Offices following steps
have also been taken :

(a) to improve computer system with
a view to expedite processing and
to provide prompt status informa-
tiq_)g to applicants at inquiry
counters in computerised Passport
Offices;

(b) To supply application forms to
applicants at the counters within
a reasonable time and by post
within 2 days of receipt of request
with postal orders for the cost of
forms plus self-addressed stamped
envelope;

(c) To examine the supply of pass-
port application forms through
Post Offices in consultation with
Department of Post;

{d) To take prompt action on com-
plaints regarding delay in issue of
passports with computer aided
checks;

(e) To open facilitation counter in
all Passport Offices to help appli-
cants,

Seizure of Indian fishing boats by
Bangladesh

8633. SHRI D. P. JADEJA : Will the
Migister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of fishing boats seized
by Bangladesh Navy in 1987 and 1933
till date;

(b) the steps taken to get released all
the seized Indian Fishing Vessels; and

(c) what protection is proposed to be
afforded to our fishermen in that area in
future ?

THE MINISTER OF STATE IN THE
MINISTRY. OF EXTERNAL AFFAIRS
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(SHRI K. NATWAR SINGH): (a) The
exact number of Indian fishing boats seized
by Bangladesh during 1987 and 1988 is
being ascertained and will be made available
to the House.

(b) Government muintained contact at
the diplomatic level with the Bangladesh
Government for the early release of the
boats. All the boats seized in 1987 have
becn released. Orders for the release of the
boats seized in 19¢8 have been passed.

(c) All necessary steps are taken.

[Translation)

Centenary celebrations by Army
Regiments

8634. SHRI HARISH RAWAT : Will
the Minister of DEFENCE be pleased to
state :

(a) whether some of the regiments of
the army are going to celebrate their cente-
nary this year; and

(b) if so, the names of those regiments
and the steps proposed to be taken to cele-
brate the occassions at national level ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) and (b).
No Army Regiment is going to celebrate its
centenary this year. However, the Kumaon
Regimental Centre and 4th Battalion the
Grenadiers Regiment will celebrate their bi-
centenary during the year. Celebrations
will be organized as per the normal pattern
in the army.

Agriculture based per capita income
in Hill Areas

8635. SHRI HARISH RAWAT : Will
the Migister of PLANNING be pleased to
to state :

(a) the agriculture based per capita
income in those hill areas of Uttar Pradesh
which are above 2000 feet from the sea
level;
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(b) whether this income is below the
pational average of per capita income; and

(c) if so, the steps being taken to bring
the agriculture based income in these areas
at par with the national average of per
capita income ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) to (c).
Bight hill districts of Uttar Pradesh,
Chamoli, Nainital, Almora, Dehradun,
Pithoragarh, Garhwal, Tehri-Garhwal and
Uttarkashi are recognised as hill areas.
District-wise per capita income figures are
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not estimated at National level. However,
as indicated in the Uttar Pradesb hill Sub-
Plan 1987-88 document prepared by the
State Government, the net output from
commodity producing sectors (at current
prices) for the above mentioned districts as
estimated by the Economics & Statistics
Division of the State Planning Iostitute,
Uttar Pradesh is reproduced below at
Statements I & II. It is seen from these
tables that total net output from agriculture
sector including animal husbandry accounted
for 73.2 per cent of net output of all
commodity produciog sectors in the hill
region of Uttar Pradesh during 1983-84.
However, agriculture and allied sectors in-
cluding cooperation and irrigation, received
approximately 25 per cent Seventh Plan out-
lay for the hill areas of the Uttar Pradesh.

Statement I

Per capita net outpur from Commodity Producing Sectors
(A4ll Current Prices)

Per Capita Net output (in Rs.)

District 1971-7> 1973-74 1979-80 1981-82 1982-83 1983-84

(P) ®)

1 o 2 o 3 4 5 6 7
1. Almora 354 654 708 916 990 1080
2. Pithoragarh 392 665 953 1332 1411 1276
2. Dehradun 360 430 552 741 823 894
4, Garhwal 260 473 616 831 948 1931
5, Chamoli 598 1061 1027 1459 1444 1511
6. Nainital 592 1072 1140 1409 1363 1596
7. Tehri-garthwal 329 561 557 867 834 880
8. Uttarkashi 902 1281 1520 1951 1950 172¢
N Hill Region 432 720 836 1113 1146 1226
U.p. 335 4175 556 739 852 932

(P) = Provisional

Sourse : Anpual Plan 1987-88. Document—Hill
Development Department, Government of U.P.
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Statement 11

Percentage net output of Agriculture and
Animal Husbandry Sector jrom commo-
dity producing Sectors (eight  hill

districts of U, P)—At curreat
prices—1983-84.,

Districts Percentage
1. Almora 85.1
2. Pitboragarh 85.3
3. De,hradun 58.6
4. Garhwal 7.4
5. Chamoli 66.1
6. Nainital 74.5
7. Tehri-Garhwal 79.2
8. Uttarkashi 3.6
Total : Hill 73.2
Total : UP 77.8
Source : Extracts from the Annual
Plan 1987-88 Document.
Hill Development Depart-
ment, U.P:
[English]

Visit of British Transport Secretary
to India

8636. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
EXTERNAL AFFAIRS be pleased to state :
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(a) whether the visit of the British
Transport Secretary to Indie scheduled for
March, 1988 took place; and

(b) if not, the reasons therefor ?

THR MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
On 15th February 1988, the British High
Commission informed the Ministry of Exter-
pal Affairs that in response to an invitation
extended in 1986 by the Indian Minister of
State for Railways to the then U.K. Minister
of Transport, the Secretary of Transport of
the United Kingdom proposed to visit India
from 17-24 March 1988.

Owing to the Parliamentary Preoccupa-
tions of the Indian Minister of State, the
British authorities were informed that the
proposed dates were not convenient.

Stipend to post Matric SC/ST students

8637. SHRI PARASRAM BHAR-
DWAJ: Will the Minister of WELFARE
be pleased to state the State-wise amount of
stipend being given at present to post matric
students per month belonging to the Sche-
duled Castes and Scheduled Tribes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORON) : The rates of scholarship
are unpiform for all the States/UTs imple-
menting the scheme.

A statement showing the amount of
stipend being given to post-matric students
per month belonging to Scheduled Castes
and Scheduled Tribes is given below :
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Filling up of Reserved Vacancies in
Goversment Departments

8638. SHRI AMARSINH RATHAWA :
SHRI KUNWAR RAM :

Will the PRIME MINISTER be pleased
to state :

(a) the percentage fixed for appointment
of Scheduled Castes and Scheduled Tribes
in Government services;

(b) whether the percentage of posts
reserved for Scheduled Castes/Scheduled

Tribes has not filled up in many
Government Departments/Offices;

been
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(c) if so, the details thereof and the
reasons therefor; and

(d) the stéps being taken in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI!P,
CHIDAMBARAM): (a) A Statement is
given beolw.

(b) and (c). The percentage of reservation
for Scheduled Castes and Scheduled Tribes
is related only to vacancies being filled up,
and not to posts. The sumber of SCs and
STs appointed against reserved vacancies in
the year ending 31.32.86 is as follows :

Scheduled Castes

Scheduled Ttibes

Gp. No. of vacancies No, of SCs % age No. of vacancies No. of STs % age
appointed appointed

A 742 452 60.9 363 151 41.6
B 842 713 84.9 325 177 54.5
C 22409 24179 107.9 10711 9113 85.1
D 7381 9545 1211 4282 3630 84.8
(Bxcluding

Sweepers)

The reason for non-filling of all the
reserved vacancies by candidates belonging
to SC, ST is non-availability of sujtable SC,
ST candidates.

(d) Various concessions in age, travelling
allowance, minimum standard of selection,
relaxation in prescribed period of experience
in direct recruitment, total fee exemption
and separate interview of candidates belong-
ing to these communities have been provided
to SC/ST candidates. For vacancies filled by
direct recruitment, if a reserved vancancy is

not filled by a reserved category candidate
for want of suitable reserved category candi-
date, the reservation is carried forward for
3 subsequent recruitment years beyond which
the reservation lapses. Cariy foiward is
also permitted in promotion, except in pro-
motion by selection to Group B, within
Grovp B, and from Group B 10 the lowiest
rung of Group A. 1t is hoped that wth
these steps the representation of SC/ST in
Central Government services will improve
further.



. 145 Written Answers

« VAISAKHA 7, 1910 (SAKA)

Written Answers 146

Statement

The percentages fixed for direct recruitment/promotion are as given below :

(i) Direct recruitment on all India basis:
(a) By open competition
(b) otherwise than at (a) above

(ii) Direct recruitment to Group C and D
posts

(iif) Posts filled by promotion (to grades/
posts to which the element of Direct
Recruitment, if any, does not exceed
6 -2/3%)

(a) Through Limited departmental

competitive examination

(b) On the basis of seniority subject
(o fitness

{c) By selection from Group B to
lowest rung of Gp.A & in Gp. B,
C &D.

Directorate of Public Grievanczs in
States

8630. SHRI N. DENNIS : Will the
PRIME MINISTER be pleased to state :

(a' whether the Unijon Government
have issued any directions to the State
Governments to set up Public Grievances
Directorate in their States; and

(b) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P CHIDAM-
BARAM': (a) and (b). Responsibility of
making 2-rangements for redressal of public
grievances relati~g to States lies with the
State Governments concerned. The Union
Government has, however, from time to

SCs STs
15% 73%
16-2/3% 73%

According to the proportion of the popu-
lation of SC/ST respectively to the total
population of respective State/UT/region.

15% 7%
15% 73%
15% 3%

time urged the State Governments to stren-
gthen arrangements made in this regard.
Several State Governments/Union Territories
have reported that they have set up commit-
tees at the Districts level to redress grievances.
The Twenty Point Programme of the Gove-
rnment of India also focusses on the question
of prompt and sympathetic redressal of
public grievances Also, Collectors’ work-
shops on the theme of Responsive Adminis-
tration are being organised which infer alia
stress the need and discuss methods to make
the grievance redress machinery more affec-
tive.

So far as the Central Goverement is
concerned, a Directorate of Public Grievan-
ces has been set up under the Cabinet
Secretariat to look into public grievances
relating to Ministries/Departments of posts,
Telecommunications. Railways and the Bank-
ing Division of the Department of Bconomic
Affairs to begin with,
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Disbursal of Peasion through Banks

8641. SHRI KAMLA PRASAD
SINGH : Will the Minister of DEFENCE
be pleased to state :

(a) whether the pension disbursing
authority refuses to disburse the peasion
through the branch of the bank in which a
pensioner is having his/her account;

(b) if so, the details of the orders on
the subject and steps proposed to be taken
to simplify the procedure further and to
make it more convenient to the pensioners;
and

(c) the orders for the disbursement of
pension in the case of service pensioners
who become invalidated due to paralytic
stroke etc. and cannot move ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEPENCE (SHRI
SONTOSH MOHAN DEV) : (a) The
Pension  Disbursing Authorities disburse
pension only through those branches of the
banks which are enlisted for disbursement
of pension through Public Sector Banks and
not through branches which are not enlisted
so far.

(b) The Defence Pension Disbursing
Offices are arranging disbursement of psnsion
through Puablic Sector Banks under the New
Banking Scheme operated departmentally by
the CC.G D A. The Defence Pension Dis-
bursing Offices are reviewing and enlisting
more branches taking the convenience of the
pensioners as a regular feature.

{c) As per para B(B) (iv) of Peasion
Payment lostructions (1973) the pensioners
unable to 4ppear in person on account of
physical disability are allowed to draw their
pension through persons nominated by them
on production of life certificate, once in 6
months and a written aothority to pay the
pension to the nominated person.

Rejoining of Commonwealth by Fiji

8642. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :
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(a) whether Fiji is attempting to rejoin
Commonwealth; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes
Sir. There are indications that Fiji is seeking
to rejoin the Commonwealth.

(b) The Governmeot of India has taken
the position that Fiji’s readmission to the
Commonwealth can be considered only when
it has complied with the Commonwealth
principles including the one that forbids
discrimination on the ground of race.

Shifting of UN.Headquarter

8643. SHRI BRAIJA MOHAN
MOHANTY : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(1) whether some of Gulf Countries have
demanded immediate shift of United Nations
headquarter to some neutral country; and

(b) if so, the reaction of Govercment
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K NATWAR SINGH) : (a) No,
Sir.

(b) Does not arise.
Indian Workers imprisoned in Dubai
8644 PROF P.J) KURIEN:

SHRIMATI JAYANTI
PATNAIK :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether it bas come to the notice of
Government that a Dubai firm jailed
about 200 Indian workers for demanding
better wages;

(b) if so, the details thereof;
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(c) whether this matter was taken up
with the concerned firm and the Government
there; and

(d) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) and
(b). 174 Indian workers employed by Atrace
Industrial Enterprise, Jebel Ali were arrested
on 17.3.88 by Jebel Ali Free Zone
Authority. a Government of Dubai organi-
sation for resorting to strikes and demon-
strations.

There were differences between the
management and the Indian workers on
various issues such as, performance of pight
duty, requirement to report for duty in
early morping, alleged lack of proper
medical facilities and discrepancy in the
salary shown in the work contract and that
actually paid to them,

As soon as reports of unrest were
brought to notice, the Indian Conosulate
Gereral in Dubai got 1n touch with the
employer with a view to resolving the
dispute  However, against the advice of
the Consulate General, around 150 Indian
workers marched on 17,3 88 to the Admini-
strative Office of Jebel Ali Free Zone
Authority. When these workers reached
the Administrative Office there were heated
altercations between them and the Personnel
Manager who complained subsequently that
he was threatened by the workers. At
that stage the authorities called in the police
who ordered the workers to return to their
camp but on their refusal to do so took
them into custody. They were subsequently
dismissed and deported to India on 20.3.88.
The accounts of the labourers were settled as
per local law.

(c) Yes, Sir.

(d) Striks and demonstrations are
banned io the UAE and any recourse to such
action leads to dismissal and deportation as
well as forfeiture of all rights like leave
salary, Gratuity and return passage. In
view of the demonstrations on the part
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of Indian workers before the Jebel Ali
Administrative Office the local authorities
dismissed the workers and ordered their
deportation. The Indian workers attempted
another strike/demonstration in the deteation
centre on 20.3.88.

At the intervention of the Consulate
General the workers were persuaded to
accept their dues and to leave peacefully,
the employer agrecing to pay an additional
amount of DHS 200/- 10 each worker over
and above his normal entitlement.

The Consulate General of India made
all possible efforts for the retention of the
workers by their employer but the local
authorities were not agreeable.

Future of Stateless Tamils of Indian
Origin in Sri Lapka

8645. SHRI SUBHASH YADAV :
SHRI M. RAGHUMA
REDDY :
SHRI PRAKASH CHANDRA :
SHRI H. B. PATIL :

Will the Mipister of EXTERNAL

AFFAIRS be pleased to state :

\a) whether Government’s attention has
been drawn to the news report appearing in
““The Hindustan Times” dated 28th
March, 1988 under the caption *“the other
Tamils of Lanka’’, wherein it bas been
stated that over 23 years afier their State-
less condition which was supposed to bave
been settled with the signing of the Sirimavo
Shastri agreement, six to seven lakk Tamils
of Indian origin are still lying in a limbo
in Sr1 Lanka and these people do not know
where they belong or which way their
future lies;

(b) if so, the facts thercof; and

(c) the steps taken by Government to
solve this problem expeditiously ?

THE MINISTER OF STATE IN THE
MINISTRY QF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) In terms of agreements signed
between the Government of India and
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Sri Lapka in 1964, 1974 and 1986, India
and Sri Lanka were to grant citizenship to a
total of 5,06,000 and 4,69,000 persons,
respectively, alongwith their children. Of
these India has granted citizenship to
4,20,133 with their natural increase and
Sri Lanka to 2,11,153 with their natural
increase,

(¢) Government is fully committed to
the three agreements and is in touch with
the Government of Sri Lanka to expedite
their implementation in respect of the
reaining persons.

Technology Missions of C.S.1.R.
Laboratories

8646. SHRI S. M. GURADDI : Will
the PRIME MINISTER be pleased to state ;

(a) what are the two national missions
in which the CSIR are participating at
present;

(b) the main objectives of these CSIR
missions; and

{c) the total number of villages covered
gnder these missions in 1987 and expected
to be covered in 1988 separately ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI SHIVRA)J
V. PATIL) : (a) The two national techno-
logy missions in which CSIR is participating
relate to drinking water and oil-seeds.

(b) The
missions are :

main objectives of these

1. Mission on Drinking water :
CSIR objective is to provide S&T
backup to the following national obje -
tive of the mission :

(i) Cover 2.27 lakh problem village
by 1990 (39% of total viilages)

(ii) Evolve cost effective technology
mix to achieve these objectives
within the constraint of plan
allocation.
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2, National Mission on Oilseeds (Post
harvest and Processiog Technology)
CSIR objective is to provide S&T
bockup to the following national objec-
tive of the mission :

(i) Develop  Modern
processing Technology

Need-Based

(ii) Improved Oil Extraction from Oil
Cakes

{c) Under drinking water mission, water
quality assessment and demronstration have
been completed in 4323 villages in 1987-88.
Anotber 537 villages have been covered
for ground water exploration. The coverage
in 1988 is expected to be 10 times higher
than that of the previous year. For oil-
seed mission no specific target of coverage
has been laid down as the mission basically
relates to release and transfer of technologies
in both rural and urban areas.

Strengthening of ties with Burma

8647. SHRI H. N. NANJE GOWDA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether India and Burma pledged
to strengthen their ties of friendship during
the visit of Prime Minpter to Borma and
also India has offered to assist Burma ipn 1ts
economic development;

(b) if so, whether apy trade agreement
has been signed with Burma;

(c) whether Indian scientists and engi-
neers and experts will be sent to Burma foi
their economic development;

(d) if so, whether any plans bhave beer
preparcd in this connection; and

(e) if so, the details of the Plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (@) Yes
Sir. Prime Minister offered a grant o
Rs. 100 million for project(s) with Indian,
know-how .

(b) A Trade agreement betweep Ind
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and Burma was signed in 1970. Agreed
Minutes were also signed during the visit
of Burmese Midister of Trade to India in
February 1988.

(c) to (e). Technical experts will be sent
to Burma to discuss the sitting up of an
industrial ‘project against Prime Minister’s
offer of a Rs. 100 million grant.

Proposed Indian delegation to Moscow for
purchase of Nuclear Reactors

8648. SHRI H. N. NANJE GOWDA :
Will the PRIME MINISTER be pieased to
state

(a) whether a high-power delegation
from the Atomic Baergy Commission is
shortly to visit Moscow for discussion on
import of reactors for power stations in the
country; and

{b) if so, when ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) and (b). A delegation led by
the Cnairman, Atomic Energy Commission
visited the USSR during April 4 to 11,
1988, to discuss the draft Iater-Govern-
mental Agreement on Soviet cooperation in
setting up of nuclear power reactors in
India.

Setting up of R and D units by
foreign companies

8649. SHRI H. N. NANJE GOWDA :
Will the PRIME MINISTER be pleased to
state

(a) whether Union Government are
allowing foreign companies to set up 100
per ceot owned R and D uaits in the
country;

(b) if so, the terms and coaditions of
this arrangement;

(c) by what time the decision will be
be taken up; and
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(d) when the R and D units of the
foreign companies will be set up ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
PRODUCTION AND SUPPLIES IN THE
MINISTRY OF DEFERCE (SHRI
SHIVRAJ V. PATIL): (a) Ministry of
Science and Technology (DSIR) has a
scheme of accordipg recognition to in-house
R and D units in the industry and under
this scheme, companies having foreign equity
have also been accorded recognition.

(b) The standard terms and conditions
pertaining to such recognition granted are
given in the statement given below.

(c) and (d). Does not arise in view of
the above.

S tatement

Standard terms &nd conditions pertain-
ing to recognition granted are :

(1) The recognition will entitle the R
and D unit to avail of the import
facilities as provided in the import
Policy in force, during the period
of recognition.

(ii) The recognition would be valid for
a period specified in the recognition
letter.

(iii) Request for renewal of recognition
shall be made in the prescribed
proforma 3 moaths before expiry
of the valid recognition,

(iv) Separate accounts will be mainta-
ined for R and D activities and the
s .me will be reflected in the Aonual
Report of the rm.

(v) Full details of the import effected
in respect of their quality, value,
source of supply etc. should be
intimated to the DSIR at the end
of every year. In case of goods for
a value of over Rs. 1.0 lakh c.if.
imported at any one time, complete
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details of imports made should be
intimated to DSIR within 30 days
from the date of clearance of goods
by the Customs.

Brief summary of the achievements
of the R and D unit should be sub-
mittéd to DSIR every year. This
should include papers published,
patents obtained, processess develo-
ped, new products introduced,
awards and prizes received etc.

A copy of the annual report of the
firm should be sent within 15 days
of its publication. 1a case the firm
is having foreign equity of more
tban 10%, a copy of the annual
report of the firms holding foreign
equity should be sent within 3
months of its publication.

exploitation of the
know-how/process developed in the
R and D laboratory will be solely
governed by the licensing policies
in operation from time to time and

the decision of the licensing
authorities will be final Intimation
regarding applications made for

prefereatial treatment in licensing
on the grounds of R and D carried
out in the unit should be sent to
DSIR with a copy of the licensing
application.

(ix) The recognition is not meant for

(x)

(xi)

tax exemptions. Quantum of tax
concessions, development rebates
etc., if any, will be governed by the
tax laws in operation from time to
time. All such matters should be
taken up directly with the concerned
tax authorities.

Any violation of the provisions of
relevant paragraphs of the Import
Policy, in force, and/or the terms
and conditions mentioned above
will make the firm liable to
derecognition and other penal action
under Import Policy or other
relevant provision.

The production, if any emanating
from R and D, such as phototypes
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outputs from pilot plants etc. would
not be sold withont permission of
DSIR, particularly if the firm does
not hold valid permission under
industrial licencing rules in force, to
manufacturefsell the said products.
Disposal of imported raw materials,
equipment and products/intermedia-
tes emanating from materials and
equipment imported for R and D
shall not be made without prior
permission of DSIR, irrespective
of the firm holding industrial
licence or not, except if the sale is
to public sector undertaking. In
case of sale to public sector under-
takings the firm: has only to intimate
the DSIR within 30 days of sale
with all details.

The sales realisation, if any, from
sale of R and D products/interme-
diates/raw  materials/wastes/capital
equipmeat would be shown io R
and D accounts.

(xii)

(xiii) Soon after receipt of the recognition
Jetter the firm should acknowledge
by stating that they abide by the
above terms and conditions.

(Translation]

Merger of wards of Danapur Canton-
ment Board with Danapur

Municipality
2550. SHRI ABDUL HANNAN
ANSARI : Will the Minister of DEFENCE

be pleased to state :

(a) whether Government have given its
permission to merge the ward Nos. 1 to 4
of Dapapur Cantonment Board Patna (Bihar)
with Danapur Municipality;

(b) whether Bihar Government has also
taken a decision to merge Ward Nos. 1 to
4 of Danapur Cantonment Board with
Danapur Municipality;

(c) whether Members of Bihar legisla-
ture and citizens of Dapapur have also
submitted a memorandum on 10 January,
1988 in this regard; and



157 Written Answers

(d) the action taken so far by the
government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a). No,
Sir. .

(b) Not known
(c) Yes, Sir.

(d) A decision, in principle to excise
certain areas of the Danapur Cantonment
was taken by the Ministry of Defence and
communicated for acceptance by the Govern-
ment of Bihar. Decision of that Government
is still awaited. Final decision in the matter
can be taken by the Mmistry of Defence
only after the proposal is accepted by the
Government of Bihar.

[English]

Pension to freedom fighters from
Madhabani, Bihar

8651. SHRI ABDUL HANNAN
ANSARI: Wil the Minister of HOME
AFFAIRS be pleased to state :

(a) whether some persons from District
Madhubant (Bibar) bave submitted Court
record relating to their poliucal fine case 1n
support of their claims of abscondence;

(b) whether the State Government has
recommen ded such cases to Union Govern-
ment for grant of Samman Peosicn;

(c} whbether the State Government had
furnished report made by local officers about
thes= records and sent to Union Government
documents in original which were issued in
the year 1948, 194 and 19¢7;

(d) whether Union Government referred
the matter to the State Government for the
opinion of the State Advisory Committee
headed by Shri Hari Nath Mishra and the
State Advisory Committee had recommended
such cases;

(e) whether Goverment have received
some representations for early disposal of
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these cases which are pending for more than
three years; and

(f) if so. the reasops for delay in
sanctioning pension in these cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (f).
About 200 persons of District Madbubani
bad applied for freedom fighters pension
onder the Swatantrata Sainik Samman
Pension Scheme, 1980, on the ground of
abscondence for six months or more based
on extracts pertaining to political fine cases
from Magistrate’s General Registers issued
by the S D O., Madhubani. A number of
such cases were recommended by the State
Government/State Advisory Commuttee for
grant of pension on the basis of these
documents. A Central Team had visited
Patna, Darbbanga and Madhubani in March-
April, 1985 for physical verification of some
Court records issued from District Record
Rooms at Madhubani, Darbhanga and
Patna The Report of the Team reveals that
at Madhubani while all other entries in
these G Rs had been made in one handwri-
ting, the entries relating to political fine
cases had been made in a different ink and
in a different handwriting. The pattern of
writing in making entries in respect of these
cases in all the G Rs. irrespective of the
year in which they were made was the same.
However, the signature of the signing
authority at the foot of these cases did not
tally with the signature of the same authority
made in other cases of the same G.Rs.
Further, it appeared that eptries relating to
political fine cases were comparatively fresh in
relation to other entries in the respective
G Rs. which bad dimmed due to long pa-
ssage of time In view of this, it was difficult
to rule out the possibility of interpolation in
tbe Court records at some stage. The
Report of the Team further adds that the
District Magistrate and the Sub Divisional
Officer, Madhubani, were also of the opinion
that in all probability, these eotries were
subsequent 1nterpolations. The State Govern-
ment was, therefore, requested to verify
these records with reference to the originals,
if available. In reply, the State Government
had stated that it could not be possible for
them to compare these extracts with the
catries in the original G.Rs which bad been
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destroyed in the year 1957, Due to the
doubtful natare of these records as pointed
out in the Report of the Team, pension
could not be granted in these cases.

New role of CISF for protection of
Industrial Establishments

8652. PROF. NARAIN CHAND
PARASHAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government propose to
assign a new role to the Central Industrial
Security Force (CISF) as distinguished from
the conventional role for the protection of
Industrial Establishments;

(b) if so, the exact details of the new
role the CISF is expected to play; and

(c) whether any target period for the
re-orientation has also been fixed in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) No, Sir.

(b) and (c). Does pot arise.
Delegations to promote mutuoal
understanding

8653. PROF. NARAIN CHAND
PARASHAR : Will the Minister of

EXTERNAL AFFAIRS be pleased to
state :
(a) whether Goveroment have pro-

posals to send any delegations to China and
other neighbouring countries in  Asia to
promote an atmosphere of mutual wunder-
standing of goodwill during the current
financial year; and

(b) if so, the names of the countries
and the guidelines for the delegations and
the likely data by which they would undes-
take the visits ?

APRIL 27, 1988

Written Answers 160

THE MINISTER OF STATE.IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) and (b).
It has always been the endeavour of the
Government to promote an atmosphere of
mutual understanding of goodwill with
China and other neighbouring countries in
Asia. During the current financial year,
some delegations are proposed to be sent to
China and Pakistan. Visits by some other
dslegations, though not yet planned, may
also take place to these and ogther neigh-
bouring countries if and when considered
necessary for achieving this goal. The
guidelines to the delegations snd the dates
of their visit have not yet been decided.

Incentives to hill States

8654, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PLANNING te pleased to refer to the reply
given on 15-4-1987 to Unstarred Question
No. 6752 regarding financial assistance to
hill States and state :

(a) whether the Administrative Minis-
tries of Hezalth, Communications, Rural
Development Finance, Transport, Energy
and Urban Development dealing with drin-
king water supply schemes in respect of which
relaxation of porms and special incentives
were detailed in the answers, have actually
taken these relaxations/incentives  into
account and ensured justice to the hill areas
during the first half of the Seventh Plan;

(b) if so, the number of Health Sub-
Centres, Primary Health Centres, Post
Offices Public Telephones which have been
installed and rural roads, electrification and
drinking water supply schemes sanctioped
and constructed under these guidelines in
each of the special category states and his
districts recognised as such by the Planning
Commission; and

{c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME
IMPLEMENTATION (SHRI BIREN SINGH
ENGTD : (@) to (). The requisite
informatjon is being collected and will be
placed on the Table of the House.
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Machinery for strengthening and
maintaining of Police-cum-
Pablic liaison

8655. SHRI BIMAL KANTI GHOSH :
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government have a proposal
under consideration to set up a new machi-
nery for strengthening and maintaining
Police-cum-Public liaison; and

(b) if so, the main features
scheme ?

of the

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P, CHIDA-
MBARAM): (a* and (b). The subject
‘police’ is included in the State List of the
Sevenih Schedule to the Constitution. It is
primarily for the State Goveromefits to
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devise an effective machinery for strengthen-
ing and maintaining  police-com-public
liaison.

Hydro Electric Scheme pending
Clearance

8656. SHRI BIMAL KANTI GHOSH :
Will the Minister of PLANNING be pleagsed
to state :©

(8) whether any Hydro-Electric Scheme
is pending clearunce with the Planning
Commission; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA.-
TION (SHRI BIREN SINGH BNGTI):
(a) and (b). A list of Hydro-Electric Schemes
pending for investment approval alongwith
the reasons therefor, is given below.

Statement

List of Hydro Power Projects pending for investment approval

Sl Name of scheme State Estimated Installed Reasons for pending
No. Cost (Rs, capacity clearance
crores) (MW)
1 2 3 4 5 6
Northern Region
1. Chepani H E. Project J&K 20.92 6 Clearance from Indus
(2% 14+2X2 MW) Water Treaty awaited.
2. Shahpur Kandj Punjab 124.30 94 Clearance from inter-
HEP (2 X 47 MW) State aspects awaited.
3. Palamaperi HEP Uttar 126.16  142.5 Environmental clearance
(3 X 47.5 MW) Pradesh awaited,
4, Khara HEP —do— 110.07 12 Inter State aspects bet-
(3 x24 MW) ween U.P. & Haryana
yet to be resolved.
S. Sobla Mini hydel —do— 7.33 6 Forest clearance await-
(3x2w) ed.
6. Rajghat HES Uttar 37.47 45 Forest clearance await-
(3X15W) Pradesh ed.

M.P.

- - - P
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™
1 2 3 4 5 6
7, Uht HEP St. 111 Himachal 97.66 70 (i) Forest clearanee
(4x17.5 MW) Pradesh awaited.
(i) Inadequate provision
in A.P. 1988-89.
8. Chamera HEP St. 111 —do— 366.41 200 (i) Forest clearance
(3x 100 MW) awaited.
(ii) Inadequate provision
in A.P, 1988-89.
(iii) Likely to be shifted
to Central Sector.
Sub-Total (N.R,) 890.32  %35.50
Western Region
9. Narmada Sagar M.P. 1392.85 1000 TAC/CEA approval for
(8 X 125 MW) revised cost awaited.
10. Sardar Sarovar M.P./ 4240.c0 1450 TAC/CEA approval for
(6 X 20045 X% 50 Mah./Gui, revised cost awaited.
MW)
Sub-Total (W.R ) 5632.85 2450.00
Southern Region
11. Madhur Branch Karnataka 2,42 1,5 Inter-State aspects yet to
Canal (1.5 MW) be resolved.
12. Pykara Ultimate Tamil Nadu 70.16 150 Forest Clearance awai-
Stage (3 X 50 MW) ted.
Sub-Total (S.R.) 72.58 151.5
North Eastern Region
13. Sessa Nallah Aruonachal 1.96 1.5 Forest clearance awai-

ted.
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Amount to Orissa for 20-Point
Programme

8657. SHRI SOMNATH RATH:
Will the Minister of PLANNING be pleased
to state :

(a) the total amount of money provided
to Orissa for the 20-Point Programme
during the last three years, year-wise; and

(b) the amount spent by Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINIS-
TRY OF PROGRAMME IMPLEMENTA-
TION (SHRI BIREN SINGH ENGTI):
(a) and (b). The total amount of money
provided in the State Plan of Orissa for the
20-Point Programme and the amount speaot
by the State Government during the last
three years (i.c. 1985-86, 1986-87 and
1987-88) are given below:

(Rs. crores)

Total Toral
amourtt expenditure
allocated
1985-86 305.93 271.87
1986-87 387.26 360.72
1987-88 414,70 437.85

(anticipated)

Application for Passports at Regional
Passport Office, Bombay

8658. SHRI PRAKASH V. PATIL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the average number of applications
for passports received in the Regional Pass-
port Office, Bombay and the average number
of passports issued per month;

(b) the average time tdken by this Re-

gioril Pispirt Ofce to issoe m passport;
and
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(c) whether Government are comsidering
any steps to reduce the time taken in issue
of a passport at the Bomby Office ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) (i) Ave-
rage number of applications for passports
received per month during April, 1987 to
March, 1988 : 18566.

(ii) Average number of passports issued
per month during above period : 17342

(b) 30-45 days.

(c) The time taken for issue of passport
depends upon the receipt of clear police
verification reports and complete informa-
tion from the applicants. However, Passport
Offices including Passport Office, Bombay
have been ipstructed to issue passports
withio 5 days of receipt of clear police
verification reports in the normal course.

Visit of Defence delegation to USA
for arms purchise

8659. SHRI G.S. BASAVARAJU:

SHRIMATI BASAVARAJES-
WARI :

SHRI MOHD. MAHFOOZ ALI
KHAN :

Will the Minister of DEFBNCE be
pleased to state :

(a) whether any defence delegation
recently visited USA to purchase arms;

(b) if so, whether any agreement with

US Goveroment has been reached for the
purpose; and

(c) if so, the main features of the
agreement ?

THE MINISTBR OF STATE IN THE
MINISTRY OF DEFENCE : (SHRI
SONTOSH MOHAN DEV): (a) A three
member ¢eain fiom DRDO and Army was
recently deputed to USA for techmical
discussions relating to some Defence items.
The mandate of the teath did not extend to
the pufchase of arms,
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(b) No, Sir.

(c) Does not arise.

Shifting of the Assam Rifles camp
from Aizwal town

8660. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is any proposal to
shift the camp of the Assam Rifles in Aizwal
from the heart of the town;

(b) whether any representations have
been received in this regard;

(e) if so, the reasons put forth for
demanding the shifting of the camp; and

(d) the decision taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PERSONNEL, PUB-
LIC GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) Yes, Sir.

(b) Yes, from the

Government of
Mizoram.

(c) The Government of Mizoram
desired the land occupied by Assam Refles
Battalion for constructing their own build-
ings, etc.

(@ A decision has already been taken
by the Government to shift the Assam
Rifles Battalion from Aizwal Town to a new
site,

Reports about modernisatiop of
Chinese Army

) 8661. SHRI V. TULSIRAM : Will the
Minister of DEFENCE be pleased to state :

(a) whether it has com: to the notice
of Government that China’s top military
body, the Central Ministry Commission, is
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working on modernisation programme for
Chinese defence and army; and

(b) if so, the details thereof and the
extent to which such a modernisation will
pose a danger to Indian defence ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOMHAN DEV): (a) and (b).
Government have seen reports about China’s
defence modernisation programme which
seeks to rebuild her defence industrial base,
improve defence research and development
capabilities, and enhance the combat effec-
tiveness of the PLA by reorgainsing and re-
equipping its formations.

Government keep a canstant watch on
all developments having a bearing on our
pational security and take appropriate
measures from time to time to ensure full
defence preparedness.

Computer Education by India
Education Centre

8662. SHRIMATI BASAVARAIES-
WARI: Will the PRIME MINISTER be
pleased to state :

(a) whether India Education Centre has
announced an ambitious project for providing
computer education and training to the
weaker sections to help them gainful
employ ment;

(b) if so, the main points of the pro-
gramme that the India Education Centre is
likely ‘o undertake;

(c, to what extent this programme will
belp it e weaker sections; and

(d) the states where such programme are
likely to be introduced ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL): (a) to (d). India Education
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Centre is a private trust for providiog com-
Puter training, generally, as a commercial
enterprise. Government have no information
about their plans for providing computer
education and training to help the weaker
sections.

Task Force to revitalise the planning
machinery at district level

8663. SHRIMATI BASAVARAJES-
WARI : Will the Minister of PLANNING
be pleased to state :

(a) whether the Planning Commission
has decided to set up a task force to revita-
lise the State and district level planning
machinery:

(b) if fo, the details thereof;

(c) whether the Prime Minister has
asked the Planning Commission to develop
and operationalise the planning methodology
at the district and State level;

(d) by what time, the task force is likely
to be set up; and

(e) to what extent it will help the state
level planping ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) and
(b). An internal Task Force has been set
up very recently in the Planning Commission
to resolve issue impeding full operationalisa-
tion of the concept and ideas relating to the
district level planning.

(c) Yes, Sir.

(d) The Task Force has already been
set up.

(¢) The obje:tive of the Task Force is
to try to remove difficulties in operationa-
lising district planning.
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Delay In Public Sector projects

8664. SHRI SYED SHAHABUDDIN :
Will the Minister of PROGRAMME IMPLE-
MENTATION be pleased to refer to the
reply given on 23 March, 1988 to LS
Unstarred Question No. 4487 regarding

cost escalation of public sector projects and
state :

(a) the year when the original cost
estimate was prepared and the year of the
latest estimate in each case;

(b) the original target year for comple-
tion of the projects and the latest target
year for the completion of the projects in
each case;

(c) whether the Heads of Administrative
Mipistry and/or the projects implementation
agency have been pepalised in any case for
not discharging their basic responsibility for
completing the projects within the original
estimate/schedule; and

(d) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI
BIREN SINGH ENGTI) : (a) and (b). The
years of approval of cost estimates, original
and revised, and dates of commissioning
original, revised and aanticipated, in respect
of each of the 80 delayed projects are given
in the statement below based on the
information available in the Quarterly
Monitoring System of the Ministry as on
31 December 1987,

(¢) and (d). Information is being collect-
ed and will be laid on the Table of the
House.
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Statement
8. Ndme of project Date of Govt. Date of Commiséidn-
No. . approval of  original ing anticip4ted
cost estimates (Revised)
original
(Revised)
1 2 3 4 5
Fertiliser
{. Caprolactam-Ammonium Sulphate  (FACT) 82/64 88/05 89/01
2. Haldia Fertiliser Project (HFC) 71/11 76/10 90/03
(81/07) (82/04)
Captive Power Project, Bhatinda (NFL) 85/04 88/04 88/06
4. Captive Power Project, Panipat (NFL) 85,04 88/04 88/06
5. Paradeep II Phosphoric Acid (PPL) 82/01 87/11 89/04
(84/07)
Coal
6. LTIC Cosl Gas Dankuni (CIL) 77/10 84/09 88/12
7, Moonidib UG (BCCL) 65/11 72/03 89/03
(83/02) (85/03)
8. Rajrappa OC (CCL) 77/08 84/03 90/03
(83/06) (8s5/03)
9. Rajmahal OC (ECLY 80/08 87/03 91/03
(85/05) (91/03)
10. Bina OC (NCL) 79/05 86/03 88,03
(85/05)  (87/03)
11. Jayant Exp, OC (NCL) 79/01 84/03 90/03
(83/06)  (89/03)
12. Kakri OC (NCL) 80/10 87/03 90/03
13. Khadia OC (NCL) 85/09 91/03 94/03
14. Maooguru—I1 OC (sccL) 85)03 90/03 91/03
15. Ramigundam—11 OC {SCCL) 87/01 92/03 94/03
16. 2und, Mine Expansion (NLC) $3/02 90/03 90/03
87/02 90/03
17. 20d. TPS ST-1 (NLC) 78/02 83/04  88/03
(83/02)  (86/02)
18. 2od. TPS ST-2 (NLC) 83/02 89/06 93/02
(87/02)  (93/02)
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1 2 3 4 5
Power
19. Bokaro B-1 Thermal (DVC) 78/01 82/04 87/03
20. Bokaro B-II Thermal (DVC) 81/07 85/10 89/06
21. Mejia Thermal (DVC) 86)03 92)09 9:/09
22. Doyang H.E. (NEEPCO) 83/02 92/06 93/06
(85/03) (92/06)
23. Kopili H.E, (NEEPCO) 75/03 82/12 88/03
(85/09)  (86/06)
24. Chamera H.E. (NHPC) 84/04 90/03 91/05
25. Dulbasti H.E. (NHPC) 82/11 91/o1 92/12
26. Koel Karo H.E, (NHPC) 82/07 88/12 94/03
27. Tanakpur H.E. (NHPC) 84/08 89/06 90/03
28. Jeypore-Talcher TR. Line (NBPC) 83/.2 87/03 80/03
29. Farakka STPP Stage 11 (NTPC) 84/09 92/03 92/06
30. Kahalgaon STPP Stage I (NTPC) 85,07 92/07 93/01
31. Korba STPP Stage I (NTPC) 81/09 89/03 89/08
32. Ramagundam STPP Stage | (NTPC) 78/04 84/12 88,07
(83/09)  (88/03)
33. Ramagundam STPP Stage II (NTPC) 81/09 90/03 90/07
34. Rihand STPP Stage 1 (NTPC) 82/06 88/06 88/12
35. Vindhyachal STPP Stage I (NTPC) 82/06 89/12 89/12
36. NCR TPP Dadri (NTPC) 87/02 93/09 93/09
37. Kawas GPP Surat (NTPC) 86/10 91/04 91/04
38. Anta GPP (NTPC) 8</10 90/08 90/08
39. Auraiya GPP (NTPC) 86/10 91/01 90/12
40. Central TR. Lines (NTPC) 84/01 89/03 92/03
(87/08)  92/03)
41. Korba TR. Lines II (NTPC) 81/09 88/03 89/03
42. Ramaguodam TR. Lines I (NTPC;} 78/04 8710 88/12
(8*/09)  (87/10)
43. Rihaod TR, Lines (NTPC) 85/03 88/12 89/09
44, Vindhyachal TR Lines I (NTPC) 85/06 89/02 89/06

89/02
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1 2 3 4 3
Chemicals and Petrochemicals
45. Maharashtra Gas Cracker Complex  (IPCL) 84/08 89/12 89/12
46. Nylon-6 Filament Yarn Project (pcL) 86/03 90/03 90/03
Pablic Enterprises (DPE)
47. Nayagaon Project Expn (ccn 81/04 86/04 89/04
(86/09)  (89/04)
48. Yerraguntala Cement Project (CCI) 81/04 86/09 90/04
(87/10)  (89/10)
49. Cachar Paper Project (HPC) 77/03 81/12 88/03
(82/67) (86/04)
85/05)
Petroleum and Natural Gas
50 LPG Marketing Facility-I11 (BPCL) 81/06 88/03 88/12
(85/12)  (88/0%)
(81/07) (88/12)
51. Poly Staple Fibre Plant (BRPL) 72/08 81/12 88,03
(84/07) (86/04)
52. LPG Marketing Facility-111 (HPCL) 81/06 88/03 89/03
(85/12) (88/03)
53. LPG Marketing Facility-I1I (100) 81/06 88/03 88/11
(85/12)  (88/03)
84. Viramgam-Chaksu-Karnal Pipeline (100) 24109 88/09 91/03
(87)04)  (91/03)
§§. Accel Prod Programme, Bombay
Off-Shore (ONGC) 82/07 85/03 88/05
(83/05)  (87/04)
Minues
56. Captive Power Plant (BALCO) 82/12 87/09 88/01
(85/08)
5§7. Orissa Alum, Complex (NALCO) 80/11 87/10 88/09
(84/06) (88/09)
Steel
5§8. 4 MT Expansion Bhilai Steel Plant  (SAIL) 76/03 R1/12 88/03
(83/03) (84/12)
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59. 4 MT Expansion Bokaro Steel Plant  (SAIL) 73/03 97/03 88/09
(82/12)  (84/12)

60. Captive Power Plaat Bokaro
Steel Plant (SAIL) 78/09 83/12 88/06
(82/12) (84/085)
(88/02) (88/06)
61. Captive Power Plant Dargapur
Steel Plant (SAIL) 78/09 83/06 88/03
(81/10)
(87/08)

62. Captive Powe Plant Rourkela
Steel Plant (SAIL) 81/06 85/06 88/03

63. Rourkela Silicon Steel Project (SAIL) 77/11 81/03 88/03
(82/12) (83/03)
(86/08) (83/03)

64. Vizag Steel Project (RINL) 79/06 8712 90/06
®2/00  (91/07)

Railways
65. Jhapsi-Bina-ltarsi (ELECTRI- 81/07 88/12 88/12
FICATION) (84/04)
66. Vijayawada-Kazipet-Balbarshah  (-do-) 81/04 88/12 89/03
(84/04)
67. Jogighopa Gauhati (NEW LINE) 84/03 94/03 94/03
68. Koraput-Rayagada (NEW LINE) 82/03 87/03 91/03
(86/06) 9 Jo3)
69. Kota Chittorgarh-Neemach (NEW LINE) 81/03 90/03 90/03
70. Rail Coach Factory PH-1, 85/08 88/03 88/03
Kapurthala (87/12)
7). Calcutta Metro Under Ground 72/04 78/12 90/12
(75/12) (82/12)
(86/04)
72. Madras Beach-Luz RTS Line 83/05 93/06 93/06
73. Munkhurd/Belapur Line Extension 86/02 90/10 90/10

74. Freight Operation INF. System 82/03 93/12 9312
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Surface Transport
75. ACQ Of 3 LR-II Tankers (sCh 86/04 91/01 91/01
76. Nbava Sheva Port Project 82/06 87/12 89/02
(83/09) (88/10)
77. Abmedabad Vadodara EBxpressway 86/01 91/12 91,12
Atomic Energy
78. Heavy Water Project, Manuguru 82/09 88/04 89/09
79. Narora Atomic Power Project 74/01 84/12 89/18
(83/04)
80. Kakrapar Atomic Power Project 81/07 9t/12 91/12
Refugees in India (b) the total amount Government bave
spent on these refugees from 1984 to 1987;
and
8665. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of HOME (c) the steps Government have taken

AFFAIRS be pleased to state :

(a) the number of refugees in different
States and Union territories upto February
1988;

for the rehabilitation of these refugees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (c).
A statement is given below.

Statement

(a) The number of refugees from difference countries in various states is given below :

No. of Refugees from

S. No. State/Union Territory — ———
Sri Lanka Tibet Bapgladesh
(As at the (As at the (As en
end of eod of 23.3.1988)
Feb. 1988) Feb. 1988)
1. Tamil Nadu 1,10,127 — —
2. Jammu and Kashmir — 4,817 —_
3. Himachal Pradesh —_ 14,380 —_
4. Uttar Pradesh — 12,251 —_
5. Punjab —_— 7 —
6. Haryana —_ 10 -—
7. Chandigarh — 75 —
8. Delhi _— 895 —_
9. Bihar —_— 39 —
10. West Bengal —_ 3,396 —
11. Sikkim — 4,967
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12. Arunachal Pradesh — 5,911 _—
13. Meghalaya —_— 183 —
14. Orissa —_— 3,249 —_—
15. Madhya Pradesh _— 1,798 —
16. Mabharashtra —_ 1,023 —
17. Pondicherry — 78 —
18. Karnataka _ 26,833 —
19. Tripura — — 45,379
Total 1,10,127 79,912 45,379

The figures mentioned above do not
include repatriates from Sri Lanka or other
countries like Burma, Mozambique, Zaire,
Uganda, Vietnam, as the information asked
for pertains to refugees only.

2. The figures for displaced persons
from former West and East Pakistan who
had migrated to India and were settled with
Govt. assistance, or have settled on their
own, are also not included for the reason
that they are to be taken to have merged
in the mainstream of natjonal life and are
no longer refugees.

(b) The expenditure incurred on these
refugees during the year 1984-85 to
1986-87 is as follows :

Expenditure in lakhs

of Rupees
Sri Lanka refugees 10,42.84
Bangladesh refugees 3,18.23
Tibetan refugees 68.53

(c) Neither any rehabilitation assistance
bas been granted nor is any proposed to be
granted to the Sri Lankan refugees, as they
are pot Indian citizens and are to be sent
back to Sri Lanka.

The Tribal refugees from Bangladesh,
staying in Tripura, are also to be returned

to that country and the question for their
retarn is being pursued with the Govern-
ment of Bangladesh at various levels.

As regards Tibetan Refugees, about
33,300 have been resettled with Govern-
ment assistance in agriculture and handicraft
schemes in various states. Apart from this,
about 24,200 Tibetan refugees have reset-
tied on their own in petty trades and
employment. About 2,950 Tibetan refugees
are in the process of resettlement. About
14,000 Tibetan refugees are still stated to
be in need of assistance. The State Govern-
ments have already been requested to for-
mulate suitable schemes for their viable
resettlement.

Revenue from Atomic Power Plants

8666. SHRI BALASAHEB VIKHE
PATIL : Will the PRIME MINISTER be
pleased to state the total revenue earned by
Atomic Power Stations during 1986-88 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ
V. PATIL) : The total revenue ecarned by
Atomic Power Stations from power during
the financial years 1986-87 and 19%7-88 is
Rs. 191.10 crores and Rs. 206.29 crores
respectively.
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Funds to States for Anti Poverty
Programmes

8667. SHRI PRAKASH V. PATIL: Will
the Minister of PLANNING be pleased to
state the funds allotted to each State/Union
Territory for implementing various anti
poverty programmes during the last three
years, year-wise, programme-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI1S-

APRIL 37, 1988

Written Answers 184

TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI
BIREN SINGH ENGTI) : Total funds
allocated to each State/Union Territory for
implementing major anti-poverty programmes
viz : Integrated Rural Development Pro-
gramme (JRDP), National Rural Employ-
ment Programme (NREP), and Rural
Land-less Employment Guarantee Programme
(RLEGP) during the last three Years
(1985-86, 1986-87 and 1987-88) are
given below in the statement.
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National Federation of the Blinds

8668. SHRI P.M. SAYEED : Will the
Minister of WELFARE be pleased to state :

(a) whether a seminar organised by the
National Federation of the blinds was held
in Delhi in last week of February, 1988 ;

(b) if so, tbe decisions taken and
resolutions passed by the Federation;

(c) whether it was urged that Govern-
ment should introduce a comprehensive
legislation for the disabled ; and

(d) if so, the reaction of Government
thereto and whether initial work bas been
started ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) Yes, Sir.

(b) The decisions taken and resolations
passed by the Federation have not been
received.

(c) and (d). According to press reports,
the seminar has recommended enactment of
a comprehensive legislation for the disabled.
A Committee under the Chairmanship of
Shri Baharul Islam, MP has alrzady been
set up to consider the question of legislation
for the disabled.

Selection of sites for Ocean Develop-
ment in A & N Islands

8¢69. SHRI PM SAYEED : Will the
PRIME MINISTER be pleased to state :

(a) whether a decision to select sites for
ocean development in Andaman and
Nicobar Islands has since been taken;

(b) if so, the details about the sites as
well as the proposed development;

{c) whether similar ocean development
has been proposed in Lakshadweep Islands;
and

(d) if so, the details thereof ?

VAISAKHA 7, 1910 (SAKA)
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V. PATIL):
(a) and (b). No, Sir. The decision has not
yet been taken about the site. A team of
experts recently visited Port Blair and has
identifed some possible locations in
Andaman for the establishment of a marine
aquarium.

(c) and (d). The same team of experts
bas visited Lakshadweep recently to study
the plan of expansion of the existing
aquarium and for setting up a new one.
The report of this team is awaited.

Offices of DOE in different regions

8670. SHRI V S. KRISHNA IYER :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose to set
up offices of the Department of Electronics
in different regions of the country ;

(b) if so, where the proposed offices
will be set up and when; and

(c) whether Bangalore will also get one
such Office ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir. A proposal is under
consideration of the Government.

(b and {c¢) Initially, it is proposed to
set up offices in seven centres; Lucknow,
Calcutta, Bombay, Madras, Hyderabad,
Cochin and Bangalore,

Communities of Karnataka in SC/ST
list

8671. SHRI VS. KRISHNA IYER :
Will the Minister of WELFARE be pleased
to state :

(a) whether Government of Karnataka
bad recommended ten commuuities with
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their synonyms for the approval of the
Government under Scheduled Tribes list;

(b) if so, whether Meda is also one of
the communities recommended by Govern-
ment of Karnataka for being included in
Scheduled Tribes list; and

(c) whether Government have taken any
decision to include the above synonyms in
Scheduled Tribe list ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAN) : (a) to (c). The recom-
mendations of the State Government of
Karpataka received in the context of the
proposed comprehensive revision of the lists
of Scheduled Castes and Scheduled Tribes
aod the Government’s decision thereon can
not be disclosed at this stage.

Judges on Inquiry Commissions

8672. SHRI VIJAY N. PATIL : Will
the Miaister of LAW AND JUSTICE be
pleased to state :

(a) the number of retired judges of the
Supreme Court and the High Courts who
have been assigned to sit on Inquiry Commi-
ssions during the last three years;

(b) the details of the inquiry to be
conducted by them; and

(c) the reasons for giving assignments
for conducting inquiries of public importance
retired judges only ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARADWAJ): (a) to (c). The
requisite information is being collected and
will be laid on the Table of the House.

Reservations for SC/ST in Naval
Science Technological Laboratory,
Visakhapatnam

8673. SHRI ANADI CHARAN DAS:
Will the Minister of DEFENCE be pleased
to state ¢

(a) the details of recruitment policy and
procedure followed by Naval Science Techno-
logical Laboratory, Visakhapatnam;

APRIL 27, 1988
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(b) whether reservation rules are being
followed in favour of SC and ST candidates
as per 100 and 40 point rosters;

(c) the number of persons recruited in
various grades in this Laboratory during the
last three years and the number of SC and
ST among them;

(d) the number of representations received
by the Latoratory against non-implementation
of reservation rules during the last three
years and the action taken thereon; and

te) the number of reserved posts dereser-
ved during the last three years and the rea-
sons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) All the
Statutory Rules and other instructions issued
by the Government of India, from time to
time for recruitment are followed by all the
DRDO Laboratories including Naval Science
and Technological Laboratory (NSTL),
Visakhapatnam. All Laboratories are autho-
rised to recruit only Gp. ‘C’ and ‘D’ staff.

(b) Yes, Sir.

(c) Group ‘C’

Year Total SC ST

(a) 1985 6 — 1

(b) 1986 T2 1

(c) 1987 3 3 3
Group ‘D’

(a) 1985 |
(b) 1985 2 - -
(c) 1987 19 17 3

(d) The number of representaticns recei-
ved by NSTD during the last three years are
five. A team from the Commissioner for
SC and ST had visited NSTL in April 87.
The team had studied in de-ail the working
of service safeguards provided for SC and



193 Written Answers

ST in NSTL. No Serious irregularities have
been pointed out by the team.

(e) No direct recruitment vacancies were
dereserved during the last three years.

Promotions for SC/STs in Foreman
grade in Naval Dockyard,
Visakhapatnam

8674. SHRI ANADI CHARAN DAS:
Will the Minister of DEFENCE be pleased
to state :

(a) the number of Foreman and Senior
Foreman in Naval Dockyard, Visakbapat-
nam as on 31 March, 1988 and the number
of SC and ST among them;

(b) whether reservation in promotiobs is
being given to SC/ST candidates and if so,
what relaxations are given to these candidates
in promotions;

(c) the number of Scheduled Caste and
Scheduled Tribe Foreman and Senior Fore-
man superseded by their juniors in pro-
motions during the last three years and the
reasons therefor; and

(d) whether representations against non-
implementation of reservation policy in
promotions were rec=ived by Naval Dock-
yard, Visakhapatnam during the last three
years and if so, the action taken thereon ?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) :
(a)
Senior Foreman
Foreman
Total Number 95 161
SC 7 22
ST 3 2

(b) Yes, Sir. In promotions based on
Departmental qu lifying competitive examina-
tions, relaxel standard are adopted for
SC/STs candidates. In promotions on selec-
tion basis, separate select lists are drawn up
for SC/STs.

VAISAKHA 7, 1910 (SAKA)
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(c) Nil.

(d) Yes, Sir. The representations
received regarding non-implementation of
reservation policy in promotions were duly
considered and disposed. of in accordance
with the relevant instructions.

Complaints of discrimination against
SC/ST employces in Vizag Naval
Dockyard

8675. SHRI ANADI CHARAN DAS :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of representations recei-
ved by the Naval Dockyard and HQ Eastern
Naval Command against the caste atrocities,
discrimination and harassment of SC and ST
employees working in Naval Dockyard,
Visakhapatnam during the last three years;

(b) the details of the action taken on
these representations; and

(c) the average time taken for the red-
ressal'of such grievances ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) and (b).
25 representations, most of which related
to trapsfers, recruitment and promotions,
were promptly egtamined and, wherever
necessary, remedial action was taken for
redressal of grievances.

(c) About one month in each case.

Pending cases of Government servaats
with CVC

8676. SHRIMATI PATEL RAMA-
BEN RAMIJIBHAI MAVANI: Will the
PRIME MINISTER be pleased to state :

(a) whether a number of cases of
Government servants are pending with
Central Vigilance Commission;

(b) if so, the details thereof, Ministry-
wise and Union Territory-wise; and
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(c) the steps taken to clear the pending
cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR1 P,
CHIDAMBARAM) : (a) Yes Sir, there has
been an increase in the total number of
cases received in the Central Vigilance Com-
mission for advice from 1983 onwards. It
was 2044 in 1083, 2600 in 1984 and 296
in 1985.

(b} A statement showing the number of
cases pending in the Central Vigilance Ccm-
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mission involving Central Government
servants and employees of Union Territories
as on 31.3.1988 is given below,

(c) Since a very careful and close scru-
tiny of each case 1s required to be made, an
emphasis has been made on an officer
oriented system in the Central Vigilance
Commussion. In order to expedite the dis-
posal cf the cases received, a SIU Work
Study was conducted in Junpe-July, 1986.
On the recommendations of the SIU, 21
addiional posts and (3 CDIs, one Director,
one Under Secretary and 2 Section Officers
and other office staff) were sanctioned for
the expeditious disposal of tbe pending
cases.

Statement

List of cases pending with the Commission as on 31.3.1988
(Involving Govermment servants and Employees of
Union Territories Administration)

’

S No Name of the Department to Number of cases pending in the Commission
which the case pertains. -
For Advice For Inquiry

1 2 3 4

1. Central Board of Direct Taxes 11 36

2. Mibistry of Railway 25 99

3. Central Board of Excise & Customs 4 34

4, Ministry of Agriculture & Rural 1 9
Development.

5. Minishy of Water Resources 1 _

6. Department of Telecommunications 4 22
Department of Posts 6 54
Ministry of Petroleum & Natural Gas 1 —_—

9. Department of Tourism & Civil 5 5
Aviation

10. Ministry of Supply 42 14
11. Ministry of Urban Development 37 13
12. Ministry of Labour ] 15
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1 2 3 4
13. Delhi Administration 28 40
14. Ministry of Information and 6 5
Broadcasting
15. TDepartment of Education 1 10
16. Department of Culture 3 —
17. Andman & Nicobar Administration 2 —
18. Arunachal Pradesh 1 4
19. Government of Pondicherry 1 5
?0. Cabinet Secretariat 2 1
2}. Government of Goa 2 7
22. Chandigarh Administration 1 —_—
23. C.P.W.D. 1 4
24. Ministry of Health & Family Welfare 1 7
25. Department of Food 1 —
26. Ministry of Home Affairs 3 10
(including CRPF)
27. Department of Personpel & Training 2 —_
28. Ministry of Defence 1 30
29. Ministry of Commerce 1 9
30. Department of Atomic Energy — 2
31. Department of Coal — 1
32. Ministry of External Affairs _— 2
33. Ministry of Surface Transport _— 6
34. D:partment of Space — 2
35. Department of Mines — 9
36. Ministry of Law - 1
37. Mizoram _— 2
38. Dezpartmeant of [adustrial Development —_ 3
39. Ministry of Communications — 1
40. Department of Eavironmeat, Forests — 2
and Wildlife.
41. Department of Company Affairs -— ]
42. Ministry of Textiles — 1
Total 199 466
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Vacant posts in Senlor Grades of
Group ‘A’

8677. SHRI KUNWAR RAM : Will
the PRIME MINISTER be pleased to
state :

(a) the number of posts in senior grades
of ‘A’ Group level remained vacant for long
periods in the Ministry of Personnel, Public
Grievances & Pensions during the vear 1987
category-wise, like Under Secretary and
above;

(b) the reasons for these posts having
remained vacant and the deration for which
cach post was vacaot;

(c) whether any advance planning was
done by Government prior to falling of these
posts vacant due to reversion/retirements of
the incumbents of these posts; if so, the
reasons for allowing posts remaining unfilled
for long periods; and

(d) whether some officers in the said
senjor Grades were kept on duty but without
work in the Department during 1987; if so,
how their non-posting reconcile with the

vacancy position ?

Statement

APRIL 27, 1988
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHR1 P. CHIDAM-
BARAM) : (a) A statement is given
below.

(b) The posts remained vacant on
account of transfer/promotion/reversion/
retirement of the incumbents of the posts,
The duration for which these posts remained
vacant has been given in the attached state
ment.

(¢) Yes, Sir. These posts remained

vacant for the reasons :

(1) Selection of suitable officers to man
the vacant posts was in process;

(2) the selected cfficers took consider-
able time in joining the respective
assignments.

(d) One Deputy Secretary was kept on
compuisory waiting during 1987 in public
interest pending his placement in anotker
Ministry/Department.

S. No. Designation of

No. of posts (s) which

Duration of vacancy

the post remained vacant for
more than a month.
1. Addl Secy. 1 About 2 months.
2. Director/Deputy 10 Remained vacant for varying
Seccretary. periods ranging from two
months to 7 months.
3. Under 6 Remained vacant for varyi~g
Secretary periods ranging fromth one month

to | year. Obe post remained
vacanot for about one year and
one vacant post of Unde
Secretary has been held in

abeyance
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{Translation)

Electricity Conoection for disabled

8678, SHRI KALI PRASAD PANDEY :
Will the Minister of WELFARE be pieased
to State :

(a) whether Government have been giving
concession in electricity connection and many
other facilities to the disabled ex-service-
men;

(b) if so, whether Government propose
to give such concessions to other disabled
persons also;

(c) if so, the details thereof; and
(d) if not, the rearsons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): {a)to (d). According to
information available, Delhi Electric Supply
Undertaking (DESU) has a provision to give
free electricity upto 75 uasits per month for
domestic consumption of light and power to
disabled ex-servicemen. DESU has informed
that it is not possible for them to provide
free electricity to all physically disabled
persons due to financial coastraints. No
such information is available from other
State Electricity Boards.

(English)

Diversification Prograrame of Bharat
Electronics Ltd,

8679. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of DEFENCE
be pleased to state :

(a) wheth:r the Bharat Blectronics Ltd,
has identified new areas under its diversifica-
tion prog-ammes,

(b) if so, the steps taken to implement
those diversification plans; and

(c) the steps taken by B.E.L. for their
productivity improvement through optimum
utilisation of investment ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRA) V.
PATIL) : (a) Yes, Sir. Among the new
areas deatified for diversification, the
important ones are :

Satellite communication networks, simu-
lators, automatic test equipments, opitical
fibre communication systems, multi-channel
radio relays, digital microwave communica-
tion systems and computer peripherals.

(b) Some of the products are being
developed inhouse, while others are being
taken up with technical collaboration, for
which licence agreements have been conclud-
ed. la some cases, proposals for technology
traosfer are under ncgf)tiation.

(c) Uader the productivity improvement
programme, steps have been taken to
modernise production facilities, upgrade the
skills of the work force through training,
and to expand quality circle activity to cover
more eraployees. Long-term targets have
been sct for various performance parameters.
These are being monitored constantly.

Welfare of Blinds

8681. DR. G. VIJAYA RAMA RAO:
Will the Minister of WELFARE be pleased
to state ©

(a) the number of blind persons covered
under various Government sponsored welfare
voluntary programmes; and

(b) whether the facilities given to them
are adequate if not, the steps contemplated
in this regard ?

THL. DEPUTY MINISTER IN THRE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) and (b). Two
schemes for welfare of disabled persons are
implemented by Ministry of Welfare through
voluntary organisations, namely :

(i) Assistance to organisation for the dis-
abled persons; and
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(ii) Assistance to disabled persons for
purchase/fitting  of aids’appliances.
The number of blind persons bene-
fitted under these schemes duirng
1986-87 are as follows :

(1) Assistance to Organisa- 3025
tions for the Disabled
persons.

(2) Assistance to disabled 866
persons for purchase/
fitting of aids/ applian-
ces.

Some of the State Governments have
also their own programmes under which
voluatary orgapisations are given grant-in-
aid. ]

The facilities given to disabled including
blind persons depend on the availability of
resources.

Unemployed in Kerala

8682. SHRI VAKKOM PURUSHO-
THAMAN : Will the Migister of PLANN-
ING be pleased to state :

(a) the estimated number of unemployed
persons in Kerala in the beginning of the
annual plan 1988-89:

(b) the estimated number of additional
job opportunities likely to be generated under
the current annual plan; and

{c) the major projects under the Centre
and State sectors which are to provide
additional job opportuaities in the State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI!): (a) and
(b) : The last quinquennial survey on
Employment and Unemployment was conduc-
ted by the NSCO in the 38th Round
(January December, 1983); as such, the
information for 1988-89 is not available.

(c) Besides the sectoral programmes
included in the Seventh Plan, the major
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employment schemes are .Integrated Rural
Development Programme (IRDP), National
Rural Employment Programme (NREP) and
Rural Lapdless Employment Guarantee
Programme (RLEGP). There is also the
Scheme for providing Self-Empioyment to
Bducated Unemployed Youth.

Orders placed on BEML for Heavy
Duty Trucks

8683. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Goveroment have placed
orders on Bharat Earth Movers Limited
(BEML) to build most modern heavy duty
trucks for towing army tanks;

(b) if so, whether BEML has begun
production; and

(c) whether the supply of modern heavy
duty trucks for towing army tanks has been
made by BEML ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.

(b) Yes, Sir.

(c) An order was placed on BEML for
the supply of 83 Nos. BEML-Tatra trucks,
The order has been fulfilled.

Inclusion in the List of Scheduled
Castes/Scheduled Tribes

8684. SHRI SYED SHAHABUDDIN :
Will the Minister of WELFARE be pleased
to state :

(a) tbe names of social groups which-
have submitted memoranda expressing their
desire to be included in the list of Scheduled
Caster/Scheduled Trinss with thsir approxi
mate population either in the State concerned
or in the country as a whole; and
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(b) when the formal decision regarding
their inclusion or otherwise is expected to
be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE : (SHRIMATI
SUMATI ORAON): (a) The pame of
social groups who have represented recently
expressing their desire to be included in the
list of Scheduled Castes Scheduled Tribes is
given in  the statement given below.
The population figures of these communities
is not available since census enumeration is
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done only in respect of those communities
which have been included in the lists of
Scheduled Castes and Scheduled Tribes.

(b) The above representations are being
considered in the context of the proposed
comprehensive rcvision of the lists  of
Scheduled Castes and Scheduled Tribes.
Further, any ameandment in the existing
lists of Scheduled Castes and Scheduled
Tribes can be done only through an Act of
Parliament in view of Articles 341(2) and
342() of the Constitution.

Statement
Sl. No. Name of Social Organisation Name of the community proposed for
inclusion in the list of
SCHEDULEOD SCHEDULED
CASTES TRIBES
1 2. 3. 4.
1. Gujarat Rajya Dhobi Sangh Dhobi —
2. Nayak Mahasabha, Haryana Heddi, Nayak —_
3. Nav Kalyan Sabha, Kapgra, H.P. Heddi —
4. Himachal Pradesh Labana Hitkari Labena —
Sabha .
5. St. Joseph’s Cathedral Catholic S.C. Christian —
Association, Kerala
6. Wvnad Chelty Service Society, Kuruma —
Kerala
7. Kerala Thandan Mahasabha Thandan —_
8. Kerala Sadhu Jena Paripadana Dheevara —
Yogam
9. Kudumi Seva Sangh, Kerala Kudumi —_
10, All Meghalaya Bore-Rava Union —_ Borokacharis and
Rava
11. Catholic Association, Nagaland, S.C. Christian —
12, All India Freedom Fighter —_— Zelianggrong
Samittee, Nagaland
13. All India Washermen Federation, Dhobi —

West Bengal
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1. 2. 3. 4,
14. Hela Samaj, West Bengal Hela —
15. Rajbhar Samaj, Uttar Pradesh Rajbhar -_
16. Gujjar Samaj, Uttar Pradesh e Guijjar
17. Delhi Ode Samaj Ode —
18. Navyuvak Berwa Sangh, Delhi Berwa -
19. Akhil Bhartiya Nayak Mahasangh, Nayak -—
Delhi

20. Akhil Bhartiya Nuniya Mahasangh, Nuniya —
Delhi

21. Akhi! Bhartiya Dusadh Uthan Dusadh —_—
Samriti, Delhi

22. Gowari Samaj Samiti, Nagpur —_ Gowari

23, Lodhi Kshatriya Sznstha, Nagpur — Lodi, Lodha

24. Republican Party of Dalit Elevation, Buddhist —_
Pune

25. Manipue Thandou National —_— Kuki
Council

26. Chougthu Tribe Recognition — Chongthu
Committee, Manipur

27. Koren Historical Research _— Koren
Committee, Manipur

28. Akhil Bhartiya Gond Mahasabha, —_ Gond
U.P.

29. Bharatiya Bind Samaj, U.P. Bind —

30. Akhil Bharatiya Aheriya Mahasabha, Aheriya —_
U.P.

31. Tamil Nadu Paravtharajakula — Fisherman
Sangam

32. Narikoravan Sangam, Tamil Nadu —_ Narikoravan

33. Tamil Nadu Triba) Federation —_ Vettaikaran

34. Social Progressive Union, Anna Pulayan —_
Distt,

35, Muruthvar community Federation, Muruthvar -

Tamil Nady
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36.

37.

38.

39,

40

41,

42.

43.

44,
4s.

46.
47.

48.

49.

c0.
51.

52,

53,

54.

5s.

56.

Committee

Deshi Tripura Upjati Kalyan

Navyuvak Rajak Sabha, M.P.

M P. Panika Samaj Uthan Samiti

Andhra Pradesh Vaddi Jana
Seva Sangh

Akhil Rajasthan Dumkai Jati
Sudhar Sabha

Sadh Yuvak Sanghthan, Rajasthan

Akhil Bharatiya Kandra Samaj,
Rajasthzn

Dhanuk Samaj, Rajasthan
Koda Sakan, Orissa
Limboo Society, Sikkim
Tamangs Society, Sikkim

All India Tamangs Society,
Darjeeling

Adivasi Council. Assam

Adivasi Kurumi Samaj, Bihar

Tharo Kalyan Saha Sabha, Bihar

Bihar Tantiya, Tatwe, Sabha

Bihar Pasochmi Banga Deshwali
Majhi Samaj

Kautiya Samaj Sangh, Bihar

All Tndia Catholic Association,
Karnataka

Bhovi Samaj Seva Sangh, Karnataka,

Dhobi

(throughout the State)

Panika

Ode

Sadh

Kandra

Dhanuk

Koda

Kurumi

Tanti, Tatwe and
Khatwe

Deshwali Majhi

Sch. Castes
Christians
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2 3 4
Tripura, Manipur Apunsa —_ Manipuri

Laskar Tripura

Vaddi/Odi

Limboo
Tamangs

Tamangs

Tea Garden
Labourers

Tharo

Rautiya and Puran

Bhovi
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1 2 1 4

57. Kanikan Samaj Seva Sangh, Kannikar —_—
Karnataka

58. Siddi Development Association, — Siddi
Karnataka

59. President, Karnataka State Girijan
Nayaka, Naikda Sangh, Bangaloro

60. Dhangar, Dhangad Samaj,
Maharashtra.

—_— Synonyms of
Nayaka, Nayakda

etc.

_— Dhangar, Dhangad

Amount to Kerala for 20-Point
Programme

8685. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of PLANN-
ING be pleased to state :

(a) the amount of funds allocated to
Kerala for the implementation of 20-Point
Programms in the State during the last three

(b)Y the amount spent by the State
Government during this period, year-wise
and point-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI): (a) and
(b). The amount of funds allocated in the
State Plan of Kerala for the 20 Point
Progr amme and the amount spent by the
State Government during the last three
years .(ie. 1985-86, 1986-87 and 1987-88)
prograime wise are given in statement

years, year-wise and programme-wise; and belowr
Statement
(Rs. lakhs)
Point No. Items 1985-86 1986-87

Outlay Exp Outlay Exp.
1 2 3 4 5 6 -

1A Irngation 63°0 6 58 6000 6192
3A IRDP 675 671 813 1196
3B NREP 1045 904 940 1085
4. Land Reforms 150 475 12 12
1. SC/ST welfare 415 376 450 469

8. Rural Water Supply 1511 1637 1000 1347
9. House sites/construction Assistance 200 148 149 180
10. Slum Improvement —50 50 —35 —20
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1 2 3 4 5 6
11. Power 6330 5833 7681 6460
12A Afforestation 1064 924 1265 1230
14, Rural Health Care (MNP) 500 256 225 215
15. Nutrition 538 497 1333 1380
16. Elementary/Adult Education 449 3 160 226
17. Public Distribution System 10 10 15 15
18. Village and Small Industries 913 898 953 1151
TOTAL 20200 19440 2.331 21178
Statement
(Rs. lakhs)
Poiat No. Items 1987-88
Outlay Anti. Exp,
1. Attack on Rural Poverty
IRDP 779 783
NREP 906 911
CD and Panchayati 252 253
Village and Small Industries 1060 989
2. Ramied Agriculture — —_—
3. Better use of Irrigation 6800 6260
4. Bigger Harvests 3594 273 L
S. Land Reforms 20 7
7. Safe Drinking Water 2075 3586
8. Health for Ali 474 347
9. Two Child Norm —Nutrition 1500 1500
10, Education 1393 1009
1. Justice to SC/STs 475 399
13. Opportunities for Youth 198 298
14. Housing for the People 180 175
15. Improvement of Slums 50 3s
16. Forestry 1600 1370
17. Protection of Bnvironment 80 19
18, Concern for Consumer 15 15
19. Bnergy for villages —_ —_—

TOTAL : 21451 20789
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Unpliftment of Kutia Kandha Tribes
of Orissa

8686. SHRI RADHAKANTA DIGAL:
Will the Minister of WELFARE be pleased
to state :

(a) whether Government are aware that
a large number of Kutia Kandha Tribes are
fiving in Belghar area in Phulabani district,
Orissa;

(b) if so, whether Government have
introduced any Central scheme for the
upliftment of Kutia Kandha Tribes;

{c) how many people of that tribe have
been raised above the poverty line so far;
and

(d) the other steps taken for the
upliftment of that tribe ?

THE DEBPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) Yes, Sir.

(b) A Micro-Project named ‘Kutia
Kondh Development Agency, Belghar has
been established and Special Central Assis-
tance is released to the State Government
for the purpose.

(c) and (d). Al the Kutia Kondh
families in the Micro Project area have been
assisted econorzcally by 31st March, 1988,
Government of Orissa have sponsored a
study to assess the number of families which
bave crossed the poverty Ime. In addition,
a road work estimated at Rs. 4.80 lakhs in
this Micro Project area has been sanctioned
in 1987-88 and funds released. Facilities
of drinking water, education and_health are
also being provided.

Officers of External Affairs
Ministry working in ICCR

8687. SHRI RA)J KUMAR RAI:
Will the Minister of EX1tcKNAL AFFAIRS
be pleased to state ©

APRIL 27, 1988

Written Answers 216

(a) the number of officers of his ministry
working in the Indian Council for Cultural
Relations; and

{b) whether they have been appointed
in accordance with the Indian Council for
Cultural Relations Service Rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a)
Six,

(b) The Mibistry of External Affairs
deputes officers at the level of Under Secre-
tary and above to work 1n the Council
keeping in view the need for personnel having
experience of dealing with fereign countries.
This practice has beer prevailing since 1970
when the Governing Body of the Council
had sought officers of the Ministry of
External Affairs on grousds of their experie-
nce of diplomatic work who were to be
posted to ICCR while continuing to be borne
on the strength of Ministry of External
Affairs.

Bomb explosion near Kodaikanal TV
relay centre

8688. DR. B. L SHAILESH : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether any investigation has been
ordered into the explosion of a powerful
bomb near the Kodaikanal TV relay centre
complex on the 1ith Apni, 1988 resulting
in the kilbng of one person «nd another
being seriously injured;

(b, if so, the outcome thereof; and

(c) the remedial measures taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS .ND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIPS (SHRI
P. CHIDAMBARAM) : (a) and (b). Yes,
Sir. The State CID is investigating this
incident and inqujries are in progress.



217 Written Answers

(c) Necessary precautions to safeguard
the vital installations have been taken by the
State Government.

Counting of past service for seniority
of municipal employees

2689, SHRI NARAYAN CHOUBEY :

Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given on 14
August, 1-85 to Uastarred Question No.
3552 regarding counting of past  service for
seniority of municipal employees and state :

(a) the names of Junior Engineers
adversely affecied in their seniority as a
result of decision of the Corporation to give
benefit to some Junior Engineers of their
past services towards their promotion which
is admitted by Government to be in con-
travention of the laws and rules in this
regard;

(b) whether Government have taken
steps to restore the seniority of those Junior
Engineers who have been adversely affected
by the said violation of the law and the
rules; and

(o) if so, whether any orders bave been
issued to that affect by Government; if so,
the details thereof and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) A statement
is given below.

(b) and {c), M.C.D. bad misinterpreted
and eroneously applied provisions of the
rules and granted benefit of past services
for seniority purposes to some of their Junior
Engineers. They were directed to strictly
comply with the piovisions of the rules in
future. It was decided that past cases
where such benefit had been granted, were
not to be reopened as it would administra-
tively not be possitle to set them right at
that belated stage.
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Statement

List of the Jumior Engineers who were
effected as a result of such grant of
Seniority

1. S. Shri P. C. Jain

2. »» Ramesh Chand Gupta
., L.C.Bawa

4 »» R.A.Gupta

5 .» K P. Nagpal

6. ,» P.M, Jain

7 »» Sharanjit Singh

8 .» Kapoor Chand

y Sohan Lal Sharma
10. »» R.G. Kaushik

11. »» Som Dutt Talwar

12. », Dharam Siogh Bansal
13. ,» Ram Kishore

14, »» K.P. Ramrikhyani

15. +» Gopal Krishan

16. .» Rajinder Kumar Sharma.
17. »» J K. Jain

18. ss V.P, Jindal

19. s+ Suraj Bhan Sharma

70, s>» K.K. Gopal

21. .» Hari Shanker Sharma
22. so Bhoop Singh Malik

23. »» K.C. Gupta
24. ,» R.P. Garg
25. ,. Chander Prakash

26. .» M.L. Malhotra
27. »» M.M. Sharma

28. +» Rama Nand Gupta
29. +»» M.L, Nayyar

v M.S. Gothalwal
31. ,»» Ahmed Sayeed

32. ,» 1.T. Tehliayani
33. ,» K.C. Singhal
34, . M.L.H. Peshwani

3s. » Shivji Ram Goel
36. »e K.L. Sapra

,» M.M. Radhwani
38. » Ram Niwas Gupta
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39.
40.
41.
42,
43.
44.
45.
46.
47,
48.
49.
50.
51.
S2.
53.
54.

55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.

66.
67.
68.
69.
70.

.
72,
3.
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”

»

”

»”

'

”
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M.P. Aggarwal
Jagdish Kumar

S.C. Gautam

G.K. Arora

Om Parkash Gupta
H.C. Sharma
M.C. Tayal
Ghansbyam Pathak
T.C. Mittal

O.P. Jangid

Igbal Singh

B.K. Bhatnagar
Chunni Lal

S.C. Bindra

J.S. Khokhar
Bharat Bhushan

Bhupinder Singh
Sunder Lal Gupta
R.C. Mabhajan
I.M. Goswamt
S.K. Dass Gupta
Dharam Singh Rana
R.N. Mittal

S.C. Aggarwal
Shri Niwas Gupta
Shobha Ram Laul
D.B. Wadhwa

R.K. Garg
Chaman Lat

Ram Pal Singh
Shri Chand Singhal
Rajender Nath

V.P. Bhatnagar
S8.8. Jolly
D.XK. Jolly
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74. »» M.L. Malbotra
75. +» R.L. Jain

76. . Ram Prakash
717. ,» H.L. Mandiratta
78. » B.S. Sethi

79. +»» B.S. Chauhan
80, ,» Balraj Verma
81. »» Navneet Kumar

82. 1] K.K. Chug
LER » B.B.L. Garg
84, » P.C. Bajaj

85. »» R.K. Kapoor

86. ss  Y.K. Puri

87. ,» K.C. Kumar

8. »» Raj Kumar Vailecha
89. »» Kishori Lal

90. » R.K. Kaushik
91. ., K.L.Gupia

92.  ,, Mukut Lal Mittal

Outlay for flood drought relief
programme

8690. SHRI MURLIDHAR MANE:
Will the Minister of PLANNING be pleased
to state :

(8) whether the Planning Commission
has approved additional outlays for various
irrigation schemes to different States under
flood and drought relief programme; and

(b) if so, the amount of additiopal
outlay approved for irrigation schemes under
aforesaid programme, the State-wise details
therecof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME
IMPLEMENTATION (SHRI BIREN SINGH
ENGTI) : (a) Yes, Sir.

(b) A Statement is given below.
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Statement

Additional outlay for Irrigation Project
approved by Planning Commission
Sfor 1987-88

VAISAKHA 7, 1910 (SAKA)

State Addl. Outaly
Andhra Pradesh 22
Gujarat 30
Haryana 2
Himachal.Pradesh 1.10
Jammu and Kashmir 6 40
Karnataka 25.00
Kerala 550
Madhya Pradesh 27.00
Mabharashtra 26.00
Nagaland 0.50
Orissa 22.00
Rajasthan 3750
Tamil Nadu 3.00
Uttar Pradesh 28.00

236 00

Missing TAF pilots in 1971 war

8691. DR. BL. SHAILESH : Will the
Minister of DEFENCE be pleased to state :

(a) the number of IAF pilots and other
armed forces personnel still *‘missing in
action” during the 197! war with Pakistan;

(b) whether some of them are languish-
ing in Pakistani Jails;

(c) if so, the steps taken for their
repatriation; and

(d) what other “missing links’ have been
found as a result of the discovery from the
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study of various books like ‘‘Battle for
Pakistan” brought out by Pakistani and
British authors which gave clue to the heroic
deeds of late Sq. Leader”Ajjamada Boyappa
Devayya of the 1.A.F. ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) and (h).
43 missing Indian Defence personnel are
believed to be in Pakistani Jails since @ 971.

/c) Efforts are being continuously made
for their repatriation to India.

v

(d) Apart from the case of late Sa. Ldr.
A.B. Devayya, no other similar case has
come to the notice of the Government.

Technology transfer from Soviet
Uhnion

SHR1 V. TULSIRAM:

DR, CHANDRA SHEKHAR
TRIPATHI :

SHRI CHINTAMANI JENA:

2692.

Will the Mi ister of DEFENCE be
pleased to State :

(a) whether the Soviet Union has offered
to step up technology transfer in the field of
defence to India;

(b) if so, the details of agreement
reached between the two countries in this
regard;

(c) the extent to which the requirements
of all three wings of defence are covered
particularly in the field of jet trainir g; and

(d) when such technology transfer is
expected to take place ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) to (d). The
transfer of technology in the field of defence
under Indo-USSR Defence Cooperation is
an ongoing process and covers all the three
Services. Discussions have also taken place
on the subject of jet training. However, it
will not be in the interest of national security
to disclose the details of the discussions.
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Implementation of Prime Minister’s
15-Point Programme by Assam

8693. SHRI ABDUL HAMID : Will
the minister of WELFARE be pleased to
state ©

(8) the progress made by the State
Government of Assam in implementing
Prime Minister’s 15-Point Programme for
the welfare of minorities;

(b) if so, the details of the progress
made so far; and

(c) if not, the stepts Government pro-
pose to take for implementation of 15-Point
Programme of Prime Minster in Assam ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) to (c). The
progress of the implementation of Prime
Minister’s 15-Point Programme for the
welfare of minorities is being monitored
through quarterly reports received from the
State Government. In pursuance of this
Programme, the State Government has adop-
ted the Central guidelines for relief and
rehabilitation of the victims of communal
riots. Action has also been taken by the
State Government to make the selection
committees for recruitment representative, as
far as possible. A Monitoring Cell and a
Research Uit are now fanctioning in the
State. Assam Minorities Development Board
has also been set up to look into minorities
gricvances at State level,

Import of Parachute cloth

8694. SHRI N. DENNIS : Will the
Mibister of DEFENCE be pleased to state :

(a) whether the large guantity of para-

chute cloth is manufactured in India and
also imported into this country;

(b) the countries from where this variety
is imported;

(c) the quantity imported during the
Jast three years;

(d) the value of the import; and
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{e) the quantity produced in India and:
its value ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINISTRY
OF DEFENCE (SHRI SHIVRAJ V PATIL):
(a) to (¢). The parachute fabric purchased
by Ordnace Factories are of 3 types for
manufacture of man dropping and supply
dropping parachutes.  Fabric for supply
dropping parachutes are procured indigenou-
sly. Fabric for Man dropping parachutes are
imported.

It would not be in public interest to
disclose further details.

Hostels for SC/ST girls in Madhya
Pradesh and Rajasthan

8695. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of WEL-
FARE be pleased to state :

(a) the percentage of assistance provided
by Union Government for the construction of
hostels for the Scheduled Caste and Schedu-
led Tribe girls;

(b) the number of hostels constructed
so far in Madhya Pradesh and Raijasthan
with this assistance; and

(c) tbe steps taken for expansion of
education among Scheduled Caste and
Scheduled Tribe women ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON; : (a) The Central assis-
tance provided by this Ministry for the
constructi~n of hostels under the Centrally
Sponsored Scheme of Girls Hostels for
Scheduted Castes and Scheduled Tribes is 50
per cent for State Governments and !00
per cent for U.T. Administrations.

(b) The number of hostels constructed
under this scheme by the Government of
Madhya Pradesh and Rajasthan upto
31.3.1987 is 337 (149 for SCs and 1¢8
for STs) and 36 (14 for SCs and 22 for
$Ts) respectively,
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(c) Apart from Centrally Sponsored
Schemes of Girls Hostels Pre-Matric Scholar-
ships for the Children of those engaged in
unclean occupations, and the Post matric
Scholarship scheme of this Ministry, there
are schemes like incentjves/awards to Pan-
chayats, Blocks eic. for best performance in
promotion of girls education, opening of
non- formal education centres for girls, etc.
in the Department of Education,

Six Nations new proposals for
disarmament to UN

8696. SHRIMATI BASAVARAIJES-
WARTI : Will the Minister of EXTERNAL
AFFAIRS te pleaced to state :

(a) whether the Six Nation Initiative
have worked out new proposals for disarma-
ment to be presented in a special session of
the UN General Assembly devoted to
disarmament;

(b) whether the Prime Minister has also
agreed to address UN General Assembly and
place before them the proposal;

(c) if so, what are the new proposals ;
and

d) to what extent thev have been
agreed upon by almost all the countiies ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K, NATWAR SINGH): ‘a) Yes,
Madam.

(b) Prime Minister is expected to address
the Third Special Session of the UN General
Assembly  Devoted to Disarmament
(SSOD-3), scheduled to be held in ‘New
York during May 31-June 25, 1983,

(¢) At their summit in Stockholm in
January this year. the leaders of the Six
Nation Initiative decided jointly to propose
at SSOD-1 that the UN promote the
establishment of an integrated multilateral
verification system within the United Nations
as an integral part of a strengthened multi-
lateral framework required to ensure peace
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and security during the process of disarma-
ment as well as in a nuclear weapon-free
world. Pursuant to this decision, the propo-
sal will be presented to the Special Session.

(d) The reaction of other countries to
the proposal will be known after it is
presented at SSOD-3.

Electronics Industry in Kerala

8697. SHRI SRI HARI RAO:
SHRI M. RAGHUMA
REDDY :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government’s attention has
been drawn to the pews item appearing in
the ‘Indian Express’ dated 4 April, 1988
under the caption ‘‘Kerala’s Industry in
dire straits’’ wherein it has been stated that
a top sided product composition strategy,
want to cost effectiveness in production,
shyness of private capital to make its entry
and the centre’s apathy have placed Kerala’s
electronics industry in dire straits and if so,
the reasons thereof; and

(b) the steps being contemplated by
Union Government to save the Kerala's
electronics industry ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.,
PATIL) : (a) and (b). Yes, Sir. The
Department of FElectronics has asked tbhe
Centre for Development Studies, Trivandrum
for a copy of the report. As soon as this is
received, the Government will examine the
same and take appropriate action in the
matter.

Books and objects of Indian Arts
purchased by ICCR

8698. SHRI RAJ KUMAR RAI : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state the details of books and
objects of Indian Arts and the cost of items
purchased by the Indian Council for Cultural
Relations during the month of January,
February and March, 1987 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : A total of
19,231 books on subjects like Indian Art
and Culture (including Music, Architecture,
etc.), Literature History, Religion, Current
and International Affairs were purchased.
In addition, 769 pieces of Indian Musical
Instruments, 916 Audio Cassettes and 209
Long Playing Records on Indian music were
also purchased.

The ccst of these items was
Rs. 11,61,597.54.

Amount spent on addition/alteration
of ICCR building

8699. SHRI RAJ KUMAR RAI: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether additions and alteration have
been made in the building of Indian Council
for Cultural Relations; and

(b) if so, details thereof and the amount
spent thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes, Sir.

(b) Following works were done duripg
1987-88 :

(1) Coanverting a Varandah into a room
for the staff Rs. 14,3:0/-

(2) Converting garage into a room on
the ground floor Rs, 11,500/-

( j Coaverting with transparent roofing
with strut support of an open space between
the Main Block and the servant guarters
Rs 70,000/-

Construction of a temporary store room
for storage of packing material stands for
Exhibition cell behind the present Art
Gallery and linked up with the exicting
storage space costing Rs. 52,800/- is under
progress,
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(4) Conversion of an open space
Varandah behind the cash Section on terrace
floor into room Rs. 14,775/-

Russian battle tanks for India

8700. SHRI S.B. SIDNAL : Will the
Minister of DEFENCE be pleased to state :

(a) whether India’s new battle tank
T-72 Ml designed by the Russians and
indigenously assembled in India was handed
over to the Indian armed forces;

(b) if so, whether this battle tank is
different and better than the earlier one;

(c) the total expenditure involved in the
manpufacture of the tank;

(d) the estimated annual production of
the tanks: and

(e) the extent to which the armed forces
have been strengthened by the addition of
these tanks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF THE DEFENCE
PRODUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI SHI1V-
RAJ V PATIL) : (a) : Ycs, Sir.

(b) Yes, Sir.

(c) and (d). It would not be in the
public interest to disclose this information.

{¢) The T-72M1 tank has greater
armour protection and survivability,

Findings of C B.1. raid on NDMC
Administrator’s Office

8701. SHRI NARAYAN CHOUBEY :
Will the Minister of HOME AFFAIRS be
pleased to refer to reply given on
24 February, 1988 to Unstarred Question
No. 258 regarding CBI raid on NDMC
Administrator’s office and state :

(a) whether the findings of the CBI into
the investigation against the NDMC Admipis-
trator has since been received;
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() if so, the details thereof and the
action taken or coatemplated thereon;

(c) if not, tbe reasons for the delay and
the time by which the investigations would
be concluded; and

(d) whether the investigations have
brought to light the involvement of other
senior officers and if so, the details thercof ?

THBE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) No, Sir.

(b) Does not arise.

(¢) and (d). Investigation is a long
drawn process necessitating observation of
legal formalities in collecuon of evidence
and also involves scrutinty of a large sumber
of documents, examination of various
officials, shifting and assimilation of evidence.
As such, it is not possible to indicate the
time by which the investigation would be
completed. Involvement of other officials
will be known oaly afte~ conclusion of the
investigation.

Rajbhar Caste in Schedaled Cast liste

8702. SHRI RAJ KUMAR RAI: Will
the Minister of WELFARE be pleased to
state :

(a) the category under which the Rajbhar
caste has been placed;

(b) whether Government propose to

place this caste in the list of Scheduled
Castes; and

(c) if so, by when and if not, the
teasans therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON): (a) Rajbhar Caste
at present is neither included in the list of
Scheduled Castes nor Scheduled Tribes.

(b) and (c). Any modification in the
lists of Scheduled Caste/Scheduled Tribe can
be made only by an Act of Parliament in
view of the provision made under Articles
341(2) and 342(2) of the Constitution. No
further details can be disclosed at this stage.

[English]
Grants to voluntary ofganisations

8703. SHRI K. S. RAO: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) the details of various schemes for
voluntary organisations under his Ministry;

(b) the names of various voluntary
organisations which obtained grants under
the schemes and details of grants sanctioned
during the last three years; and

(c) the basis on which the grants were
sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) to (c). The Minis-
try of Home Affairs gives grant-in-aid to
voluntary orgapisations under NIC Scheme
for undertakipg activities in the cause of
national intggration. Terms and conditions
for grant of assistance to voluntary organi-
sations for activities in the cause of national
integration and the statements of grant-in-aid
sanctioned to varipus organisations duriog
the year 1985-86, 1986-87 and 1937-88
are givan below,



531

Written Answers’ APRIL 27, 1988 Written Answers 333

Statement

Terms and conditions for grant of
assistance to Voluntary Organisa-
tions|Institutions [Universities and
other Educational Institutions for

Activities in the cause of
National Integration

1. Definition of a Voluntary Organisation

For the purpose of this programme a
*Voluntary Organisation’ is :

(a) A Soeciety registered under the
Indian Societies Registration Act,
1860 (Act XX! of 1360); or

(b) A public trust registered under any
Act for the time being in force; or

(&) A non-official body which is
engaged in the organisation and
development of social welfare
programme and is registered under
an appropriate Act.

I1. Type of Institution/Organisation Eligible

for Assistance
‘The agencies shall satis{ly the following
criteria to become eligible for grants :

(8) It should be registered under ap
appropriate Act, or be a regularly
constituted banch of registered
welfare organisation (mere affiliation
to be registered body or recognition

by the Central/State Government

will not suffice for this purpose);

(b) it should have a properly constitut-
ed Managing committec with its
powers, duties and responsibilities
clearly defined and laid down in
written constitution;

(c) the aims :nd objects of the vo'un-
tary or wel{are organisations shwid
be relatable to the objectives of
the National Integration Council;

(d) an organisation/institution managed
by a State Goveroment or local
body or estabii;hed under an Act
of State Legislature of by a Resolu-

tion of a State Goverpment, or
finaoced mainly from Government
or local body funds other than a
University or an Educational
Institution, shall not be entitled
to receive assistance under the
programme;

(¢) no grant shall be given to an
institution for supplementing per
capita grants by the State Govern-
ment in discharge of a statutory
responsibility;

(f) it is pot run for profit to any
individual or group of individuals,
except co-operative;

(g) the voluntary organisation is
expected to meet at least one-third
of the total estimated expenditure
of a particular activity[activities;

(h) it should be an organisation whose
accounts are regularly audited
either by intermal or outside
auditors;

(i) it shoald be open to all citizens
of India without any distinction of
religion, race, caste, language or any
one of them.

I1I. Nature of activities Eligible for Grants.

The activities which will be considered
eligible for sanction or grants should be such
as to promote the casue of national unity
and solidarity. In particular, they should
be in furtherance of the objectives of the
Natioaa! Integration Council .ontained in
the Declaration adopted by th= Council at
its m :tng beld in Srinagar in June, 1968.
The.e activities illustratively may relate to :

{a) discouraging communal ill will and
regional animosities, and weaning
the misguided eclements from the
path of violznces;

(b) active and energetic propeation of
the principles, especially of tole-
rance and harmony, for which thi
nation stands;
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(c)
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mobilising the constructive forces
of the society in the cause of
national unity and solidarity and
giving them leadership, encourage-
ment and articulation;

devising suitable community or
group activities and programmes
for fostering fellow-feeling, emphas-
ing the privileges of common
citizenship, and in general, raising
tbe quality of national life.

IV. The lines on which the activities may
be organised :

The activities mentioned in the preced-
ing paragraph may be organised in any of
the following forms :

(a)

(b)

©

(d)

(e

~

()

~

(8

(b)

0)

Seminars and discussion groups.

Inter-Community celebration of
national days and festivals.

Cultural shows.

Inter-regional camps and exchange
of visits.

Publication of material bearing on
issues and problems of integration
and emphasing the basic pational
values,

Citizen committees for the mainte-
nance of communal harmony.

Undertaking objectivelinvestigation
or case-studies of local issues or
events relevant to maintenance of
peace, goodwill and tolerance
among citizens.

Public meeting, exhibitions or
group endeavours of a smilar
description to foster fellow-feeling
and to highlight the essential
principles of Indian nationalhood
and secularism.

Supplementing the financial resour-
tes of an organisation which is

devoted as a whole to the furthe-
rance of communal harmony
secularism and national unity.

V. Conditions for Grants :

(a) The activity for which a grant is
sanctioned sball be completed with-
in the time limit specified in the
sanction letter.

(b) The institution/organisation/Uni-
versity should maintain an account
with a bank or a post office in the
name of the institution and not
of an individual whether by name
or by designation. The accounts
should be operated jointly by two
office-bearers.

(c) The institution/organisation/uni-
versity must exercize reasonable
economy 10 the implementation of
the approved programme.

(d) The institotion/organisation/uni-
versity shall furnish a certificate to
the effect that no grant has been
received for the same purpose from
any other Central Governmeat
Depariment.

(¢) The institution/organisation/uni-
versity shall submit to the Ministry
of Home Affairs as and when
required progress reports or any
other relevant information on the
implementation of the programme.

(f) No immoveable property shall be
acquired out of the grant made to
a voluntary organisation.

(g) No moveable property exceeding
the value of Rs. 1,000/- shall be
acquired out of the grant made to
a voluntary organisation.

VI. Procedure for Submission of applis
cations :

Bach application should be accompanied
by the following documents :

(a) An attested copy of the registration
certificate or in case of an institu-
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tion which is a regularly constituted
branch of a registered welfare
orgaaisation, an attested copy of
the registration certificate of the
parect body and a certificate from
that body to the effect that the
institution is one of its regularly
constituted branches and that it
would be responsible for ensuring
proper utilisation of the grant.;

(b) A copy of the coastitution and
bye-laws of the institution/organisa-
tion/university;

{c) A copy of the constitution of the
managing committee with parti-
culars of each member.

(d) A copy of the previous year’s
annual report;

(e) A statement of the full receipts and
payments of the institutionforgaoi-
sationjuniversity for the previous
three years certified by a chartered
accountant or a Government
auditor (in case of the institutions
where accounts have not been
audited, uopaudited statement of
accounts should be furnished;

Procedure of the Sanction of Grants,

(a) Every request for a grant should
indicate clearly the nature of
activity or activities for which grant
is sought, the expenditure which
that activity or those activities is
estimated to involve and the likely
contribution of the organisation
concerned.

(b) It shall be essential condition of
the sanction of the grant that the
grantee organisation shall submit
the audited statement of accounts
of expenditure incurred out of the
sanctioned amount within the period
specified in the letter of sanction,

(c) A grant sanctioned to an organisa-
tion shall be utilised only by that
organisation for the activity for
which the grant was sought. A
cértificate to this effect shall be
forpished by the graotee with the

10.

11.

(@
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audited accounts referred to in
clause (b). The grant shall not be
transferred (o another organisa-
tion or activity without the prior
permission of the sanctioning
authority

Any unspent balance out of the
sanctioned grant under this scheme
shall be credited to the Govern-
ment account, in accordance with
the instructions that may be given
in this regard in the sanction letter.

No organisation shall be sanctioned
grapts twice during the same finan-
cial year. No request for additional
grant shall be entertained on the
gronod that the original estimate
on the basis of which the grant
was sought and sanctioned had
been exceeded.

List of Organisations sanctioned

Grant-in-aid for 1985-86

Rs.

Fakhruddin Ali Ahmed Memo-
rnal Committee New Delhi. 49,000

Sur Samarak Mandal, Agra 5,000

All India Scheduled Castes
Federation, New Delh: 15,000

Indian National Integration
Board, Hyderabad 32,500

Prakasan lastitute of Develop-
ment Studies, Hyderabad 20,000

Punjab Association, Madras  15.000

Asian Workers Development
Iastitute, Orissa 5,000

Indian lnstitute of Industrial
Research, Allababad 15,000

Calcutta Ux.liversity National
Integration Council, Calcutta
University, Calcutta 24,000

Social Work and Research
Centre, Rajasthan 30,000

Akhil Bharatiya Ekta Parl-
shad, Luckoow, U.P. 15,000
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12.
13.

14.

15.
16.
17.

19.

20.

21.

22.

23.

24.

25.

26.
27.

28.

29,

30.
31,

13,
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Bajali Mahila Samity, Assam

Apjuman-Sair- E-Gul Faro-
shan, New Delhi

Kendriya Nehru Samarak
Parishad, Lucknow, U.P.

Anpanda Niketan, West Bengal
Nehru Bal Samity, New Delhi

Centre for Research in Rural
and Industrial Development,
Chandigarh

Samaj Kalyan Seva Samiti,
Birsinghpur (U.P.)

Lok Shakti, Balasore, Orissa

The Chingu Panganba Social
Welfare Association Phayeng,
Manipur

Dulal Samiti Samsad, West
Bengal

Department of Social Work
Institute for Social Sciences,
Tamil Nadu

Marathwada Shikshan Pra-
sarak, Maharashtra

Aandersonpatti Rural Develop-
ment Association, Tamil Nadu

Karnataka Weifare Society,
Karpataka

Yesu Bhavan, Tamil Nadu

Sagar Educational Society,
U.P.

Manipur Cultural Integration
Conference, Impbal, Manipur

Agro Industrizal Copsultuncy,
Vellore, Tamil Nadv

Nabjyoti Yuvak Sangh, Otissa

Cultural  Trust, Kupwara,
Kashmir

Indian Institute of Youth and
Development, Orissa

Dhynaopask Shikshan Mandal,
Ravha, College of Arts Com-
merce and Science, Parbbani,
Maharasbtra

2,500 34,

2,500
35.

12,000
36.

15,600
19,000 37.
38.

99,000

15,000
39.

15,000

4,000
3,750 1.
3,880 2.

7,500
3.

9,500
5,000 4.

5,000
15,000 5.

15,000
9,000 €.

2,500
7.

1,980
8.

4,000
10.

5,000

Peoples Action for People in
Need, Sirmour, Himachal

Pradesh 2,200
Gauripur Vivekasand Club,
Distt., Dhubri (Assam) 4,000
Shikshit Yuva Sangh, Purnia,
Bihar 4.000

Anand Bbawan, Brindabanpur
Distt. Howrah (West Bengal) 6,500

All India Religious Leaders
Association, Hyderabad
(Andhra Pradesh) 17,500

Bbarat Scouts and Guides,
New Delhi 1,00,00,000

List of Organisations sanctioned
Grant-in-aid for 1986-87

Agric— Raj Bbawan, Krishna
Nagar, Vellore Tamil Nadu 5,000

Fakhruddin Alj Ahmed
Memorial Committee, New
Delhi . 40,000

Society for Social Upliftment
through Rural Action Jagjit
Nagar, Kasauli, Himachal
Pradesh 4,000

Prakasan Institute of Develop-
ment Studies, Hill Colony,
Mebdipatnam, Hyderabad
(aPr) 15,000

Calcutta University National
Integration Council Centre,
Calcutta University C:lcutta

(W.B.) 28,000
Cultural Trust, Kapwara,
Kashmir 5,000
Nehru Bal Samiti, South
Extn , New Delhi 30,060
Sur Samarak Mandal, Agra,
U P. 15,000

All India Samajothan Samity,
Rohini, Delhi 9.000

Bhasha Sangam, 40 Tularam
Bagh, Allahabad (U.P,) 15,000
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11.

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.
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People’s Action for People in
Need, Andheri, Sirmons
(H.P.)

All India Religious Leaders’
Association, Ittehad Bhavan,
Banjara Hill Rd. Hyderabad
(A.P.)

Apjuman Sair-e-Gul Faroshan,
Panchshil Park, New Delhi

Prantiya Samaj Kalyan Kendra
Kimin, North Lakhimpur
Assam

Sagar Educational Society,
Baranapoki, Lucknow (U.P.)

Indian National Integration
Board, Jayanagar Colony
Hyderabad (A.P)

Samaj Kalyan Sewa Samiti,
Beersinghpur, Sultanpur (U.P)

Institute for Socialist Educa-
tion, Secular House Near
JNU, New Delbi

Bajali Mahila Samity, Mahila
Niwas, Pathsala, Assam

Dulal Samiti Samsad, Khjur-
daha, Hooghly, West Bengal

Gandhi Memorial Committee,
Chowrighee Rd, Calcutta

All India Pariwar Kalyan
Parishad, Mahavir Enclave
New Delhi- . 10045

Lokanayak Club, Patapu,

Cuttack, Orissa

Karnataka Welfere Society,
Vasavi Dharmashab  Rd.
Chikballapur, Karnataka

Kala Jagriti Parivar Kilawari,
Bilaspur, M.P.

Dakshin Kalikata Sevasram,
93 and 97 Sarat Bose Road,
Calcutta

Gopinath Juba Sangha, Distt.
Puri, Orissa

Bajali Pragati Sangbha, Path:
sala, Assam
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2,500

22,500

2,500

6,700

15,000

17,500

15,001

35,000

2,500

4,700

4,600

80,000

6,500

5,000

7,500

4,000

10,000

3,000

29.

30.

31.

10.

11.

Written Answers
Quami Morcha, Race Course,
Malakpet, Hyderabad

National Institute Community
Health, 981 Villa Col. (Dr.)

Nath’s, Santrapur, Bhub-’
peswar, Orissa
Punjab Association, Lajpat

Ra:r Bhavan, Madras

240

17,500

3,000

21,500

List of Orgaaisations sanctioned

Grant-in-aid for 1987-88

Dr. Zakir Hussain Educational
Cultural Foundation 2-Willing-
don Crescent, New Delhi

Bam: Mandir, Khardanalah,
Sadhurhat, 24 Parganas, West
Bengal

Indian Institute
Development,
Orissa

of Youth
Berhampur

Fakhroddin Ali Ahmed
Memorial Committee, Ekta
Bhavan, Behind South Block,
New Delhi

Konarak Shikshan Sangathap,
Ganesh Pura, Tri Nagar,
Delhi

Sarvodaya Shikshan Mandal,

Parseoni,  Nagpur, Maha-
rashtra
Bhartiya Grameen Mabhila

Sangh, Kothi No 40, Sector
4-B Chandigarh

Quami Ekta Trust, A-199,
Pandara Road, New Delhi

Grameen  Shiksha  Samiti
Block J-Jahangir Puri Delhi

Grameena Yuvajana Vikas
Samiti, Gandhi Kshetram
Avaningadds, Krishna (A P.)

Cultural Trust Kupwara Distt.
Kasbmir

15,000

4,000

4,000

35,000

5,000

4,000

12,000

15,000

13,000

15,000

10,700



241

Written Answers

12. All India Samajothan Samiti,

13.

14,

15.

16.

17.

18.

9.

20.

21,

22.

23.

24.

25.

26.

27.

28.

29.

A-3-51/1-LIG Rohini Sector
7, Delhi ’
Quami Morcha, No. 16-10-1/
A/31 Race Course, Malakpet
Hyderabad

Dbikhai  Jubak Sangha,
Lodhechua, Puri, Orissa

Sur Smarak Mandal, E-113,
Kamla Ngr. Agra

28,000

20,000

10,000

15,000

Calcutta University National
Iategration Council, Calcutta
University, Calcutta-73

Young Indians, 10-D.N.
Nagar, Andheri (West) Bombay 30,000

Akhil Bhartiya Anushuchit
Jati Yuvjan Samaj, Krishana
Gali No. ¢, Maujpur Delhi

Mahila Mandal,
Ksndra, Benz
Vijayawada, Andhra

52,500

28,000

15,000

Vasavya
Nashthika
Circle,
Pradesh

Anjuman  Sair-e-Gul-Faro-

shan, Panchshila Park, Delhi 2,500

Indian National Integration
Board, Viay Nagar Colony

Hyderabad (A.P.)
Sagar Educational Society,
Rasoolpur, Barapanki (UP)

27,500

15,000

Nehru Pathagara, Srirampur,
Belsore, Orissa

Bajali Mahila Samity, Mahila
Niwas, Jyoti Ngr. Pathsal,
Assam

2,500

2,500

Nehru Bal Samiti, E-63 South
Exto, Pt. I New Delhi

Sangba, Path-

16,500

The Pragati

shala, Assam 2,500

Diwan Kamta Prashad Memo-
rial Vidyalya, Rampur (UP)

All  India

4,000

Sampradayikta
Virodhi Committee, A-199
Virodhi Commiitee, A-199
Pandara Rd. New Delhi

Ananda  Bhavan, Jagatpur,

Brindabyanpur, Howrah West
Bengal

45,000

9,000
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30. The Centre for Research in
Rural and Industrial Develop-

ment, Chandigarh 50,000

31. Prakasam Institute of Deve'lop-
ment Studies, Hill Colony,
Mehdipatnem, Hyderabad
(AP)

32. National Institute of Commu-
nity Health, Santrapur Bhuba-
neswar, Orissa

15,000

8,000

33. Ghrmora Model Satra Hills
of plains Cultural Institution,

North Lakhimpur, Assam . 7,500

34. Punjab Association, Lajpat
Rai Bhavan, Peters Rd. Roya-

pettah, Madras 21,5C0

35. Cultural Association, 48-Civil
Lines, Bareilly (UP)

36. Citizens Council, A-20 Capital
Commercial Centre

8,000

24,000

Institute for Socialist Educa-
tion, Secular House 9/1-
Institutional Area, Opp. JNU,
New Delhi

37.

35,000

India Pariwar Kalyan
Mahavir

38. All
Parishad RZ-2-A,

Enclave, New Delhi 24,0(0

Review of Recruitmest Policy by
CS.IR.

8704. SHRI K. S. RAO: Will the
PRIME MINISTER be pleased to state :

(a) whether Government propose to
review its policy of recruitment of retired
scientists with a view to give encouragements
to younger scientists; and

(b) if not, the reasons for continuing
the existing policy ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL) : (a) and (b). Sptcific schemes
already exist to recruit young scientists of
outstanding quality and exacellence in various
national  laboratories/institutes. Retired
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Scientists are being given extension for a
specific period in exceptional cases only.

[Translation)

Counting of service rendered in
Lok Sahayak Sena

8705. SHR] HARISH RAWAT : Will
the Mitister of DEFENCE be pleased to
state :

(a) whether the period of service
rendered by any person in Lok Sahayak
Sena can be counted with the period of
service rendered by him in the army;

(b) if so, whether the benefits of the
service rendered during this period is given
to him in pension, etc. on his retirement
from the army; and

c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) to (c). As
per the terms and conditions of service laid-
down, the period of service rendered in the
Lok Sahayak Sena (National Volunteer
Force) does not count for the purpose of
pension/gratuity with apy subsequent re-
enrolment or re-employment of an individus)
in regular army in an emergency or other-
wise. For this reason, mno increased
pensionary benefits for the service rendered
in the Lok Sahayak Sena are admissible to
him on his retirement from the army.

[English)

Concentration of Chinese Army op
Indian Border

8706. DR. KRUPASINDHU BHOI :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Chipa has in the last few
montbs strengthened and concentrated its
army on the Indian border areas; ~

(b) if so, the reaction of Government
in the matter; and
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(c) the steps taken, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) and (b).
Government have no information about the
strengthening and conncentration of Chinese
troops on the Sino-Indian border areas
during the last few months.

() Government keep a constant watch
on all development having a bearing on our
national security and take appropriate
measures to ensure full defence prepared-
ness.

12.00 brs,
{English)

SHRI SHANTARAM NAIK (Panaji) :
Sir, why don’t you make an observation ?
They walk out against your Ruling. You
don’t make any observation. The dignity
of the House has to be maintained.

(Interruptions).

PROF. K. K. TEWARY (Buxar): One
minute, if you permit me, Sir. While retreat-
iog from the House, the Members have
thrown missiles and papers. It was directed
at the Chair. But it was deflected and it came
this side. You must condemn these increasing
instances of showing utter contempt for the
House. (Interruptions).

MR. SPEAKER : If anybody has done
like that, it is most atrocious. It is denigra-
tion of the House.

12.0} hes,

PAPERS LAID ON THE TABLE

[English)
Notifications Under Costoms Act, 1962

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE



Y

i’apers ia:"d

MINISTRY OF FINANCE (SHRI A, K.
PANIJA) : I beg to lay on the Table a copy
each of the following Notifications (Hindi
and English versions) under section 159 of
the Customs Act, 1962 :—

(1) G.S.R, 386(E) published in Gazette

2)

3)

(@)

(5)

of India dated the 29th March,
1988 together with an explanatory
memoraadum making certaln
amendments to Notification No.
319/85—Customs dated the 16th
October, 1985 so as to raise the
basic customs duty on fogging
machines for anti-maleria etc. ope-
ration imported by municipal
authorities, from 15 per cent ad-
valorem to 25 per cent ad-valorem
and to extend the validity of the
notification upto 30th September,
1988.

G.S.R. 38 7(E) published in Gazette
of India dated the 2Sth March,
1988 together with an explanatory
memorandum extending the validity
of Notification No. 230/82—
Customs dated the 19th October,
1982 upto 31st March, 1990.

G S R. 388(E) published in Gazette
of India dated the 20:h March,
1988 together with an explanatory
memorandum extending the validity
of Noufication No. 71/87—
Customs dated the 1st March,
1987 upto 3ist March, 1989.

G.S R. 395(E) published in Gazette
of India dated the 30th March,
1988 together with an explanatory
memorandum  making  certain
amandments to Notification Nos.
74/87 —Customs dated the 17th
March, 1985, 22'[37—Customs
dated the 20th May, 1937 and
33/88 —Customs dated the 1st
March 1988 so as to extend the
time limit upto the 30th June,
1988 for attaining the norms of
fuel-efficiency for the purposes of
import duty concessions stipulated
under the said notifications.

G.S.R. 397(E) published in Gazette
of India dated the 30th March,
1988 together with an explanatory
memorandum extending the validity
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(6)

)
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of Notification No. 213[85=—
Customs dated the Ist July, 1985
upto 30th June, 1988.

G.S.R, 398(E) published in Gazette
of India dated the 30th March,
1988 together with an explanatory
memorandum extending the validity
of Notification No* 160/87—
Customs dated the 3rd April, 1987
upto 30th June, 1988.

G.S.R. 399(E) published in Gazette
of India dated the 30th March,
1988 together with anexplanatory
memorandum extending the validity
of Notification No. 242/86—
Customs dated the 11th April,
1986 upto 30th September, 1988.

G.S R. 400(E) published in Gazette
of India dated the 30th March,
1988 together with an explanatory
memorandum extending the validity
of Notification No. 513/86—
Customs dated the 30th December,
1986, upto 30th September, 1988
and reducing basic customs duty
from the existing level of 25 per
cent ad-valorem to Nil for the goods
covered by the said Notification.

(9) G.S.R. 401(E) published in Gazette

(10

(11)

of India dated the 30th March,
1988 together with an explanatory
memorandum seeking to exempt
auxiliary duty of customs on goods
covered by Notification No. 513/
86—Customs dated the 30th
December, 1986.

G.S.R. 402(E) published in Gazette
of India dated the 30th March,
1988 together with an explanatory
memorandum secking to delete a
redundant entry in Notification No.
89/88—Customs dated the Ist
March, 1988.

G.S.R, 403(E) published in Gazette
of India dated the 37th March,
1988 together with an explanatory
memorandum extending the validity
of Notification Nos. 514/86—
Customs, 515/86—Customs all
516/86—Customs all dated the
30th Decemter, 1986 upto the
30th September, 1988,
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(12) G.S.R. 404(E) published in Gazette
of India dated the 30th March,
1988 together with an explanatory
memorandum extending the validity
of Notification No. 127/82—
Customs dated the [st May, 1982
upto 3Qth September, 1988 and to
make certain textual changes.

(13) G.SR. 405(E) published in Gazette
of India dated the 30th March,
1988 together with an explanatory
memorandum enlarging the scope
of Notification No. 210/82—
Customs dated the 10th September,
1982 to cover supplies to Asian
Development Bank, United Natioas
Organisation etc,, and extending
the validity of the notification upto
31st December, 1988.

{Placed in Library, See No. LT-6004/88]

Post office Recarring Deposit (Second
Amendment) Rales, 1980

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A. K.
PANJA): On bebalf of Sbri Eduardo
Faleiro, I beg to lay on the Table a copy of
the Post Office Recurring Deposit (Second
Amendment) Rules, 19 8 (Hindi and English
versions) published in Notification No.
G.S.R. 458(B) in Gazette of India dated
the 15th April, 1988 under subsection (3)
of section (15) of the Government Savings
Banks Act, 1873,

[Placed in Library. See No. LT-6005/88]

Oue bundred Twentieth Report of the Law
Commission on Manpover Planning in
Judicilary——A Bloeprint Aupual Report of
Indian Law Institute, New Delhi for 1986-
87 ete.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTIC=
(SHRI H. R. BHARDWAIJ) : 1 begto tay
on the Tabk :

(1) A copy of the One Hundred Twen-~
tieth Report (Hindi and English
versions) of the Law Commission
on Manpower Planaing in Judiciary
—A Blueprint.

{Placed in. Library. See No, LT-6006/88]
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(2) A copy of the Annual Report
{Hindi and English versions) of
the Indian Law Institute, New
Delhi, for the year 1986-87 along
with Audited Accounts. .

(3) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(2) above.

(Placed in Library. See No.LT-6007|88]

Review on the working of and Annual Report
of Central Electronics Ltd. for 1986-87.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE MINIS-
TRY OF DEFENCE (SHRI SHIVRAJ V.
PATIL): On behalf of Shri K. R. Narayanan,
1 beg to lay on the Table a copy each of the
following papers (Hindi and English versions)
under sub-section (1) of section 619A of the
Companies Act, 1956 :

(1) Review by the Government on the
working of the Central Electronics
Limited, for the year 1986-87.

(2) Annual Report of the Central Elec-
tronics Limited, for the year 1986-
87 along with Audited Accounts
and the comments for the Comp-
troller and Auditor  Genperal
thereon.

[Placed in Library, See No. LT-6008/88]

Notification under the All India Services Act,
1951 and Apoual Report and statement re-
garding review on the working of Central
Civil Servives Sports Control Board for
1986-87.

THE MINISTER OF STA1E IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. CHI-
DAMBARAM) : 1 bzg to lay on the Tuble :

(1) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (2) of section (3
of the All India Services Act, 1951 :)
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(i) The Indian Police Service (Re-
crutiment) Amendment, Rules,
1988 published in Notification
No. G.S.R. 365(B) in Gazette
of India dated the 22nd March,
1988.

(ii) The Indian Police Service (Cadre)
Amendment Rules, 1988 pub-
lished in  Notification No.
G.§,R. 428(E) in Gazette of
India dated the 5th April, 1988,

(iii) The Indian Police  Service
(Fixation of Cadre Strength)
Third Amendment Regulations,
1988 published in Notification
No G.S.R. 187 in Gazette of
India dated the 26th March,
1982,

(iv) The Indian Police Service (Pay)
Third Amendment Rules, 1988
published in Notification No.
G'S.R. 188 in Gazette of India
dated the 26th March, 1988.

(v) The Indian Administrative Ser-
vice (Fixation of Cadre Strength)
Second Amendment Regulation,
1988 published in Notification
No. G.S.R. 190 in Gazette of
India dated the 26th March,
1988.

(vi) The Indian Administrative Ser-
vice (Fixation of Cadre Strength)
Third Amendment Regulation,
1988 published in Notification
No. G.S.R. 192 in Gazette of
India dated the 26th March,
1988.

[Placed in Library. See No. LT-6009/88]

(2) () A copy of the Annual Report
(Hindi and English versions) of
the Grih Kalyan Kendra, New
Delhi, for the year 1986-87
along with Audited Accounts.

(ii) A statement (Hindi and English
versions) regarding Review by the

Government on the working of
the Grih Kalyan Kendra, New
Delhi, for the year 1986-87.

(3) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (2)
above.

[Placed in Library. See No, LT-6010/88]

(4) (i) A copy of Annual Report (Hindi
and English versions) of the
Central Civil Services Sports
Board, New Delhi, for the year
1986-87 along with Aundited
Accovunts.

(ii) A statement (Hindi and English
versions) regarding Review by
tbe Government on the working
of the Central Civil Services
Sports Board, New Delhi, for
the year, 1986-87.

(5) A statement (Hindi and English
versions) showing reasons for delay on
laying the papers mentioned at (4)
above.

[Placed in Library. See No. LT-6011/88)

12.02 hrs,

COMMITTEE CN PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

(English)

Fifty-second Report

SHR1 M. THAMBI DURAI (Dharma-
puri) : Sir, I beg to present the Fifty-second
Report (Hindi and English versions) of the
Commitee on Private Members’ Bills and
Resolutions.



251 PLT Committee Reports
ESTIMATES COMMITTEE

[English]

Sixty-fifth Report aad Minutes of the
Sittings

SHRI HUSSAIN DALWAI (Ratnagiri) &
Sir, I beg to present the Sixty-fifth Report
(Hindi and Bnglish versions) of the Estimates
Committee on the Ministry of Human
Resource Development (Department of
Youth Affairs and Sports)—Sports Autho-
rity of India and Minutes of the Sittings of
the committee relating thereto.

e ——

12.03 hrs.

PUBLIC ACCOUNTS COMMITTEE

{English)

Hundred and Twenty-eighth and Hundred
and Thirty-Second Reports

SHRI R. S. SPARROW (Jullundur) :
Sir, 1 beg to present the following Reports
(Hindi and English versions) of the Public
Accounts Committee :

(1) Hundred and Twenty-cighth Report
on Manickgarh Chandur New BG
Line and Chitradurg-Rayadurg
New MG Lige.

(2) Hundred and Thirty-Second Report
on Frauds committed by Extra
Departmental Staff.

————

123} brs,
COMMITTEE ON PAPERS LAID ON
THE TABLE
[English)
(¥) Nineteenth Report
PROF. NIRMALA KUMARI
SHAKTAWAT  (Chittorgarh) :  Sir, 1

beg to present the Nineteenth Report (Hindi
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and English versions) of the Committee on
Papers Laid on the Table.

(i1) Minutes of the Sittinus

PROF. NIRMALA KUMARI
SHAKTAWAT : Sir, I beg to lay on the
Table Minutes (Hindi and English versions)
of the sittings of the Committee on Papers
Laid on the Table relatipg to their Nine-
teenth Report.

12.04 hbrs,
ELECTION TO COMMITTEE

{English)

Joint Committee to Consolidate aund
amend the Law Relating to Railways

SHRI ARVIND NETAM (Kanker):
Sir, I move :

“‘That this House do recommend to
Rajya Sabha that Rajya Sabba do
appoint four members of Rajya
Sabha to the Joint Committee on the
Bill to consolidate and amend the
lJaw relating to Railways, in the
vacancies caused by the retirement of
Sarvashri  Murlidbar Chandrakant
Bhandare, S. B. Ramesh  Babu,
Sukomal Sen and Sharimati Pratibha
Singh from Rajya Sabha and do
communicate to this House the names
of the members so appointed by
Rajya Sabha to the Joint Committee.”

MR. SPEAKER : The question is :

‘““That this House do recommend to
Rajya Sabba that Rajya Sabha do
appoint four memebers of Rajya Sabha
to the Joint Committee on the Bill to
consolidate and amend the law relat
ing to Railways, in the vacancies
caused by the retirement of Sarvashri
Murlidhar Chandrakapt Bhandare,
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S. B. Ramesh Babu, Sukomal Sen
and Shrimati Pratibha Singh from
Rajya Sabha and do communicate to
this House the names of the members
so appointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.

12 05 hrs,

MATTERS UNDER RULE 377

[Translation)

(i) Need to open a Central School in
Souepat, Haryana,

SHRI DHARAM PAL SINGH MALIK
(Sonepat) : Mr. Speaker, Sir, Sonepat, a
district headquarter, is a big industrial centre
in Haryana State and very near to Delhi,
the capital of the country, About 40
thousand commuters come to Delbi daily.
Thousands of Central Government employees
reside in Sonepat and work in Delhi. Due
to the housing problem in Delhi, these
employees are compelled to stay in
Sooepat. The population of Sonepat
is more than one lakh. Whenever these
Central Government employees staying in
Sonepat are transferred, it creates a serious
problem for their school going children.
It is because there is no Central school in
Sonepat. 1, therefors, request the Govern-
ment to solve the problem of the residents
of Sonepat and open a Central School at the
earliest,

(ii) Need to take steps for revamping
sick Textile Mills.

SHRI JAGDISH AWASTHI (Bilhaur) :
Mr. Speaker, Sir, a oumber of public sector
undertakings in the country are incurting
losses and they have become a liability, a
problem for the couotry, The National
Textile Corporation occupies the first place

among the public sector undertakings incur-
ring losses. The condition of the mills
running under the N.T.C. is deteriorating
day by day and they are, gradually, becom-
ing sick. Before taking over the mills,
the Government found after examining
various aspects that mismanagement was
the cause of their sickness. The mills do
not get basic facilities like raw materials,
power and transport facilities in time, no
proper care is taken for maintenance of
the machines and there is lack of experts
also in these mills. The Government gives
financial help on a large scale, but its
efforts prove futile because of mismanage-
ment. Despite nationalisation there has
been no increase in the productioo of these
mills. As a result thereof, most of the
mills are on the verge cf closure and the
future of the families of lakhs of employees
working in these mills appears to be in
danger. At the same time, the textile
industry in the country is also facing crisis.
A number of textile mills in Kanpur bave
either become sick or are on the verge of
becoming sick and it will have adverse effect
on the industrial activities of Kanpur and
Uttar Pradesh.

12 8 hrs.

[MR. DEPUTY SPEAKER in the Chair]

1, therefore, request the Government to
let the cotton mills in Kanpur, manufacture
controlled clcth as usual, order N.T.C.
Mills to produce cotton cloth for Police
and Military, and should sell the surplus
land under the N.T.C. Mills in Kanpur at
market prices The modernisation of these
mills could be taken up with crores of
rupees to be accrued from the sale of this
surplus land. At the some time radical
changes may be affected in the management
of these mills in order to avoid sickness.
There should be constructive approach with
regard to labour-management relations in
order to make these mills economically
viable. Raw materia] should be made
available to them. Their working condition
should be improved to the required extent.
A feeling of realising the responsibility may
please be inculcated among the workers and
the workers should be given due representa-
tion in the mapnagement,
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(Brglish)

(lii) Railway line between Dhule aod
Amalner ia Maharashtra,

SHRI VIJAY N. PATIL (Erandol):
Mr. Deputy-Speaker, Sir, a few years ago,
a survey was conducted by the Railway
Ministry for feasibility of starting a new
railway line between Dhule and Amalner
in Maharashtra. There is an urgent need
for sanctioning a railway line between Dhule
and Amalner, The distance between Dhule
and Amalner is 30 kms. It will benefit
not only the people of this area but will
also be a source of great convenience to
passengers travelling by railway between
Ahmedabad — Hyderabad —Trivandrum  as
trains connecting these places will pass from
the proposed Dhule-Amaloer railway line.
This proposal, if accepted, will reduce the
distance between Ahmedabad and Trivan-
drum by 60 kms., and remove heavy burden
on the rail track between Bhusaval and
Manmad (Bhusaval —Chalisgaon). This is a
long standing demand of the people residing
at Dhule and Amalner, Hence, I urge upon
the Government that in view of the above
facts, the criteria of profitability applicable
for sanctioning new railway lines should
not be strictly followed in the case of
proposed Dhule-Amalner line. The Govern-
ment are requested to sanction this railway
line in the next financial year.

(iv) Need to take measures (o meet drink-
ing water scarcity in Uttar Pradesh.

SHRI JITENDRA PRASADA (Shah-
jabhanpur) : The country is facing the
severest drought of the century and in
these summer months, there is acute shortage
of drinking water, In the State of Uttar
Pradesh, due to lowering of water level
and lack of electricity, most of the towns
are facing a very grave situation due to
shortage of clean drinking water, In the
rural areas, specially weaker sections of
society, a grave situation is arising as the
wells which provide drinking water have
become dry due to lowering of water level,
Ponds’and rivers have dried up. There is
no water for the cattle, a large number of
cattle is perishing due to this, Any time an
epidemic may break out.
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I strongly urge the Governmeat to
initiate crash programmes of drilling tube-
wells and provide pump sets to provide
clean potable drinking water. The ponds
etc should be filled up by pump sets or
canals to provide drinking water to cattle.

(v) Need to fix the responsibility or
pon/inclusion of certain drug in the
Drag Price Control Order.

DR CHANDRA SHEKHAR TRIPATHI
(Khalilabad) : Drug (Prices Control) Order,
1987 was announced in August, 1987.
The basic idea of the Government behind
this order was to bave a proper contfol
over prices of drugs, particularly those which
are manufactured in monopoly and whose
turnover is more than S50 lakhs per year
as recommended by Kelkar Committee.
Besides these, medicines covered by National
Health Programme were also to be cont"_ﬂ‘
led. But, the drug Rifampicin and its
combination with INH which comes under
the prescribed norm for putting in price
control schedule is still being sold at veey
exorbitant prices throughout the country.
Prices of Rifampicin have been revised after
a considerable delay, but the prices of
Rifampicin with INH have still not been
revised. As such, millions of poor people
are being heavily charged due to this policy
of the Ministry.

1, therefore, request the Hon. Minister of
Industry of get the matter examined by con-
stituting a Parliamentary Committee to fix up
some responsibility on account of which prices
of these drugs were not included in DPCO
and poor people wese allowed to be exploited
by manufacturers of these drugs.

(vi) Need for aliowing construction of
buildings for secondary schools under
NREP and RLEGP,

SHRI SRI HARI RAO (Rajahmundry) :
According to the guidelines issued by ,the
Government of India for taking up works™
under NREP, only primary school buildiags
are permitted to be taken up in villages
where there is no building of its own under
‘Building programme.” The literacy rate
in Andhra Pradesh as per 1987 census is
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only 29.94 per cent which is less than the
national average. Our State has therefore
been declared by the Union Government
as one of the 9 educationally backward
States. The Union Government have also
now started a new scheme called ‘Operation
Black Board’ with a view to giving utmost
importance to education. The implemen-
tation of school buildings programme will
help improve and expand employment
opportunities for rural landless and will
result in creation of durable assests for
strengthening the rural infrastructure in
the field of education. The improvement
in education will naturally provide a solid
base for the socio-economic growth of the
country. Keeping in view these aspects,
Andhra Pradesh Government have proposed
the taking up of coostruction of Secondary
School buildings also under NREP and
RLEGP and have requested the Union
Government to include the construction of
secondary school buildings also under the
list of works to be taken up vnder NREP
and RLEGP. 1, therefore, request the
Union Government to expedite a decision in
the matter.

(vii) Nezed to take steps to improve the
production in Bharat Brakes and
Valves Ltd, Calcutta

SHRI BASUDEB ACHARIA (Bankura) :
I draw the attention of Government to the
disturbing trend in the Bharat Brakes and
Valves Ltd., Calcutta, a subsidiary of Burn
Standard Co Ltd of Bharat Bhauri Udyog
Nigam, Calcutta.

The problem facing BBVL is not one of
lack of orders for its products nor relating to
productivity or labour unrest, but due to
inadequate supply of raw material required
for its uninterrupted production.

The management instead of taking
corrective steps like accepting the suggestions
of the Joint Production Committee, imple-
mentation of technical collaboration in the
field of manufacture of Valve Actuator
entered into in 1981 is trying to throw the
blame on workers for the present conditions.
The management is suffering huge loss of
valuable foreign exchange. For the last four
years, no expansion or updating of techno-
logy has taken place to keep pace with the
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current requirements Coupled with these
problems, huge default in paying sales tax
has further aggravated the situation.

Moreover, the managemsnt is not settl-
ing the long p:nding charter of demands
submitted in 1983 by the Union and the
memorandum of understanding arrived at in
1984. Withholding of gratuity and non-
payment of Provident fund have also created
deep resentment among the workers.

1, therefore, urge upon the Government
to settle these issues and take corrective steps
to save this public sector unit,

12,15 hrs.

FINANCE BILL, 1988
[English)

MR. DEPUTY SPEAKER : The House
will pow take up the next item, 12 hours
have been allotted for all the three stages of
the Finance Bill, 198 , byt some more time
may be available. If the Housc agrees, we
may have 11 hours for general discussion,
1 hour for Clause-by-Clause consideration
and 1 hour for Third Reading.

Shri Narayan Datt Tiwari.

THE MINISTER OF FINANCE AND
MINISTER OF COMMERCE (SHRI
NARAYAN DATT TIWARI) : Sir, 1 beg
to move :

““That the Bill to give effect to the
financial proposals of the Central
Government for the financial year,
1988-89, be taken into considera-
tion.”’

The details of the proposals in the
Finance Bill have been spelt out in the
Explanatory Memorandum, which has been
circulated alongwith the Budget papers. The
important features of Budget proposals were
also explained in the Budget Speech. 1 will
not, therefore, take up the time of the
House by going over the same ground.
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I am most grateful to Hon, Members on
both sides of the House for their valuable
suggestions regarding the provisions of the
Finance Bill during the general debate. I
also had the good fortune of receiving
suggestions from the Economists, Chartered
Accountants, Taxation Experts and other
knowledgeable persons. Personally, 1 feel
gratified that the overall approach of the
Budget and various proposals contained in
it have received widespread support. Certain
suggestions have also been received for
modifications in the original Budget propo-
sals. In response to these, I have decided
to make certain amendments in the original
Budget proposals.

In respect of Direct Taxes, I propose to
make the following amendments :-

Hon. Members will recall that in the
Budget, 1 had provided several incentives for
export promotion. In order to give further
boost to our export earnings, it has been
decided that the new ‘tax holiday’ provision
under Section 10-B for 100 per cent Export-
Oriented Units will be made available for
the full 5-year period to existing units which
have already operated for a few years.

The complete tax exemption introduced
through the proposed amendment to Section
80-HHC in respect of export profits was
subject to the requirement of minimum tax
contained in Section !15-J of the Income-tax
Act, as far as corporate assessees are concer-
ned. I propose to remove this restriction by
a suitable amendm:nt to Section 115-J.
With this amendment, exporters can take
full advantage of the 100 per cent tax exem-
ptioa om cxport profits.

State Electricity Board and other com-
panies engaged in generation or distribution
of electric power will not be subject to the
p'ovisions of minimum tax contained in
Section 115-J.

Separately, 1 also propose to reintroduce
the Investment Allowance Scheme for selec-
ted priority industries in which investment
has to be encouraged. This scheme will be
available as an option in place of the Invest-
ment Deposit Account and the option once
exercised by the assessee cannot be changed
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for next five assessment years. The rate of
investment allowance is proposed to be 20
per cent and the provisions are proposed to
be similar to the earl:er investment allowance
scheme. The list of eligible industries and
other details will be announced separately.

I also propose to take certain measures for
encouragement of tourism which is a major
foreign exchange earner for the country and
the tourism industry also provides employ-
ment in substantial numbers. It is proposed
that the bepefits of Section 80 HHC,
hitherto available for merchandise exports,
will also be extended to hotels and tour
operators. This scheme will be operated
broadly on the same linss as the prevailing
scheme for exporters with one modification
in order to ensure that the tax-benefit is
substantially re-invested is tourism-related
activities like hotels, travel agencies, tour
operators, tourist equipment, etc. Fifty per
cent of the income attributable to the foreign
exchaonge earnings of hotels, etc., will be
allowed as a deduction straightway. For the
remaining 50 per cent, the benefit of tax
exemption will be available to the extent the
income is taken to a reserve for reinvestment
in tourism industry. It is also proposed that
benefit of Section 80 CC in respect of invest-
ment in new equity will also be available
for new capital issues of hotel industry and
other specified tourism related activities. The
details will be announced separately.

It is also proposed to increase the rate of
interest subsidy for one, two and three-star
hotels to three per cent from the present rate
of one per cent.

Necessary legislation to give effect to
various new measures announced by mie will
be introduced shortly.

As Hon, Members are aware, a new
Section 44AC was propos:d to be inserted
in the Income-tax Act to combat large scale
tax evasion by persons doing busioess of sale
of alcoholic liquor, forest produce, etc.
Taking into account the d fficultics pointed
out in several representations received, it is
now proposed to amend this Clause in the
Finance Bill to provide substantially lower
rates for determination of income from the
business of trading in these goods.
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These rates have now been reduced to
40 per cent in the case of alcoholic liquor.
35 per cent in the case of timber obtained
under a lease contract, 15 per cent in the
case of timber obtained other than under a
lease contract, and 35 per cent in the case
of all other forest produce. The proposal to
determine the income from business of trad-
ing in scrap or waste at a flat rate of 60 per
cent of the purchase price is being withdrawn.
In view of the varying rates of profits, the
rates of tax to be collected at source have
also been suitably changed.

The Bill proposed to limit the exemplion
from wealth tax on iovestmznt madc in
certain publc sector boads to Rs. 5 lakhs.
This proposal was muide as a measare of
rationalisation. Since it is not the intention
of the Government to take away the existing
benefit in this regard, it is proposed to carry
out necessary amendment to provide that the
limit for exemption from wealth-tax will
apply only in respect of bonds sold by public
sector companies on or after 1st June, 1988.

Hon. Members will recall that io my
Budget speech, 1 had announced that some
of the provisions incorporated by the Direct
Tax Laws (Amendment) Act, 1987, are
being reviewed. Tnese include the provisions
relating to the partoership firms. Subsequen-
tly, my colleague Shri Panja had made an
announcement in this House on the 30th
March last that the new provisions relating
to partnership firms will come into operation
from the assessment year 1990-91, Accor-
dingly, provisions have been made in the
Bill to secure that both registered and
unregistered firms will pay their advance tax
during the current financial year at progres-
sive rates. The rates w Il be the same as the
rates in the last year. However, as in the
case of other taxpayers, all firms having
income exceeding fifty thousand rupees will
also be paying surcharge at the rate of five
per cent of the tax.

The Bill seeks to provide that the benefit
of carry-forward and set-off of past years’
business losses shall not be given to a
closely-held company in the event of change
in the shareholding effecting a change in the
voting power by 51 per cent or more.
Representations have been received that such
a provision is likely to cause hardship in
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cases where the change in the shareholding
has taken place purely on account of bonafide
reasons such as on account of death of a
shareholder or gift to relatives and not with
an intention of tax avoidance. Since it is
not the intention of the Governmn tto deny
the carry-forward of loss in such genuine
cases, it is proposed to amend this provision
to secure that the carry forward and set-off
of past years’ losses shall notbe denied to a
closely-held company where a change in the
shareholding resulting in a change in voling
power to the extent of 51 per cent or more
has taken placer in the event of death of a
shareholder or gift of shares made by a
shareholder to his relatives.

The other amendments relating to Direct
Taxes are purely of consequential or
clarificatory nature and I would not like to

take to the time of the House in dealing with
them.

1 have proposed certain amendments in
the Finance Bill in the portion relating to
Indirect Texes which are purely of conse-
quential nature or in the nature or in the
nature of enabling provisions and do not
involve major revenus implications.

The other changes in respect of Indirect
Taxes ara as follows :

(1) To ensure availability of wool at
reasonable prices to the carpet
industry, I am reducing the import
duty on raw wool of 36 microns
and above from 25 per cent to §
per cent on hard-woven carpet. The
exemption would be subject to
imports being made by a canalising
agency.

(2) In my Budget proposals, I had pro-
posed full rebate of excise duty in
respect of Tea exported directly
from factories. As a further libera-
lisation of this measure, I propose
to provide for full rebate of excise
duty for export of Tea in all
cases.

(3) In the Budget, the excise duty on
audio magnetic tapes was increased
to Rs. 4 per squarc metre. As a



263

4

(s)

©)

Finance Bill-1988

measure of relief to this industry,
1 now propose to reduce the rate to
Rs. 2 per square metre,

The import duty (basic 4+ auxiliary)
on styrene mopomer, a raw material
used in the manufacture of plastics
and rubber is being reduced from
65 per cent+ Rs. 1700 per topne
to 30 per cent+Rs. 1700 per
tonne,

I had announced certain reliefs for
the plastic woven sacks industry in
the Budget. To assist this industry
further, I propose to reduce the
basic excise duty on plastic woven
sacks manufactured on circular
looms from 12 per cent to 8 per
cent. I also propose to reduce the
basic excise duty on fabrics laminat-
ted with Low Depsity Polyethylene
from 15 per cent to 5 per cent
ad-valorem,

In the Budget, aluminium extrusions
and tubes of aluminium used in the
manufacture of artiticial limbs were
completely exempted from excise
duty. As a further measure of
relief to the physically handicapped
persons, it is proposed to fully
exempt extrusions and tubes of alu-
minium used in the manufacture of
11 specified rehabilitation aids.

(7) The import duty on outboard motors

®)

®

is proposed to be reduced from the
existing level to 25 per cent when
such motors are imported by State
Fisheries Corporation.

A number of concessions for health
aad medicare were announced in
the Budget. As a further step in
that direction. I propose to fully
exempt from customs duty 32
“sight-saving™ equipments. Besides,
17 specified Opthalmic equipments
wou ld carry a concessional rate of
import duty of 40 per cent. Spare
parts and accessories of such equip-
ments would also get the benefit of
the concessional rates.

It is proposed to fully exempt com-
putor soft-ware from excise duty.
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In the Budget, as an anti-drought
measure, 1 had proposed full
exemption from excise duty on
Electric Motors used in Mono Block
Pump Sets and Submersible Pump
Sets. As a further extension of
this concession, 1 propose to exempt
parts of heading No. 85.03 of the
Central Excise Tariff suitable for
use solely or principally with
electric motors which are in turn
used in the manufacture of submer-
sible pump sets or monoblock pump
sets.

impact of these concessions

and reliefs aggregate to Rs. 12.8 crores on
the customs side and Rs. 26.5 crores on the
excise side.

Certain other changes are also proposed
to be made which are 1n the nature of correc-

tive measures

I would not hke to take up

the time of the Hon’ble Mcmters over the
details of such measures. In respect of scme
of the changes propcsed, potificaticus giving
effect to the changes, have alrecdy teen

issued.
tions fo

changes,
and laid oo the Table of the Horse

course.

Mr.
with ou

In respect of other changes, notifica_
r giving effect to the proposed
wherever pecessary, would be issued
in due

Deputy Speakar, in consonance
r policy of generatirg wore employ-

ment throughout the country, tbe Govern-

ment

will be arcncurcirg a package of

measures for encoureging industrialisaticn of
backward areas. Meacwhile, ] am barpy to
announce that the subsidy sckeme for back-

ward areas will

months,

continue for acother six

1 request Hon. Members to lend their

support

to Finance Bil', with the modifica-

tions I have proposed.

Sir,

MR
moved :

1 move the Bill.

. DEPUTY SPEAKER Motion

‘““That the Bill to give effect to the
financial proposals of the Central

Government for the financial

yeer
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1988-89, be taken into considera-
tion.”

Mr. Murli Deora to speak. Before the
Hon. Member starts, Mr. Vakkom Purusho-
thaman to lay a Report.

12.31 hrs.

COMMITTEE ON PUBLIC
UNDERTAKINGS

[English]

Forty-fourth Report and Minutes

SHRI VAKKOM PURUSHOTHAMAN
(alleppey) : 1 beg to present the Forty~-
fourth Report (Hindi and English versions)
of the Committee on Public Undertakirgs on
Shipping Corporation of India Limited and
Minutes of the Committee relating thereto.

12.31} hrs.

FINANCE BILL, 1988 —CONTD.

SHRI MURL1 DEORA (Bombay South) :
Mr. Deputy Speaker Sir,’I rise to support the
Finance Bill proposed by the Hon. Finance
Minister, Mr. Tiwari.

The year which has just gone was a very
difficult year for the Indian economy. Spe-
cially due to very severe drought, the food
production of our country has gone down
considerably in the last two years. Hence,
it was very wise to give a massive boost to
the agricultural production and some of the
measures like ensuring larger credit, reducing
fertilizer and pesticides cost, encouraging
irrigation through duty reduction on electric
motors and pumpsets etc., providing pump-
sets at a nominal leasing and rental charge
etc., will help the farmers to grow more at
a lesser cost.

The Hon. Minister just now said about
the direct taxes Bill. When the Hon. Minis-
ter came to Bombay, a lot of people had
represented to him regarding some anomalies
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or some problems that tax payers are facing.
1 must congratulate Mr. Tiwari wheno be said
in the budget speech itself that looking to the
publ’c opinion we will not make it a prres-
tise issue; in cade there is a need to withdraw
some of the provisions, we will do it. just
now Mr. Tiwari said that the article regard-
ing partpership act will not te implemented
this year; but it will be postponed for the
next year. I don’t know why does he want
to do this. If the Government is convinced
that tax on the partnership firms is not good
In the interest of the partnerswou withdraw it
postpone it ? Why don’t you withdraw it
totally ? This is one point where a lzrge
number of people are expiressing their con-
cern. The partnership firms—small, medium
and big—are there in our country all over,
1 do’tthnk even though you realised it...

SHRI NARAYAN DATT TIWARI: As
a matter of clarification 1 may say that I had
already said in my budget speech that we
will be proposing a new bill. So this is a
temporary transitional period. It will be as
it was last year and the tax assessment would
be as it was in the earlier times.

SHRI MURLI DEORA : Why to have
a sword banging ? You know that you are
withdrawing this, Just pow you have said
it will be postponed for the next year.

SHRI NARAYAN DATT TIWARI:
The Amendment Bill is coming.

SHRI MURLI DEORA : So you have
giveo a categorical assurance that the next
year; it will not be there at all, Just now
you have said that

Anyway | must congratulate you and
thank you for that.

The most distressing feature of the
Economic Survey presented this year— 1
would like to read out one small paragraph
—1s regarding the employment in the organi-
sed sector. It is in Page 41 in the Economic
Survey.

‘““This is the first time it shows that
the employment in our country in
organised sector has gone dcwn by
1.2 per cent. Ttis isa most alarm-
ing situation.”
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1 would like to draw the attention of the
Government to this fact. 1 would read out
one more line, .

“*The monthly average vacancies noti-
fied during April—November 1987
was of the order of 50.4 thousand as
compared to 54.1 thousand duriog
the corresponding period of lust year
thereby showing a fall of 6.8 per
cent”

This means, instead of achieving the plan
targets of giving more job opportunities,
in actual terms there is a fall in the employ-
ment opportunities available in our country.
What is the reason for this? You have
stated some reasons; you have justified that;
but the real reason that I want to bring to
th: attention of the Hon. Munister is that
there is a terrible fall in the capital formation
of our country. I would give one example. If
there are more industries there wi!l be more
production. If there is more production auto-
matically there will be more employment.
Fortunately in the first two years of the
Plan there was massive capital formation and
1apid industrialisation and even though the
food production had gone down there
was positive  growth of  industrial
production of 9 to 10 per cent whick kept
the GNP positive. It has teen stable or 1
per cent plus. The capital issues by the
Controller of Capital Issues in your Depart-
ment in the year 1686-87 April-December
were to the tune of Rs. 4575 crores and
this year in the corresponding period it came
down to Rs. 4062 crores. There was decline
of 11.2 per cent and for the private sector
enterprises the approvals to raise the capital
showed 2 sharp decline of §3 per cent. This
means that the investors’ confidence is
shaken to a great extent. This is a very
harmful thing for our economy. This will
show results in a year or two. Last year
thanks to the industrial production our GNP
did not go minus but if you do not take
remedial measures about capital formation
which is steeply declining we will face a
serious situation after two-three years.

There was a system of investment allow-
ance. This worked well for so many years.
It is a system where an entrepreneur is put-
ting an industry he was able to off-set the
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profit and the money in the investment
allowance. Why has the Government with-
drawn it ?

SHRI NARAYAN DATT TIWARI: I
have just announced about re-introduction
of investment allowance in strategic indus-
tries. The details will be made known.

SHRI MURLI DEORA : If it is so then
I must congratulate you for that.

The second point is about the interest
charges. The interest charges are very high
in our couatry, The interest rates should
ke high enough to encourage savings bat it
should not b: so high to discourage entre-
prereurship. These days the rate of interest
of public szctor bonds, the fresh capital or
debentures or mopping up of the public money
is s. high that it comes to 20 per cent gross.
Then why would any small or medium
entrepreneur put industry or start a business ?
It is better to put the money in the bank
and get 10-11 per cent net amount without
tax. I would request the Hon. Minister that
there is scope for further reduction of inte-
rest charges. The main reason for deficit 1s
the Govercment paying interest charges to
tune of Rs. 14000 crores. Government
must reduce further rate of interest for all
the sectors. No doubt it should rotdis-
courage the savings but it should not be so
bigh as it is today.

Now I would like to diaw the attention
of the Hon. Minister 10 a scheme which is
mopping up of the resources of NRIs,
There are two sides of the scheme. ltis a
well-koown fact. Sometime back ecven the
State Bank Chairman, Mr. Ghosh himself
said it in, New York. What are the NRIs
doing ? If the credit-worthiness of India
was so good that the NRIs are buying
money at 6 to 6} per cent and depositing
this money in Indian Banks overeseas at
10 per cent—now it is reduced—then 1
do not know the reason why you are
allowing this schemes of FCNRs and NRERs.
The very NR1s who are buying the money
under this scheme are pledging the same
deposit receipts in cooperation with our
pationalised banks abroad. There is such a
racket in this that the Government of India
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is losing as much as Rs. 110-120 crore
per year in foreign exchange. 1 do not
know why the Government is not counting
this in the overall foreign exchange. I mean,
what you constitute as debt service ratio,
which has gone up so much. Now of
Rs. 7,000 or 7,200 crores are borrowed
under the fixed deposit programme of NRI,
this is also deppsit. My suggsstion will be,
do not give such rate of interest under
FCNR because by the time they “take back
the money. there is o risk for them. They
can take back in the dollars, pounds or
whatever they deposit. You can give high
rate of interest for NRER. If they deposit
In Indian rupees, th: money will lie in India
itself,

If you have already announced the
investment allowance, I am sure, this will
help to a great extent to boost the economy
and the confidence. I do not know whether
you announced one more thing which we
have talked to you earlier when you went
to Bombay ard met the Chamber of
Commerce people. This is the dual tax on
the dividend. Now if a company is paying the
tax on the amount of mopey they have
earned, and also the shareholder or the
man who has received the dividend, if he is
paying the tax, this is keeping lakhs of
small farmers in the rural areas to invest
in the productive purposes. What I am
requesting you is that you must try to
mobilise the savings of the rural people
which are available to a great extent but
it is not used in a productive mannper.
So. there is a need for removing this dual
tax on the dividends.

PROF. N. G. RANGA (Guntur):
Where is the money in the rural areas ?

SHRI MURLI DEORA : There is so
much money in the rural areas. Recently,
there was a note by the Planning Ministry
and the Hon. Prime Minister here about
the resource crunch. People are expressing
doubts whether we will be able to achieve
the target of the Bighth Plan. How will be
able to achieve? We do not have the
resources, Sometime  back— day before
yesterday as well as earlier—in the FEngineer-
ing Association meeting, the Hon. Prime
Minister said about the foreign inve-tment :
Bvery country in the world does its best
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to invite foreign investment. India is the
only country which puts all the possible
road-blocks for investment in India.

Even though we are borrowing, we
are borrowing to a great extent from all
over the world and paying heavy rate of
interest, It is better to allow them to
invest. Today, in the total capital equity
of our couatry, only about Rs. 2,000
crores—less than two billion dollars —are
invested. If our Company Law Depart-
ment—which is regulating the FERA,
non-FERA and the companies —look after
the other problems, the political problems
of this, 1 do not know why should the
Government be shy of allowing the equity
participation. If you allow the equity
participation, the people, who are investing
the money, will be interested in runping
the company. They will be giving tbeir
know-how. They will continue the offtake
of the technology. This will also help us at
a later date.

PROF. N. G. RANGA: Up to a
particular percentage...

SHRI MURLI DEORA : There is a
ceiling of 40 per cent. I am not saying
100 per cent. We have been always worried
about our falling balance of payments
reserves. I must congratulate Shri Tiwari
for giving one single boost, first time, for
allowing no tax for export-oriented units.
ection 115()) is applicable to the public
limited companies. I do not know whether
you annoupced that also. Now, a public
limited company is exporting. They have
still to pay that 13 per cent book profit,
Have you announced ?

SHRI NARAYAN DATT TIWARI:
Just now. :

SHRI MURLI DEORA : I am sorry, I
was not here.

MR DEPUTY SPEAKER : Finance
Minister anticipated all your problems. So,
he has already announced.

SHRI MURLI DEORA : We discussed
with him earlier. People have been talking
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earlier and yesterday Dr. Datta Samant —
my friend is not here—alyo talked about
the textiles, The largest organised sector
employment is in textiles. Seventeen per
ceat of the gross employment in our country
is in the textiles The textile policy was
announced three years back but nothing
was done to really implement the textile
policy.

Here agaia, 1 would like to compliment
the Gov:rnmeat for reducing the duties on
some of the textiles. It 1s better that
our textile mills in Bombay and Ahmedabad
are helped rather than helping Taiwan,
South Korea and Hong Kong. There is
such a big difference between the inter-
national price and the Indian price. There
will be smuggling whatever the Government
says The real solution of the textile
problem, to h:lp our own textile mills is to
reduce the daties. It is better to allow
them to manufacture more and thea we
will bz able to get more revenue. The ideal
example is cemeat., We were making 30
to 31 million tonaes of cem:at In 1980,
the tax collection oan cemeat comes to
Rs. 180 crores. Today there is no shortage
of cement. We can gst whatever quantity
of cement we want aad we are collecting
six times than what wes wers collecting six
or seven years back. The real solution to
the country’s problem is a libsral licensing
policy and a correct fiscal policy. At that
time, the price of cem:nt was Rs. 20
and they were not allowed to increase it.
Anl they were all taking in the black
market and the extra profits ware not going
in the books. Thanks to the Governmant’s
policy. Now, price of cement goes in the
books. They have more money to expand
and there is no guidelines that earlier bigger
companies or the FERA or the non-FERA
or the large house or the MRTP house
cannot manufacture. For a one million
tosnc cement plant, the cost comes to
Rs. 130 to Rs. 135 crores. So, you must
allow and ] request that the Government
should more liberal in delicensing as well
as makiag the liceasing policy hib:ral,

SHRI SHANTARAM NAIK (Panaji) :
1 welcome the Finance Bill, 1988 which
has been placed for conmsideration before
this House. The Finance Bill involves
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amendment of several vital legislations on
finance, namely, income-tax, wealth tax, gift
tax, expenditure tax and several other taxes.
It has an exhaustive effect on various
legislations which deals with various
financial matters. 1 would like to make a
small observation at the outset. Attached
to this Bill, we have only a formal Statement
of Objects and Reasons., What has been
done here is that-the Statement of Objects
and Reasons says : ‘‘The object of the
Bill i to give effect to the financial proposals
of the Ceatral Government for the financial
year 1988-89., The Notes and Clauses
explain the various provisions contained
in the Bill. Now, Notes and Clauses of
the Bill are very much essential because it
gives an insight into each Clause as to
how it is amended. But this is altogether
a different aspect. The object of the Bill
should be there irrespective of Notes and
Clauses because the objects are very laudable
and big. You bave got a big object and a
great reasoning while this Bill has been
proposed, It is not simply one Section
here and one Section there. Of course,
that must be there for uanderstanding but
what is the prior object of the Government
in introducing this Bill, in introducing
the various Clauses of the Bill ? These
objects must come irrespective of any Notes
and Clauses. To summarise or to avoid
some sort of repetition, they might have
dons this but irrespective of this, I say that
Statemeat of Objects and Reasons has
to ke there. Let us examine other Bills
which are introduced in this House. There
are do doubt amendments to the various
Clauses but as we find, the Statement of
Ohjects and Reasons separately, there would
be Notes or there may not be Notes all
together. This is my initial submission.

As far as the Budget and the Finance
Bill are concerned, this year’s Budget, anyoue
can say that the entire country, the
common man, the middle class welcome it.
And people say that for many years, they did
not get at the Budget. This was the remark
of the common man on the road. This was
agremark and as for me, 1 am pot an
economist but 1 have studied a bit bere
and there. What is the criteria that I have
applied to know whether the Finance Bill
or tbe Budget is so poor or for the good



273 Finance Bill-1988

of the country ? I have applied only one
criteria. The moment Isee Mr, Palkiwala
opposing a Bill, 1 am coafident that this
must be poor because it is Mr. Palkiwala,
who is supported by the right reactionaries
in the country and who holds special
meetings in the capital and other places
just to tell the people how tad the Budget
15. 1 would requegts, through you, the
Government of India that let us do one
experiment. Let us ask Mr Palkiwala to
draft a Bill. We will tell him that the:e
are our resources, and these are the revenues
of the country. You prepare a draft Bill
for the country. After the Government
presents the Budget, let the country examine
both these biulls. This sort of challenges
should be made to this man, because we
cannot digest men like Mr. Palkiwala
every year. No doubt he is an intellectual
man. Of course, we agree, but he should
use his intellectual capabilities in the interest
of the country and not to misguide the
commonman,

T wou!d now come to another aspect of
planning, The Prime Minister bhas stated
and reiterated that during the Eighth
Five Year Plan we are gning to lay a
greater stress on district planning; distsict
is going to be our basis of planning. In
this respzct, I would like to make one
submission. This policy has heen accepted
by all of us and is welcomed by all of us.
But in the past we have noted another
aspect and that is that our districts which
are the backbone of our economy and
which are going to be the units of our
planning in future, they still do not find a
place in the Constitution of India. Owr
Constitution so far does not recognise
districts. It recognises States. Though in
future by means of an executive order or
your financial proposition, we will be
allotting fands district-wise but as of today
we do not have a place for the districts
in the Constitution of India. Therefore, 1
humbly submit that along with our
proposition for the Eighth Five Year Plan,
we should also amend our Constitution,
A separate charter on districts should be
introducted to give a status to the district
in the Constitution of India. Its pomencla-
ture and how the district is created, all
should be laid down in that part of the
Constitution. By doing this we will be
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giving a status to the districts under the -
Constitution.

As of today. how the districts are
created ? Every State Government has got
their own Land Revenue Codes and under
those Land Revenue Codes, by notification
the State Government dJescribes districts.
There is po place for them in the
Coostitution, Therefore, if in future the
planning process is to be effective, and as
Prime Minister stated it will be district-
wise, then districts must find a place in the
Constitution,

Secondly, at State level we should see
that to guide the State Finance Commission
for the aliocation of funds in a district, a
Committee just like the Gadgil formula,
should be formed. Gadgil has epacted a for-
‘mula which we are following tili now. So, in
States also for the distribution of funds,
at the State level a Committee should be
there which will lay down the criteria for
the distribution of funds to various districts.
That Commuttee’s guidelines will guide the
future State Finpance Commission with
respect to the distribution of funds.

Now I would like to deal with my State,
Goa. We have recently become a State.
After becoming a State, our financial burdens
have increased. Sir, I would like to propose,
as our Government has also suggested, that
for a definite period Goa may be included
in the lList of Special Category States which
the Mrnistry is maintaining so that the fuods
which Gna has to get as a Union Territory
are not changed. We had demaunded a
statehood in order to get the self-governing
powers. In order to get the self-governing
powers, we demanded the Statchood and
we got it. After giving these powers, it will
be most unfair to take away the financial
assistance all of a sudden, which we used
to get as a Unpion Territory. On the con-
trary, it becomes the responsibility of the
Government of India to give special
assistance to new-born States. In fact, I
would ssy that there must be a provision
in the Constitution itself in the financial
Articles that a new born State, a State which
has attained statehood from that of a Union
Territory, should be givea some financial
assistance for a definite period. That
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dclivite period can be extended by one or
two years more, if . needed. This goarantee
should be there in the Constitution itself.

T also welcome certain measures you
have proposed just now. 1 agrec with Shri
Maotli Déora on one aspect. As far as
partaerships are concerned, while we all
agree to make the chranges, I think, it would
bs better if the amending Bill with respect
to this matter comes up very shortly in this
House. As he himself has suggested, why
keep the sword hanging ?

Secondly, if something is wrong and if
it s going to barm a big business commu-
nity, let us correct it right here itsclf. Let
us not coatinue with that wroog thing for
a cousiderable period, so that some others
may benefit. Also, sometimes wrong advice
is given, So, you must look into the bona
fides of those persons. Otherwise, when such
a proposition comes. the entire country
reacts as to how the proposition came into
being. All these aspects must be looked
into. 1 say this because sometimes some
advices may not be fair and they may not
be in the interest of the country at all.

I also welcome another aspect which
has been announced just now, that is, the
help being extended to Tourism. As far as
Goa is concerned, I would most welcome
this. You have done a right thing by increas-
ing the subsidy to one to three star hotels.
So far the tendency of the Government was
to give encouragement for more five star
hotels, especially in territories like Goa.
If you give this encouragement by increasing
the subsidy to one to three star hotels, this
type of hotels will be booming in States
like Goa. 1 welcome this step. But at the
same time, we must see that the financial
help to the tourism industry should be such
that out of the income generaten in the
tourism_ industry, a substantial sum goes to
the coffers of the Government. We see
today that people come from foreign
countries or from other parts of the country
and some business activily is generated in a
particular area. Bu! the Government gets
nothiog out of it, and it remains as an
industry just for namesake Along with
generation of business activity in and around
a tourist spot, we should sece to it that the
Government 180 benefits As far as foreign

APRIL 27, 1988

Finance Bill-1988 276

exchange is concerned, when the Central
Government stands to get benefited, some
substantial sbare should be given to the
State Governments too. Otherwise, the
State Governments may not be able to
develop tourism industry better. Therefore,
as far as the foreign exchange earnings are
concerned, State Governments have to be
taken into picture.

I would like to stress another aspect,
which you also mentioned@ in your past
speeches. Several concessions and benefits
have been given under various proposals.
If the consumers are not directly benefited,
or if the benefit does not pass on to the
consumers, you have-stated that you would
pnot hesitate to withdraw those concessions.
You have stated that very clearly. I would
humbly request you to monitor these aspects
very carefully right from district level. You
must see to il that in the event of the benefit
or the concessions not reaching the con-
sumers, not only should the concessions be
withdrawn but some sction is taken against
these industries. Action sbould be taken
under either the Consumer Protection Act,
or the MRTP Act or under the Bureau of
Indian Standards Act. These are the three
legislations that I can think of, under which
action can be taken against the industry.
If you merely withdraw the concessions and
ask them to pay some amount, God alone
knows, when they are going to do so. If
they know positively that in addition to the
withdrawal of coancessions, some prosecution
also would be launched and action taken
against them under the law of this land,
then only things will be really effective.

13.00 hrs,

Lastly, 1 would like to say a little
bit about the industrial policy. Since we are
financing various industries, 1 would suggest
that along with the Industrial Policy -Resolu-
tion or along with the national industrial
policy, each State Government should be
asked to frame their own policy with regard
to their regional requirements, within the
broad parameters of the national industrial
policy, so that the Finance Ministry would
koow whether an ection taken by the State
Government of a proposal from the- State
Government to the Ministry is within the
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framework of the palicy of the State
Government or not aad whether it has been
asproved by the Goverpment or not. This
will help the State Governments to have a
direction and also the Ministry to give
asgistaace to the States.

MR. DEPUTY SPEAKER: We will
now adjourn for lunch and reassemble at
2 PM.

13,01 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the clock.

The Lok Sabha reassembled, after
lunch, at Eight Minutes past
Fourteen of the Clock.

(MR. DEPUTY SPEAKER in the Chair]
FINANZE BILL, 1988 —Con d.

(English)

SHRI P. A. ANTONY (Trichur) :
Respected Deputy Speaker, Sir, T support
the Finance Bill. This year’s budgetary
exercises have reached the final stage, with
the taking up of the Finance Bull. I take
this opportunity to support the Govern-
ment’s strategy in the investman plan in core
sectors of the economy, as well as the fiscal
measures announced in the Budget. The
strategy of investment in the productive
sector is sound, and it is an indication of
Government’s realization that agriculture
and core sectors demand greater attention.

With a shortfall of 10 million tonpes
of foodgrains this year, it is the urgeat task
of the Government to make up the short-
fall, and increase production, to achieve
the 7th Plan target for agriculture. The
annual outlay has been raised by as much
as 40 per cent. During the current year,
2.03 million hectares more of land will be
brought uonder irrigation, and an Action
Plan is under way to increase the production
of paddy and other food crops. These
steps, 1 am sure, will boost agricultural
production,
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India’s economy is basically agrarian in
charactes, and the shortfall in agriculiural
production will surely push wp inflation
furtber. During the Jast 40 years, thanks
to planniog by Pandit Ji, Indira Ji, and
Rajiv Ji, production of foodgrains hgs greatly
increased. In 1950, our population was
36 crores, and the production of foodgrains
was only 50 million tornes. As against thus,
last year our population was 8 crores, and
our production of foodgrains is 155 millioa
tonnes. Whereas the population bas doubled,
for foodgrains production is more than three
times that of 1950, and we are proud of
this fact. Naturally, India has beccme one
of the self-sufficient countries in the wosld,
in the matter of foodgrains prodoction.
Out of the 27 million tonoes of buffer stock
of foodgrains we have met the very ditficult
situation caused by the drought.

Due to drought and floods, there is a
shortage of 10 million tonnes of foodgrains.
Anyhow, Government met this problem with
very great cfficiency.

It is a measure of strength of the
agricultural sector that we have been able
to successfully meet the challenges of the
worst drought in the country.

Similarly, the energy sector has been
given very high priority. Without this, the
whole strategy about production is bound
to fail. This is why the Government has
stepped up the al'ocation for power by
32 per cent from Rs. 793 + crores in 1987-
88 to Rs. 9145 crores for the whole energy
sector and from Rs. 2994 crorss in 1987-88
to Rs. 3962 crores in 1983-1989 for power
alone The Ministry of Epergy has improved
its perfcrmance as is clear from the
additional capacity generation, improvement
in the plant load factor etc The Minister
incharge of this vital Ministry deserves our
compliments.

Then, there is a 40 per cent step up in
the outlay for the surface transport sector,
44 percent step up in the outlay of
communication sector. 20 per cent step up
for the ra:lways etc. Thus it will be seen
that the strategy of investment is rational
and designed to achieve higher productiop



219 Finance Bill-1888

and performance in these vital sectors of
the economy.

The fiscal measures taken by the
Government this year to raise the additional
resources and generally regarded as non-
inflationary. Moreover a whole fot of
concessions, have been given on many items
of mass consumption and daily use. This
year’s taxation measures show a deft handl-
ing of resource mobilisation. This is a
painless way of raising taxes. I congratulate
the Finance Minister for this. However,
Rs. 7484 crores deficit can cause a lttle
problem. Even if the smail tax revenue
increases at 1987-88, it is not going to
make much differénce. 1t 1s seen from the
budget documents thut the actual increase
in the tax reccipt of the budget esumates
of 1987-88 was Rs. 626 crores. Of course
this is due to the efficiency and the leader-
ship of the Finaace Ministry. Of course this
shows the tax coliection efforts have been
intensified. But a deficit of this order can
cause serious problems unless it is covered
by inteasified tax efforts. We must realise
that scope for widening the tax base 1s
extremely limited as there has been a terrible
erosion in the purchasing power of the
people. Given as it 1s the growth in tax
revenues over & period of 8 years has been
substantial; in 1580-81 it was, say, between
Rs. 12 and Rs. 13 thousand crores and
1988-89 it will be around Rs. 43 thousand
crores. Of these taxes the maximum increase
bhas taken place in excise which affects every
citizen in this country. During the eight
year period between 1980 and 1988, the
increase in excise has been around 300 per
cent. Has the income of the people risen
to that extent ? No. Thus the options with
the Government in raising taxes are severely
limited. An analysis of the pattern of the
annual income and expenditure of the
Government shows that when the internal
borrowing and external assistance constitute
2C per cent of the receipt, interest payment
alooe accounts for 17 per cent of the
expenditure. Interest payment imposes a
major strain on the resources. Therefore
control over debt burden is very necessary
if we do not want to fall iato a debt trap,

Income tax constitutes only 4 per cent
of the total tax revenue of the Central
Government. There was a suggestion by
experts that income (ax may be replaced by
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expenditure fax. But it has pot been consi-
dered by the Government. At present income
tax exemption hmit is Rs. 8,000/- which
was fixed (wo years ago. Inflation bhas
further eroded the income and purchasing
power of the fixed income group. Thereioie
there is a strong case for raisipg the hmit
to at least Rs. 25,000/~ to be exempted
from income tax. The Fipance Mipister has
left it untouched. This step would have
given to the tax payers to the middle class
and lower middle class people some reticf,
1 am told, that much of the benefits given
to the Government employees by the kay
Commission has been taken back as mcome
tax. 1 do not know whether this 15 fully
correct. When we give rehef, 1t should not
be dlusory; it should be real. lncidenially,
in the last session, there was an amepdment
to tax charitable institutions—direct or
indirect tax. There are so many chaiituble
institutions 1n India, &s you know. Even
now there are one-third of the entire people
who are below ihe poverty line. Goveinment
cannot do entire welfare to them. So, some
voluntary agencies should do some werk
til the Goverrment can do service (o the
poor people. Theie are so mabny good
chantable iostitujons mm Iudia which are
runping organisations and other things. Now
they are taxed. That means the capacity
of those vcluntary institulicrs (0 help the
poor people will not be there so much
So, 1 request the Hon. Finarce Mimister
to amend the law so that institutions which
are render ng gocd socral services reccgnised
by Government will be exempted frcm
the tax 1 hope the Hor. Minister will
consider it.

We have a planred economy and under
it the effort should be to use the resources
of the country on the basis of fixed pricrities
and achieve levels of growth within a fixed
time. In a planned economy, the production
of gocds will be so mapaged that after
every plan the prices of essential goods wlli
come dewn and availability of goods will
increase. Wlen prices of goods ccme down
there will be more savings with the pecple.
These savings of the pecple will be available
to Government to further investment. In
this manper the economy will gain more
strength. But this is not what bas bappenrd
in our country. We have invested about
less than Rs. 40,060 crores in the public
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sector. Many of them are doing well; many
institutions are not doing their duty to the
people. If a good mapagement js monitored,
then on the entire investment of Rs. 40,000
crores in public undertakings—if 10 per ceat
of it you put in a bank, you can imagine
how much interest it will earn, It means
some device should be there to monitor
these pubiic undertaléings so that their
pational income can be distributed as per
the Directive Principles of our Indian Consti-
tution and the national income should be
given to the poor people who really deserve
some help from the Government. 1 pever
question the sincerity of the Government
or the people who are with us. But there
is something wrong. What happened to our
public  undertakings? Everybody, every
political party, every trade union will say,
you nationalise them. Once they are nationa-
lised, the leaders of the trade unions, the
Managers of these big compapies, many of
them,—I do not say all—will take full
advantage of it. They are taking the full
advantage of the economical bargains and
also at their own places where they can
enjoy. So, really we should examine this.
Actually, Parliament and the Ministers have
no direct control over these things. 1 know,
there should be some avtonomy. But what
is happening there ? Nobody kmows. So,
some monitoring under the leadership of
our brilliant Finance Minister must come so
tbat it con and it should generate some
profits, from that profit more employment
can be created for the people and more
benefits flow to the people who are below
the poverty line. Less than forty thousand
crores of rupees has already been spent for
the public undertakings. Nobody knows
what happens. But in this manner the
economy will gain more strength. Butit is
not what happened in our country, On the
one hand, the primary producers, the
ordinary farmers do not get a remunerative
price for their produce, on the other hand
the consumer is looted, who makes the
profit 2 Tt is the middleman. The middle-
man is spoiling the entire show. Suppose,
an ordinary man, a farmer will get Rs. 10
for a particular agricultural product, it will
be when it is in the daily market, or when
it gets a price of Rs. 40 or 50, that he gets
a profit. So, I suggest that the other man
will get that is, the farmer will get more
money, the middleman will get less profit
and tte consumer will be benefited more,
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Of course, the cooperative movement is the
way we profess for that, But what happen-
ed ? Actually, the cooperative movement—
ae Mabatmaji envisaged—is not up to the
standard in our country. Many good
cooperatives, many leaders of cooperative
movement are doing wonderful service but
the results are not satisfactory. Actually
we have to go much higher. So, we should
try 1o avoid these middlemen. Some
machinery should be there. You can reduce
your dependance on exterpal assistance and
reduce the debt burden. But at present the
rate of domestic savings is very small
because inflation is eating into the savings
of the pcople. So my bhumble suggestion is
that, a proper moritoring of the public
undertakings is necessary so that moare
profit will be generated. That profit shouvld
be utilised for the internel borrowing,
at least.

The svccess of our planned economy
very much deperds upon the elimination of
the middiemen. But the co-cperative sector
which is expected to eliminate the middle-
man has not played the role effectively. I hope
the Government will take some steps in this
direction.

Having said that 1 come to discuse
some problems of my State, Kerala. The
base of Kerala's economy is cash crops.
In Kerala we are rice eaters. But we
actually produce less than 45 per cent of
the rice which is necessary and more than
50 per cent of our agricultural goods are
cash crops. They give greaternings to the
country. Cash crops fetch foreign exchange.
These cash crops of Kerala earp a huge
amount of mooey, crores—not hundreds or
thousands—of foreign exChange, to our
country. These cash crops, such as rubber,
cocoanut, pepper, cardamom etc., earn
us valvable foreign exchange. But 1 am
sorry to point out that the economy of
Kerala is going to suffer grievously because
of the recent import policy of the Govern-
ment. under the new import policy, import
of tyres, cocoanut, rubber, spices like
putmug, cloves, etc. have been put under
OGL. So, any man can import anything
as he likes for his own profit. If it is an
S.T.C. there will be some statistics to
import the real demand of the ccuontry.
But now, everybody can make moaey as
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be likes, if they are permitted to import
freely. 1 need bardly say that this policy
will lead to a crisis in the economy of
Kerala. 1 want to say that the producers
of the crops are small and marginal
farmers. Their livelihood depends on income
from these crops. Already they have
suffered on account of the drought, Added
to this, impact of this.policy is going to be
felt, the uarestricted import of these commo-
dities will lead to decline in prices. There is
considerable opposition to this policy in
Kerala. Since it will affect the vital interest
of the State, 1 would request the Govern-
ment immediately to review this policy and
save the farmers of Kerala. Today, the
Kerala Congress-1 MPs met our beloved
Prime Minister this morning and explained
the difficulties. The Prime Minister assured
that he will look into the matter.

Another po'nt 1 wanted to make is
about the industrial development of Kerala,
Kerala is a State where the per capita
central investment is below the national
average. According to some statistics, the
percentage of central investment in Kerala
bhas come down. You must remember that
Kerala bas 30 lakhs of eduocated boys
and girls on live register of Empioyment
Exchange.

AN HON. MEMBER : Fifty lakhs.

SHRI P. A. ANTONY: I mmeaot
educated—those who are graduated and
technically qualified. You included uneducated
also.

Then, uncmployment problem has
increased because of lack of industrial
development. The modernisation of FACT
copro lactum plant, ammonia unit, develop-
ment of Cochin Shipyard, expansion of 1TI
etc. are some of the proposals sent to the
Central Government for approval and
decision bas not so far been taken on any
of these proposals. Setting up of railway
coach factory, ordpance factory, etc, are
some of the IJongstanding demands, 1
request the Government to speedily clear
some of the important proposals which
caa provide employmeat to our young men
and women,
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Another point 1 wanted to make is
about the gulf workers. My disinict, Tricbur,
is considered as the higbest in literacy ip
India, according to 1981 census; ¥2.8
per cent people in my small town know how
to read and write. At least two or three
lakhs of poor people bave gone 10 gulf
countries. Educated, uneducated, skilled
unskilled and even the poor portcrs have
gone there. They afe somehow doing
their work. Now, due to economic recession
in the gulf countries and also slowing down
of the development work, many of our
workers are returning home. They will be
adding the number of uncmployed in the
State. This gulf returned peop'e, though
they were pcor some five, ten of fificen
years before, have got a very good income
and their life became very sophisticated.
Then, when they return without work and
money, they find it very difficult to adjust
themselves psychologically to do the work
which they have done some ten or fifteen or
twenty years before. They bave earned a
fot of foreign exchange. After all, they
bave contributed much to our foreign
exchanje. Therefore, we have a duty to
help them. I would request the Government
to set up a fund for their rehabilitation.

Another point is about the exclusion
of Kerala State from the Action Plan for
ircreasing the food production. Kerala is
pot included in the Task Force of paddy
production which is the food of Kerala
people. 14 States have been included in
this programme. Our peighbouriog States
like Tamil Nada, Karnataka are there in
the 1st. Kerala is also a producer of
paddy. Although the production has come
down for the past ome decade, still there
is a cope for increasing paddy production
in the State. 1 would request the Govern-
ment to reconsider its decision in this
respect and include Kerala also in the list
of States under this Action Plan.

With these words, I support the Finance
Bill, 1988.

{Translation]

SHR1 BAPULAL MALVIYA (Shajapur) :
Mr. Spezker, Sir, 1 rise to support the
Finance Bill which has been moved in the
House, It is a very important Bill without
which the Budget remains incomplete.
While levying direct and indirect taxes, it
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sbould be kept in mind that these taxes do
not andergo frequent changes.

After imposing first point tax, changes
are made thereafter. It is, therefo e,
necessary that the Government should make
a thorough scrutiny and levy taxes after
arriving at a proper decision. The policies
should not be changed at frequent intervals
and taxes should be imposed after assessing
their results,

The farmers are very grateful to the
Government since they have been exempted
from payment of income tax. This is
really gratifying,. Not only that the
agricultural inputs e,g. feriliser, seed etc.
bave also been exempted from tax. There
is 0o doubt that it will boost agriculture
production. But the fact remains that the
big industrialists and factory owners
acquire land and invest their money there
in the name of land. In fact, they do not
cultivate any land. This matter should be
investigated whether big industrialists and
businessmen, who have acquired land,
actually cultivate the land or not. These
people show their unaccounted money in
agriculture and thus cause heavy losses
to the Government. This aspect should be
examined and ensure that the Government
does not suffer any loss.

It is noticed that the Government imports
edible oil and pulses. This policy should
be changed. In this connection, T would
like to point out that there are three
things—necessity, luxury and comfort. The'
Government should not imp rt commodities
of luxury and comfort. It should import
only such commodities which are necessities
like pulses and edible oil, the prices of
which have gone very high and the poor
people cannot afford to purchase them, We
may import edible oil on higher rates but
what about our mills of pulses. There are
about 90 thousand or 1 lakh pulses mills
in our country. What is the reason that
these mills are lying idle. 1t is because we
import ready pulses Tt will be more helpful
if pulses seeds are imported instead of
pulses as such. This will bhelp run 1the
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Fmills and also the pulses will be available at
cheap rates.

} am of the view that ‘the problem of
the scheduled castes and the scheduled tribes
is a major issues before us. The Ceptral
Government has fixed a limit of income of
Rs. 12,000 in their case. This includes
incomes of ail mewmbers of the family i.e.
children, father, mother and guardian. It
can be well imagined as to how small
the money received in scholarship is when
the total income is fixed at Rs. 12,000,
The Government has also increased the
daily wages of the labourers. In view of
all these things, this amount of Rs. 12,000
is very meagre. 1 would like to suggest
that the income limit should be fixed, at
least at Rs. 25,00 instead of Rs. 12,000.

The Government gives scholarship to
the children belonging to scheduled castes
and scheduled tribes. I am of the view
that the scholarship should be given on
caste basis The practice of producing income
certificate for this purpose should be done a
way with. It is matter of great pleasure
that some States like Madhya Pradesh have
already stopped this practice. They ha\te
decided to give scholarship on caste basis
upto class XI. But the Central Government
has adopted a wrong policy in this regard,
as a result of which a number of poor
students eligible to get scholarship do not
get the same. I, therefore, suggest.that
scholarship should be given on caste basis.

We have to proiect the Adivasi culture
also. We do agree that the Adivasis used to
earn their livelihood from the hills and
forests. But now hills have been cleared
and forests denudated. Still we have a
feeling that the Adivasi culture must be
preserved but the point is that how_ can
their culture be preserved without providing
them means of livelihood. In these circum-
stances, the Government should set up
factories in the Adivasi arcas where there
is no other source of income. But, at
present factories are being set up at places
where other factories are already there and
where people are prosperous and all sources
are available. T suggest that factories may
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be set up in forests, particularly big factories
may be opened in Adivasi areas so that
the poor people living nearby could be
benefited.

The Government provides 25 per cent
capital subsidy to big factories but the
capital subsidy is available in cities only. 1
would suggest that this subsidy should be
made available at the tehsil and block
levels also so that people can sét up factories
at these places. Due to this subsidy altrac-
tion, big factory .owners prefer to set up
factories in cities only. The Government
may give subsidy as much as it likes, but
it should be given in respect of those places
where poor people and Adivasis live so that
factories could be set up there.

At peesent crores of rupees are being
spent in the name of family planning but
what arc the results ? Our population is
increasing while we talk of family planning.
If 19 lakh marriages take place now, then
10 lakhs children will take birth next year,
Then where is the control ?

We find that boys and girls marry at a
very tender age. Why do these boys and
girls aged 10 to 20 years marry. The
Government should look into this problem
and dissuade them from marrying at a
tender age by providing them financial
assistance. There are also some poor people
who do no: marry. The Government should
bear the expenses of their marriage. But
there are complaints that family planning
measures could be taken effectively, if
marriage take place at the age of 20 to 21
years. Lakhs of people are being tied with
bridal knots every year and their children
start taking birth next year. In fact, we
have no control over family planning.

The Government encourages use of
allopathic medicines and tablets. Some
break through has definitely been achieved
by operation. But we should also make
use of herbs, which prevent child birth.
These herbs are available in villages. We
are unnecessarily spending crores of rupees
on allopathic medicines and tablets. lastead,
we should make use of those herbs which
the villagers make use silently and do not
disclose to others, This will help us effect

APRIL 27, 1988

Finance Bill-1988 288

control over family planning. To-day, the
situstion is such that one has to stand in
queue every where whether it is railway
booking centre or a bus journey. There
are instances where people travel on train
roofs as they do not get seats in buses.
The population has gone up so much
which is a matter of concern for us and we
have to see as to how to control its growth.
There is no harm if Government money
is spent for this cause. But we must check
the growth of the population.

The Goverpment makes a lot of efforts
and spends a lot on sick industries. It
extends loans as well as grant to big milis.
But now a days people in villages also put
on terrylene and terrycot clothes. We will
use cotton 2 Some cotton mill owners are
creating a hue and cry in the name of
cotton production. Some voices come from
Bombay and some from Calcutta. In fact,
these cotton mills should effect scme changes
diversify their production.

With these words, I express my gratitude
for providing me time to express my views.

{English)

SHRI GEORGE JOSEPH MUNDA-
CKAL (Muvattupushz) : Mr. Deputy-
Speaker, Sir, I support the Finaace Bill now
uader discussion in the House. Sir, the new
budgat for the current financial year brought
forward by the Finance Minister is support-
ing the farmers cause. I am glad to know
that so many concessions have been given to
the farmers of our country. They were the
neglected and oppressed for so many years,
Aut now there is a new hope for their future
because a lot of encouragement has been
given to the farmers.

Sir, 1 come from the extreme Southern
corner of the country, that is, from Kerala
State. We are far away from the capital
city of Delhi. We are neglected in the North.
Sir, afcer independence, the per capita in-
come in Kerala has not increased. The
unemployment position is very acute in the
State. As my friend, Shri Antony has said
earlier, a large number of people are coming
back from Middle East countries and Gulf
countries because the oil price has crashed
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down there. I am afraid there will be another
French Revolution in the South. They are
struggling to get job and their standard of
living has already improved. Now, they find
it very difficult to pull on without any normal
livelihood. For the last so many years,
industries «re not deviloped in Kerala. So,
I request the Minister kindly to consider
providing more funds and start more indus-
tries in the public sector in Kerala., Sir, the
percentage of educated people is very high
in the State educated are hunting for Jobs.
Sir, if the Government consider openiog
electronic and other allied industries in the
State, these educated people can be employed
in these industries. Smail countries like
Taiwan or Hong Kong are more developed
than our country in electronic sector. There
is a large scope for the development of
electronic inZustries in cur country. 1 would
thercfore, request the Hon. Minister to con-
sider establishment of electronic industry in
Kerala. There is a:ute power shortage also
there. So, starting . f new industries is very
difficult there because only hydro-electric
schemes are there; we are far away from the
coal area and not even a single thermal plant
is there in our S'ate.

This mornisg the Minister was replying
about th: atomic power station. Kindly
start an atom ¢ power station or any other
form of power station in Kerala. Like this,
you give more pewer to Kcrala so that more
industries will come and more people will
get jobs there.

We are much short of fore'gn exchange.
In the new export-import policy, lot of
import concessions are going to lbe given
under OGL. They are all luxury gnods for
the import of which concessions are going to
be given, Nutmeg and cloves are luxury
goods, they are wused for preparing biryani
and fruit salad. L=t the A-ab Sheikhs and
American millionaires spend for these costly
items But here it is a waste to import all
these luxu'y goods into our country. Our
farmers will surely produce enough and they
are prepared to export their goods if they
are getting a fair price and we will be able
to earn more foreign exchange also. So, the
import of all these luxury goods is unneces-
sary. So, 1 request ths Minister to stop
importing all these things and save our valu-
able foreign exchange for purchasing essential
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medicines and machinery for onr industry
etc. That will be good for the future also.

We are importing rubber. The inter-
national price of rubber has gone up to Rs,
14 per kg this year. The multinational and
international companies are getting huge
profits at the expense of poor truck owners
and taxi drivers. So. you please see that
rubber import is restricted so that-the farmers
can got a good price and get encouragement
rubber growing. Rubber is the only agricul-
tural commodity for which the price has not
increased for the last six years. The cotton
price has gone up, the sugarcane price bas
gone up and the prices of other agricuitural
commodities have also gone up. From 1982
to 1988 make a graph and you can see that
the rubber price is almost stationary for the
last 8ix years. So, the farmer is not getting
a fair price. By selling the land and puttiog
the money in a bank the farmers can get at
least 10 per cent interest. But if you are
maintaining a rubber estate, you cannot get
even 5 per cent on that.

Like that, the poor farmers growing
elaichi and pepper are in the forest area and
they have to fight with wild elephants.
malaria and leaches which suck the blood,
They are struggling in the South and earning
valuable foreign exchange for our country,
But they are not getting a fair price. During
the last two months the price of pepper
crashed to pearly 40 per cent to SO per cent.
So, the farmer is struggling. In view of this,
kindly waive the export duty on pepper aed
coffee and save the marginal farmers of our
country. 1 am coming from a farmer’s
family and I know the difficulties of farmers.
So, request the Minister to waive or reduce
the export duty in favour of our farmers.

Funds should be allotted for the develop-
ment of highways, railways and for electric
geoeration in Kerala. Kindly allot more
funds to Kerala State so that they can
improve their traosport and start more
industries and get more employment. As I
said, earlier, unemployment is am acute
problem of our country. Kindly have a
lenient view about this. They are the depres-
sed people of our country. So, kindly start
more industries in Kerala so that these
people can come to the level of people in
other parts of our country.
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With these words, I am supporting the
Budget. Thank you very much,

[Translation]

KUMARI MAMATA BENERIJEE : Mr.
Deputy Speaker, Sir, 1 rise to support the
Finance Bill. While speaking on the Finance
Bill, I welcome the slogans of ‘Garibi Hatao’
and ‘Bekari. Hatao’ raised by the Hon. Prime
Minister at the A.1.C.C. session. 1 want to
submit that in order to implement these
slogans at the - earliest possible time, both
Central and State Governments, will have to
prepare policies in this regard, only then they
can be materialised successfully. As such
there are several programmes in our country,
One such programmes is that of seif-employ-
ment. Government has paid attention
towards the youth in this programme, but
a National Commission and a Joint Parlia-
mentary Commitee should be set up in this
connection, which will pay attention to the
fact as to how to make the °‘Bekari Hatao’
programme a success. Mereslogan shouting
will not help but it is essential to implement
them and for which we will have to execute
our schemes early. This is so because there
are a large number of unemployed youths in
our country. We are not able to provide
‘proper employment to them. Such youths
can take to drugs and join other unsocial
elements. Hence, some thing has to be done
for such youths as well. There should be a
uniform policy regarding ‘Bekari Hatao’.
The Central and the State Governments
should work jointly to implement it. The
Central Government alone caanot do it, so
the States will have to join. They have to
sit together and prepared a policy, neither
to serve any political purpose and nor to
opposc Hon. Rajiv Gandhi’s slogan. This is
a mational problem and it has to be tackied
through joint efforts. A Joint Parliamentary
Committee and a National Commission
has to be constituted for this purpose, which
will look into this matter but this should be
done at the earliest. Late Shrimati Indira
Gandhi bad raised tbe slogan of ‘Garibi
Hatao’, At that time, the then Members
of the Opposition used to stage a walk-out
everyday. One point which I have noted is
that the Opposition walks out everyday.
Hon. Shri Basudeb Achariya participated in
the discussion on Matters under Rule 377
today. He sat till it was necessary and then
walked out. I have marked that the staging
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of walk-out is a regular feature. One of the
Matters under Rule 377, today was regarding
the *Garibi Hatoa’ slogan of late Shrimati
Indira Gandhi. When she had raised this
slogan, the Members of the Opposition had
spoken volumes against it. They said that
Shrimati Indira Gandhi had raised the slogan
‘Garib Hatao’ and not ‘Garibi Hatao’,
whereas she had indeed talked about allevia-
tian of poverty. The 20 Point Programme,
ILR.D,P., NR.EP., RLEGP. and other
such programmes are all anti-poverty pro-
grammes prepared under her leadership. The
‘Bekari Hatao’ slogan raised by Hon. Shri
Rajiv Gandhi is also an instrument for fight-
ing poverty and which is very essential for
our country. Uanemployment is an acute
problem in my State. It is more acute in my
State than any other State of the country.
There are 79 per cept registered educated
unemployed in my State. What [ want to
say is this that Central Government should
take some steps to ensure that at least one
member of each family gets employment.

SHRI HARISH RAWAT : Poverty will
be alleviated in West Bengal only when the
Marxist Government is ousted. If it conti-
nues, then poverty will definitely increase.

KUMARI MAMTA  BENERIJEE:
Thauk You for the compliment. At least
one member of each family should get
employment. In our country there is a wide
gap between the haves and the havenots,
Some people have crores and some are not
able to keep their pot boiling. Government
has to pay attention in this direction, to
ensure that in case a family does not bhave
even a single earning member, arrangements
should be made to provide employment to
at least one of the members so that family
could be saved.

I want to make one point more and it is
that the freight equalisation policy is not pro-
per in the eastern region A uniform policy
should be there in this regard. If freight
equalisation is not there in the eastern region
then how can industries be set up ? There
are several states in the Eastern region and
some of them are quite large. Bibaris a
large State. Orissa is a Adivasi dominated
State. Besides, there are Nagaland, Mizoram,
Arunachal Pradesh, West Bengal ctc. If a
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uniform freigbt equalisation policy is for-
mulated then industries can be set up in all
these states and] industrialisation can take
place. Therefore, I will request that a
uniform policy should be framed in this
regard.

The Hon. Minister belongs to our State.
You are aware that Murshidabad is a district
of our State. Bagirathi flows in this district.
On account of the erosion of this river,
thousands of acres of land in Murshidabad
have been submerged. Moreover, it is a
border district situated on the border with
Bangladesh. If erosion continued, Bhagirathi
and Ganga will become one and the entire
land of a district will be sub-merged, in
water. Therefore, it is essential to pay
attention towards this. It is a very important
issue. At least, one thousand acres of land
has already been submerged. I want to
request you to send a Central team there. A
team comprising members of the Central and
State level :hould be constituted and sent
there to observe and review the situation.
Whatever is to be done should be done
immediately. Otherwise the entire Murshida-
bad district will be abolished by the erosion
of river Bhagirathi. You should send a team
there for this purpose.

1 also want to congratulate the Hon.
Mnister for the subsidy granted for Tourism.
He is aware that Darjeeling is a good tourist
spot. He was the Chairman of the Jhargam
Development Board and of the Sundarban
Development Board during your tenure as &
Cabinet Minister in Shri Siddarth Shankar
Ray Ministry in West Bengal. But what has
happened now. Those boards have become
non-functional and no development is taking
place. A movement is going on n Darjeel-
ing. I do not support the G.N,L.F, move-
ment and I have said it clearly that Bengal
cannot be divided. I do pot support the
G.N.L.F. movement. I have clearly started
that Beogal will never be divided. If Bengal
remains united, we all will remain united,
This has been emphasised by the Hon, Prime
Minister and the Minister of Home Affairs
but the question is tv why had the GNLF
movement started. It is because the Hill
Development Council was not allowed to
function by the State Government. The
Jbhargam Board and the Sundarbans Board
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are also not functioning. 1 want to submit
that a Central monitoring team should be
there to monitor the proper utilisation of
subsidies and efficiency of the concerned
people. A separate policy shoald be framed
to take care of persons who do not work.
The Central Government should see to it,
Several State Governments are active and
I am not speaking against them but it is also
true that State Goveroments indulge in
politics more and do little work. If they
first do work and then indulge in politics,
it does not matter but what happens is that
there is more of politics and little of work.
The Opposition staged a walk-out but what
is their purpose behind it. They never talk
of alleviation of poverty or of removal of
unemployment. The never talk about matters
which may contribute to the progress of the
country but only harp on the Bofors issue.
Bofors is their only concern, it is their home,
their food, their drink and has become their
dream as well. Apart from this issue, they
are not concerned about anything else. But
we people should not do so. Whatever is the
truth should be spoken out.

15.00 hrs,

I want to submit a point regarding
Calcutta port. The condition of the port is
very bad at present. If we do pot pay
attention to it, it will dry up and no ship
will be able to enter it. Therefore, the Hon.
Minister should take some action to ensure
that the Port functions properly.

The statement of the Chairman of the
Calcutta Port, which was given recently,
was a wrong statement. Three or four days
back, firing took place at the instance of the
Chairman of the Calcutta Port Trust and
consequently three people were killed. He
did not say anything regarding the circums-
tances of those deaths. Subsequently, a
wrong statement was issued in which it was
mentioned that if any temple or mosque was
constructed in the Port area, it will be
demolished. It is all right to demolishes
temples and mosques there but the local
M.Ps, M.L.As, counsellors, committees
should be consulted. If it is done by putting
pressure and by muscle power, it will resuit
in communal riots. The Government may
direct the Chairman of the Calcutta Port
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ot to thke any such step because if such s
#lep Iy tuken it will lead to commanal riots.
‘fhis should not bappen. Three persous were
giéd there, three of four days back. Many
mote could have been killed. You consuit
¢h¢ Travspert Minister and make such
afratgeritnts so as to ensute that he does
oot tdhe ady such action.

I want to submit two or three poiots
regarding 20 Point Programme. The 20
Point Programme has been adopted in all
States and have shown good results. The
LR.D.P.,, N.RE.P. are very good pro-
grammes. But the funds allotted for them
are pot utilised properly. A scheme should
be prepared for monitoring the utilisation
of funds for these programmes.

I cannot say anything in respect of other
states but regarding one State I would like
to mention that the funds given by the
Central Government are not properly utilised
there. The Opposition Government there
‘spends the money given by the Central
Government for its party at the time of
election and does nothing for the poor. You
are aware that some time back a rally of the
C.P.M. and C.P.I. was held here, A number
of people were brought from outside and a
huge amount of money was spent for this
purpose. Thus the fuads of the twenty-point
progranmme iostcad of spendiog for the,
cause of the poor, were spent on party mee-
tings. You should pay attention to the fact
as to how that fund is misutilised by them
in the elections.

1 want to say something about Tripura
too, since there is no Member of Congress
party from that state in thi; House. The
Wembers of C.P.M. present here will not
spesk because Congress Party is in power
theré. 1 would like to congratulate my own
party for having won in the by-election- v
eight thousand votes. But the C .M.,
Member resorted to walk-out during the
cléctions because they were aware that they
will not win, While in power, they indulge
in manipulations ip the eloctisns, but when
out of power, they leave the tield of elections.
"They do not agree with the mandatex of the
people of Tripura. We condemn such an
Wititude of these people.
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Regarding Tripura I would like to submit
that communication facilities are not good
in that State. There is not even a single
train line io Tripura. The Hon. Prime
Minister has promised to provide a train
lipe there. Tripura is 8 backward area and
there is a need to pay particular attention to
it by making special provisions in consultas
tion with the State Government.

Similarly there is a peed to pay particular
attention towards women as well. The job
apportunities for women are quite in suffi-
cient. Smt. Indira Gandbi had brcught in
Equal Rights of Wages for Women by
passieg the 1.L.O Convention 188. But we
do not have equal opportunities of jobs for
the women yet. There is a need to provide
equal opportunities to women.

I would like to say a word about Peerless,
It has huge deposits of public money which
is diverted and spent on other things. What
provisions do you have to protect this public
mopey ? There are mapny such private
financial institutes which bave large deposits
of public money. Such institutions cheat
the public by not repaying ttem their money.
There is a need to impose strict restrictions
on them. The Government must pay atten-
tion in this direction.

The Government should also pay
attention towards the rising prices today.
The Consumer Protection Act is there and
many other things are being done by the
Government but the public is not being
benefited in any way. Once the price of
a commodity rises, it never comes down.
If the price of a commodity riszs from Rs, 1
to Rs. 2, then it contjnues to be so and
never comes down to Re. 1. Government
should tkLink over this problems as people
are facing a lot of problems. There is a
need to monitor the functioning of the Fai:
Price Shops too. The prices vary from shop
to shop there. It should be made compul-
sory for them to display the rate list so that
these people may not exploit the public.

The political parties should also be
brought under surveillance, Som: parties
have sccumulated huge wealth. The CP.1.
used to have a small office ten years ago,
but today they have Rs. 100 crores. Where
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does this money come from ? Does it fall
from the sky or do they get it from a jack
pot ? The Central Goverament should see
as to how this money is accumulated. You
should see whether there is a clearance of
money or not. If a proper surveillance is
oot kept on it then the poor person will
continue to remain pbor and the political
parties will accumulate huge amounts, This
will result in exploitation of the people for
political purposes the help of the same
money. This matter should be looked into.

With these words I conclude and thank
you for givirg me time to speak,

[English)

SHRIDIGVIJAY SINH (Surendranagar) :
Mr. Depu‘y-Speaker, Sir 1 rise to support
the Finance Bill and wish to make a few
constructive suggestions.

15.10 hrs.

[SHRI N. VENKAT RATNAM in the chair)

The first and the foremost is one that 1
feel very strongly about and I would Like to
have the (ndulgeace of the Members here to
be supportive; and that is, 1n the field of
family p'anning. I have said over and over
again, and I hope 1o do so agaia, probably
in the course of the next week when we
discuss family planning under Rule 184 or
193, about giving further incentives and
disincentives. No extra provision has been
made in any Finance Bill ever since 1980
for any incentive or disincentive. Every one
here talks about unemployment, poverty and
the plight of the poor, bat very few of us
have that commitment to say that we cannot
solve th: problemn without bringing down
our birth rate, Our target is to arrive ata
net repro-iction rate of one which means
one woman producing one fertile daughter,
and the 3o.! was to achieve that by the year
2000. Now we have be:n told that it can-
not be achieved for another 15 more years;
they say that it will be achieved, if at all,
by the year 205, which means that the
addition to our population will be more
than what was aaticipated. Therefore, some-
thing should have been done to give more
incentives for this programme.
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The second is something which concerns
Gujarat from which I come, and I see¢ no
difference between the situation in Gujarat
and the situation in Rajasthan. We bave
the two driest parts in the couatry suffering
from three or four years of acute drought
condition. A specific proposal bas been
made for providing drinking water through
pipelines from the Narmada Dam at Navagan
across the Gulf of Cambay and a network
made whereby water could be provided to
the larger towns and* larger wvillages of
Saurashtra which is the most isolated and a
semi-desert area. The proposal now lies
with the Ministry of Finance, Department
of Economic Affairs, and we have to see
that this is implemented. And it has been
worked out whereby the repayment of the
investment made in this project could be
recovered from a bridge that is to be built
through and over the Gulf of Cambay; the
toll tax received from this bridge would give
the return on the investment made in 1ihis
project.

I made a couple of proposals when I
spoke on the mamn Budget and I made a
suggestion for giving certain incentives to
farmers and agriculturists who make capital
vestment is the:ir farming. As incentive
could be that, if any farmer made an invest-
ment in his own farm, the expenditure that
he incurs may be adjusted against his income
if he has any, to a certain extent, say, upto
Rs. 50,000 which is the cost involved for
a pew tubewell. That vests with the Ministry
of Finance, and as you are giving various
concessions in these new proposals under
the Finance Bill, 1 strongly recommend that
that should be added.

Last of all, since there is not much time,
I would like to compliment the Hon.
Minister for Finance he is not here now—for
the excellent and very supportive concessions
that he hos given to the tourism industry.
He made, in his morning’s speech, a specific
reference (o the importance of this industry
the tourism industry, not only in the field of
employment potential but also as a great
foreign exchange ecarning industry. And the
various concessions that are given —basically
four of them are very apt, appropriate and
meaningful will certainly give a fillip to this
tourism industry, Whilst we are on the
subject, 1 would like to make maybe a couple
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of more suggestions to further giviog
incentives to the tourism industry. One of
them is that 1 had appreciated the fact that
a provjgipn has been made for giving further
inte bsidy to those who raise loans for
setting up small hotels—one star, two star
and three star. We are not talking of four
star and five star hotels, Interest subsidy
loans which exist to the extent of one per
cent, he has announced that that would be
rajsed to three per cent. But as a whole, the
tourism infrastructure depends on the
proliferation of these smaller hotels in the
mofussil areas where they are needed and
there further incentives will have to be given.
1 wou!d like the Hon. Minister for Finance
to make a note of this that instead of three
per cent, why not eatance it to either five
per cent or fifty per cent of the interest rate
fixed by the Reserve Bank of India, whichever
is more. This is a specific suggestion.

Secondly, we have to pay tax on that.
Tourism very much depeads on the arrival
of foreign tourists. 1t is they who bring us
foreign eachange. So, to facilitate their
going around in this country, let us give
some tax benefit, the import duty benefit
that has been given to hotels who import
equipment for their functioning. The same
incentives may be given to the Transport
Division which means motor cars, automo-
biles, especially those which use diese! engine.
If they import air-conditioning equipment
for the running of these diesel buses and
diesel cars, then let us give them the same
forty per cent import duty benefit.

With these few suggestions, T commend
the Finance Minister for the amended Bill.

[ Translation)’

SHRI AZIZ QURESHI (Satna): Mr.
Chairman, Sir, I rise to support the Finance
Bill. While doing so, I can hear the echo
which was heard four days ago in the All
India Congress (I) Session, in which the
resolution, which envisages removal of
poverty was passed. We remember that some
17 years back Shrimati Gandhi the sole
leader of not only this country but of the
cntire grieved and oppressed humanity raised
the voice to remove poverty. She gave this
slogan, a programme, to the nation, Some
selfish clements and their friends raised the
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voice that Shrimati Gandhi should be re-
moved, Shrimati Gandhi left the decision to_
the people whether they choose to remove
poverty or her. At that time Shrimati
Gandhi reccived tremendous support in the
country and the selfish elements lost the
ground. Today again a similar situation
prevails. Certain opportunists communalists
and seditious elements exist who once
supported Shri Rajiv Gandhi but now trying
to remove him when he was given a now
programme to the public for removing
ucemployment along with poverty. But 1 am
sure that history will repeat itself and the
people of this country will once again give
their decision that they prefer to remove
poverty instead of Shri Rajiv Gandhi.
Thereafter the place of such elements will
be once again the same which was some
17 years back in the dustbins. They will loss
their ground.

Mr. Chairman, Sir, while supporting
the Finance Bill I would like to draw your
attention to the backward States which
includes Madhya Pradesh. The Centraf
Government have not given enough assistance
for the development of such states; nor have
they establisbed industries in the public sector
there. The number of tribal and backward
people is very large. At present poverty,
unemployment and starvation prevails there
and special attention should be paid towards
such areas 1 would also like to mention
about my Parliamentary constituency, Satna,
where the people have remained prey to
iojustice, inequality, poverty and feudalism
for centuries. The Central Government have
not established any big 1ndustry in the area.
Lakhs of people are unemployed there even
today. They are still groping in the dark
since they have not been able to get the
benefits in the post independence era. 1
would like that the Government should pay
attention on this and formulate a policy to
establish a big industry there so that the
poverty of those people may be removed.

Chitrakut and Maiyar also fall in my
constituency where, thousands of tourists
come from abroad every year. It is very
unfortunate that in places like Chitrakut and
Maiyar, inspite of my repeated requests, no
pilot project has been started, nor there has
been any tourism industry. These places are
closely related with civ' .zation, culture and
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religion and have an ancient history lakhs of
people visit these places with deep reverence
every year. Even the modern amenities have
not been proverted in these areas, due to which
the tourists visiting these places have to face
great hardships. Through you, Sir, I once
again demand that the Government should
pay immediate attentioh to these places and
prepare pilot projects or tourist projects.

Mr. Chairman, Sir, I have been conti-
nuously demandiog for the past three years
that a T. V. relay station should be establi-
shed in Satna. Our Hon. Minister sitting
here, while holding the portfolio of this
department had given an assurance to this
effect and, thereafter every year it was stated
here that attempts to establish a T. V. relay
centre will surely be made in the current
year but it is anfortunate that this promise
has remained unfulfilled till today. I submit
that a T. V. relay centre must be established
in Satna thi's year, otherwise the anger.
unrest and di-turbance prevailing among the
people there will go out of control.

There are a number of cement factories
owned by Tata and Birla in our area. The
Central Government bave given a variety of
concessions to the cement factories but it is
our misfortune that inspite of our repeated
requests nobody has ever tried to see how
the employees are exploited by the mapage-
ment of the cement factories. Nobody has
ever tried to take steps in this direction to
check pollution caused by the cement factor-
jes in this area. If you visit Satna, Maiyar
and Camore, you will see its effect upto 2 0
miles. Crops are destroyed every year in the
nearby areas dne o the polluted environments.
The cattle, men, the whole atmosphere has
been badly affected as a result of pollution.
No attempt has been made to check the
smoke, dust emiting from the factories and
pollution caused by it. 1 submit that Gove-
rnment should take stern action against these
cement factories and force them to adopt
anti-pollut‘on measures so 'hat this area may
be saved from the damage being caused by
pollution.

Mr. Chairman Sir, today, as we support
the Finance Bill, the country’s borders are
fraught with many dangers. The cooflicts in
Pakistan, China and Gulf count:ies and the
sjtuation in the Jndian Ocean are all a cause
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of concern to us. I want the Government to
give special attention in this direction. A lot
of concessions have been given and adequate
funds have been sanctioned to the Defence
Ministry in keeping with the country’s
policy in these matters. But a lot is being
said about the Defence loboratories and
Defence departments in our country. Phrases
like ‘Buying Technology and Induction at the
Laboratory Level’ are being heard frequently.
It is said that India js going to import the
Jatest technology from the U.S.A. Nowhere
else in the world is such technology available.
T request the Goverament to kindly keep our
Defence laboratories free of this American
*influence’. If this is allowed to happen. the
country will become wholly dependent on
America and incapable of doing apything
else. This year the country sought a variety
of technology from America. Unfortunately
pnothing has been received so far. For
example with regard to the ‘"Manufacture of
Composite Material’ the country’s demand
for Super Tough and Super Light Alloys and
Steel which is used for the manufacture of
Light Combat Aircraft was flatly refused by
America Even after that we have kept on
asking them for technology. 1 want to ask the
Government whether the latest technology
being demand from America can be used in
the manufacture of Light Comtat Aircraft ?
This aspect should be thoroughly locked
into. Similary GTX Engines are being manu-
factured by the G.T.X Turbine Research
Establishment in Bangalore. Their object
was to reduce the weight of the Engine by at
least 200 kilogrames Only after that the
Engine can be of any use. The Engine’s
thrust-to weight ratio calls for a reduction of
200 kilograms in weight. Otherwise the
Engine will be redundant in these modern
times.

What has been the progress of work
dope in this direction and how far has the
Government gone in its objective of reducing
the weight by 200 kilograms ? Another point
I want to mention relates to the discussion
being held with America for the purehase of
F-20 Tiger Shark Aircraft. America waots
to sell us this aircraft but what about their
own allies in the NATO who have refused
to buy them. What will be the utility of this
aircraft for India ? The Government should
look into this matter de-movo.

We all bave heard Dr. Arunachalam,
our Defence Adviser. He says that the labo-
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atories of the Defence Ministry shounld adopt
the ‘Leap-Frog’ technology. This means that
we should grasp technology used in other
sountries quickly and adopt the same in the
context of Indian conditions and use in the
indigenous manufacture of Defence items.
On ope hand we hear of this ‘Leap-Frog,
technology while on the other import of
Iatest technology is talked about,

Talking of ‘Induction of Foreign Tech-
nology at the Laboratory level’, may I know
how mach achievement has been made in ths
“Leap-Frog’ te hnology mentioned by Dr.
Arunachalam who is a very respacted scien-
tist officer of the Defence Ministry 7 Are
there any factors impeding the efforts to
adopt the same ?

Bveryone is proud of the fact that our
Ordnance factories and the Defence Research
Wing have done very important work. What
is the reason for our Ordnauce factories
using up only Rs 254 crores out of the
Rs.680 crores sanctioned to them last year ?
The Government should look into this
matter.

Similarly the Defence Research Wing has
not spent 2 3 per ceat of the amount sanct:ioned
to it. The amount has been lapsed. This is a
mattet of concern and should be looked
into. The House should be apprised of the
reasons behind it.

India has purchased T-72 tanks from
the Soviet Union. The Government had
announced that 50 per cent of the equipment
for these tanks will be manufactured by the
private sector in India. This SO per cent
equipment will fulfil the needs of this tank.
As far ai their indigenous manufacture is
concerned, I have no objsction. What [ am
worried about is the presence of anti-Soviet
elemeots in India who could sabotage the
manufacture of these tanks. This could affect
the quality of the tank and ultimately its
parformance. So the Government should
take the fullest precautions while the manu-
facturing process is on. This becomes all the
more important because we are dealing with
Russian tanks. Many people in India dislike
Russia and they could express ressntments
by sabotaging the manufacturing of these
tanks. So the utmoste caution is needed in
this matter.
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There are plans for the supply commu-
nication systems to civilians by the Defence
Research and Development Wing. 1 whole-
heartedly support this proposal. The Gove-
roment should give greater attention to the
supply of quality equipment to the civilian
population by the Defence Research and
Development Wing.,

The plight of the poor is discus:ed every
now and thep in this country, be it the
development of Indian fisheries or marine
fisheries Some years ago a State Fisheries
Development Corporation was set up in
every State. I shall give the example of
Madhya Pradesh. I had been the Chairman
of the Madhya Pradesh Fisheries Develop-
mert Corporation. During my tenure as
Chairman, private contractors and middle-
men bad been totally eliminated from the
scene. Nothing came between the fishermen
and the market. Presently the offices of
Secretary and Managing Director in this
Department are manned by LA S, officers,
Unfortunately in  the recent past, these
officials have made a mess of this Corpora-
tion because of their selfish interests. The
entire Corporation has virtually been banded
over to businessmen. Private contractors
have once again been brought on to the
scene, It is beyond comprehension why the
Government is a silent spectator in this
episode. Why is the Goveroment hesitant
in taking action against bureaucrats indulg-
ing in such shameless practices to further
their own interests ? -

The Governmest should give this matter
serious thought. With these words 1 thank
you and once again support the Finance
Bitl, There are some elements in Iadia who
are bent upon misguid ng and deceiving the
people I hope the passing of this Bill will
thwart the evil designs of these elements.
This Finance Bill is like a rising sun, the
emergence of which will kill the darkness
of poverty and unemployment. Its emergence
will signify the dawn of a new era where
the hopes and aspirat:ons of the masses can
be realised.

SHRI HARISH RAWAT (Almora):
Mr. Chairman Sir, the Finance Bill is a very
important Bill. 1 understand that during the
debate on this Bill, Hon. Members of this
House get an opportonity to analyse,
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evaluate and criticise the Government’s
policies, specially those which were announc-
-ed during presentation of the Budget. Hon.
Members of the ruling party are present but,
it is regretted that Hon. Members, for whom
this was a golden opportunity, have walked-
out of the House. Wadlking out of the
House might afford them some self-
satisfaction but they have failed in their
responsibility towards the common man.
Their respopsibility to seek explanations, to
give serious thought to a subject. 1 do not
think this kind of behaviour will find favour
with anybody. Mr. Chairman Sir, even
you will not approve it from the core of
your heart.

Mr. Chairman Sir, a democratic system
exists in our country, This system gives
prime importance to tolerance. Tolerance is
not expected from the ruling party alone
but also from the Opposition, Only when
both sides observe a tolerant attitude can
the democratic procsss and the proceedings
of the House run smoothly. The point on
which the opposition behaved like this was
an ordinary one. It was practically a non-
issue, more in the nature of a comic
interlude. The Hon’ble Prime Minister
sought to give a comic touch to an ordinary
matter. Instead of taking it in that spirit
the Opposition behaved in a manner most
unbecoming of them. The common man
will never forgive them for displaying an
attitude worthy of the de::pest condempation.

Sir, now we have the oppoitunity to
analyse the economic situation in the country
which has come up after presentation of
the Budget. Today, we have the opportunity
to analyse what the economic conditions
of our country Were at the time of the
presentation of Budget and what direction
we have been able to give so far. Mr.
Chairman, Sir, I would hke to congratulate
and thank the Hon. Minister of Finance
for giving special importance to the agri-
culture and the rural economy through this
Budget. Some of our colleagues belonging
to the opposition parties and even some of
the Congressmen have expressed the appre-
hensions ipside and outside the House that
the benefits of the rebates given in the
prices of fertilizer will not reach the small
farmers, but the Hon. Minister of Finance
bad assured at that time that nothing of
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this type would be allowed to happen and
now 1 feel very much proud to say that:the
Hon. Minister has fulfilled assurance and
the small farmers are getting the benefits
of these rebates.- But as far as the prices
of essential commodities are concerned,
there have been some lacunae. If we evaluate
the prices of the essential commodities after
the presentation of Budget, then, we will
find that there bas been 10 to 15 per cent
price hike in some of the items. The price
rise of some of the items cannot be justified
in any way. The Goveroment gave some
concession in the excise duty of coffee, but
even then the prices of coffee have increased.
The manufacturess of cold drinks have also
increased the prices of their products. The
D.M S. Ghee, which was previously sold
in the Parliamert at the rate of 52 rupees
per k.g. is now being sold at the rate of
60 rupees per k g There has been a direct
increase of 8 rupees per k g. There are
several other items also where the price rise
has been between 15 to 20 per cent. In
this way, the general public loses faith in
the Government and feels that Government
says something else and does something else.
A tradition has developed in India that after
the presentation of every Budget the prices
must increase between 15 to 20 per cent.
Keeping the tradition in view, all manufac-
turers in general and the manufacturers manu-
facturing consumers items in particular have
taken it for granted that they have the right
to increase the prices between 15 to 20 per
cent. Therefore, through you, I would like
to urge the Hon. Minister to develop such
a machanism by which this tradition may
be brought to an end. 1 am to say that if
taxes are increased, then there will be no
harm in increasing the prices. The consumer
will tolerate that price rise because he under-
stands that that would be in the interest of
the country. But when without levying new
taxes or increasing the prices by the Govern-
ment, the prices are increased by the
manufacturers on their own, then, the
consumer feels that he has been cheated.
Now, this is the responsibility of the
Government and all of us to see that the
general consumer may not feel that he is
cheated by the manufacturers. Here, 1
would like to urge the Ministry of Finance
to take effective steps to control the pre-
sent day situation of the market and the
price rise.
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Recently, we have become inclined
towards certain items which are called as
consumer items but in fact these are the
luxurious items. These are not the food-
grains, catable or coarse cloth but are the
luxurious things. Today, we are giving the
same concessions to these so called consumer
items which we previously used to give to
the priority sector. This is not proper. As
far as the ficld of automobiles is concerned,
every one would welcome a revolution or a
change in this industry, especially when
there is overall change in the whole world.
It can be scen that apart from the cars, India
is flooded with different types of Motorcycles
and scooters. Different names of motorcycles
and scooters are heard every day and each
company claims that their product is unique
in the world. While secing the advertisement
in television the question arises whether we
are seeing the Indian Television or the
American or Japanese Television. After
seeing the advertisement of these items in
Television the people belonging to the
middle class society also desire to have those
things and when they find these things
beyond their reach, then they feel frustrated
which effects our system. On the other side,
the Government have given crores of rupees
to the automobile sector in the name of
importing technology from foreign countries.
There is oot a single manufacturer who has
not collected crores of rupees from the
general public in the form of deposits. In
this way they have collected such a huge
amount that they can bring up their futare
generations merely from the interest likely
to be accrued on the amount of deposits.
The people, whose money is deposited there
are being cheated by these manufacturers.
The delivery of vehicles is not made to
them in time and mrany bad trade practices
are being followed by them. I would, there-
fore, like to request you that enough has
hapoened and now Governoment should check
all thewe practices and if not then, the feeling
of competition may crop up in other fields
also. 1f this happens, then there will be
no end to this problem. As one of my Hon
friends was saying that there is also the
possibility of our defence laboratories
becoming corrupt because we are taking
now techniques from America and other
countries. This is not an apprehension only
but it may also become a reality, This
situation is not in that sector onmly but it
is in other sector also. There is need to
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impose some control on the tough compe-
tition going in the industries in the name
of import of new technology. I am sure
that the Hon. Minister of Finance would
definitely pay his attention towards this. At
present the position is that we bave not
been able to completely 1ndianise the Maruti
Car. The economy of Japan is flourishing.
We are sending them money. We are getting
finished goods from them, which are
assembled in India and are presented n
the market in our own name. If no check
is imposed upon this practice then our
country would just become an assembling
workshop of Japan.

The Government have announced some
new and old schemes which are meant for
eradication of poverty. The Government
have also increased the firancial resources
for these schemes. I would like to thank
the Hon. Minister for this. But I would
like to urge that there are some areas which
require the attention of the Government,
specially where we bave made investments.
The targets of the NREP, RLEGP, Indira
Awas Yojpa and Special] Component Plan
is almost the same viz. to help the poor
people living in the rural areas, to provide
them employment and shelter. 1 want to
request that instead of allocating funds for
different items, we should prepare a single
programme for this purpose. If the entire
money which is being provided for the
NREP, RLEGP and Indira Awas Yojana
under these progrargme is clubbed together
and if banks and financial institutions are
also asked to help in this matter then
shelterless people can definitely be helped
and they can be provided with bouses.

The Hon. Finance Minister has announc-
ed Jaldhara Yojna and Kuteer Jyoti Yojna.
A commitment to provide drioking water
to every village under the ‘Jaldhara’ pro-
gramme by 1990 has also been made. But
the allocation made in this field is quite
inadequate. Under the present allocations
made in this Budget it is not possible to
provide drinking water to every village of
Uttar Pradesh even upto 1995. This is not
the case with Uttar Pradesh only, the same
is the case with other States also, I, there-
fore, would like to request you that to
fulfll the assurance of providing drinking
water to every village of India by 1990,
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more financial resources should be provided
for this programme. Nothing would be
better than providing drinking water to
every village of this country by 1990.

Under the programme of ‘Kutir Jyoti’,
the funds allocated to the State Electricity
Boards through the Rural Electrification
Corporation for the rural electrification
programme but instead of utilising funds
for the rural electrification, it is being used
for paying salaries etc. There is need to
check this tendency otherwise the target
fixed under the programme would not be
achieved.

1 am thankful to the Hon. Prime
Minister for giving a new slogan of “Gareebi
Hatao, Berojgar1 Hatao" (Eradication of
poverty and unemployment). Actually, this
is pot merely a slogan but it is a basic
formula which have raised hopes and
aspirations in the minds of the people. The
responsibility of implementing the slogan
given in Madras by the Hon. Prime Minister
is that of the Ministry of Finance and
other Ministries. Because at present the
Ministry of Finance is lead by a team cf
very talented and mature Mimsters. Shri
N. D. Tiwari and hi> colleagues, Shri Aji
Panja, Shri Eduardo Faleiro and Shn
Gadhvi. I, therefore, hope and firmlv belteve
that this slogan will be fully implemented
and given practical shape by this team 1o
coordination with other Muinistries. After
this slogan a new hope has risen in the
minds of the unemployed youths that the
Government is doing something for them.
But if tbis slogan is not implemented in its
right earnest then it will be a great injustice
to the people of this country. The Financial
Institutions and the Banks will have to play
an important role for achieving this end.
The bank, will have to come torward to
help the educated unemployed youths in
particular. But, it has been observed that
the banks are not playing their role in the
maaner in which they ought to be, whether
in the field of Seif Employment Guarantee
Scheme or the programmes such as I.R.D P,
etc. If you go and ask any rural youth
that have the banks played their role
properly for implementing these programmes,
his straight forward reply would be that
Banks have pot played their role in the
manner in which they ought to be. Mostly
the banks have been creating hurdles instead
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of providing help in these programmes. I
would like to request the Hon. Minister
that a discussion should be held with all
the banks through the Reserve Bank of
India and they should be told that it is their
national duty to support the unemployed,
to fulfil the aspirations of Shrimati Gandhi
and Shri Rajiv Gandhi and the banks and
the financial institutions should help them,
whenever needed.

Just now, I was meationing about the
politics of tolerance. In this regard, we
may level as many 8s charges on the
opposition as we may like but in certain
cases regional imbalance is the cause of
intolerance and there also exists the disparity
among the individual income which is also
responsible for it, but apart from this,
regional economic imbalance is also respon-
sible for it. There is the problem of Pusjab,
where due to over-development, some
elements have started thinking in the wrong
direction. Same is the case of Gorkhaland,
the West Bengal Government has not paid
proper attention to the Gorkhaland agitation.
They have been neglected and the State
Government did not care for its responsibi-
lity of the economic development of that
region. During the last seven-eight years,

they are Dbasically responsible for the
situation. Otherwise this problem of
Gorkhalaud may not have arisen. Those

Gorkhas who fought for this country would
have pever chosen the path of violence.
The West Bengal Government is wholly
responsible for creating this situwation. The
way they have handled the situation is
deplorable, but there is no use of only
blaming -the West Bengal Government
because when I look towards my own hill
areas, ] find the same situation prevailing
there. As a Member of Parliament from

. Uttar Pradesh, I also associate myself with

their pain and suffering. The Government
of India has not done enough for the
development of Uttar Pradesh. We constitute
70 per cent of the total population of the
country. The total investment made on
our economic activities in industrial sector
is only 3 per cent, whether the investment
has been made by the private sector or
public sector or the financial institutions
of the Government of India. The Gadgil
formula or Revised Gadgil Formula is only
helping those States which are already
sufficicatly developed. 1 have no grudge
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against Mabarashtra or Karnataka, but this
formula: is ounly helping the already econo-
mically-developed States. If you study the
“statistics, you will find that even today the
investments made in public sector by financial
institutions or the banks in Uttar Pradesh
is not more than three per cent. Last year
also maximum iovestment was 3 per cent
only. The Government maust change this
wituation otherwise a big state like Uttar
Pradesh will remain dormant and will not
be able to keep pace with the progress of
the country. The Eastern Uttar Pradesh,
which has the largest density of population
in India, is still in a very backw.rd form.
What investments have been made in the
field of irrigation in Uttar Pradesh which
bas the capacity to produce rice for whole
of the country. I want to koow as to
whether Government of India have taken
any step for exploitation of the mineral
wealth in  Buodelkhund  gdistrict 7 What
has been dome for the hill areas of Uttar
Pradesh ? We have so much capacity of
hydel power that we can proluce electricity
for whole of the Northern India, but no
funds have been allocated for using this
capacity.

English)

PROF. N. G. RANGA (Guntur): What
about your State Government itself ?

YTranslation)

SHRI HARISH RAWAT : Our State
Government has pleaded several times, but
whenever the question of national interest
comes, Uttar Pradesh retreats and gives
preference to the national interest. But
today, the circumstances are changing and
the people of Uttar Pradesh are getting step
wotherly treatment. You should pay
attention to it. I am not orly talking of
Uttar  Pradesh, but also of other States
as Bihar and others where there is an
imbalance in so far as financial investments
made for the development is concern:d.
This imbalance should be assessed an 3 steps
shiould be taken to invest more money for
development purposes,

On bebalf of the employees, I would
Jike 00 submit ope (hing. We are grateful

APRIL 27, 1988

Finance Bill-1988 312

to the Hon, Prime Minister and the Hon,

. Minister of Finance for making provision

of funds in this Budget for payment of
dearness allowarce to the Central Govern-
ment employees. But when a D.A. instalment
is due, it should be paid to the employees

‘in  tne month of March, but instead of

paying the instalment, we are just putting
off the matter by carrying out negotiations
with J:C.M. Many of the J.C.M. representa-
tives are colleagues of our communist friends
and they have their own political interests.
They want the matter to be dragged so
that discontent arises among the employees
and making use of that discontent, the
communist party can malign the Government.
Our bureaucracy is getting trapped in their
nets. When the Supreme Court and Forth
Pay Commission have regarded the dearness
allowance a universal right of employees
and it should be paid to them on the
fixed date and a provision has also been
made in the Budget in this regard, then
why the payments are not made in time.
I would like to urge that whenever yo u
give your reply, you should state that
instalment of dearness allowance, which bas
become overdue, has beep paid.

After Fourth Pay Commission’s report,
there has been such a massive jump in the
pay-scales that even the class 1V employee
working in defence, in 1.1 C. of elsewhere
bas come in the range of ipcome tax. The
Government will not get adequate returns
from him because he will invest it else-
where and whatever the Government will
get, will not be comensurate to the
expenditure, likely to be incurred in that
conpection but the poor common man,
who is a class III and class IV employee
will also come in the purview of income
tax. Nt only on behalf of them, but on
bebalf of the entire middle class, I would
like to urg: that the income tax exemption
limit should be raised by the Government.
Though the matter has been considered by
the Government, but the limit has not been
raised. This limit shopld be raised (o Rs. 25
thousand, because the common man, who is
suppérting the Government and Shri Rajiv
Gandhi, bas a feeling that the Government
is not fesling the hardships faced by them.

With these words, I welcome the
Finance Bill. [ feel pity on the intelligence
of our opposition members, Our Prof.
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Ranga is a freedom fighter and has a
vast experience in politics, He bhas
witnessed the politics of both the ruling
party and opposition. He must be feeling
sorry for the irresponsible behaviour of the
opposition today. We should condemn
their behaviour in the! stror gest terms.

With these words. 1 support this Biil.

DR. G. S. RAJHANS (Jhanjharpur) :
Mr. Chairman, Sir, I support the Finance
Bill. First of all, I will say something about
the direct taxes. .

As our friend, Shri Rawat said that
before Budget was presented it was hoped
that the income tax exemption limit will
be raised from Rs. 18 thousand to Rs. 25
thousand, but nothing happened, In view
of the price-rise today, an income of Rs. .25
thousand is of no value. Those persons
who have somewhat knowledge of economics
and tax administration, realise that the
tax administration should be such that
for collecting taxes, the administration may
not have to spend much. Those places
should be given more attention where there
is the potentiality of collecting more taxes.
You can mobilise more resources from
there,

The Government has to give exemption
upto certain standard to the fixed income
groups. In organised sector, an ordinary
worker has an annual income of more
than Rs. 25 thousand. I don’t know
whether the Government is aware of this
fact or pot. 1 have been the manager of
many big companies, so I am saying that
in organised sector, a matric passed unskilled
worker gets not less than Rs. 3000 per
month. So they have to pay the income
tax. But on the other side, there are lakhs
of such people whose monthly income is
not less than rupees ten lakhs, but they
do not pay a single paise as income tax.
I am saying this with full responsibility.
What to say of the country, but in Delhi
itself, there are lakhs of people who have
a monthly income of lakhs of rupees, but
they do not give any tax.

One may study the report on tax reform
of any of the commissions. Everyone has
said that put your hands in that pond
which is full of fish and you will conve-
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piently get them. What is the wuse of
putting your hand in an empty well,
because ycu koow that your efforts will
not be fruitful. Some four-five days ago,
1 want to attend a marriage in South-Delhi.
According to my guess, he is an ordinary
businessman. But after looking at the
outer decorations, eatables and many otber
things, leaving other transactions, it
appeared to me that not less than
Rs. 60-70 lakhs have been spent on this
marriage. Looking at those decorations,
we cannot think of such ostentations living
even in heaven. By observing such vulgar
display of wealth, it came to my mind
that everything will go in the same way
forever. We will go on discussing the
blackmoney inside and outside the Parlia-
ment, but those who are earning black-
money will continue to earn the same.
In this way some people will continue to
indulge in vulgar display of wealth and
others will contipue to be exploited. If
you want to have a Welfare State in the
real sense of the term then ostentatious
living and vulger display of wecalth bas
to be done away with. You should assure
us in this regard as opnly then the people
will have faith in us, -otherwise, as our
Hon. collecgues have stated that people
think that the Government says onec thing
and does another. If we make up our
mind to control blackmoney, why cannot
we do it ! If we are able to check black-
money even by *0 per cent, you will see
how the prices fall in the country. During
the emergency rule, prices bad fallen
while the party in power were the same
as present. At that time, the officers were
scared about the fact that if they supported
the blackmarketer they would be sacked
and the matter would not go to the
court. The traders were afraid that if they
were caught with blackmoney, they would
be put behind the bars and they would
not bz able to appeal to the court in this
regard. I am not tellipg you to impose
emergency, but an atmospbhere should be
created where people eould believe that
the honest will be respected and the
dishonest will be put behind the bars.
I want to emphasise that until you do so,
you may bring any number of bills or
give any bumber of speeches, it will all
be of no use. You will not be able to
curb price rise and the rich will grow richer
and the poor poerer.
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As regards Direct taxes, I want to
point out that last year there was a
bhullabaloo about the Expenditure tax being
imposed. Several committees were constitu-
ted, a consultative committee group was
one of them, many articles were published
in the Press about this matter and
Government also proposed that Expenditare
tax will be imposed but it was ‘‘all sound
and fury signifying nothing.” You imposed
Expenditure tax only an hotel expenses.
That also where the rent wouid be more
than Rs. 400 and even here, people have
found loopholes but that is another matter.
You should impose expenditure tax in
other areas as well and then sec as to how
ostentatious living is checked. It should
be imposed an air tickets, the cost of
which exceeds Rs. 500. You spend that
money on development work. Similarly
tax can be imposed on passengers travelling
by air conditioned coaches. That amount
can also be utilised for development work.
In a similar way, people buying flats which
are priced above Rs. 2 lakhs should also
pay expenditure tax. Thus, a practical
shape has to be provided to this concept
and then you will see as to how people
admire you. Once the poor people are
convinced that Government is committed to
their welfare, then they will have a good
opinion about you.

Mr. Speaker, Sir, Estate Duty was done
away with two years ago but it has been
reintroduced in this Budget, You may be
right and perhaps I may be wrong in what
1 am thioking. You say that jt will be
imposed on only those who will be paying
wealth tax. Perbaps it is right, I accept
jt. But when yon do not have the required
persoannel then why have you reintroduced
it without any rhyme or reason? What
you had withdrawn this burden from the
point of view of tax administration, why
has it been introduced afresh? I will
request that Estate Daty should not be
reimposed because it creates difficulties for
the people and they feel harassed. I have
secen that a man buy, a small flat with
the earnings of his whole life or saves
Rs. 50,000 in the bank. The man dies
all of a sudden. His widow has not only to
suffer the pain of his death but has also
to pay taxes on the amount saved in the
bank. I wast to request you to do away
with Estate Duty altogether and impose
some other kind of tax instead. The
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procedure of Direct taxes should be
simplified so that people are not scared of
the very term of Income Tax and are not
afraid of going to the income-tax office.
An honest citizen should be proud of the
fact that if he pays his taxes, no one will
harass him. One provision which you have
inserted in this Bill is that in case of
late payment of Income-tax, penalty and
interest will have to be paid. There are
different kinds of people with different kinds
of problems. People are not able to file the
returns in stipulated time. It has to be seen
whether each tax payer is paying his taxes or
not. If he submits the returns after 3 months,
it makes little difference. Such cases have
come to me where 1.T.Os have been
harassing the tax payers who have pot
filed their returns in time to pay interest
and penalty as well, Those who do not
epay their taxes should be penalised but
for those who pay the taxes, interest and
penalty should be waived ... (Interrnptions)
.... The procedure should be such which
does not cause any harassment to the tax-
payers. You give advertisements in the
newspapers that the tax-evaders will not
be spared. It seems as if something
unpreccdented is going to take place.
People keep or waiting but nothing happens.
The persons making black money keep on
making it. When you publicise that you
are going to conduct raids, then you should
also publicise as to how many raids have
you conducted in a month ? Bring outa
list of the names of person whose premises
have been raided during the last 3 months.
What is the harm in bringing oat such a
list ? It is another matter that these people
may be acquitted subsequently, but at
least the people will come to know the
names of those who indulge in such
activities. The reality of those will be
revealed who become rich by dishonest
means. If a person while stealing goods
worth Rs. 100 at night, is caught by
chance, he is put behind bars. But the
people who accumulate crores of rupees
during day time are welcomed and respected.
Can such a system go on ? About Direct
taxes, I want to urge the Hon. Minister
to take some steps which would benefit the
poor and as it is said about justice :

iEnglish)

Justice is not only done, but it should
also appear to have been done,
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(Translation)

It should be evident that you have taken °

some action for the benefit of the poor
and put the tax evaders behind bars, Only
then the people will be benefited. You
have granted considerable relief in the
Excise duty, you had given it before as
well but my experience is that whatever
relief is given does not reach the consumers.
The Hon. Member who spoke before me
said that prices are sky rocketipg. The
Hon. Minister should accompany me once
to the market to observe the condition
of the people. The middle class is no
more, only two classes are left, that of
the rich and the poor. The middle class
has been crushed. What to say of the
poor ? At preseat there are only two catego-
ries of people viz. rich or poor. You should
put aside every other task and take measures
to contain price-rise and then you will
see as to how the country makes progress.
The neighbouring countries have contained
it. If you increase production, prices will
automatically fall If you acquire all the black
money, prices will come down. If you are not
able to curl price rise, then, I regret to say,
that a pew class is coming up. I can
see it with my own eyes. You go to
Bibar where you will observe that the
situation is worse than what is in Pupjab
for there are about 100 to 200 educated
unemployed youth in every village. They
are not finding employment and as a result
of which they are taking recourre to
violence. You may call it Naxalite movement
or Extremism. But their is a saying
‘a desperate man leaves nothing to chance.’
He was not getting a morsel to eat so he
took up arms. Steps should be taken to
ensure that extremism and paxalism does
not spread any more. Measures should be
taken to provide means of livelihood to
the people. First of all, you should bring
education under Central list and take
action to stop the opening of any more
colleges. Graduates are roaming about
without any work in every village. A
graduate boy has to bear the sarcas of
his family members for not getting a job
and also of the society If he is forced
to enter a wedlock he is ridiculed in his
inlaws and in this way he gets frastrated
and takes up arms. If he has taken up
arms, then, people like us are responsible
for it because we could not give him “roper
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guidance. Ican see writings on the wall.
What is happening in Bihar will happen in
other States as well, Something should be
done in this regard. The Hon. Prime
Minister gave the right slogan ‘Bekari
Hatao’ in Madras. But Government will
have to make efforts to give a concrete
shape to it. Mere slogan will pot help
and I waot to submit that those who are
committed to the progress of this country
should seriously think about accerding
maximum significance to family planning.
Some measures like double or triple
promotions hase been provided as incentives
in foreign countries to couples having only
one child And if on the other hand,
the couple bas more than one child the
promotions will be withdrawn even demo-
place. If the Family
Planning Programme is linked with economic
welfare, it will certainly help in controlling
population. 1f a person submits a certificate
of his baving undergone vasectomy, you
should grant him a double or a triple
promotion without any hesitations.

Substantial help should be given to them
so that they feel assured of leading a com-
fortable life. Regrettably, our present day
society is ridden with a number of wrong
beliefs. For people in India, a female off-
spring denotes a dismal future. 1 suggest
that after a female-child is born if either of
the parents gets himself/herself sterilised the
State should make out a fixed-deposit of
Rs. 15,000-20,000 in the name of the
family. This money will multiply into lakhs
and come in handy by the time the girl
reaches ma.rriageablc age The bhead of the
family will then breathe in peace. This pro-
posal needs practical thinking. There
are two opinions that economic develap-
ment, however much, will come to vought
if the family planning programme is Dot
effectivaly implemented.

For the past one year I have been hear-
ing that our country is affected by drought.
This problem has been discussed in the
House also. But when I visit my consti-
tuency of North Bibar, I have to shame-
facedly listen to my people accusing the
centre of turning a deaf ear to their woes.
People over there say that thisis the first
time in 150 years that floods of such
magnitude have ravaged North Bibar, But
there is no public document op these floods,
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Whenever we talk of agriculture or floods
wo say that crops were destroyed dpe to
drought. But it should be remembered that
North Bihar has contributed a lot in terms
of foodgrains. This year lakhs of rupces
worth of crops have heen destroyed by
floods. The extent of damage cannot be
described in words. I agree that drought
also creates havoc. Even so, has drought
ever seen house collapses and clothes and
utensils of people being swept away ? People
bave no idea where their belongings have
gone, Where a hut ‘stood ¢once there is
oothing but flood water. A surcharge on
income-tax has been imposed to tide over
the problem of droﬁghl. I demand that
this surcharge should not be confined to
drought alone but made applicable to floods
also. In matters of providing assistance,
flood-affected people shouild be treated at par
with those affected by drought. If bank
loans in drought affected areas have been
waived, the same should be done in areas
affected by floods. Besides this, the
Government should take steps to control
floods which occur in Bihar every year.
This is the respoasibility of the Ceatral
Government. Talks should be held with
the Nepalese Government to find a solu-
tiom to this problem. Why is that the
people of Bihar have to suffer year after
year ? Today the situation is such that the
people who once owned 500 acres of land
and were members of prosperous families
are ekeing out a livelihood as labourers in
Delbi’s Chaandni Chowk. Tolerance has
reached its Vimits Where is the justification
in the people of Bibar being subjected to an
anngal dose of suffering? The Central
Government should seriously think about
taking steps to tackle this menace of floods.
The gituation has now become beyond our
tolerance. Is there any justification that we
should go on facing flood every year. If the
people of Bihar are tolerant it does pot
mean that they should go on suffering.
Flood is no ordinary problem. The Govern-
ment should give serious thought to this
problem. :

Today a strange practice is being follow-
ed in the country wherein all funds under
the 20 Point Programme are handed over to
the Collector. Collectors of today have
become mini-Mughals. The opinion of an
M.L.A, or an M.P. cuts no ice with them.
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They do not give any importance to the
public representatives. I want to emphasise
that most of the Collectors are dishonest.
1 say this with a great sense of responsi-
bility and I am willing to prove my point.
At least 1 have information about the Collec-
tors posted in Bihar. Some time back the
premises of a Deputy Commissioner were
raided and Rs. 60 lakhs were found. How
is the Government gomng to justify this ?
Another thing is that anybody goes and
géts a stay-order from the Court. How
could Dollars possibly reach a Deputy
Commissioner posted in the interior of the
State ? Perhaps there is & justification for
this. Perhaps the Deputy Commissioner
helped himself out of the funds earmarked
for some developmental work. The Govern-
ment relaxes after sanctioning funds for
developmental work. Has it ever tried to
find whether these funds ultimately benefit
the poor and if they do, to what extent ?
We politicians are unnecessarily blamed
when a new bureaucratic class to which the
Collectors belong, has joined rapks of the
corrupt So the Government shouid decen-
tralise the implementation of the 20 Point
Programme 1 have wisited China and seen
for myself how people have constructed big
dams and accomolished big tasks by contri-
buting their own labour. 1 feel this is the
best way to go about it. The same thing
was done while constructing the Kosi pro-
ject in Bjhar If the Government wants to
lay an unmetalled road in a village and the
amount required is Rs. 2 lakhs, the villagers
could be asked to put in their labour so
that half of the amount is covered. Let
the Government pay only Rs~1 lakh and
then see where corruption takes place There
should be a system to check malpractices.
Otberwise all money sanctioned by the
Goverament will go down the drain or more
appropriately down the throat of the hungry
bureaucratic class. )

Crores of rupees have bcen spent during
the last 4-5 years in the rame of forestry.
Bvery Forest Officer has grown 100 times
richer than he was before. This matter needs
looking into. Trees are not being planted
while the bank balances of officers keep-on
increasing. After all 1tbis money belongs to
the poor then how and from where do these
officers lay their hands on it? A time has
comé¢ when itis bard to pinpoint exactly
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where things go wrong. If there is a theft
somewhere the public will claim that we too
hada hand in it. Sol suggest that all
efforts be made to ensure that developmental
funds are entrusted to the right sort of
people.
|

In the end I shall say that when the
concept of public-sector enterprises was in-
troduced in the country a lot of hopes were
raised. It seemed as if drastic chaoges
would foliow. Pandit Jawahar Lal Nehru
truly had big dreams of the public sector.
He used to say that this is a modern-day
temple. How true his words have proved to
be ! If an infrastructure for steel and heavy
engineering had not been set up by Pandit
Nehru, India would have remained economi-
cally dependent on foreign countries. 1 bow
my head to that great soul. He deserves the
highest praise for his far-sightedness, When
the concept of public sector was sought to
be introduced in other areas, officers who
were appomnted as Mapaging Directors or
Chairmen gave the Goverpment a bad name,
The outcome of raids conducted on each
Chairman or Managirg Director is well
known, The Government should secretly in-
vestigate if any public sector undertakiog,
whether big or small, is runping into losses.
And whether 1ts Managing Director is taking
advantage of the sitvation to fill his own
offers. How long will these officers continue
eating into public money to further their
selfish motives ?

Let me contradict my own point. Today
a pew wave is sweeping across the globe.
The Soviet Union has adopted a policy of
‘Glasnost.’ 1n China people are shedding
orthodox attitudes towards work, turning to
newer methods. Why not give a fresh
thought to the public-sector undertakings
runoiog into losses ? 1 am totally against
privatisation. Even then, if a co-operative
of professional managers is formed, small-
scale public-sector upits could be handed
over to them on an experimeatal basis This
could be done for a period of § years with
the condition that all losses would be borne
by them and profits would be shared in an
equal ratio. Is there any harm in experimen.
ting ? Russia, the messiah of socialism, is
doing if and even China is doing it. So why
cannot India indulge in a bit of experimen-
tation ? Can the public exchequer afford to
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comply with the public-secter units’ frequent
demands for money ? We bave to draw a
line somewhere.

A very good point has been mentioned
in tbe Finance Bill. It says that income
earned by export-oriented units throught ex-
ports will not be taxed. In view of India’s
foreign exchapge position, the state of world
trade and press reports on the American
ban on Indian textiles, this facility gains
added importance This is certainly a wel-
come step and exporters should be given
more such facilities. These could range frcm
providing subsidy on raw materials to assis-
tance in marketing of tbeir products. Exports
are a valuable source of sustenance.

The Government may be aware that im-
ported goods have flooded Delhi's Palika
Bazaar, Textiles and other items from Japan,
Korea and Taiwan can be found there.
Locally manufactured goods cannot compete
with the these imported goods. India cannot
hope to compete in the international market
if the prices of her export items are not
made reasonable,

In the end, 1 want to say that let us
vnitedly give a practical shape to the slogan
given by the Hon. Prime Minister about
eradication of unemployment and show the
world that we can remove unemployment
from this counting in an effective manner.

SHRI PRATAP BHANU SHARMA
(Vidisha) : Mr. Chairman, Sir, while sup-
porting the Finance Bill 1988, I want to
make some submissions before the House.
All of my Hon. colleagues have said that
this Budget is comrmendable and the Hon,
Fimance Minister has paid special attention
towards the economic policies of this country
and has emphasised that tbe economic policy
should be implemented in the right direction
more effectively. He has tried to accord
priorities in this Budget in today’s context
and has increased the allocations accordingly.
It will not be an exaggeration to say that
the Budget of this year has been welcomed
throughout the country as an agricultase
oriented Budget. Even after facing the
severest drought and flood for the last 3
years, the economy of the country has not
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staggered. The people have not suffer during
this critical period due to the right policies
of the Government. Top priority has been
given in this Budget to the programmes con-
cerning with the Agriculture industry, rural
development, twenty point programme and
the programmes meeant for the development
of youths. The provision for allocation of
more fuads has been made in this Budget so
that we may tide over the situation created
by the drought conditions during the last
three years.

Keeping these facts in mind the concrete
steps taken by the Government under the
guidence and inspiration of our young Prime
Minister, Shri Rajiv Gandhi, are highly
commendable. The rate of interest on the
loan given to the farmers against their crops
has been decreased by one per cent to two
and a half per eent. This is an historic and
commenable step. Similarly, a sum of Rs.
1295 crores has been allocated for Irrigation
and Agriculture which is 40 per cent more
tban that of last year’s.

As far as the progrommes of rural deve-
lopmeot are concerped, a sum of Rs. 2200
crore has been allocated for IR D.P.,
NREP, R.L.E.G.P. and other rural deve-
lopment programmes this year. It proves
that our Government is vigilent about the
complications of employment in villages and
about creation of assets for the development
of villages. The Goverpment have given a
top priority to these programmes in this
Budget.

16,30 hrs.

[SHRI VAKKOM PURUSHOTHAMAN
im the chair)

Alone with this, a provision has also
been made to give pumps for irrigation to
the’ smail and marginal farmers, Harijans,
Adivasis and the landless families under the
“Jaldhara" scheme. These pumps would be
made available through the Government.
Besides 10 lakh wells would be dug and
made available under the R.L.LE.GP. and
N R.E.P. programmes to those small, mar-
gioal, barijan and adivasi farmers who do
bhave the agricultural land but do not have
the means of irrigation. This in itself is a
revolutionary decision. By these programmes
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those families and farmers will be helped
who are actually in dire need of the help of
Government. I would like to praise these
attempts whole beartedly.

The Government bave taken steps in
this Budget to decrease the prices of insecti-
cides from 7-1/2 per cent to 10 per cent.
Farmers will be directly benefitted by this
and it will give fruitful results in the course
of time. Due to the severest drought faced
by several States, the production of food-
grains decreased and the people, faced a lot
of difficulties in getting foodgrains for their
day to day requirements. But, our Govern-
maent by using its reserve stock of foodgrains
distributed  the foodgrains  in the
affected areas through fair price shops.
Along with this, under the programmes
like N.R.E.P. and R.L.E G.P. foodgrains,
were also given to the workers under the
food for programme. This belped us to
offset the adverse effect of the severe drought
upon the rural people. In spite of facing all
these problems in these 3 years, our econo-
mic policy did not stagger and the industrial
production growth rate went on increasing.
The industrial growth rate which decr eased
to 1.7 per cent during the Janata Party rule
has once again reached 9.7 per cent. After
1980, our late Prime Minister Shrmati
Indira Gandhi has taken several steps to
make our country self—reliant in every field
that may be the field of defence production,
petroleum productior, foodgrain production,
the small and medium industries or industries
in the public sector. After independence,
under the leadership of Pandit Jawahar Lal
Nehru our Government decided to develop
the country in a planned manner through
Five Year Plans. Pandit Jawabar Lal Nehru
had set up the industrial and economic
structure of India in a right direction. He
had also made plans for increasing agricul-
ture production, Later on, Shrimati Indira
Gandhi made solid efforts to make the
country self-reliant. Due to these policies
and plannings, the present Government,
vnder the leadership of our young Prime
Minister, Shri Rajiv Gandbi is doing its
work successfully. The present Government
is successfully implementing ali those policies
which were determined by the nation
builders. The Government have also solved
the crisis of drinking water in rural areas by
making efforts on war footing. The Govern-



453 Pinance Bill-1988

ment have promised to supply drinking water
to neasly one lakh sixty two thousand
villages during the Seveath Five Year Plan.
By the end of the financial year 1987-88
the crisis of drinking water of nearly 1 lakh
villages has been solved. A provision of
nearly 430 crore rupees bhas been made in
this Budget of this year for the cleanliness
programme and supply of drinking water in
the rural areas. This shows how muck the
Government and the officials of the concern-
ed departments are worried about making
arrangement for drinking water in the remote
arcas and that is why top priority has been
given to this programme in the Central
Government’s Budget.

While speaking at the time of presenta-
tion of this year’s Budget, the Hon. Minister
of Finance has announced some special
concessions, relief dn taxes and some other
incentives for 5 years to the small and export
oriented industries. 1 think that such con-
cessions to our enterprenures and simplifica-
tion of rules will have good effcct on the
economy and industriz]l production of the
country and we will be able to present our
products 1n the international market at
proper time and at proper prices. This will
also increase our employment potential in
our country and we would be able to invest
the capital of our country in the productive
field instead of investing 1t in unproductive
fields. By this we would be able to achieve
higher productivity. The Hon. Minister of
Finance has given top priority to the small
and export-oriented industries in this Budget,
He bas kept in view the problems of these
industries and has declared more concessions
for the next five years.

As far as the slogan of eradication of
poverty and unemployment given by our
Hon. Prime Minister in the Madras session
of the All India Congress Co nmittee is con-
cerped, I would like to say that our Hon.
leader Shri Rajiv Gandhi has paid attention
towards the biggest problem of the present
India. He has presented it before the people
not only in the form of a slogan but as a
resolution. Now, this is the duty of all
Ministries concerniog Finance, Rural Dsve-
lopment Industries, Khadi Gramodyog and
labour to prepare jointl, an integrated plan
to give practical shape to this resolution.
Because today the number of educated
employed in our couontry ismore than 1
crore 20 lakhs. The Government has made
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many schemes as LR.D.P., N.R.E.P,
R.L.E.G.P,, T.R.Y.S.E.M,, self-employment
scheme and Khadi Gramodyog scheme but
there is no provision of conducting all these
schemes from one window. If the educated
unemployed in urban or rural arcas can get
all the facilities of these self-employment
schemes from one window and also proper
training whether through LIT. or under
T.R.Y.S’E.M. or through different training
programmes, then certainly we will be able
to provide employment to at least t0 lakh
unemployed youths every year under these
programmes. This much scope can be seen
in the provision made in the Finance Bill. I
would like to invite your and the Hon.
Finance Mioister’s attention to the fact that
under the I.R.D.P. we have conducted &
survey of the people living below the poverty
line 1n every village. Through nationalised
baaks, they are given loans on a very low
rate of interest so that they can have irriga-
tion facilities, purchage bullock-carts and
cattle or set up a cottage or a small scale
industry in the village. But corruption is the
biggest problem. It is seen that there is much
bungling so far as subsidy is concerned. In
this connection the beneficiary has to face
a lot of difficulty. My suggestion is that
instead of giving the component of subsidy,
if interest free loan is given to the people
living below the poverty line, then it will end
corruption and also the process of taking
rounds to the banks and offices by the bene-
ficiarics, who get loan after having 20-25
rounds. The total expenditure works out to
be the same. If a loan of Rs. 3000 is grant-
ed to anyone, then its one third, that is Rs.
1000 are given to him as a grant and that
after 6 months or one year while he has to
return thd amount of Rs. 3000 in 5 yesrs.
The rate of interest has been fixed as 9 to 10
per cent in such a way that he has to return
Rs. 3000 within 5 years. So if we
give him Rs. 3000 as interest free loan then
it will be the same thing, but corruption,
mis-utilisation of component of subsidy and
other problems as not getting loans in time
will be checked. The beneficiary will get
direct loan from the natio~alised banks.

Mr. Chairman, Sir, I would like to
submit that if the provision of 2,200 crores
made in this year’s Budget under programmes
like IR.D.P.,, NRE.P., RLEG.P. etc.
started by the Government for rural develop-
ment is utilised properly and provided to the
needy in time, then on the on¢ bhand the
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Government’s credibility will increase and on
the other more “apportunities for employ=
ment will be available. The promise given
by our Hon. leader Shri Rajiv Gandhi to
the poor of this country is not merely a
slogan but a resolution of our leader which
is being given a practical shape in the rural
areas. ] would like to say something about
the nationalised banks. The Hon. Minister
of Finaoce has left the House, but my views
should be conveyed to bim and through
these proceedings he will pay attention 1o it.
It has been observed by all and there are no
two opinions that the efficiency in the work-
ing of Banks have gone down during the last
few years. Good efforts are however, beiog
made by nationalised banks in villages and
it has helped in strengthening the rural
economy, but it is yet to be ensured that the
farmer and the needy persop get its benefit
in time. A monitering committee should be
formed at district level to exercise control
over the working of the branches of the
nationalised banks, regional rural banks and
cooperative banks io the villages. A moni-
toring committee is a district level co-ordi-
nation committee. But there are no
representatives of the people like M.Ps and
M,L.As. in the Commitice. Branch Managers
and Collectors are their Chairmen. I suggest
that the DLCC Committce should consist of
representatives of the people like M.Ps. and
M.L.As. and also the Chairman of the Co-
operative Bank whbo should chalk out the
action plan setting out aims therin. Although
this bank becomes a lead bank in its district
and makes our action plan for three years.
In the action planp, the bank officials them-
selves fix the targets and priorities in the
absence of any representative of the farmers
or of the people. When an action plan is
prepared for a particular district, then why
the representatives of the farmers
and people and the members of the elected
bodies are not associated with this work.
Nothing will be achieved, (ill the planning is
not decentralised Our Hcn. leader Shri Raj v
Gandhi has also said that all the plans shovld
be formu\ate‘d at district level. My sugg:-t on
is that so far as working in baoks is con-
cerned, the action plan should g:t priority.

With these words that our Hon. Minister
of Finance will pay atténtion towards making
improvements in the worxng of the nationa-
lised banks and make them more efficient;
J conclude,
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SHRI KEYUR BHUSHAN (Raipur) :
Mr. Chairman, Sir, I rise to support the
Finance Bill. This Bill is very important to
achieve the aims of this Budget. 1 under-
stand that so far as mobilisation of funds
and their utilisation or misutilisation is con-
cerned, we have not been able to deliver the
goods. It appears that we are not depending
on the right person. 1 am quite sure that the
farmer of our couniry is that person. We
can learn from the farmer how funds can be
raised and utilised. I would like to congra-
tulate you for {he attention you bave paid
to the farmers and I also would like to
congratulate our leaders who have made
another Gandhi after Gandhiji, who bas
paid attention to the farmers. Our whole
system is workipg to achieve that end. You
bave made allocations, but have not chosen
the farmer as a medium. You must choose
the farmer as the medium. Just now as it
was sald that we reach the farmers through
banks. Now this bank has to bte decentra-
lised. 1 would like to submt that this duty
should directly be entrusted to Gram
Panchayat which is capable of doing it. Have
full confidence in the Gram Panchayat who
can do banking for its village. A farmer
living in a village knows that how a farmer
will use the loan and how he will return it,
So the farmers should be involved in this
work. Today, the reverse is being done.
The farmer who is in the peed of money and
for whom we are disbursing it, has no part
to play in the whole system. They must be
involved in this work.

We are happy that you are doing some-
thing to ensure industrial growth. Since the
aim of the industrial growth is to benefit
the farmer, then it should be agro-based.
Oth>rwise, the farmer, will not get any
bens : ot it. Industries are being set up to
inc <« e the capital of the couniry and to
remcve unemployment in the rural areas
where 80 per cent people live. In spite of
the fact that many schemes have been made
to remove unemployment in the villages,
many unemployed persons including educa-
ted, poor and unskilled workers of villages
are migrating to cities. So efforts should be
made to provide them employment there in
the villages. Ipdustries should be set up
there so that the unemployed persons can get
employment there and the production is also
increased.
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Just now, you have announced that we
would remove unemployment. You can
certainly do that if it is resolved, then we
would develop villages, provide employment
there and promote their products. What do
the villagers get, if the industries are set up
in the cities. Raw material which is being
produced in the village should be allowed to
be utilised there itself. If cotton is produced
in aoy area then a factory should be set up
in that very area to utilise the cotton and the
farmer should bc made a partper in it. Then
you would not find any farmer disputing
over the prices of cotton. The farmeér’s own
son would fix the prices of cotton and also
do the labour in the factory. It will enable
us to remove unemployment in rural areas
and improve the condition of the farmers.
Let the farmer himself fix the price of his
commodity. The trader and the textile
industry themselves fix prices for their com-
modities. Even the sales tax charged on soap
has to be paid by the customer and not by
the trader. Let the farmer’s son do the
same. Record shows that the farmer bas
never been dishonest. If he executes this
duty, there will be no tax evasion
and the Tax Department will have to be
closed. It should be done in the interest of
the farmer. He should be given an opportu-
nity to bring about a change. Aliow them to
convert their sugar-cane into sugar, Besides,
let all types of drinks be prepared within
the country iostead of contacting foreign
firms for the same purpose. These should
be prepared here for the raw material is
available The farmers should be given an
opportunity of bottling of orange juice. Let
them prepare tomato soup.

17.00 hrs.

The industrialists purchase paddy from
the areas where it is produced. The indus-
trialist run rice mills and oil which is extrac-
ted from the rice bran, is sold in the market.
But the farmer is deprived of this benefit.
If the farmer gets an opportunity to extract
oils. He can extract all kinds of oils.

I am ready to say to the extent that
everything can be prepared in the country.
There will be no need to import anything.
The people will even forget importing things
from abroad. The Indian farmer knows
very well how to grow roses. Let him do
the same. PFor this, the Government will
have to make a determination. It is being
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said that it is an agriculture oriented budget
but let the farmer also get an opportunity to
make progress.

Today, the G.vernment tends to set up
industries through industrialists, If the deve-
lopmental work is entrusted to the farmers,
you would pot find any farmer indulging in
corruption. Today, the farmer himself is a
victim of corruption. If he is given repre-
sentation in industries and made a partoer
be would not allow people to indulge in
malpractices. The farmer is being deprived
of his traditional rights. If the responsi-
bility of protecting the rain water is given to
the farmer, he would not let even a drop to
go waste. We dig ponds. Farmers in every
village are ready to dig ponds and if this
right is given to them, innumerable ponds
will be dug in every village and not a single
drop of rain water would go waste. It would
be helpful to prevent floods and drought.

Tree plantation used to be considered a
holy task. The people used to grow gardens.
Even today gardens are quite essential. Let
this task also be done by a farmer’s son. He
will bring green revolution in rural areas.
Funds allocated for tree-plantation program-
me should be spent through the farmer. :An
inhabitant of a forest is a protector of the
forest. He does not cut forests. Necessary
assistance should be ecxtended to him in
afforestation. If he is told that be is the
owner of the trec, he wouldn’t allow any
person to cut it. If a resident of a forest
knows that he is the owner of this forest he
will not allow any one to cut even a shrut
from the forest.

The trees which are grown on the sides
of the roads, do not provide any shade.
Scientists believe that they are oot even belp-
ful in bringing rains. Fruit bearing trees
should be planted in their place. Scientists
say that fruit bearing trees can be grown
even in the forest. When the inhabitant of
a forest konows that he has a right over those
trees and he can get the profit of those trees,
then he would take more interest to protect
them. The inhabitants of the forest should
be relied upon and made to march forward
in consultation with the scientists,

Big industries are being encoursged and
big industrialists are being selected for them.
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A cement factory costing Rs. 200 crores
has been set up in my constituency with the
result that reputed scientists have been ap-
poiated there, It bas been stated that only
300 persons have been employed there. What
is its use 7 For what purpose such industries
are being set up ? Is it not our aim to pro-
vide employment to the unemployed people ?
Is it our aim to increase the capital of the
capitalists ? If these big industries are in-
capable of providing employment to the
local people, then we will have to set up
small scale industrise so that the local people
are able to got employment there. While
setting up cement factories, we will bave to
be cautions that crops of the farmers in the
adjacent areas are not destroyed. The
Goveroment has to be careful about the
feelings of the farmers also.

In the end, I would like to say that if
the Government want to benefit the farmers
earpestly it should be seen the water in
canals and channels reaches fields of the
farmer and not go any where else. In order
to see that farmers make progress, irrigation
facilities .should be provided to them oa
priority basis. We will have to relie on them
and ensure their participation in every field.

SHRI BALASAHEB VIKHE PATIL
(Kopargaon) : I am grateful to you for giv-
ing me an opportunity to express my Views
on the Finance Bill. Mr. Chairman, Sir, [
rise to support this Finance Bill through
which the Hon. Finance Minister has
tried to give a new direction to our efforts.
This has always beea our economic policy
as has been stated by the Minister that we
have to further strengthen socialism and
set up a society free from exploitation in the
country: For setting up a society free of ex-
ploitation, the Hon. Prime Minister gave the
slogan of ‘‘Bekari Hatao™ in his recent address
in Madras. If unemployment is cradicated, we
would be no more helpless. It would enable
us to provide economic resources to the
people enough for leading a good life. Some
of our colleagues have urged to pay more
attention towards the farmers. 1 would also
like to say something and offer some sugges-

- tioms in this regard. If we want to eradicate
uoemployment in reral areas, then we will
have to do so keeping ia view the entire
population. Factories are set up around
cities in the so called backward industrial
areas. In these circumstances, the indus-
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trialists manage to grab all the facilities from
the Government while the people of rural
areas remain deprived of getting even em-
ployment. So it is essential to improve the
education system immediately. The Prime
Minister’s statement that drgree is not essen-
tial for a job, has given a new direction to
the youth and they have realised that instead
of getting a degree, technical training in
certain fields is highly beneficial in getting
emp'oyment. So vocational training is link-
ed with employment, The condition in the
country at present is such that for certain
Jjobs persons are not available, though there
is a wide-spread unemployment. So unless
techmical manpower and integrated approach
for technical manpower is not there, the pro-
blem will go on becoming rather more com-
plicated. I have always emphasised and
again repeat that if agriculture based indus-
try is to be set up, then co-operation of
both the farmers and the workers working
there will have to be sought. Our policy in
this respect is quite clear but the State
Governments are not taking that much in-
terest in this regard. So the Central
Government must urge upon the State
Government to take adequate interest in this
field. If an industry costing Rs. 20 crore is
to be set up in a rural area, the farmer who
is not a professional, is not aware of its in-
tricasies. He knows only how to cultivate.
So if assistance of professional mapagement
is provided to him, he will be able to do
the work, This would help in eradication
of unemployment and the people will pot
have to migrate to cities and create slum
areas and the cities would be free from such
problems. The issues concerning cities are
raised in the Parliament and Assembly and
thus facilities are provided there. But there
is no media man in villages who may be got
injured or a big person because of whom the
problems may be solved. Even today the op-
position walked-out. Their walk-out is not
going to help the country in any way. They
are unable to understand the problems faced
by the country. If they do, they shoul dcome
forward with meaningful suggestions. Their
only motive is to slender the name of the
Prime Minister. They remain aloof from
the development stream of the country by
raising the bogy of corruption, etc. Itis a
matter of great regret that instead of ex-
pressing their views on the Finance Bill, they
preferred to go out. We want India to make
progress and eradicate unempioyment com-
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pletely. For instance, if a farmer is to set
up an industry costing Rs. 20 crores in the
cooperative sector, 1 think he has to arrange
Rs. 1 crore at the most and out of the rest,
13% is provided by the State Government,
15 per cent by the NCDC and 60 per ceng
by Central Financing Institutions and banks,
The Central Government has such schemes
towards which the State Government should
pay more and more attention. Majority of
leaders have involved themselves in politics
and many in disputes. Personal grievances
and politics at every place in the rural areas
is causing hindrance in progress. The gap
between the rich and the poor is increasing.
We are only interested in raising disputes.
Who is to ensure development in the coun-
try 7 It is qurte essential to provide help to
the representatives contesting elections as
well as good persons working in villages.
Expansion of industry in rural areas will
expand infrastructure. Unless the infras-
turcture is expinded and the industry is set
up in rural areas unemployment cannot be
eradicated. It is good that expansion in
cities is being banned. Because with the
expansion of cities slums w.]l also increase,
The matter of regional imbalance should also
be looked into. We are talking about
Jharkhand and Buandelkhand these days, I
would like to suggest that in order to reduce
the regional imbalances, 2 commission should
be formed who can studv and offer sugges-
tions for the development of hilly areas and
plains. We all demand that a Central in-
dustry should be set up in our constituency,
our State and our backward areas. It is
stated that more industries cannot be set up

The State Government should also take some
initiative in this respect. Unbless the State
Government comes forward, the backward,
areas cannot develop. Labourers f-om Bibar
g0 to work in Punjab. But the land in Bibar
is quite fertile why more production is not
there; why more industries are not set up
there and why more work is not done there ?
There are inany backward areas in our State,
A member from Madhya Pradesh has rightly
pointed out just now that it appears as if we
bave no duty and we want that outsiders
should come to remove the backwardness of
our area. It appears that we have no respon-
sibility. The Centre and the State Govern-
ment ought to formulate a scheme for which
allocations may be made besides loans from
Baoks and other concessions which may be
provided to farmers to implement that
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scheme. The farmer is not a professional.
Consultancy service is provided by the IDVI
and other banks. I think money sbould be
invested only when the project is ready for
implementation. Unless this is done noth-
ing will come out of all these discussions.
All of us say that America, Russia and
China have made development. Who has
helped them in this task ? Has anybody
gone there from India? Mapy talented
people from our country go there, because
of the high salaries offered by these nations.
But for development the initiative of the
citizens is essential. Second, we raid the
houses of those who indulge in black-market-
ing, smuggling, etc. With regret I say that
persons whose housss are raided for FERA
violations are appointed as Cbairmen of
Companies and Chiefs of Corporations.
This is totally wrong This creates suspi-
cion in the minds of the poor people. This
practice needs to be amended and stringent
action should be taken against economic
offenders Though relief in excise and cus-
tom duties has been given by the Govern-
ment to the PVC industry, yet the prices of
PVC bave gone up and its benefit has not
percolated down to the farmers. This is
my psrsonal experience. Similarly a relief
of Rs 20 per tonne on cement bas been
provided but its price has gone up. Thus
formers have not been benefited thereby.
Concessions have been given to the builders
and the Government must also look iato
the hous‘ng schemes with a view to make
them more useful. The Government bas
stated that it is giving subsidy of Rs. 1,000
on fertilisers. My suggestion is, withdraw
this subsidy and instead give this money for
providing irrigation facilities. The rise in
subs dy compotent day after day is both in-
hibiting the development of the country and
is also weakening us morally. So instead of
subsidy Government should give interest
free loans and should also pay greater atten-
tion towards increasing irrigation potential,
The Government has given relief in excise of
Rs. 300 per tonnpe in respect of paper plants.
I request the Government to give special
concessions to the bagasse-based paper
plants so that such paper can compete in the
market. Despile 100 per cent excise relief
all such paper plants are lying closed in
Maharashtra.: Not a single plant is func-
tioning as a result of which in Maharashtra
upemployment is on the rise though we are
making some¢ efforts to raise employment
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potential. The Governmeat should do some-
thing su that bagasse-based paper plants get
a boost through the cooperative movement.
The custom relief is welcome but the amount
of concession to the bagasse-based and other
type of paper plants should be different
otherwise price competition between them
will fade out. We have been asking for
non-conventional raw-materials for the
paper industry and in my view till this faci-
lity is not made available the industry will
contioue to face a difficulty. As far as the
question of export trade deficit is concerned,
what is the longterm policy of the Govern-
ment for the farmers who grow fruit for ex-
porting ? In reply to a question in the House
as to what is the annual production target
of fruit and vegetables, the Hon. Minister
stated that the Government never fix pro-
duction targets. In the absence of any
production targets how there will be a long
term policy and if long term policy is not
there how buyers will come forward. This
will push up the prices. In India demand
always overshoots supply whatever may be
the production but in foreign countries,.. ...

{English}

+

Exports requite to be properly organised
and there should be a sufficieat research and
development,

{Translation)

By formulating a long term policy much
can be dooe in this direction. It is correct
when we claim that we have brought people
above the poverty line. But why our per
capita food consumption has declined in the
country ? We azree that there bas besn
development in the couatry, however we
muast seriously think over the mistakes we
are committing in the process and how to
improve upon them for faster development
of the nation. The people are demanding
that wasteful expenditure should be checked.
We also do agree. Newspapers have report-
ed that within three years’ time the Govern-
ment of India is going to adopt a Zerobased
Budgeting System in a phased maoner. 1
would like to know from the Hon. Minister
whether the Government in fact has adopted
the concept of Zerobased Budgeting System
or not and by what time it is going to be
adopted on preliminary basis ? Has the
Government decided to introduce the system
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of Zerobased Budgeting in all Public Uader~
takings and Government Organisations and
whether the work on it is in progress or not ?
1 request the Hon. Minister to state the clear
position in this regard and adopt it, if it
will help in curbing wasteful expenditure, but
as a result of the system unemployment
shouléd not go up. We should also keep in
mind that ours is a welfare State under
which priority is to be given to the public
amenities. The Government should not
adopt a commercial point of view in regard
to every thing. If the Government starts
working on commercial lines then nobody
will extend support to it. Therefore the
Hoo. Minister is requested to clearly State
that if we adopt this system, what would be
its implications, how it would strengthen
our economic position, the relief it would
provide to the people and how far it would
be conducive for development.

N CD.C. charges 11 per cent interest
from the State Governments on the loans
which are advanced to the cooperatives by
it. Last year the Government invested
Rs. 100 crores in private companies to bring
stability in the share market by buying
their shares, The yield from the investment
is mere 2} per cent so I request the
Government to also given loans to the
farmers at such a lower rate of interest.
But the Government is not prepared for this
though it invested Rs. 2,000 crores to
stabilisc the share market form which yield
is mere 2} per cent. So 1 request
the Government that before taking any
steps, we should think over it as to how far
we are right to adopt such a course and who
are going to be benefited by the facilities we
are going to provide. As the Hon. Minister
of Finance has stated about concessions in
custom duty on insecticides and pesticides,
as a lay man my only suggestion is that the
farmers would be more benefited if 100 per
cent cxemption is given in custom duty.
Because the concession of 2 to § per cent
in custom and excise duties neither benefits
the farmers nor consumers. This only
raises the prices of goods instead of making
them cheaper. So my suggestion is that
instead of giving concession on 10 items,
if 100 per ceat exemption is given on §
itmes then the impact will be clearly felt.
Both the farmer as well as the consumer
will feel that the Government is giving relief
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to them. Because less concessions do not
make any impact on prices.

1 earlier also raised the issue of promise
made by the Government to the farmers
about rescheduling of drought relief. How-
ever now I want to bring to the notice of
the Hon. Minister that after the appoint-
ment of the Date Committee by the R.B.I,
sometime back, rescheduling has been done
three-four times since then in the drought
prone areas. But this rescheduling has
failed to serve the purpose because money
is given only to those eligible farmers, whose
only 20 per cent of the loan is in arrears.

Besides this, I request the Hon. Minister
to review the target of 1.75 million tonnes
fixed for foodgrains. 1 discussed the issue
personally with the Hon. Prime Minister.
As long as all the farmers are not covered
under the scheme it will not serve any
purpose. I discussed the issue with the
Chairman and the M D. of the NABARD
and their view is that the interest should not
be more than double the principal. Its
impact is, however, being felt by the rural
cooperative organisations. Whenever Banks
give loan to any society they charge full
interest. This way Banks do not lose anything,
however the societies suffer This has been
admitted by the Deputy Governor of the
R.BI and the M.D. of the NABARD.
Therefore my suggestion to the Hon. Minister
is to go into the details of the whole policy
so that the cooperative movement does
not suffer a set back. With these words
I support the Finance Bill.

SHR1I ABDUL RASHID KABULI
(Srinagar) : Mr. Chairman, Sir, I welcome
the Bill of the Fianace Ministry, however
1 want to request the Government to pay
special attentjon towards hilly areas. 1 want
to draw the attention of the Government
especially towards Jammu and Kashmir
where there is utter neglect of means of road
transport. Till now the Government has
failed to provide an all weather road linking
Srinagar and Kashmir valley with the rest
of the country. This is highly regretable.
Our national highway the Srinagar-Jammu
bighway-does not remain open throughout
the year and for some months due to snowfall
and landslide gets blocked in winter causing
great inconvenience to the people of Jabani,
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Mali and other areas. 1 want to bring to
the potice of the Government that unless
good roads and good means of transport
are provided in hilly areas, their develop-
ment canot be ensured. I want to inform
the Government in clear terms that before
partition there was only one road between
Srinagar and Rawalpindi in the State of
Jummu and Kashmir acting as a viaduct.
From Srinagar fruit, forest produce and
handicrafts were transported through this
route to the whole of the united India.
Through this all weather road, goods were
easily transported between Srinagar and
Rawalpindi without any difficulty as the
road remaind open throughout the year.
Is not this a challenge for us that even after
40 years of independece the Government
has not beer able to provide an all weather
road to Jammu and Kashmir. The condition
of Srinagar-Jammu road is so bad that
tourists are afraid of going there and some-
time several people remain marooned upto
10 days, without food and water, because
liandslides block the road causing great
inconvenience to the people for which there
is no satisfactory solution. Lot of money
has been spent on the Srinagar-Jammu road,
but this road alone cannot fulfil the require-
ments. This is a challenge for us to bauild
another road running parallel to the old
road. Some was the problem with the
roads in Azad Kashmir. The Government
of Azad Kashmir bas now built a road
linking Muzaffrabad with Peking, but we
have not been able to build an all weathier
road in our part of Jammu and Kashmir.
Due to this the paths of development have
been blocked and besides this psychological
and political tensions are also being fomented
in the State.

I want to inform the Government that
when I had been a member of the Legislative
Assembly for 11 years, I had been persis-
tently raising the issue of building another
all weather road linking Srinagar with India,
For this we suggested the name a Moghul
Road. I am happy that recently during his
visit to Jammu, Shri Rajesh Pilot accepted
in principle the proposal of linking Srinagar
with the rest of the country by a sabstitute
road named Moghul Road. It is, however
regretted that we have not been able to
start work on the road project due to lack
of planning work. There was 3 timg¢ whep
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the proposal of building Mogbul Road was
considered to be against the strategy of the
army and totallv unacceptable, But it is
aot so, I believe good roads are vital even
for safeguarding the country and stren-
gtheniog the defence line, because movement
of troops will become easier. This will also
improve communication network which is
in the interest of the nation if another link
is built between Srinagar and rest of the
nation.

On his visit to the forward areas the
Hon. Minister will see the condition of
the people living there, where defence forces
put their life to risk to defend the country.
The Hon. Minister is requested to see the
condition of the people, especially of
Kashmiries, Ladakhis and Dogras who are
living in the areas devoid of roads to which
even the essential supplies from Srinagar
cannot be transported in time. Therefore,
I would like to urge the Hon. Minister
to accept this challenge if he wants to
develop hill areas. We will have to link
Srinagar with thc rest of the country.
The Government have left the construction
of Mogal Road totally on the State which
cannot do much. The Govenment should
belp the State in this regard, bear all its
expenses recognising that road as a national
Road and provide all technology and inputs
required therefor, as it is the most sensitive
State and a strategic point of the country
and therefore cannot be ignored The
Government will have to construct Mogul
Road on priority basis and also mobilise
resources for its development.

I would like to submit that the people
there are facing great difficulties due to the
Punjab situation. Now Jakhs of prospec-
tive toarists are afraid of going there
through Punjab by bus or train due to the
critical Punjab situation. I would like to
urge the Hon. Minister to direct the Indian
Ais-lines to provide air-tickets at subsidised
rates and to provide maximum incentives
to tourists for air-journey if they are afraid
of travelling by bus so that there is develop-
ment in our basic life line 1.e. tourism in
Jammu and Kashmir for the prosperity of
the people of that State, because tourism
provides employment to the people there.

There is a lot of handicraft work in
Jammu and Kashmir. We can carn foreign
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exchange worth crores of rupees by exporting
silk, fruit and carpets. This will greatly
help in the progress of the country.
Srinagar should be made an International
Air Port with the same facilitiecs as are
provided at Hyderabad, Bombay, Calcutta
and Delhi Air Ports. Srinager should be
linked with Gulf-countries so that our
products can be airlifted to those countries
direct and the tourists from there can make
use of this air service and visit Kashmir,

I would like to submit that there is
much power potential. We give you a
guarantee for generation of 10 thousand
MW of electricity but today in Kashmir
even our school children and artisans have
to work without electricity.

The Government has greatly contributed
to the Uri, Dourhasti and Salal Project,
10 thousand MW of electricity can be
generated in 3,4 and 10 years by using the
potential of so many large rivers and
channels flowing in Kashmir. Our people
will be benefited when industrial develop-
ment takes place creating more employ-
ment potential. We will be able to export
our goods to other countries and get more
money for the development of our State.

1 would like to say that so far as
industries are concerned, our State of Jammu
and Kashmir particularly Kashmir valley
has not made any progress. | would request
you to develop Jammu and Kashmir.
Switzerland is producing milk in a very
large quantity. There is also a chocolate
industry in Switzerland. Switzerland is
supplying Chocolate sweets to the whole
world as their production is in full swing
there, There are small and big watch indus-
tries, therefore, the Government will have
to bring there technology of small and
medium industries.

1 want to tell you to develop that indus-
try to enable our youths to get employment.
Lakhs of our youths are unemployed.
This gives rise to frustration, resentment
and political tension. If they get employment
their tension will be removed. This is what
1 want to tell you.

I bope that the Goverament will come
forward with some new proposals and plan-
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nings for the development of Jammu and
Kashmir and look into this matter.

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Mr. Chairman, Sir, I rise to support
the Finance Bill presented by Hon. Finance
Minister. Sir, today I am very sad. As
you know this House has its dignity and
today such an unexpected incident has taken
place for which the opposition is totally
responsible.

17.36 ks,

[MR. DEPUTY SPEAKER in the Chair]

Some Members belonging to the opposi-
tion levelled a charge against our Minister
of State in the Ministry of Home Affairs
saying that he was telling lies, though it is
not a parliamentary language. When the
Hon. Home Minister Shri Buta Singhji
entered the House the opposition made
sarcasting remarks and we felt hurt. But
we tolerated it according to the parliamentary
convention. In the eod such a situation
was created in which not only ope or two
members but the entire opposition went on
levelling charges against our Hon. Minister
of State 1a the Ministry of Home Aflairs
sayiog that he was telling lies. Thus the
whole atmosphere became full of tension.
In order to remove this tension, some things
were said to induce laughing. Our Minister
of State in the Ministry of Welfare is pie-
sent here and he will be very well remem-
bering that when we were in Utter Pradesh
Assembly there was one Shri Hukum Singh
Bishan. Whenever there used to be a tense
atmosphere, he used to say something to
induce laughing. Similarly our Hon. Prime
Minpister is also very quick-witted. When
be saw that there was tension in tbe House,
he humorously said something 1n light vain
to ease that tensed atmosphere and the
same thing was over-stretched by the
opposition. Today when the Fipance Bill
was to be taken up in the House, they
must have been present here. We feel that
the opposition is finding itself upable to
comment on the Finance Bill Keepiog in
view the comments made by the Economists
regarding the budget, they must have been
present in the House. For this the common
man of India will never forgive them. All
the Hon. Members enjoy complete freedom
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of speech in the august House. It does not
behave anybody to level baseless charges
against the Government or any senior Hon.
Minister. Despite such cheap tactics we
bave not retorted back. In the midst of
all this the Hon. Prime Minister realised
the gravity of the situation and said some-
thing just to cool down tempers. I want to
say that today the opposition has nothing
to say about the Finance Bill. The Finance
Bill is introduced to give a practical shape
to the proposals. 1 remember during the
presentation of the Budget the Members of
the opposition were filibustering. However
as the Hon. Minister of Finance progressed
with the Budget speech these people were
taken aback.

Today we have to discuss those very
proposals of the Finance Bill to which we
want to give a practical shape. With the
passing of an historic resolution by the
A.l1.C.C. in Madras, the opposition has
totally been baffied because the Hon. Prime
Mimister stated there that the Government
was (otally committed to remove poverty
and unemployment prevalent among youths
by bonestly pursuing the programmes started
by the late Prime Minpister Sbhrimati Indira
Gandhi The opposition has said that a new
wave has started in favour of Rajivji, the
Congress Party and the Government all
over the country. Shri Rajiv Gandhi has
instructed the Planping Commission, the
State Governments and the Central Govern-
ment to preparc an action plan afresh with
a view to removing unemployment. Besides
this, the Hon. Prime Minister has also asked
to adopt constructive and practical approach
in the implementation of NREP and RLEGP.
This has definitely helped to reduce the level
of poverty from 52-53 per cent to 32 per
cent because of the consistent efforts made
by the Government under the poverty
alleviation programmes. But we should not
be content with this progress. We have
passed an historic and revolationary resolu-
tion to provide jobs to all the unemployed
persons and in order to give it a practical
shape decision bhas been taken to formulate
a programme. . The Hon. Prime Minister has
also stated one more thing that he waunts
the country to progress and prosper. In the
field of infrastructural industries the nation
is continuously marching forward. Despite
the unprecedented drought of the century
in the 21 of the 35 metoreological divisiony
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and devastating floods in Bibar, Bengal,
Assam and other Bastern States and patural
calamities at other places, our country’s
industrial growth rate has been 16 per cent
and average is goiog t0 be more than 8 per
cent which is surprising for the entire world.
In the lean mooths of July, August and
September the growth rate has toucbed
16 per cent mark. Despite the unprecedented
drought and reduction in supplies of raw
materials the Government has managed to
reverse the situation arrived at between
1977 and 1980, when mild drought engulfed
only some areas resulting in bringing down
the industrial growth rate to 1.4 per cent.

Even in the field of agriculture the
output is going to be less only by 7 to
10 per cent. The whole of administrative
machinery under the supervision of the
Hon. Prime Minister has made such good
arrangements for irrigation, fertilisers and
other agricultural inputs that the output is
going to be less by only 7 to 10 million
tonpes, which is an achievement in itself,
Against this during the Janata rule the
agricultural output declined by 17 per cent.
At this juncture when w2 are going to take
up new programmes, the opposition should
have been here to give constructive sugges-
tions but they are not here at this time,

There is a rise in prices. It is because
of unprecedented drought and natural
calamities and moreover 1t is but natural
that in a dewveloping economy price rise is
always there, but one is to see how the
Government has been able to check rise
in prices through various programmes.
The opposition must look at the statistics,
there was a time during the Janata rule
when the whole world and all the economists
were baffled at 21.8 per cent rate of infla-
tion. The position on the price front has
slightly improved and despite drought,
the prise rise is 9.8 per cent in accordanc:
with the promise of the Hon. Prime Ministar
that the Government will not allow price
rise to exceed the single digit mark. Now we
can march forward and where does the
Houn. Prime Minister say that Intia cannot
make progress 7 All the people 1a the world
are surprised at our methodology of success-
fully tackling obstacles. The opposition must
Jeok at the national income statistics.
Puring the Janata rule the gross national
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income declined by 4.7 per cent but now
despite many obstacles the national income
will grow by nearly 1.5 to 2 per cent. The
present state of the economy is such that
it is flexible and is also in a position to
absorb all the shocks,

As far as the problem of price rise is
concerned, it will not be solved simply by
blaming the Central Government. 1 want
to say that today 1 was going through the
data of the Department of Civil Supplies
and the Hon. Member will be surprised to
koow that on the one band the opposition
ruled State Governments in Bengal, Andhga
and Karpataka and few Congrcss—rule.d
State Governments say that the Centre 15
not allocating requisite quantity of wh cat,
sugar and other items and on the <_>'her
hand they fail to lift the consumer items
allocated by the Centre. This bas add.d to
the price rise. The Central Governme nt bas
issued certain guide-lines to the S ates,
because after all the Centre slso has  some
limitations which are to be cared for It is
not fair to lay the whole blame fo the
price rise on the Centre because thrState
Governments also have some responsiility.
Does the responsibility to open Ration
Shops rest on the Central Government ?
Indiraji initiated 14 point programme under
which it was decided to open Ration Shops.
When Indiraji was alive she suggested issuance
of Ration Cards, but if the State Govern-
ments are not issuing Ration-Cards in their
States to the people; if they are not lifting
consumer items allocated by the Centre,
if they are pot strictly enforcing the rules
framed by the Centre and if they are also
pot taking action against black marketeers,
smugglers, hoarders, and profiteers then
how can the Government of Rajivji be held
responsisle ? The peed of the time is to
understind things in the right perspective
becaus= the law enacting powers of the
Centre and the State Governments are
clearly demareated. Will the opposition
parties only raise the issues at the Centre ?
1 would like to know the steps the State
Governments of Beogal and Andhra Prade:h
have taken to implement the guide-lines
issued by the Centre with a view to checking
the price rise and mitigating the difficulties
of the people ? 1 want to submit that if
only Central Government is held responsible
for price rise then it would be one sided
affair. Now-a-days the Central Government
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is really worried about the sitvation and
yesterday the Hon. Minister of Civil Supplies
stated ip the House that in case of need
“the Central Government would import
10 lakh toanes of foodgrains. In the buffer
stocks the country has just 95 lakh tonnes
of food reserves. The Central Government
is worried about the foodgrain reserves
which have declined to such a low level
from 23 million tonnes just before onset of
drought. I feel, due to the efforts of the
Government the rabi crop is looking good
and the procurement target of 1 crore
tonne will be easily achieved. I am confident
that the Government will not have to import
foodgrains from abroad because of the
measures taken by it. In view of the threat
and the habit of the traders to hoard food-
grains to fully exploit the drought situation
the Hon. Minister yesterday announced that
in case of need the Government will import
foodgrains. Therefore the people should
not worry that anybody would die due to
starvation. As long as youthful and capable
persons like Shri Rajivji are holding the
reigns of the Government, nobody will
starve in the country. (Interrupsions)

1 want to say two-three things more as
till now 1 was only discussing the back-
ground. This is correct that occasionally
we suddenly start linking private sector and
disliking public sector.

1 want to point out that now-a-days
there is no significance of public sector,
private sector, joint sector and co-operative
sector because the entire amount goes from
. the Government exchequer. You should see
that 96 per cent funds in private industries
are given by the Government. Therefore
there is no need of these sectors. The need
of the hour is that we should improve their
functioning. We have achieved unexpected
success in the infrastructural field within
three years.:So far as railways, steel and
power are concerned we have made an
increase of 16 per cent in the power sector
despite drought. In the ficld of coal we
have reached beyond the fixed target.
Although at present we have to import oil,
which covers petroleum etc. yet we are
moving ahead of the fixed targets. But there
are some fields in which improvements need
to be brought about. Therefore I would
like to submit to the Hon. Minister that he
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should give autonomy to the public sector
but at the same time it is essential to main-
tain control’ over it. An Hon. Member just
now stated that the managers and the
executives of the private sector want to
lead a royal life. Just now the public sector
was being discussed you will be surprised
to know that not even a single executive stays
at the site. They like to stay in Delhi or
Bombay. The electricity generation of
D.V.C. covering Assam, Bengal and Bihar
is 39 per cent, whereas the national gepera-
tion of clectricity is 60 per cent. If the
generation of Bengal is added, then it
declines to 55 per cent. But D.V.C. too
is affected thereby. While going through its
PL.F. 1 found that itis 39 per cent, On
investigating is was found that the C.M.D.
stays in Delhi and some employees stay in
Calcutta, whereas they should bave been
staying in their own areas. Today everyone
is supposed to be responsible to the Parlia-
ment but the reality is that autonomy is
provided only to enable them to indulge
in nepotism, favouritism and makiog mosey.
You need to check such practices. Therefore,
the need of the hour is, that there should
be good executives, Efficient and good
people should be sppo.nted in the 200-250
undertakings. My submission is that time
has come when we should appoint social
workers and the experienced party leaders
as C.M.D. and then watch for the results.
You should not think that the bureaucrats
alone can shoulder the responsibility. A
case of an 1.A.S. Officer has been discussed
just pow. If a person can be a good
Minister, then be can prove to be a good
C.M.D. and a good administrator also.
Therefore 1 submit that you should appoint
from thousands of persons having political
experience and believing your ideology. You
should improve the public sector in which
you have invested a sum of Rs. 80 crore
thousand.

Just now Bbarat Bandh was being
discussed.

{Enaglish)

MR. DEPUTY SPEAKER: Pietse
wind up.
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%alu RAM PYARE  PANIKA:
Tomotmv;, I will speak only for five

minutes. But now I have just referred to
only ope sector.

[Engligh)

MR. DEPUTY SPEAKER : No. No,
ploase wind up.

[Transiation)

: SHRI RAM PYARE PANIKA : It is
a matger of discipline, therefore 1 thank

you. .

SHRI VIRDHI CHANDER JAIN
(Batmer) : Mr. Depury Speaker, Sir, I
support she Finaogo Bill, 1988 which has
besn' presented in the House.

I dave shready appreciated the Budget
which 'has been presented. This Budget is
very beneficial not only for the farmers,
Isbourers and the middle class people but
siso for all. The deficit Budget which has
bien prescoted has a total outlay of
Rs. 7,484 crores. The question arises as to
why we repeatedly present 8 deficit Budget.
We have no alternative to present a deficit
Budget. If we had not presented a deficit
Budget then we would have bad to impose
taxes and cut down ocur plans. Since we
were pot interested in cutting down our
plans, we were left with no alternative
but to present a deficit Budget. The present
situation demands that the situation of the
losses shown in the deficit Budget shoald
be sunch that may be controlled with the
belp of other resources. We should make
efforts to make more and more reduction
in our non-plan and unproductive expendi-
ture. 1 have found out that our pon-
productive expenditure is increasing at the
rate of 18 per cent, 80 we mnced to bring
down this iocreasing mon-plan expenditure
and for that purpose it is necessary to
Fodpoe the e expeaditure espe-
cially on jeeps and cars which are misused
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in Delhi and other states, All the Collectors,
Superintending Engineers and big officials keop
officiel cars which remain in their houses and
are misused by them. My submission is that
there should be a pool for all the vehicles of
a Department. Similarly, there should be a
pool at the district head guarters level too.
In this way the unproductive expenditure
can be reduced.

I would like to make one more point.
We bave divided our states into special
category states and non-special category
States. The former includes Himachal
Pradesh, Assam, Jammu and Kashmir,
Nagaland and Sikkim and these states are
given special assistance by the Central
Government. The states in the hilly areas
are included in the special category states
but the States in desert area are not. Such
non-special category states include Rajasthan
55 por cent area of which is desert area
and 25 per cent is hilly area. The Udaipur
division is a hily area. In this way 80
per cent of our area is either desert area,
hilly area or tribal area. Only 20 per cent
area is semi-desert area or plain. Therefore
I request that the desert area which also
covers the tribal area should be included
in the special-eategory states. The expendi-
ture met on the construction of roads in
such areas is comparatively more because
the mileage there is double or triple. If
attempts are made to solve the problem of
drinking water then 12 wvillages of U.P.
and a single village of Barmer district are
equivalent. The expenditure to be met on
12 villages in my constituency. The expendi-
ture on electrification is also double or
triple in our district because long cable has
to be laid there. Therefore, more funds are
required for providing drinking water,
electricity and roads in my constituency.

What I mean to say is, that Rajasthan
should be included in the special-category
states, The position of Rajasthan is finan- ~
cially not so sound, neither can it be so
becanse its area is very vast. There are
tribal areas as well as desert areas. Unless
those areas are brought under special
category states, they cannot be developed.
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{Eaglish) 18.01 hrs.

MR. DEPUTY SPEAKER : Mr. Jaio,

you can contidue tOmMOrrow. The Lok Sabha then wo"md d

Eleven of the Clock on Thursday,
The House now stands adjourned to April 28, 1988 Valsakha 8,
reassemble tomorrow at 11.00 A.M. 1910 (Saka),





